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LOK SABHA

Monday, December 10, 1973/Agraha-
yana 19, 1895(Saka)

The Lok Saoha met at Eleven of
the Clock.

[MR, SpeAkER in the Chair]

TWENTY-FIFTH ANNIVERSARY OF
THE UNIVERSAL DECLARATION
OF HUMAN RIGHTS

MR. SPEAKER: Hon. Members, the
United Nations Organisation and its
Member States are today observing
the 25th anniversary of the adoption
of the Universal Declaration of Hu-
man Rights py the United Nations in
1948, It is befitting, therefore, that
before we start our business today we
should recall this historic Declaration.
It may be recalled that both on the
occasion of the 10th anniversary on
the 10th December, 1958 and on the
occasion of the 20th anniversary of
the said Declaration on the 20th De-
cember 1968, references to the Decla-
ration were made in this House.

The Declaration embodies the most
cherished ideals of mankind and seeks
to lay down basic principles which
would ensure to each and every human
being on this earth full liberty and
freedom in pursuit of progress, pros-
perity and happiness without any dis-
crimination or restriction based on race,
colour, sex, language, religion, political
or other opinion, national or social ori-
gin. property, birth or other states. The
Member States of the Uniteq Nations
are making efforts on an individual,
bilateral or multilateral basis to strive
towards the realisation ot.the goals set
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forth in the Declaration. It is
a matter for deep regret and
concern, however, that over two-
thirds of the human population
still continues to live in poverty and
misery. The noble ideals of the Decla-
ration and indeed the WU.N. Charter
will remain pious platitudes unless the
standards of living of these nillions
are raiged and the quality of their life
improved.

it is alsp of equally great concern
that violations of human rights and
fundamental freedoms persist in many
parts of the world. We were witness
not very long ago to the brutal sup-
pression of basic human freedoms im
our own part of the world accom-
panied by unparalleled human suffering
and the culmination, of these great
events is a matter of recent history. I
refer to the birth of the Sovereign and
independent Republic of Bangladesh.
1 also need not recall that in some
countries discrimination of one kind or
another is still being practised. The
policy, of Apartheld, of course, consti-
tutes the most flagrant violation of
human rights. There is urgent need
to eliminate Apartheij as well ag all
other forms of discrimination on all
vegtiges of colonialism through persis-
tent and concerted efforts by the world
community as a whole,

India has consistently and firmly
stood by the Declaration and has ex-
erted every effort possible in this col-
lective effort. Our own Constitution
embodies the basic principles enunciat-
ed in the Declaration.

I am sure I am voicing the feelings
of every Member of the House when I
say that this House re-affirms its dedi-
cation to these principles and to the
noble task of ensuring their full rcali-
sation for all mankind
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ORAL ANSWERS TO QUESTIONS

Programme for Fish Production
suggesied by 1.CAR.

*406. SHRI C. JANARDHANAN:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether the Indian Council of
Agricultural Research has recommend-
ed a programme for raising the fish
production;

(b) if so, the broad outlines thereof;
and

(c) the
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHR1 ANNASAHEB P. SHINDE):
(a) Yes, Sir.

reaction of Government

(b) Based on the results of re-
searches carried out by the Central
Inland Fisheries Research Institute
the technique of composite fish culture
using the Indian major carps and
some of the exotic carps has been
evolved. Fishes feeding at the surface,
in the column and at the bottom of
the fish farm are selected in suitable
combinations, depending on the [ferti-
lity of the water, for culturing to-
gether so as to make the maximum use
of fish food in the farm.

(c) the reaction of the different
State Governments, where inland fish
farming has been traditionally carried
out, has been ouite encouraging.

SHRI C. JANARDHANAN: The
main recommendations seem to be re-
garding inland fishing. Is there any
recommendation regarding develop-
ment of deep-sea fishing?

SHRI ANNASAHEB P. SHINDE: I
am sorry, I thought the intention of
the question was about research on
development of inland fisheries on
which the Indian Council of Agric-
ultural Research has taken up a rum-
ber of projects. As far as deep sea
fishing is concerned, exploitation is the
main aspect, though some aspects of
research and involved there also. As
far ay deep sea fishing is concerned,
ICAR has no specific prcjects.
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SHRI C, JANARDHANAN: In the
last portion of the answer the Minis-
ter stated that the reactions of the
State Governments are encouraging.
What are the concrete steps taken by
the States to develop fishing?

SHRI ANNASAHEB P. SHINDE:
Recently, we have started fish develop-
ment agencies ip five States, namely,
Assam, West Bengal, Mysore, Orissa
angq Madhya Pradesh. Next year when
the fifth Five Year FPlan begins we
propose to take up these projects in
very State, including the State of
Kerala from which the hon. Member
comes. This agency will make fish seed
available ir plenty for multiplica-
tion at subsidised rates. It will also
impart training {o the farmers and
extension workers. With that specific
object in view we have established on€
institute at Hyderabad for training in
inland fisheries.

SHRI P. VENKATASUBBAIAH: So
far as research in inland fisheries is
concerned, ICAR has not made any
significant progress. While taking
some steps for improving fish produc-
tion, are they simultaneously taking
some steps for preservation of fish,
which will go a long way in giving
incentives to the people to breed fish?

SHRI ANNASAHEB P. SHINDE:
1 am sorry, a Wrong impression was
carried, by the hon. Member of my
earlier reply. I did not say that
ICAR is not doing any research, so
far as inland fisheries is concerned.
I only said that there is mo specific
project for marine fisheries. As far as
inlang fisheries is concerned, very
specific projects have been taken up
by the ICAR and some results have
been obtained. We are co-ordinating
all the research projects. This pro-
gramme has been taken up in five
States and we propose to extend them
to a number of other States in the
Fifth Plan. ICAR attaches very much
importance to the research on all as-
pects including preservation.

.
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) St Aefog ATCTmw Qi€ ;4T e
wEIET F1 ¥4 ara ¥ g § e d%
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SHRI ANNASAHEB P, SHINDE:
We are aware of this problem. In fact,
one of the problems in regard to in-
lang fishing is the system of leasing as
a result of which the leaseholders are
not interesteq in the development of
the ponds etc. We have drawn the
attention of the State Governments to
this aspect. Qf course, we cannot
prohibit leasing, but we have suggest-
ed to the State Governments that if
there is any lease, it should be for a
specific term of five years. Tho State
Governments are taking steps to see
that these fishermen are given perma-
nent rights of exploiting fish in these
ponds.

SHRI SAKTI KUMAR SARKAK:
In view of his answer what is the
composite culture project? May I
know whether it has bcen undertaken
in any of the States?

MR. SPEAKER: May I invite his
attention to the fact that this question
pertains to their commendations of the
Indian Council of Agricultural Re-
search?

SHRI ANNASAHEB ©P. SHINDE:
The hon. Member is right, borause we
call it a composite culture, because in
the water there are three levels.
Some food is available at the surface
then there is something in between.

MR. SPEAKER: I am not concerned
with that. I am only _concemed with

whether it is relevant to the

question.

main

SHR1 ANNASAHEB P. SHINDE:
We call it composile culture.

MR. SPEAKER: My difficulty is
that scmetimes the Member and the
Minister are so much accommodative
to each other that the Speaker does
not count anywhere. The main ques-
tion relates to the recommendations of
the Indian Council of Agricultural Re-
search. If his question is covered by
that, then you can mention.

SHRI ANNASAHEB P. SHINDE:
The experiment that is carried out by
the ICAR, we call it ccmrosite culture.

SHRI SAKTI RUMAR SARKAR:
My question is whether any such pro-
ject has teen taken on hand or whether
it is only a suggestion of the LC.AR

SHRI ANNASAHEB P. SHINDE: I
have already replied that in the Five-
Year Plan, it is being taken up.

PROF. MADHU DANDAVATE: May
I know whether it is true that, due to
the faulty system of spraying insecti-
cides on the crops in that vicinity of
certain sea-coast areas there has been
a large scale destruction of fish and if
so, whether proper precautions will be
taken to see that such destruction of
fish is avoided. For instance, in Goa
and other coastal areas, such destruc-
tion of fish is taking place.

MR. SPEAKER: Prof. Dandavate.
you have just arrived. The main ques-
tion is about recommendations of the
ICAR....

PROF. MADHU DANDAVATE: Sir,
the production cf fish is also related to
destruction of fish.

MR. SPEAKER: You are fishing im
waters which are not covered by this
question.

PROF. MADHU DANDAVATE: This
is a very important aspect affecting
fish production.
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MR. SPEAKER: If he is prepared & 3t 74" #g1 & *feT 74 w7

to oblige, 1 d in. <

@ EASESE = S Gk com: FA F WANR g4 SHC F 999
SHRI ANNASAHEB P. SHINDE: | ©31%94 ¥am@q 17 18 @ &4

can only submit that this particular  Fifys fHad 97 faar 741 & a1 Far w4t

aspect is engaging the attention of the N = FaE

Government. But as far as Goa is AT o & T AT @ s

concerned, it is a different problem (% ¥H N&TT & F1% WA A

because pollution of water is reported T 'Tq * ﬁq T f‘:—'l.qf T —:' ﬁ'ﬁﬂ‘
to have affected fish; that is being as- b g M =

<certained; I do not know the full facts. ?ﬁ FHE fﬂ‘?: fear mar 3\7 ?

But as far as the general problem is MR. SPEAKFER: Be fair, You asked
concerned that we should be cautious : ;

. e 5 a guestion about nursing home und
in using pesticides so that it does not heqha.g said 'no’. You gt:an dr the
affect the other ecological factors in-

cluding fish, it is engaging our atten-
tion.

af feesit § afén v waw W
feaa qr S|

*¥408. To FAWIATWEW qiEq :
1 e T qfar frvem w54
Iz IAM T FI T3 7 ¢

(%) ®mrawrer faet & &
afgr g ¥ waq # 18 W@ A
aifgs feoa ot faar mn ¢ ;

(@) sfe @, d 3| waT ¥
wJsaTar ¥ ¥ W O

(v) = wER twF af@da
wr of@dm U W ¥% gxafw
gd 4 ;

(w) afe @, @ feecft gaafo
a¥ ot ; WX

() wRaITHIArT A7 FA03 ?

wreg i afcare faitea w0
(wo wk Fop) : (%) v

(@) % (v) . & o i w2 o
o wwiToaw  qilw . weag

probing yourself,

¥ 310 wRitATCAw  qtdw . gafs
3IET 397 § 31 8 5 Adf foar &
FiF g1 aFar  frat gm0 & fag
foar g1

Mo oot farg - Wl 7% gwA A
"I F TA 9 F1 AWAT 8, g To
gIFafargm s faen 7 .. ..

Mo  wwmeaw qiiw - et
oY afqw gm & fqq ¥ ot waw faad
a3 ferar mar & #am ?

o wet fag : afan warfaqwa
% frq vz faar @ Ffe s
s A At dw ¥ fag g §
wAm axem f6T g@a gvw 98 A
& T |

Mo ARiATIEw g @ Af
i ¥ far aff fam 3 g weft
g T B &

sreqw witew ¢ e fafaee &
o Tt g A @ W e g
BET |

To . wRiATIA®  qiig  : afz
atgr wfegrs & frn waw oy
T @ & Fr wgaY g I 4
W ?

wEqW AR A WA HATH § |

. I am sorry; that does nod arise out of
wEYeT, qaf JaY wETT A I FIAT this question.
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it ¥ weww & fog sheamg

*409. it |TeN Wik T giw
HAT g amA FT FI T4 F .

(%) =0 =T 37 a1 F1 fawy
YT F7 Wywrea a1 ¢ fagi vy
sEam w14 far §

(') afza, o1 fea g6 %1 8;

(W) 99 =iFmai ®r /a0 fear
g foast Wa o #1€ WIHEA  wgar
g fear mqi & 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to
(c). A statement is laid on the Table
of the Sabha.

Statement
(a) Yes, Sir.

(b) The Indian Council of Agricultu-
ral Research has instituteq the follow-
ing awards/schemes with a view to
create an incentive for Research Work-
ers in this country and to recognise
cutstanding research work done by
them in the field of agriculture, ani-
mal husbandry and allied sciences:

@. Rafi Ahmed Kidwai Memonrial
Prizes for Agrieultural Research—I11
prizes of the value of Rs. 10,000/~ each
to be awarded biennially for either
fundamental research or applied re-
search including inventions, discove-
ries, etc. leading to results of practical
value in the field of Agricultural Pro-
duction,

2. Jawaharlal Nekru Awards for
Post-Graduate Student Agricultural
Research.—5 prizes of the value of
Re. 5,000/- each covering all disciplines
of Agriculture and Animal Sclences
annually. ™

5. Indian Council of Agricultural
Research Merit Promotion and Advance
Increment Scheme~Such a scheme
was introduced by the Government of
India for encouragement to scientific
personnel working in Scientific Orga-
nisations under them. The benefits of
this scheme, which were available to
the agricultural scientists working in
the Indian Agricultural Research In-
stitute, Central Rice Research Institute
and, Central Potato Research Institute,
only, have, after re-organisation of the
Council, been extended to Scientists
working in all Research Institutes
under the Council. Rules for the
Indian Council of Agricultural Research
Scheme came into effect in the year
1967.

(¢} (iy 15 Research Workers (indivi-
dually or jointly) have been awarded
the Raffi Ahmed Kidwai Memorial
Prizes for Agricultural Research since
its inception in 1956.

(ii) 4 Ph D. students have been
awarded the Jawaharlal Nehru Awards
for Agricultural Research so far.

(iii) 26 Scientists in different Insti-
tutes have been given promotion to
the higher grade under the Indian
Council of Agricultural Research Me-
rit Promotion Scheme so far.

ot wreeit wif - wT FEIT TS
gu e & Osr F fag fedt
forite g X frAe vt @ & 7
e & daf # v w1 ¥ fay
FW BT & waE w14 foq 0 g ?
welt &t & w@ a7 w@y oform frer
g 7w wrE wwe e w2
ar e & s F F sl |
femr o g ?

W WERE 1Y ¥ §AI I
at ¥ ¢ fr fom At & ol
foad 1 &, 97 %) ey 7 & fAg
T A wr fRr g 1 WAt
Tl @R & wg WA A
Jar ¥ 1
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&t et wid ¢ BN weEEE &
AT ¥ £ qer i #1 ag g Xfwwr
W OFA F 77 F1% T qw
faarnis 2

weqR Wga: 4 &eAraedi 99
HEafivzmg 1 & WA A
T T FFATF |

ot st wid - F wfw wpEwe
FIRHFIWMIBWE I T TFT
J 77 go et F1IFA & fora F1€
arstar qvE & 7

Weaw WgRy ;48 " ™
i favga 7€l Isa1 g 1 w9 T oy
T 1 A fear 2, w7 o3
#1931 g ! s fefAwr Aem
FB AT ATEA §, AT AT F |

SHERI ANNASAHEB P, SHINDE: It
is completely out of the scope of the
question. I mean what encourage-
ment is being given to the Scientists
is the main question, '

oft srerelt W ¢ WS oyg 0 0w
3 & @ft % gam &1 w0 ofomy
fAaeT & W T WA &1 @4, 9Z
FHAH E HEHRI AT GE |

wTq WEVED : TH FT AG F7 HT
AT K RIS ATAF A E L T
HOT " "G Fi 9FT | F wfi o
w1 foE7 @y g

SHEI P. G. MAVALANKAR: The
statement given by the Minister gives
a detailed account of scholarships
available and the number of students
who have been awarded such scholar-
ships to promote research.

1 want to know from him whether
Government are also giving encourage-
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ment to research scholars in terms of
publication of their research by the
ILC.AR. and whether the research
scholars are also given a free hand to
arrive at conclusions and decigions
which may be contrary to the accept-
ed standards and conclusions cherished
by the Establishment and by senior or
Superior Scientists and Scholars.

SHRI ANNASAHEB P. SHINDE:
Sir, every encouragement is given to
the scientists to publish their research
findings. The only proviso is that if
there is any difference of opinion in a
particular discipline dealt with by a
particular scientist, there i3 a forum to
discuss that. Normally, we take all
necessary steps te encourage such
publications.

SHRI Y. S. MAHAJAN: There are
five prizes of Rs. 5000/- each in value
in the name of Jawaharlal Nehru.
But so far. only four prizes have been
given. Does it mean that we do not
get sufficient research scholars to en-
courage them during their studies?
What is the difficulty?

SHRI ANNASAHEB P. SHINDE:
Thig is a continuing work. We invite
suggestions from the Directors of the
Institutes and Directors of Agriculture
etc. and as the cases go on coming fo
us, we process them. There is no
specific scholarship scheme which has
not been given encouragement to which
the hon. Member has referred. These
five prizes were awarded during a
particular period.

SHRI B. V. NAIK: I thought that in
respect of a part (c) of the Question
regarding ‘the number of persons who
have been given any incentives or
awards so far' we could also get a
mention of the people in Agrieultural
Research who have been given either
Padma Shri, Padma Vibhushan, Bharat
Ratna and thingg like that, when a
person like Dr. Swaminathan has Lcen
recognised even by being given werld
awards like the Ramsay Magsasay
award from the Philippines‘ we would
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get information as to who are the agri-
cultural sciemtists 1n that country who
have been recognised by the country
as a whole who have been given such
awards?

SHRI ANNASAHEB P. SHINDE:
As the hon. Member pointed out Dr.
Swaminathan has been awarded one
of the very distinguished awards from
our Government of India scheme, A
Member of the Rajya Sabba, Dr.
Ramiah who is one of our colleagues,
has been given the award. There are
a number of other scientists who have
been given the award. Every year
we do get suggestions from the scien-
tific institutions. I do appreciate the
hon. Member's anxiety and 1 may in-
form that we are trying to recognise
and we give the necessary distinction
in the publie life, and it would be cur
endeavour to do it.

st et W e WgrRY,
7 gor 2 f& a1 #7F0¢ 977 go -
W w1 e & fR1 & & w0
ECU- S s ndh- s it el 10 By
T TEN & AT AAT FEIRY BT FATN
aifgm | AF 99 F IAX K aeedr

W EE R
wHg WY : 4g TH W H Wi

I5AT 1

Mo wWATCRNT Wiy : wEY
wgreg A awrar g fe =T faanfaat &1
T wwErT F oy cageeme AEw
ToFFTC W4T+ fRaad & 1 # ug sTeT
gt § fF 94 ;e faafeai 7 few
fer fagai  wfe s fear g1

SHRI ANNASAHEB >~ SHINDE:
I can indicate those subjects: Genetics
and Plant breeding Dr. Hukum Chand
Bansal; Agronomy, ,Dr. Biswanath

Oral Answers 14

Mittra: Plant Bacteriology, Dr. Y. P.
Rao; Agricultural Engineer.ny. Dr.
Pyara Mohan Singh.

Wo FEHATGW qi€q : 47 A7 19"
¢ fv g 1 faag sqmam
frar 2. fams fig 577 go=ww Pomr
™ E T RITHEA ¥ oA 332 feft
fasft 2 | W ¥ ATTIE FA
fFar 2 ?

SHRI ANNASAHEB P. SHINDE:
I mentioned for awards not for Ph. d.

Absorption of employees of Chowgule
Steamships Limited by Moghuj Lines
*412. PROF. MADHU DANDAVATE.
Wil] the Minister of SHIPPING ANUD
TRANSPORT be pleased to state:

(a) whether the employees of the
Chowgule Steamship Limited connect-
ed with the Konkan Steamer Service
have been absorbed by the Moghul
Lines’ after the take-over of the ser-
vice; and

(b) if so, what is the number of
such employees and whether they will
be given all the benefits of continued
service?

THE MINISTER OF SHIPPING AND .
TRANSPORT (SHRI KAMLAPATI
TRIPATHI); (a) and (b). 37 Floating
Staff Officers and Petty Officers. and
57 Shore Staff formerly employed by
M/s. Chowgule Steamships Ltd,
have been re-employed by M/s. Moghul
Line Ltd., on the taking over of
the Konkan Passenger Service. M/s.
Chowgule Steamships Litd.,, have
agreed that the Employees Provident
Fund Contributions as well as the
amount of gratuity (on termination of
their employment with M/s. Chowgule
Steamships Ltd.,) would be depo-
sited with the Moghul Line Limited for
payment to these emplovees on their
retirement from M/s, Moghul Line
Limited in due course.

PROF. MADHU DANDAVATE: In
the first part of his repls the hon.
Minister has said that 37 floating staff
officers and 57 shore staff formerly
employed by Messrs. Chowgule Steam-
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ships Limited will now be re-employed
by Messrs. Mogul Lines Ltd, I
would specifically like to know from
him the number of floating staff in-
cluding petty officers and shore staff
formely employed by them that is,
before the take-over and from among
them, how many are still left without
employment.

st swewty et s
FH afaw 9 AEEC FWFCE@ A
fog o mar & ®a wiww G
AFEH & T2 A, T HAOBI AR AT
H o fomm mar &, #15 amay At 797 )

PROF. MADHU DANDAVATE: In
the second part of his reply, he has
said that the provident funds contribu-
“tions as well as the gratuity of the
former employees of Messrs. Chowgule
Steamships Ltd., would be deposited
_with the Mogul Lines Ltd,, for pay-
ment to these employees on their re-
tirement from Messrs. Mogul Lines
Limited in due course, This assurance
is welcome. But in addition to this,
since the question refers to all the
" benefits of continued service. I would
Jike to know from the hon. Minister
whether the facilities like increments
and promotions will be awarded to
all these employees taken over by the
Mogul Lines Limited, treating their
service as continued service.

oft wowmfa faaelt - & o oW
AWRAT § 91 EH WTE QiEeeae 47 WX
N T df R QA
WV ¥ W9, § w9 WAL HT A
LuGa Eo A S|

It ig all accepted by the Mogul
Lines Ltd.

PROF. MADHU DANDAVATE: 1
have specifically asked about incre-
ments and promotions. I take it that

. they will also be accepted.

SHRI KAMLAPATI TRIPATHI 1
_think so.
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PROF. MADHU DANDAVATE:
There is no question of thinking. I
would like to know exactly what the
position is.

=it wwewfa faget o sw o3z A
fag @73 OFwEEEz W4T ITA
a9 gfagd faAdr a1 § 77377 3

SHRI S. B. GIRI: May 1 know whe-
ther the people who have l:een taken
over by the Mogul Tines Limited will
continue to get the service benefit
from the date of appointment in their
private company and also whether
they are entitled to honus. and whether

the benefit of bonus will also be given
to them?

SHRI KAMLAPATI TRIPATHIL:
They will be getting all the benefits of
their continued service.

MR SPEAKER: His gquestion 'wnr.
very specific about bonus.

SHRI KAMLAPATI TRIPATII. I
think including bonus, they will be
getting it. That 1s how the ariunge-
ment has been made.

AN ATEH F WG KAWL AT,
faaft Wt 3741 gfrard D ENMFT
a9 a8 A« I8 fAqdfr

SHRI S. L. PEJE: The hon. Minister
has just now stated that the stall for-
merly employed by Mesars. Chowgule
Steamships Limited have 10w been re-
employed by Messrs, NMogul Lines
Limited. Am I to understand that
before their re-employment there was
break in service and if so, may I
know whether that break in service
has been condoned hy Government?

SHRI KAMLAPATI TRIPATHI: 1
have no information that there was
any break in gervice. I think the
service continges.
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MR. SPEAKER: May I tell you one
thing about Mr, Kaul who retired as
Secretary of the Lok Sabha. After his
retirement ag a Member, he was ap-
pointed as Director-General of the
Institute of Constitutional arg Parlia-
mentary Studies and I recommended
that he should be allowed to stay on
for some time till he finds another
bouse, on market rent. But it is only
about two months back 1 hope you
will follow the human side on this
side also.

SHRI SEZHIYAN: The hon. Minis-
ter gays that on human consideration
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we have to give extension. Mr. Jogen-
dra Singh, Governor of Rajasthan has
been there since October 1971, for
more than two years, in unauthorised
occupation of the bungelow, servant
quarter and garage. What human
considerations were allowed to play in
this regard? He hus been allowed
some good house in Jaipur as Gover-
nor—it should be Raj Bhawan. Why
should he maintain a pungalow ser-
vant quarter and garage costing him
about Rs. 35,000 for the past two
years? Was the attention of the Home
Ministry and of the President invited
that Governor of a State is indulging
in unauthorised occupation in the
capital of India7 What steps have
specifically been taken in this case to
get the premises?

SHRI BHOLA PASWAN _HASTRI:
The hon. Member i repeating the
same points which have been given In
the statement; there is nothing now.
What human considerations are shown
to Mr. Jogendra Singh, he asks. The
only consideration is that he could
not be evicted physically; that 1s
all.... (fﬂtesruptions).

SHRI SEZHIYAN: It ic not as if he
has no other premises and therefore
physical eviction is inevitable, He
occupies the Raj Bhawan in Jaipur.
Why does he still require a bungalow,
a servant quarter and garage in Delhi?

MR. SPEAKER: It is the same ques-
tion. ...

SHRI SEZHIYAN: He has not ans-
wereq it.

MR, SPEAKER: 1 am sorry; it is
going too far. The Minister made it
clear that they are charging market
rent,

SHRI SEZHIYAN: I am not concern-
ed with market rent.

DR. H. P. SHARMA: Is it correct
that one of the factors responsible for
allowing the Governor of Rajasthan to
retain his old place is that accommo-
dation in Rajasthan house is not ade-
quate and if separate accommuodation
were to be arranged for him it would
cost a lot more?

L ]
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MR. SPEAKER;: It is the same gues-
tion being repeated. I am not allow-
ing it. Mr. Shamim.

SHRI S. A. SHAMIM: Is the hon.
Minister for Housing aware that there
is a great shortage of houses in this
capita] of India and there is a long
list o/ Government servan!s who have
been in the queue waiting for Govern-
ment accommodation for years? Why
is it that two different standards are
being maintained in showing human
consideration to ex-M.Ps., Ministers
ang Governorg on the ong side and
the Government servants or retired
‘Government servants on the other?
Also, this ig jeopardising the chances
of those who are in the queue for
accommodation. Coming to the ques-
tion of market rent, there are many
people who are willing to pay the
market rent if thess houses are made
available to them.

MR. SPEAKER: Give
also a chance to reply.

SHRI BHOLA PASWAN SHASTRI:
Human consideration is shown to all.

SHRI P. G. MAVALANKAR: There
is a legitimate criticism in the press
about ex-M.Ps. being in possession of
these houses for long and our reputa-
tion as Members of Parliament is in-
volved. Therefore, I want the Gov-
ernment to assure this hon. House
that immediate steps would be taken
to see that this legitimate criticism in
public against ex-M.Ps. is eleminated.
We want the Government ‘o act swift-
ly. Sir, we want your protection. We
want to know what action is being
taken.

SHRI BHOLA PASWAN SHASTRI:
Government is already active.

Economy Drive in Government Works

*417. DR. H. P. SHARMA: Wil the
Minister of WORKS AND HOUSING
be pleased to state:

(a® whether with the enforcement
of economy drive this year and owing
to shortage of cement, all Government
constructions and even repairs and
maintenance works have been defer-
red or dropped;

the Minister
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(b) if so, the text of the orders in
this regard and the extent of economy
affected thereby; and

(¢) whether despite such economy
drive, cemented and other pucca pave-
ments are being dug open and relaid
even within a radius of one mile from
Parliament House, New Delhi?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) Yes, Sir. Ban on
civil works has been issued mainly
due to the economy drive.

(b) Copies of the orders enforcing
the ban are placed on the Table of
the House. [Placed in Library. See
No. LT-5952/73.]

It is too early to assess the extent
of savings as a result of the issue of
the ban orders. This will have to be
collected from all construction agen-
cies of Government, both Central and
State, and can be undertaken only
after the end of the current financial
year.

(¢) Yes, Sir. Some work of relaying
of curb stone on footpaths is being
carried out by the NND.M.C. This con-
cerns a Local Body. This is, however,
being brought to the notice of the
Delhi Administration who are direct-
ly concerned in the matter.

DR. H, P. SHARMA: In reply to
part (b) of my question, it is men-
tioned in the statement attached:

‘“Revised budget provisions for
1973-74 in respect of the above ser-
vices should be framed taking into
account the savings resulting from
the above decision.”

So, even the revised budget provisions
will have to be framed after taking
the results into account. Again it
says:

“The savings achieved may be
reported to the Ministry of Finance
by the end of September 1973."

Your orders ask them to furnish in-
formation by the end of September.
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'Then how do you say in December
that information is to be collected?

SHRI BHOLA PASWAN SHASTRI:
1 can give information only relating
to the CPWD. But there are so many
other Ministries where construction
work is going on. How can I answer
for those departments?

DR. H. P. SHARMA: The reply is
by the Secretary to the Finance
Ministry and that is attached to the
statement. I have to go by that.

SHRI BHOLA PASWAN SHASTRI:
S0 far as my Department is concern-
ed, I am saying that the assessment
will be made at the end of this month.

Outlay suggested by Planning Com-
mission for Rural Reoads programme
in Kerala

*419. SHRIMATI BHARGAVI
THANKAPPAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) the tota] outlay suggested by

the Planning Commission for rural
roads programmes for Kerala State
under the “minimum needs pro-

gramme” in the State Sector; and

(b) the proposal of the State Gov-
-ernment in this behalf?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Rs. 18 crores.

(b) Rs. 128 crores [excluding im-
provements to existing roads and con-
struction of bridges (Rs. 205 crores)
which do not form part of the Mini-
mum Needs Programme.]

SHRIMATI BHARGAVI THAN-
KAPPAN: In view of the fact that
road is the only link between the
rural areas and the urban areas and
also a large number of rural areas are
not covered by the road facility, will
the hon. Minister consider allotting
the total amount required by the
State Government?
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SHRI KAMLAPATI TRIPATHI:
The whole question was  discussed
with the representative of the State
and also the Members of the planning
Commission, and the Kerala Govern-
ment agreed to have Rs. 18 crores for
the link road. They demanded Rs.
333 crores. Rs. 205 crores are there
for the construction of bridges and
improvements of roads; they cannot
be included in the Minimum Needs
programme. If that figure is deduc-
ted, then it is Rs. 128 crores. Then
there are overlapping schemes. They
have discussed tine whole thing and
came to the figure of Rs. 18 crores.

SHRIMATI BHARGAVI THAN-
KAPPAN: May I know how many
villages have been covered by  the
Minimum Needs Programme?

SHRI KAMLAPATI TRIPATHI:
The Minimum Needs Programme is
the responsibility of the State Gov-
ernment. They get only some finan-
cial help from the Planning Commis-
sion, from the Central Government.
So, it is for them to chalk out their
scheme.

SHRI P. VENKATASUBEAIAH:
Apart from the Minimum Needs Pro-
gramme, there is 3 scheme by name
Centra] Roads Construction Scheme;
that is being financed from out of
Central taxes that accrue from States.
May I know whether this minimum
needs programme outlay of Rs. 18
crores as stated by the Minister is
inclusive of the Central Roads Funds
Scheme?

SHRI KAMLAPATI TRIPATHI:
This will form part of their State
Flan.

SHRI P. VENKATASUBBAIAH:
There is a scheme called Central
Roads Funds Scheme. That is each
State will send up proposals to be
executed under the Central Roads
Funds Scheme programme. 1Is that
programme inclusive of this capital

outlay of Rs. 18 crores?
L
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SHRI EAMLAPATI TRIPATHI: No.

SHRI THA KIRUTTINAN: What
is the total amount allotted for this
minimum needs programme through-
out India and what are the criteria
that are being followed to allot these
funds 1o each State?

SHRI KAMLAPATI TRIPATHI: 1
think it is a separate question. Still
I can say this Rs. 500 crores is for
the minimum needs programme,

SHRI SEZHIYAN: What are the
criteria for the allocation of these
Rs, 500 crores?

SHRI KAMLAPATI TRIPATHI:
The States demand money and they
-chalk out their schemes and the dis-
tribution will take place keeping in
view the financial position of the
Government.

MR. SPEAKER: Shri Phool Chand
Verma—absent. Shri Dinen Bhatta-
charyya—also not here. Shri Nawal
Kishore Sharma—also absent.

There are still two minutes to go.
So I will call the second round. Shri
Jadeja—not  here. Shri Vekaria—
also absent. Shri Kakodkar—absent.
Shri Mallanna—absent. Shri Maya-
van—absent. Shri Mahadeepak Singh
Shakya—absent. Shri R. V. Swami-
nathan—not here, Shri Saminathan—
also absent. Shri Kakodkar—absent.
Shri G. P. Yadav—absent. Shri Katha-
muthu—absent. Shri Solanki—absent.
Shri Phool Chand Verma—absent Shr!
Dinen Bhattacharyya—absent. Shri
Nawal Kishore Sharma—absent. The
question hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Implementation of Land Reform
Regulation Act 1971 in Dadra and
Nagar Haveli
*404. SHRI D. P. JADEJA:

SHRI R. R. PATEL:

Will the Minister of AGRICUL-
TURE be pleased to.state:
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(a) whether Land Reform Regula-
tion Act, 1871 of Dadra and Naga®
Haveli has already been re-examineg
in respect of national guildelines on
ceiling;

(b) if so, why action has not been
taken for its immediate implementa-
tion; and

(¢) when the final decision is likely
to be taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a). Yes, Sir.

(b) and (c). The 1871 Regulation
referred to in part (a) of the Ques-
tion was amended in the light of the
national guildelines on ceiling on
agricultural holdings by the Dadra and
Nagar Haveli Land Reforms (Amend-
ment) Regulation, 1973. It has been
promulgated by the President on the
30th November, 1973.

W.H.O's Help for Eradication of Small

Pox
*405. SHRI PURUSHOTTAM
KAKODEKAR:

SHRI K. MALLANNA-

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether any help has been
sought from the World Health Orga-
nisation for the eradication of small-
pox in India; and

(b) if so, the facts thereof?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) Yes, Sir.

(b) A statement is laid on the Table
of the Sabha.
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STATEMENT

—

‘The assistance so far received from the W.H.O. for Smallpox Eradication Programme im
India is indicated below ;—

SUPPLY & EQUIPMENT

I.
2.
3.
4
5.
6.
7.
8.
9.
I,

II.

Vehicles with spare parts . *
Honda Motor Cycles with spare parts
Refrigerators . . .
Bifurcated needles

Bifurcated neede holders

Vaccination Kit Bags

Photo copy machines

Calculating machines .
Typewriters

Projectors . .

Disposable Collection Kits -

12. _Arcton

13.

Difco bacte Peptone

14. _Mixer Emulsifier

15.
16.
17.
18.
19.
20.
ar.

.

3.
24

Deep Freezer

Freeze Dryer with accessories
Incubator

Centrifuger

Electronic Speed Control -
Compressor Unit

Nitrogen Crlinders

Peptore

Vacu pump

Condenser without compressor unit

= I21
B 112
59

- 1,07,42,000
. 41,806
. 22,507
. I
24

- § (with W.H.O. Medical OfficerY

« 2 (with W.H.O. Medical Officer}
2000
14 drums
460 Lbs.

1

+ 62 bottles cach containing 450
gms.
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Consultants and Fellowships

From time to time short-term Con-
sultants and Fellowships have been
provided both for the programme and
for the production of freeze dried
smallpox vaccine.

Epiden:iologist
Long-term Epidemiologists 8
Educational Material

Printed proformae, slides, posters,
teaching exercises, recognition cards
and other educational material.

Assistance for Intensive Anti-Smallpox

Campaign (September—December,
1973)

(i) Epidemiologists 12

(ii) Anti-Epidemic Officer 1

(i1i) Cost of

(a) Daily allowance for epide-
miologlsts, para-medical
assistants and drivers of 29
special teams.

(b) Daily allowance and travel
expenditure of Central
Appraisal Team.

(c) Printing of special proformae
to be utilised in the cam-
palgn.

(d) Petrol and repairs for the
vehicles attached with the
special teams.

(e) Compensatory allowance for
5 State Programme Officers
of the four endemic States
viz.,, Bihar, Madhya Pradesh,
U.P. and West Bengal.

(f) Daily allowance for mem-
bers of the State Surveillance
Teams of the four endemic

States.
.

Deterioration in the Working of
CPW.D. in Delhj

*407. SHRI V. MAYAVAN: Wil the
Minister of WORKS AND HOUSING
be pleased to siate:

(a) whether there is a deterioration
in the working of the C.P.W.D. in
Delhi;

(b) whether the enquiries or com-
plairts made in the books of the
Enquiry Offices specially in Nauroji
Nagar and Sarojini Nagar are not
properly looked into and immediately
attended to;

(c) whether the lawns are not
being properly maintained in the
various Government Colonies in New
Delhi; and

(d) if so, the reason therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) No, Sir.

(b) Complaints are dealt with in-
stantaneously if they are of immediate
nature, Other complaints are attend-
ed to as promptly as possible. Some
repairs etc. may be held up due to
shortage of funds for maintenance
work.

(c) No, Sir. The lawns are being
maintained to the best of the ability
consistent with the yardstick of main-
tenance staff prescribed by Govern-
ment which is again regulated by the
limited funds for maintenance.

(d) In view of (b) and (c), the
question does not arise.

it ¥t wEw & fog gl & tewfs
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Agreement with Poland for supply

of Ships

*411. SHRI R. V. SWAMINATHAN:
SHRI P. A. SAMINATHAN:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether agreement has been
reached between India and Poland
for supply of Ships to India;

(b) if so, what are the
features of the agreement; and

main

(c) what is the total number of
ships to be supplied under the agree-
ment?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA.
PATI TRIPATHI): (a) to (c). 1In
the recent meeting of the Indo-Polish
Joint Commission held in Warsaw
during November, 1973, Poland agreed
to supply one ore-oil-bulk carrier of
1,05,000 DWT during the Fifth Plan
period and also agreed to explore the
possibility of supplying another such
ship. Poland has also offered product
tankers of 25,000 to 28,000 DWT, con-
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tainer ships of 8,000 DWT, other
smaller ships upto 15,000 DWT and
one oil tanker of 2,50,000 DWT. The
Indian Shipping Lines are being ad-
vised to pursue the matter with
Polish ship-builders for finalising
orders after negotiating price, pay-
ment terms etc.

Distribution of Fertilizers

*414, SHRI J. G. KADAM: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the system of distribution of
fertilizers at presemt; and

(b) whether Government are con-
sidering to allot the distribution of
fertilizers through cooperative in-
stitutions?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Fertilisers used in the
country come Irom domeslic  manu-
facture as well as from imports. The
imported ferlilisers are handled by
the Central Fertiliser Poo! operated
by the Union Ministry of Agriculture.
The allotments in respect of these are
made only in favour of State Govern-
ments (except for small quantities in
favour of certain commodity boards
pertaining to some of the export-orient-
ed commodities). The State Govern-
ments have been instructed to dis-
tribute all the fertilizers allotted to
them through cooperatives and other
public institutional agencies.

As far as indigenously produred
fertilisers are concerned, internal dis-
tribution within a State is left to the
domestic manufacturers. Howewer,
in order to ensure equitable distribu-
tion of all available fertilisers, includ-
ing imported fertilisers, the TUsmion
Ministry of Agriculture draws up a
coordinated supply plan for 4he
country as a whole. For this purpose
the Ministry of Agriculture holds six
monthly Zonal Conferences to deter-
mine in respect of each State its
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estimated consumption during the
next Kharif or Rabi season, work out
the supply expected to be made by
domestic manufacturers, and then to
determine the deficit to be met by
imported  fertilizers “through the
Central Fertilizer Pool.

In respect of domestic fertilizers,
manufacturers have the freedom to
market their produce through agencies
of their choice. Efforts are however
being made to persuade the manu-
facturers to distribute as much ferti-
lizers as possible through the institu-
tional agencies like cooperatives and
Agro-Industries  Corporations  etc.
Fertilizer Corporation of India have
already decided to distribute at least
50 per cent of quantities of fertilizers
through cooperatives and other public
institutional agencies.

The Policy of the Government is to
encourage to the maximum possible
extent distribution of fertilizers to
farmers through public agencies like
cooperatives and Agro-Industries Cor-
porations ete.
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Re-employment of Freedom Fighters
Teachers of Delhi

*416. SHRI M. KATHAMUTHU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a)} whether Government are con-
sidering a proposal to re-employ those
teachers who have been freedom
fighters having spent many years of
their early life in jail;

(b) whether any request has been
received from such teachers working
in Delhi Schools; and

(e) if so, decision taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No such pro-
posal is under consideration.

(b) Yes, Sir. Request was received
from one teacher,

(c) The Delhi Administration has
re-employed him for a period of one
year. A request for extending the
period is before the Administration.



39 Written Answers

Difficulties o People in getting DMS
Milk

418. SHRI PRAVINSINH SOLANKI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the citizens of the
Union Territory of Delhi have to stand
in queues on Milk Booths of D.M.S.
right from 2-3 AM. and 23 PM. to
get their milk supply and even then
they do not get their prescribed quota
and if so, the steps the concerned
authorities propose to take to mitigate
their hardships; and

(b) whether full quota of milk is
not being supplied to the D.M.S.
‘Booths in accordance with the total
rumber of Milk Cards ' Tokens per
booth, and because of which there
are troubles on wvarious booths and
‘if so, the steps being taken by Gov-
ernment?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and
(b). The Milk Booths run by the
Delhi Milk Scheme function between
fixed hours in the morning and in the
evening. As at present full quota of
milk is supplied to all token holders
and in fact some small quantity is
occasionally returned by the milk
booths to the dairy undistributed after
fully satisfying the requirements of
the token holders. It should, there-
fore, not be necessary for the token
holders to come to the milk booths
much in advance of the fixed opening
time. However, it has been observed
that, in order to make sure of their
supply some customers come to the
milk booths somewhat before the
prescribed opening time of the milk
depots.

The D.M.S. has proposed formation
of Depot Advisory Committees at the
milk booths to co-ordinate and re-
gulate the distribution of milk at the
milk booths. With full supply of milk
by D.M.S. at the milk booths and co-
ordination by these Advisory Com-
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mittees (which will be elected by the
token holders) it is expected that the
customers will not consider it neces-
sary to come to the milk booths very
much in advance of the fixed opening
time.
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Functioning of CM.DA.

*421, SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the total amount spent by Gov-
ernment for the CM.D.A,;

(b) whether the functioning of the
C.M.DA. is in doldrums as per Press
Reports; and

(¢) If so, the reaction of Govern-
ment thereto?e
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THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a). From 1970-71 to
1972-73, the State Government gave
Rs. 34.44 crores to the CM.D.A. In
the same period the Central Govern-
ment gave Rs. 23.70 crores through
the State Government.

(b) No such press report has come
to Government's notice. However it
is not a fact that CM.D.A.'s function-
ing is in Doldrums.

{c) Does not arise,

Strike by Employees of Suratgarh
Farm, Rajasthan

*422 SHRI NAWAL KISHORE
SHARMA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether workers at Suratgarh
Farm in Rajasthan have gone on
strike;

{(b) if so, the main demands of the
strikers; and

(¢) the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRCULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The employees of the
Central State Farm, Suratgarh had
proceeded on strike with effect from
3rd October, 1973. Their main
demands were:

1. Protection of the constitutional
and legal remedies admissible
to them under service rules of
Central Government,

2. Increase in the wages of daily
paid workers from Rs. 3.50 to
Rs. 5.15 per day.

3. Regularisation of daily paid
workers who were in con-
tinuous service for years, as
far as possible.

Direct negotiations were held
between the management of the Cor-
poration and the representatives of
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the Union and the strike has been
called off with effect from 23rd
November 1973. In respect of the
principal demand regarding increase
in the wages of daily paid workers
from Rs. 3.50 to Rs. 5.15 per diem,
it may be stated that the minimum
wages payable are governed by the
wages fixed by the State Governments
under the Minimum Wages Act. In
fact, the Corporation has been paying
Rs. 3.50 per day which was more than
the minimum wages fixed by the
State. The minimum wages now fixed
by the Central Government for
workers in the Suratgarh region is
also Rs. 3.50 per day. The minimum
wage of Rs. 5.15 per day demanded
by the workers is for areas in Sche-
dule ‘A’ and is applicable to areas m
cities like Bombay, Delhi, Madras etc.
As a result of the agreement, it has
been decided that the ‘Demand
Charter’ of the Union would be nego-
tiated, immediately after the strike is
called off, and that further, the wages
for the strike period would be decid-
ed by negotiations under the aegis of
Labour Commissioner, Rajasthan.

Non-Filling of Vacancies of Junior
Drawing Teachers from Panel

3940. SHRI K. LAKKAPPA: Will
the Minister of EDUCATION. SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether the Directorate of
Education drew up a panel of B84
candidates for the posts of Junior
Drawing Teachers in the month of
July, 1972 which was made valid till
15th September, 1973; and

(b) if so, the number of vacancies
which existed till 15th September,
1973 and whether all the vacancies of
Junior Drawing Teachers were not
filled from the panel and if so. the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
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D. P. YADAV): (a) A Panel of 82
candidates was drawn up in July,
1972, which remained wvalid upto the
end of August, 1973.

(b) There were only 28 vacancies
and they were filled up from the
panel.

Relaxation of Rules for Appeintment
of Junior Drawing Teachers

3941. SHRI K. LAKKAPPA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the rules for appoint-
ment of Junior Drawing Teachers had
been relaxed by the Directorate of
Education, Delhi Administration at
the time of holding interviews for
these posts in July, 1972;

(b) whether daughter of an Assis-
tant Director of Education (Delhi
Acninistration) has been appointed
und:s the relaxed rules;

‘Y -whether there was a good
number of qualified candidates  al-
rezdy available on the panmel of
Juwuwr Drawing Teachers; and

(¢ if fa. the reasons for relaxo-
tion cf the rules?

THE DEPUTY MINISTER IN THE
MIXISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) No, Sir. The
rules were amended in-May, 1973.

(b) ¥o, Sir. She was appointed
after the amendment of the Recruit-
ment Rules were notified.

(¢) Yes, Sir.

(d) Does not arise.

Memorandum to Lt. Governor from

Junioe= Trowing Teachers
3942, SHRI K. LAKKAPPA: Will
+he Minister of EDUCATION, SO-

CIAL WELFARE AND CULTURE be
pleased to state:
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(a) whether five Junior Drawing
Teachers who were at seriol Nos. 29
to 33 of the ponel Ar==n up for ap-
pointment by the Directorate of Edu-
cation, Delhi Administration in July,
1972 submitted a Memorandum to the
Lt. Governor, Director of Education,
requesting for their appointment;

(b) whether the memorialists were
subsequently medically examined as
a result of letters issued to them
by the Zonal Office (West) of the
Directorate of Education; and

(¢) if so, the reasons for not send-
ing the appointment letters to them
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

by Nna. Sir. Some of the candidates
were asked to appear for medical
examination due to receipt of an un-
azuthor’~ad letter. But when the real
facts came to light the medical exa-
mination was cancelled.

(c) Does not arise.
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Percentage of Literates in various

States
3944. SHRIMATI KRISHNA
KUMARI: Will the Minister of
EDUCATION, SOCIAL WELFARE

AND CULTURE be pleased to state:

ta} the target of literacy estima-
ted during the Fifth Five Year Plan,
State-wise; and

(b) what was the literacy tarpet
fixed at the commencement of the
Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI1
D. P. YADAV): (a) The programmes
for the Fifth Plan emphasise the
following:

i) Enlarged provision of facili-
ties for primary education in
the age-group 6—14.

(ii) Liquidation of illiteracy in
the age-group 15—25.

{ili) Linking of
grammes with
programmes; and

L ]

literacy  pro-
employment

(1v) Development of literacy pro-
grammes amongst  adults
through voluntary services
especially by college students
No targets for literacy have,
however, been estimated,

(b) No such target was fixed.

Expansion of cultural Relations

3845. SHRI G. Y. KRISHNAN:
SHRI C. K. JAFFER SHA-
RIEF:

Will the Minister of EDUCATIOI.
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of the countries with
whom India has made agreements icr
the expansion of cultural relations
during the last six months; and

(b) the terms of the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) During the last
six maonths, India has entered into
a Culturz! Agreement with only one
couniry viz., Belgium.

(b} The Cultural Agreement con-
cluded between India and Belgium
on the 2lst September, 1973 aims a:
promoting and developing relations
and understanding between the two
countries specially in the realm of
culture, art, science, technology and
education. The Agreement lays down
the broad principles for exchange of
educationists. scientists, dance and
music ensembles, writers, art exhibi-
tions, translation and publication of
literary works of the other party, dis-
semiration of knowledge of each
other's culture throush radio. press,
television films and similar mass
media etc.

Copies of the Agreement are avail-
able in Parliament Library.
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Foreign Exchange earnmed by F.Cl

during current year through export
of ground Extractions

3046. SHRT G. Y. KRISHNAN:
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) the amount of foreign exchange
earned by the Food Corporation of
India during the current year through
export of groundnut extractions to
Japan, Poland and UXK.; and

(b) the new plant of the F.C.I. set
wp during last two years?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a). The foreign exchange earned
during the current year so far is Rs.
66,09,872.87 Paise.

(b) Food Corporation of India has
only one plant for groundnut extrac-
tion at Ujjain, commissioned for pro-
duction from April 1972.

Selection of Towns in Andhra Pra-
desh for conversion of dry Latrines
into Water-Borne Latrines

3947. SHRI K. KODANDA RAMI
REDDY: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) the names of the two towns
selected in Andhra Pradesh as a part
of Independence Jayanthi Pro-
grammes, for the conversion of dry
latrines into water-borne latrines;

and

(b) the estimated expenditure in
each town with progress of work, if

any? “

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): fa) and (b). The requisite
information is being collected and
will be laid on the Table of the
Sabha.
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Recommendations of all India Council
of Sports

3948. SHRI K, KODANDA RAMI
RIDDY: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) what have been the main re-
commendations of the All India Coun-
cil of Sports since its reconstitution
in 1972;

(b) whether Government have

acted upon any of them; and

(¢) what are the financial implica-
tions of zny actions taken upon the
recommendations of All India Coun-
cil of Sports?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) and (b):

1. Some of the major recommen-
dations of the All India Council of
Sports are indicated below:

(i) The Council prepared a Plan
for the improvement of standard of
sports and games in the country, and
broad-basing of the sports activitics
at the grass-root levels, covering the
rura] and urban sectors. The advica
of the Council was taken into consi-
deration while formulating proposais
for the development of sports and
games during the 5th Five Year Plan.
Implementation of these proposals
would depend on adequate allocation
of funds during the 5th Plan Period.

(ii) The Council laid down guide-
lines for the proper Selection/Train-
ing of Sportsmen for participation in
International Tournaments and
Management of the Indian teams
during visits abroad. These have been
brought to the notice of the Sports
Federations for necessary action.

(iii) To ensure proper utilisation of
Government assistance by the Natio-
nal Sports Federations, the Council
has suggested rome qualifying condi-
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tions to be fulfilled by the grantee
Federations. The suggestions are un-
der examination.

{iv) To ensure better coordination
of the efforts for the promotion and
development of sports, the Council
has recommended that representatives
of the Indian Olympic Association and
recognised National Sports Federa-
tions should be invited to a joint
meeting with the All India Council
of Sports, {wice a wear. Action on
this recommendation has been taken.

2. The advice of the Al India
Council of Sports i< sought on =2ll
requests for financial  assistance,
under approved schemes by the Na-
tional Sports Federations and State
Sports Councils. By convention, the
advice of the Couneil on all such
cases is accepted by Government.

() Grants totalling Rs. 26,90.313
duvring 1072-73 and Rs. 12.00.889 dur-
ine 1973-T4 (upto 30-11-1973) have
been sanctioned on the recommenda-
tion of the Council

Jayanthi Villages in Kurnool, Andhra
Pradesh

3949. SHRI K. KODANDA RAMI
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the names of the Jayanthi Villa-
ges selected from the following Com-
munity Development Blocks in Kur-
nool District of Andhra Pradesh (i)
Kurnool, (iiy Dhone (iil) Kudumur
fivy Alur (v) Pathikonda (vly Yemmi-
ganur and (vii) Adrol

(b) whether any developmental
activities have been initiated in the
ahove villages; and

(c) if so, the salient features and
the estimated expenditure proposed,
village-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
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names of selected Jayanti Villages are
as under:

Name of Cemmienizy Name of Jayoii
Developmngiit Block Viiluge
G) Kumeol Namoor
5 Dher e Erikalacheravy
(47 Kodumur Po.akal

(e Aluru (not Alur} - Rattybelagal

{v) Pathikonda Pampal::

i, Yemmiganur *  Magathi

(i) Adodi {not, Adori} Ballekal

(b) and (e). According to the in-
formation furnished by Government of
Andhra Pradesh, a sum of Rs, 73 666
has been incurred on 14 Jayanti villa-
ges includirg the above mentioned 7
villages in Kurriool District on provid-
ing facilities like drinking water sup-
ply, school building, roads and electri-
city. Information on the estimated
e:;:endihue village-wise is not avail.
able.

Central Assistance to State of Kerala
for Family Planning Schemes

3950. SHRI VAYALAR RAVT: Wwill
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to
state:

(a) the total amount allotted for the
State of Kerala as Central assistance
for different Family Planning Schemes
for the years 1973-74; and

(b) the selient features of the sche-
mes proposed to be taken up during
this period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJ1
BASAPPA): (a) Rs. 246.88 lakhs,
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(b) All the Family Planning Sche-
mes being carried on during the Fourth
Plan are being continued during this
year, except that construction activity
had to be sclwed down.

The details of the allocation are :—
Rs. lakhs

() Services & supp'ies including
compensation for Sterilisation

cnd IUD cases 23251
(#) Training . . . 5 01
(#if) Mass Education activities ,  4'00
(fv) Demographic Research  + 1:00
(v) Maternal and Child Health

care activities . . 066

3-70

(vi) Organisation for supervision

Amount for Kerala for development of
minor ports during 1973-74

-

3951. SHRI VAYALAR RAVI: Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state the
total amount sanctioned for the State
of Kerala for the development of
minor ports for the year 1973-74?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): On the basis of
the available funds, loan assistance to
the extent of Rs. 6 lakhs is likely to
be released during the current finan-
cial year for the development of Bey-
pore port in Kerala State, which is
included in the Centrally Sponsored
Scheme of minor port development.

Free Plots and construction of Houses
for Homeless Persons in Dadra and
Nagar Haveli

3952. SHRI R. R. PATEL: Will the
Minister of WORKS AND HOUSING

be pleased to state:

(a) whether there exists in force
Government policy of granting free-
nlots for ccnstruction of houses to
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homelss persons in the Union Terri-
tory of Dadra and Nagar Haveli;

(b) if so, why the Administration of
Dadra and Nagar Haveli does not give
free plots to such persons on their
applicatiens znd are misusing Govern-
ment orders by granting such plots to
Capitalists; and

(c) whether Government will make
an enquiry into the matter and take
necessary action against the Adimins-
tration and instruct them for granting
free-plots and all possible aids to
homesless persons?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) There is
Central Secto: Scheme for provision of
house-sites to landless workers in rural
a~2as, free of cost throughout the
country.

(b) and (c). The Dadra and Nagar
Haveli Administration have not so far
furnished any specific project proposals
under the Scheme for approval by the
Government of India, However, the
Administration has reported that the
Governmsat 1and available with them
is more than adequate for allotment of
house-sites to landless laboureres, that
they had allotted house-sites to 501
families against 1400 persons to be
allotted house-sites, and that further
allotment would be made on the imp-
lementation of Dadra and Nagar Ha-
veli L.and Reforms Regulation,

Power of Transfer of Terum Plots in
Dadra and Nagar Haveli

3953. SHRI R. R. PATEL: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Terum plots in
Dadra and Nagar Haveli can be trans-
ferred by the Administrations to any
person in his name;

(b) if not, whether Government is
aware that the Administration of
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TDadra and Nagar Haveli are misusing
tbeir power #nd has transferred Terum
plots illegally to persons with a loss
of Rs. 20 to Rs., 30 thousards.

(e¢) whether Government propose to
consider to hold an.enquiry through
Central Bureau of Investigation or Ju-
dicial Court urgently in the matter;
and

(d) if so, when the enquiry will be
made?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE;:
(a) to (d). The information is being
collected Further action will be de-
cided on receipt of such information.

Provision of Upper Tank for improve-
ment of Water supply in New Moti-
Nagar, New Delhi

3954. SHRI A, M. CHELLACHAMI:
. the Minister of WORKS AND
HOUSING be pleased to refer to the
reply given to Unstarred Question
No. 2016 on the 6th August, 1973 re-
garding the duration of water supply
in New Moti Nagar, New Delhi and
state:

(a) whether there is a proposal
under consideration of the Delhi
Water Supply and Sewage Disposals
Undertaking for installing an upper-
tank for providing proper pressure
of water for the residents of the First
Floor in ‘B’ Block, of New Moti
Nagar, New Delhi; and

(b) if so, the expected time by
which an upper tank is to be instal-
led?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MIN-
ISTRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) No.

(b) Does not arise,

Sugar-Beet Cultivation

3955. SHRI MARTAND SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to intensify sugar beet cultiva-
tion in potentially favourable regions
to bridge the gap between sugar re-
quirements under the availability in
the country; and

(b) if 8o, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) It is proposed to extend the
cultivation of sugar-beet to potential
areas in the Fifth Five Year Plan
depending on installation of addition-
al equipment for processing beet roots
by existing carbonation surar facto-
ries in those areas.

srrfeamet @Al A agard afafai
3956. S GAME S& . FT
gfe oot oz TR A FA T ¢

(%) %1 39% wAWL F 370 Y
o semEA & WA, i aat
# g afafadl &1 adwT g9
agt #1 fegfa & mqew a5 &

(w) =1 Swr s wTiTEARET
aal ¥ W W & gEEm A AT
frmrat T & AT W T A3 T 57 frawy
it & fagg W = # wlfer aFmn
feam§ mit & W gTET gEEw & aqwr
# fr 3o 7Y 71 af & faad sT 9%
qATIEE WIT 93T 2,
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(7) fafwm wgwrd Frwsi &
wifeanT =t #t wfasaw @9 gf4-
e #7 & forg o1 feafir W game
% fog i geadl Qe & R
W T I AT FN AW AT
AR F AWM FAT §; A

(%) 71 sfeamt &ai ¥ fag
qiadl qeadi e § € fawg
sEaE T fFar g

wfe dwem § www s (s
wwrETER o ) () =z
WA I1 T afed qeqgT SEt 3.9 T
TG W, AFH SR (AR )
feare (Femys), o s (i
AT F1=i ) HIT IS (10 T97 1492 )
¥ sfam fasmr afrwor ofeisar
gal # [EFTQ TS F AT FA
F 9 ¥ wegmd o o ¥ wemT
EAAT A 37 oy afedTAT wal § Agwr
aEafeal §  FEET0 B AWATATF
&Y aTaT | weAmA 7 A w1 @ fowiw
g3 F drerean fo7 & frdem
azFrd frm J frdem og-=r30
F AR AgeaAqr 447, 99 BT F
sTaEn, A9 99 IO F fawr qqr
IawtsT FEgEl St aArgha, S faaYei
9T WYTAAL I wrfeay Ayt &
wae Frg o # A oA Aa &, H
sqa fasr w2 5t &) anfy |, a=
T & anfeawft &1 § qeerdr @y
F g1 1 74T T A A I7% FEFT
BT TET T4 FTAT T FT HTE¥HAT
2, atfs 3 sfzarfaat /% sy
1 QU 7 F g T o S A
AT HE

geqaA 9 #Y fawrfol & smw
atq ag ¢ f& sfzanfedi v qgar
¥ fag aga wfas senai & o 7
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arar 91 @ fau wmafas agerdy
flamd J1 AFe-wan szt w1
TR FTTE T &1 IHT AREFAT H1 ¥
Nt HAC  IqF FIAT FATIET wAIT
N F WATIAM IR MO qdr
ITANT 9 g2 w7y, faaer aqgdr
aqqT 37T & Ffra® i § fAdw
agr ITaew FEe faafa w,
T T IUH a9l FT IIH FT g,
wifs | &7 @&l ¥ agwrdr aramafEay
¥ 3 ¥ afan ¥ whagees ¥ afwmT
39, W& T 97 FHI HIAAF ®T
F T FT @I FT ITE (F4T A1AT
aifgg | 7 AT Faw T =
fFT 9 A1izT 7T IF A7 TAAT TF
s gaedr 7% affafr v =i
®1 QT 7 7 {73 I4mMT 777 07 fA4T
gl fear ar wwar & @ wew AT YA
& wirs afa@AT g9 & faq agwrd
aEmfzdt F 7 F ae # fama
fawrfd wt &)

(@) wemas 2 & mifrafaat
F faq 7at 7€ 97T IAF FgA ¥ 0
weraferdi % gadt &1 #1¢ arw A+ §
agifa za% 9 wifaawd: fara afasor
of@iqaet § § oF F a7 ¥ g
foe # ug 71 & & fardis oA
0% oY & FF gEATRT A EIan
# wegtaAEl F AT §£9 AT
fade &1 & wifgarfaat i ez
w§ grrfwat 3% fgaa ¥ swr ady
#F g 4 z@ I\ F AW (|) A
frfaa faen & sma &1 qiT o -
war=a & ear ¥ A wnd § 1 ag 3fify
foa 7 & fw f& & AT &
aifeaifaat #1 ata a7 fae a% w1
wfeafaat &1 9% fag amf @g
gzFTr geqmAl § famamm 3= fau
o1 A%, WeAuA AT 7 aga & fafoe
fawifaf & &)
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(w) aradl gEIdia qrSET i)
afearft g% FifEg fRo @@
T GIFTL FTAFAT FT T Hqrfe-
aifeat & A ¥ ATFA FATIT SAC
WoTTT TIAT FY fAEIEr g9 FABAL
#1 Faifag w27 & fqg ME AW-
ZNF fgaral 7 B ST g0

(a) wfai F& & wgsd
HidTa,Z41 ®1 ATHET FEFTL FTAFAT
w7 @t g fana arfeamEr famw
ATAFTT FAFAT F Fwada  fraw
Al g & wAET qiFd] gATwy
Frwar & wyqfas afadt @ wqgfaa
s Frfgar 7 agErdr aramfean &6
JFAT AT F AT FAAAT 3 FAS
&% w1 fafsz graa §37 61 5t
g wgwdy wrrwal fawy w7 ¥
QIATA 77 ITH F CFATH, fqema,
faqma, wostem aqr faaty, foad
arfzarfaal  Fr ggeva: a9,
¥ fau agrar 37 33 OsT agEd
favrg famr wwfufaaw, 1962 ¥ gm-
g7 FLA FT AT TEETT 3

Protein from Sorghum

3957. SHRI P. GANGADEB: Will
the Minister of AGRICULTTJRE be
pleased to state:

(a) whether there is any likelihood
of obtaining protein from Sorghum;

(b) whether any research has been
carried out in respect of this; and

(¢) if so, outcome of the research?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) to (c). Sorghum is a coarse cereal
containing about 10 per ceat protein.
It is not a source from which protein

_is normally extracted.

58
G ATSAT § Fod! @1 HT Jeqrad

3958, =t WA WAL : FT
Ffa 7561 7z 79 1 3w =0 5

(F) #a1 mrTAr dEata AT
¥ w2 Az 39 & fag g greer
FOE T g AR

(@) =fz g, a1 Iga7 T&q ad
| g7

i dxverg ®§ wew wev (s
wurrETfEa dto fRd) ¢ (%) Srar

(@) sqm @&T2 g@eqrEl "I
fagaw7 gy a9r AT @rE F IR
a  Siwifge F@ F fag g
quadid AT FT wafy ¥ A w7
3T TF oNOF qAfHd FISHT AT FY
T F form a2 &l AF § 9 40T FIT
AAT ST F ¥ 9 FAUS Fo HI Twfar
sqq HT  SATTAY |

WEL FERE @IT FHFT R
AT qTAET TIAAT F AT aF g &I
75 T HZL 27 FFIIEE GTE AATE F
F7 fa=me 8 | 99 g WA ¥ WL A
TR # FA(AF @R oam & fag
8-10FdATFT FFAES HAAT FT TATTAT
FE FT A gETT )

q=dt ATy & o dF g%
T4 3500 AT HELN =9 ATHIT FPIEE
MET FT @17 G F FT T8 § )

e q41 TN # fAg dw G4
F F forn TR% 79 <l #1 asfEs
T FT AT AT R
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HET ST A I T T qofaw eE

3959. st T =W A 0 F= T
wfg Wl ag AT & 3w For &

(%) #aT1 weg 93w H a7 ¥
1 gafaa Igaw T@ fear W @
2, WK

(@) afz g ar 9e% 1 T
& e | FET T T fam g
g ¥ wgmmar 3 W g fowd fs e
aq gFaT F1 gafaa san ghfrea
fear o ®% 7

wf wE@ ¥ W WAt (o
it fag) : (F) 76w 9T GTFL
FAFTL FT F@ar #r 97 @ 3

(@) fadta sfeariai F @rq
g H, 34 TR S whEF F9Aw
a7 fa@mm 78t g1 9 & | v sfw
AW ¥ AT F 37 /A 0 T
J faame F3F 7 fagra famt £t waman
w74 # fawrfor w7 &1 qro7 T
7 57 fawifc s #1 efrF1C & far §
HIE AT AT I F AALH ¥ FT H
AT TLH FT AIaar ¥ UWAT F
7 fawre fai & et s 7 fag
Faw I W 7 1

7o SAW § yAw

3960. =it M atw {fem A
sy w1 g2 7477 FT FI7 F47 OF

(%) #e7 53w ¥ feaft gws
i G § g faark ¥ fag o
Iyeed TGl §; AR
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(@) =1 s &1 faa o
wfw & fy femé gfaud o &
[ FEAR FA FT 7

g s ¥ Tew A (Yo
oiT fag) :(F) 7o = &, Forwr da
frarg & fag qfama s Ivaa & 2,
AT AT I A & AT AT FF a0
wafw 0 qu feg s ¥ ar @
M FIATY

(&) wea STWATHC S T F AT
"l & fasmg & fog e 3, faard
gframat &7 aaear w7 W ¥ WA
fe o7 &a Josg &1 AT faa meady
FETE T g

vt st gl w wlw & fed
weg w3 & frarai o fad g o

3961. Y 7T sCw e F

gl o az 97 1 gw w49 fw

(%) %=1 ot TE<at Az
iz & fog w0 @ F G7 fomal
#1 fea = faar mar § fogir =
F FTH AN ANT AT TR fEA
saff a| GO W o§wa qE

(@) feami | feaar =mm
faart mar § aar ga% & wdy feaet afor
T F A E; AT

() T S a7 fFEET 9
w0 &1 fee ofr awmar 37

gfa gxem ¥ Tem W (off
wwmatign dte i) : () & (M)
Ty oo A St Y § o faed
&1 F9T TN X @ & I
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o7 R ¥ AT W A & oy A

3962, Wt T wew difear : wv
¥l wat g T A gar +G

(%) #ur weq 92w H 1972-73
3 qram Y G ¥ wwwta da § FH
28 e,

(&) =fe g, a1 foeet o1 &
T FTOT § ; W

(7) Tva ¥ FwETE W IAEA
FgAFRIFITAfFAAAE?

yie darem # g @ft (st
s dlo fR) : (%) ¥ (%)
T I a6t F AuA wem w@Aw F
T F AT F geara WA A
83 ¥ wisd A9 g § -

T e
1970=71  2,30008F4<
1971-72  2,40003%24%
1972=73  2,3000§%4T

™ g g @ # a8
&N & qa # #r€ ww ofdmw wdf
F9T )

(7) ws@ wRw ¥ Ty wE
WEEYT AET & B AdT & | aqrfy
Fer W2W A A avarw, ¥ fawr
% fT SRR 7+ AgE wot e -
7@ ¥ #fegr W = wagy
A¥dt qav g g & 1 o s ¥
2625 LS—3 .

s afeormRY ¥ qar Iw=an & % ag da
JAH TR & AZ TATE F FARA F
fag Sfaa 7ff & 1 TEfRT 78 QAT
q7 1972 Fam e aE o

wreafa & qFa ¥ w2l w1 ¥R AT

3963. sft WA WAL : ¥
e wdt g Tam FFT wE

(%) wTwre zara #Y v FqEfa
& ¥ geat ¥ 240 72 a5 feAz @A
1 gEATEAT 2,

(@) war a7 @ a9l &1 g0
¥ g% af gondr ) TgT WS HEA
#1 3A gU AT F fAE FWEE
&t ¥ weat # W w6 T w7, WA

(w) afz g, arFa A e
wYT afz 7E, &1 HE w61 FIOg ¢

gft sren ¥ Tem W@ (Mo
T fog) (F) & (7) - 7g Fgi v
aft & f5 o& a faifa fen
& fear wow o o ofgaa e
o3 @i | fed gqard F A
Treafa durk ¥ ¥ agw feu Qg
F=4 a9 & qe4f ¥ #=9 § 1AF
vear? # Ay F g & A
F ST & 1 16 FAET W IZAT
femsat, 1973 F1 AT &Y ¢ AT
¥ ot € w4 ¥ oo ar wa o =
& & medi F goia &, g 7 w4
F ®T FEEAT X wiasr § yoear
w4 wwy fa=r< f e
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dlo THo 480 ¥ WRWIW WTGTW &
W & ufiy & gy

3964. Sl WPATH WATET : FT
sfw aelt a7 T & §w w74 7

(F) wardio uso 480 ¥ T
A ZU " # OATETE Fr T
MR =T F) afo F1 wawdst 5607
T ore faur g

(=) afz &, a1 5% are & =
F1 fasfy o471 F7 g L A

(1) a9 s A i gfatwT

87
wiw At (=t wered welt wpw) :

(%) & (w) @@ ¥ "
TG w94 F g9 7 e TTo 480
F7 F g wY St F7 el &
w941 & faent & art ¥ dq¥ aog
TEOET ¥ @I AT 9T Gl |
=it a% Y4 fara At g & :

et e Frormr g feeelt ow Qter
& Iw ¥ ww wen

3965. st frw gu medt ;@
sfe waft a5 Tam &t g9 w7 x5

(%) # famst FT frm faeeft
gu A g A 5y o oqm
F AR AT AL FLETE

(w) frew v wf\i § T
frm & foedt &  gFTRRT @
T aq gw * e TAl s o
Lig 45

() 27 ¥ fead A wafaa
WO AL T I gW a4 #
fraq aafwmt & fagg few ToTC A
Faaidl Aaty; A%
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F(a) wre fomy grar faeedt g
TroT & g 0 & faaa aga wiw & fam
faama s I & e wifes &<
%mw&ﬂi’]

5& Horew # e Wt (e WY
fag): (F)feeslY mare fomw faeelt g
AT F0T woTs 6 A7 g F AqA
S F7A & o qAT @/

(=): 7Y () av= =ww 9fg-
FIF7T 9T T SAFT F HAHNT,
farere, mpEe AW q@ET, 1973
# gErARIKl ATfg & wifg 79 F A1
467 A AT 77 4 17 7 H 65
T fafagmt & s aff o T
g o= aaw fmw mfeard dre
e To wfufvaw & wmwada Iy
¥ & freg afwamr =T & §

(w) feelt g3 ST F Ty
aoaré g 79 3 8 F 917 497 S0 fare
Ao &R F My ofa for - w7 o
&l Glo Qo o mfafauw & weada
fafadi % sEq arg T 9

Memorandum by Government Secon-
dary Art Teachers Association, Delhi

3966. SHRI HARI SINGH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to Un-
starred Question No. 2005 on the 6th
August, 1973 regarding the memoran-
dum given by Government Secondary
Art Teachers Association, Delhl and.
to state:

(a) whether the demands have been
examined; and

(b) it so, the demand-wise actiom
taken by the Government?
)
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
matter is still under examination in
eonsultation with Delhi Administra-
tion.

wriwre ¥ freelht wrerw, faeelt @ faeoit
afcag famm #t a6t © wod &
fot tu wrery ¥ gy wfafafeany
¥ T

3967. =t fmr Wiwd : W
Aaga ot afcagA w41 a7 @@ A
Wﬁﬁ?:

(7, 7 F=ft @1, faeelt &
aE A e F o afafafadt @
9 a7, 1973 F1 fr=r qfvaes
fmy & zeza=w fedt & wfawrfrat #1
vx g7 w1 2 fami oF "@v qg 7
¥ & fa et & fafam wi & faar
Frorar A A7 5 fasyr aF ofa ¥ o aF
T AT =iz

(=) 71 5 ==t ¥ fag o @€
atr # & Faw 0F aw & & 7€ § W
% aftorm=®s 1050 BT@T H1 A
wfsarE F1 ATRAT FET 9% @ &
/AR

() afz &, &1 woer w1 faEr
3T BTl #T FfEAE KT ¥ TF T
FAE g 7!

Wwgx st ofcege wwrew &
e st (ot gRo @e T) ¢ (F)
7

(v W@
gt #t wim & wqae 5 f

@
LEL
w sreqr T A A Ay

-
awi
W

oEAT A7 T, W faet w@A
feqa 3, e & fafus qef & feft
aftaza e w1 an Aamsii ¥ w
AT H AL AT & | A ¥ Frwe
FAAT 152 ® A T6T w7 ghaw o7
& agi fooat & wat At Y 5 7w
1§ Smat § 1

() sww 7Y IzaT )

National Association of Anatomists
demanded representation in the
Medical Council of India

3968. DR. LAXMINARAIN PAN-
DEYA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed 1o state:

(a) whether the National Associa-
tion of Anatomists has demanded re-

presentation in the Medical Council
of India; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A K
KISKU): (a) A representation was
received from the Association of Phy-
sioiogists and Pharmacologists of
India for giving representation to the
National Association of Anatomists,
Physiclogists, Pharmacologists, etc.,
on the Medical Council of India.

(b} The Medical Council of India
is constituted under the Indian Me-
dical Registers. They can also be no-
vides for representation of teachers
of different disciplines in medicine
including the basic sciences from the
Universities and Registered Medica.
Graduates enrolled in the State Me-
dical Registers. They can also be no-
minated by the Central/State Govern-
ments. Since the medical educators
are fully represented on the Council,
it is not considered necessary to give
separate representation to the Medi-
cal/Scientific Associations.

PRy o
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Case of lrregularity referred to Gov-
erament by ICAR enquiry committee

3969. SHEI BHARAT SINGH
CHOWHAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of the oificial and
demi-official letters written by the
Chairman, ICAR Inquiry Committee to
the Minister and State Minister of
Agriculture for suitable action during
the period the Committee was in
office;

(b) whether appropriate action on
all of them has been taken;

(c) whether all the suggestions
mad2 therein have been accepted and
implemented; and

(d) whether any of the communica-
tions are still pending under considera-
tion, and if so, when appropriate
action is to be completed on such
pending communications?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). The Chairman, ICAR In-
quiry Committee wrote thirteen let-
ters to the Minister of Agriculture
between 3rd June, 1972 and 17th Jan-
uary, 1973. Action considered appro-
priate was taken on the various sug-
gestions made therein. No commu.-
nication is pending consideration with
the Government.

Seminar on Agricultaral banking at
Hyderabad

3970. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether an internationa] semi-
nar cn agricultural banking was held
in Hyderabad in the month of Sep-
tember, 1973; and

(b) if so, the nature of delibera-
tions and recommendations thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR ANNASAHEB P. SHINDE):
(a) Yes, Sir. An international semi-
nar on agricultural banking jointly
sponsored by the Food and Agricul-
ture Organisation of the United Na-
tions, Government of India, Reserve
Bank of India and the State Bank of
India was held at Hyderabad from
the 10th September, 1973 to the 13th
October, 1973,

(b) As a result of the discussions :n
working groups and in lectures, cer-
tain broad conclusions were drawn
on the institutional structure for the
promotion of agricultural banking in
developing countries; the roles of the
Governments and Central Banks in
promoting agricultural credit in these
countries; the significance of small far-
mers in agricultural development of
developing countries and the means of
integrating them in agricultural poli-
cies and programmes,

ICAR Inquiry Committee inability
to Examine cases of irregularities

3971. SHRI ATAL BIHARI VAJ-
PAYEE: Will the Minister of ACRI-
CULTURE be pleased to state:

(a) whether the ICAR Inquiry
Committee expressed its inability to
examine certain cases of grave injus-
tices, supersessions and irregularities
brough{ out by specific individuals
stating that these are beyond the pur-
view of its terms of reference;

(b) whether because of its limited
purview, the Committee has proposed
and referred to him that such specific
cases and other matters of serious
characler may be investigated through
CBI or through any other agency;
and

(c) if so, which are these cases re-
ferred to and whether the Govern-
ment has got them investigated by
now and wha‘t are the Andings? What
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steps are being taken to rectify the
wrong done to the victims?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). On the basis of the infor-
mation available, the ICAR Inquiry
Committee do not seem to have ex-
pressed its inability to examine cer-
tain cases of grave injustices, super-
sessions and irregularities brought out
by specific individuals on the grounds
that these were be<yond the purview
of it terms of reference. Attention
in this connection is particularly in-
vited to para 1.13 of Chapter I, paras
4.21 and 4.22 of Chapter 1V and para
6.18 of Chapter VI of the Report of
the ICAR Inquiry Committee, which
was placed on the Table of the House
on 3rd August, 1973. As stated in
para 1.13 of the Report, the question
as to the manner in which the indi-
vidual representations received should
be dealt with was considered by the
Committee. which decided that, *it
was not within its terms of reference
te examine individual complaints, ne-
vertheless. it took the view that the
representations received by the Com-
mittee may be scrutinised and the re-
levant papers may be called for from
the ICAR. These along with 879
files already received from the ICAR
containing proceedings aof selection
rommittees constituted by the ICAR
for recruitment to scientific and tech-
nical posts of Class I category, should
be carefully examined to find out if
they disclosed any general defects in
the working of the existing system of
recruitment. Where it appeared to
the Committee that grave irregulari-
ties had been committed in respect of
some of the appointments, the rele-
vant cases were referred to the Direc
tor General for his comments and,
after examining the comments receiv-
ed from him, the said cases were re.
examined and, if the Committee felt
that there were some cases of grave
irregularities which indicated an in-

firmity in the procedures prescribed
for appointment by the ICAR after
it came on the scene in 1866 or un-
fortunate departure from the rules
prescribed in that behalf, notes
were prepared illustratively for
some of these cases and they
have been placed in the Report
as Appendix VIII”., The factual posi-
tion relating to the cases included in
Apper.dix VIII of the Report is ex-
plained in the Appendix to the State-
ment, laid on the Table of the Sabha
by the Minister of State in the Minis-
try of Agriculture on 12th November,
1973, indicating Government decisions
on the reorganisation of the Indian
Council of Agricultural Research in
the light of the recommendations of
the ICAR Inquiry Committee.

The Chairman, ICAR Inquiry Com-
mittee had referred to the Minister
of Agriculture, for sympathetic con-
sideration, cases relating to service
matters of two employees of one of
the Institutes under the Council
These cases were duly examined and
action considered appropriate was
taken. Apart from this, the Commit-
tee do not appear to have referred
any other specific cases, as suggested
in part (b) of the Question.

Loss of Fertilizer brought from Japan
in accident on the Sea

3972. SHRI H. M PATEL:
SHRI G. P. YADAV:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whethar India has lost about Rs
20 lacs in foreign exchange because of
about B000 tonnes of Japanese fertilizer
brought by India was destroyed when
a collision tetween two ships in the
Malacca Straits took place recently;
and

(b) the facts of this accident and
whether ths Government of India has
made any investigation in this regard?

THE MINISTER OF STATE IN THE
MINT3™=""  OF AGRICULTURE
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(SHRI ANNASAHEB P. SHINDE):
(ay No Sir. In the first place, only
part not the whole of the cargo is re-
ported to have been lost. Secondly the
proportion of loss on different accounts
resulting from this accident, to he
borne under the Maritime Law by
different interests like the vessel own-
ers, the cargo owners, etc. will only be
decided after legal formalities have
been completed.

(b) The vessel ‘CARNATION’ carry-
ing 8078 tonnes of Urea from Japan
for India, collided with ancther ship in
the Straits of Malacea on 26th July,
1973. As a result of the collision, the
vessel was severely damaged. She was
toweq to Singapore where she was put
under repairs. The vessel owners un-
dertook the repair and salvage opera-
tions at their cost, subject to adjust-
ments and sharing of cest between
different ‘interests as per Maritime
Law to be decided subseqguently.

2. On receipt of the information re-
garding the collision, the India Supply
Mission, London, was requested to pro-
tect Government of India’s interest by
taking necessary action in consultation
with their Solicitors. Indian High Com-
mission, Singapore was also asked to
render all possible assistance ip this
and *ake all action required at Singa-
pore. The London Salvage Association
appointed surveyors at Singapore to
look after Gevernment of India’s in-
terest. The Indian High Commis-
sioner, Singapore was also authorised
by the Government of India to appoint
Legal Adviser at Singapore. Accord-
ing to the reports received from Singa-
pore Surveyors, some cargo was comp-
ietolv lost during the collision and
some had to he unloaded at Singapore
to enahle repairs to the ship. Two
officials were sent from India to Singa-
pore to look into the various aspects
of the mattzr, particularly to assess
and Jecide (a) the acceptebility of the
balance cargo on arrival on which
issue a reply was required to be given
to the ves. vners who had under-

DECEMBER 10, 1973

Written Answers 73

taken the salvage operations and (b)
the relative zdvantages,disadvantages
of keeping the unloaded cargo ware-
housed at Singapore, till the wvessel
‘CARNATION’ was repaired on the
one hand and engaging another ship to
take the cargo to India on the other.
After examinirig the position it was de-
cided by these officials that (a) the
cargo would be acceptable at the
Indian ports subject to usual claims
of rchortage end damage and (b) it
was more econcmical to keep the cargo
unloaded at Singapore, warehoused at
Singapore itself and reloaded it in the
vessel ‘CARNATION' after repairs.
Action was taken accordingly. The
ship after repairs and reloading eof
cargo sailed from Singapore on 3lst
October, 1973 and arrived at Nagapat-
tinam on 6th November, 1973.

3. According to the report of the
Singapore surveyors, out of the totol
of 8,078 tonnes of fertiliser orginaily in
the ship about 2,743 tonnes were
comoletely lost in the collision and
out of the balance cargo of 5,335 ton-
nes about 2,845 tonnes were unioaded
at Singapore to enable repairs to the
ship and reloaded afte rrepairs.

4. The question of loss to the Gov-
ernment of India on account of loss of
cargo or damage to ship will be deter-
mined only after legal formalities in
this case have been completed and it
has been decided as to the proportion
in which the different interests like
vessel owners, cargo owners, etc, will
bear the cost of loss due to this acci-
dent

5. The Food Corporation of India,
who are Government of India’s hand-
ling agents at the ports for imported
fortilisers, heve arranged for the sur-
vey of the ship and cargo on the arri-
val of the ship. Necessary legal action
to recover the maximum possible
amount for the Government of India in
connection with this accident is bheing
taken.
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Polish Chair at Indian School of
Mines, Dhanbad

3973. SHRI M. S SANJEEVI RAO:
“Will the Minister of EDUCATION, SO.
«CIAL WELFARE AND CULTURE be
‘pleased to state:

(a) whether the Government of
India urged the Government of Poland
‘1o give credit to set up a Polish Chair
at the Indian School of Mines at Dhan-
bad; and

(b) if so, their response thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). At the
recent meeting of the Indo-Polish Joint
‘Commission for economic, trade, scien-
tific «nd technical cooperation held in
Warsaw, it was indicated that the
Polish side would consider the possi-
bility of cooperation with India in the
institution of a Chair of Mining at the
Indian School of Mines, Dhanbad.
However formal proposals for this pur-
pose have still to be considered by the
‘Government of India.
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Supply of Text Books to Students in
various colleges in South Delhi

3975. SHRI R. N. BARMAN: Will
the Minister of EDUCATION, SOCIAL
‘WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the students of various
colleges in South Delhi (specially of
Hastinapur College) have not been
supplied with the text books, which
were sanctioned to them from Stu-
dents’ Aid Fund, even after seven
months of the commencement of the
current year academic session;

(b) whether some of the students of
Hindi medium of Hastinapur College
kave been supplied English medium
Jooks; and

(¢) what remedial measures Educa-
tion Ministry would like to propose to
cover up the loss suffered by poor
students du= to non-availability of text

books in time?
THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
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DEPARTMENT OF CULTURE (SHRI

D. P. YADAV): (a) to (c). Ac-
cording to the information receiv-
ed from Delhi University, the

authorities of the Hastinapur College
announced the list of students eli-
gible for receiving text books from
the Students’ Aid Fund on September
20, 1973. The distribution of books
to the students was starled in Sep-
tember itself but some of the stu-
dents collected their “ooks late after
repeated reminders. All the eligible
students have since been supplied with
the books. In certain subjects, stan-
dard Hindi medium bnocks as  pres-
cribed by the Universily, were not
available in the market and the
students were supplied with English
medium books tem porarily. As
soon as Hindi books became available,
the same were issued to the stude:ts.

Information in respect of other col-
leges in South Delhi is being collected
and a statement will be laid on the-
Table of the Sabha.
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Sale of a child at Tiptu (Karnataks)

3978. SHRI RATIABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether a South Kanara Couple
sold its child for Rs. 30 at Tiptu (Kar-
nataka);

(b) whether the couple was in diffi-
culties and had no food; and

(¢) if s0, the steps Government have
taken by providing food to sych people
in the drought affected areas?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) and (b). Karnataka Government
has intimated that the reported sale
of child was not due to poverty or non-
availability of food but due to the ap-
prehension of the parents based on
some religious superstition.

(c) Does not arise.
Requirement of Yeast

3979. SHRI DINEN BHATTACHA-
RYYA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the total requirement of Yeast in
the country;

(b) how much is produced by the
companies given licence for its produc-
tion; and

(c) the proposal of Government to
meet the gap; if any in the supply?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). The total requirement of
yeast (dried) as estimated by DGTD
is 1250 tonnes. Production of dry
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-yeast by the existing units is reporter
by DGTD to be of the order of 78

tonnes in the year 1972, Modern Ba

keries are considering setting up of :
plant for the manufacture of yeast ir
the country.

Increase in prices of Fertilizers in
West Bengal

3980. SHRI JYOTIRMOY BOSU:
“‘Wil] the Minister of AGRICULTURE
‘be pleased to state:

(a) whether Government  have
rezently allowed enhancement of
fertilizer prices in West Bengal;

(b) if so, the rate of enhancement
allowed for each variety of fertilizer,

(c) theereasons why the prices have
been enhanced; and

(d) whether the Government agrees
that this enhancement will adversely

affect agricultural economy of the
State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. The statutory prices of
urea ammonium sulphate and cal-

cium ammonium nitrate both imported
and indigeneously produced and the
retail prices of other imported fertili-
sers have been recently raised.

(b) The rate of enhancement of
retail prices of different fertilisers is
as given below:—

Mint o° frrrilizar Tncrease
in retail
price
Rs. per
tonne)

Urea 462,¥(N) . . - o

Ammonium sulphate (100 kg.

bags) white . . <41
Calcium Ammonium Nitrate

(267, N) L B 43
Di-Ammonium Phosphate « 89
Ammoniun Nirro-Phosphate 291

Muriate of Potash (100 kg. bags) 127
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(c) The increase in prices wus
:cessitated due to (i) the increased
ast of production due to rise in price
f Naphtha and (ii) the rise in the
nport costs of fertilisers.

(d) The Studies carrieq out indicate
that thig small rise in the oprices of
fertilisers may not seriously affect ihe
consumption of fertilisers or the net
return to the farmer in the country.

Soviet offer t0 Map Ground Waler
Resources

3981. SHRI BANAMALI PATNAIK:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Soviet Union have
offered to map the ground water
resources in India; and

(b) the steps taken 1o consider the
offer and the decision taken in the
matter, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
SHER SINGH): (a) No, Sir.

(b) Does not arise.

Differences over demand for Fertilizer

3982. SHRI RAM BHAGAT PAS
WAN: Will the Minister of AGRICUL-
TURE be pleased to state;

(a) whether differences have been
reporfed between the Ministry of
Agriculture and the Planning Commis-
sion over the projecteq demand for
fertilizers: and

(b) if so, the remedies proposed to
iron out these differences?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and
(b). The Ministry of Agriculture has
projected a demand of 8.5 million
tonnes of fertilizer nutrient for the
last year of the Fifth Five Year Pian.
A projection of demand of 8 million
tonnes of nutrients finalised wfler dis-
cussion between the Planning Commis-
sion and the Ministry of Agriculture
has been accepted by the Government
of India.
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Funds for sinking Tube-Wells in
Rajkot District, Gujarat

3984. SHRI ARVIND M. PATEL:
Will the Minister of AGRICWLTURE
be pleased to state:

(a) whether Government are aware
that there is an acute shortage ol

water in Rajkot District in Gujarat
State;

(b) if so, the reasons therefor;
and

(c) the action taken by the Gov-
ernment to provide sufficient fund to

the State Government for sinking of
niore tube wells in that area?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(PROF. SHER SINGH): (a) to (e).
Information is being collected and will
be placed on the Table of the Sabha.

Ground Water Irrigation Resouarces in
Andhra Pradesh

3985. SHRI P. NARASIMHA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
of the rapid depletion of ground-water
irrigation resources in Chittoor Dis-
trict of Andhra Pradesh, which is
entirely dependent on minor irriga-
tion sources like tanks and wells:

(b) whether a suitably modified and
financially assisted master plan for
replenishing ground-water resources by
water conservation projects will be {or-
mulated to meet this situation;

(c) whether World Bank Aid is pro-
posed to be sought for this; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) tc (d).
The information is being collected and
will be placed on the Table of the
Sabha jn due course.

Request from Manufacturers of Urea
for increase im its price

3986. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the manufacturers -f
fertilisers have asked for an increase
of about Rs. 250 per tonne in the
price of urea and a corresponding in-
crease for other fertilisers; and

(b) if so. reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) 2nd
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(b). The Fertiliser Industry had been
representing for sometime that the
maximurmn retail prices of three Nitro-
genous Fertilisers fixed under the Ferti-
liser Contrgl Order, be increased
because of the increase in their cost
of production as g result of increase
in the cost of raw-materials plant
equipment, spare parts, labour etc.

After considering this demand for
increase ip prices on account of in-
crease in cost of production and the
increased cost of similar 1mported
fertilisers and keeping in mind the
cultivators' ability to pay, Government
of India have increased the prices by
Rs. 91/- per tonne in the case of urea,,
Re. 41/- per tonne in the case of am-
monium sulphate and Rs. 51/- per ton-
ne in the case of calcium ammonium
nitrate.

Installation of tube wells in districts
of Punjab

3937. SHRI RAGHUNANDAN LAL
BHATIA. Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Punjab Government had
requested the Centre for funds for the
installlation of 10,000 new tube-wells in
the 10 miles border belt of Gurdaspur
Amritsar and Ferozepore Districts;

(b) it so, whether the Centre had
provided the same; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.
The Punjab Government had request-
ed the Centre for fundg for the instal-
lation of 10,000 private (Shallow) tube-
wells in the border areas.

(b) and (c). The scheme ha; since
been cleared by the ‘Govt. of India and
an amount of Rs. 2.5 crores represent-
ing the subsidy portion of the schexe
has been sanctioned ag zranti-in-aid by
the Govt. of India. The remaining
amount of Rs. 2.5 crores is to be found
out by the State Govt. from the insti-
tutional sources.
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3938. SHRI Y. ESWARA REDDY:
SHRI C. K. CHANDRAPPAN:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government are aware
of the fact that the R.S.S. is very acti-
vely working in several educational
institutions in Andhra Pradesh and
creating communal tension and dishar-
mony; and

(b) if so, what steps the Govern-
ment will take to weed out this poison-
ous weed of communalism from the
educationa] institutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION #ND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a). Some complaints
have been received regarding R.S.S.
activities in educational institutions in
Andhra Pradesh,

(b) Various steps have been taken to
encourage extra curricular activities
and promote national integration.

Recorg Production of Hybrid Cotton at
Central State Farm (Raichur, Mysore)

3989. SHRI K. MALLANNA:
SHRI G. Y. KRISHNAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Central Farm (Raichur-
Mysore) has set a record in the produc-
tion of Varalaxmi hybrid cotton which
matches to yields of Sudanese and
Egyptian cotton;

(by if so, the details regarding its
production per hectare; and

(¢) the time whepn India would be
self-sufficient in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
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(b).-The highest production of 35 guin-
tals per hectare during the year 1972-73
was obtained in one of the plois of @
bectares put ynder Varalaxm i hybrid
cotton at Central State Farm, Raichur.
This is higher than the international
average output of 25 quintals per hec-
fare. The figure is also higher than
that of the United Arab Republic which
was about 24 quintals per hectare for
the year 1969. However, the total area
covered by the Farm for production of
Varalaxmi cotion was 81 hectares and
the average production was only 23
quintals per hectare.

(2) Varalaxmi cotton is a leng staple
cotton and the country is likely to be
self-sufficient in the production of long
staple cotton during the Fifth Five
Year Plan. However, in so far as the
extra long staple cotton is cuncerned
we will still have to import some
quantities.
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International Protection of Copyrights

3994. SHRI MUHAMMED SHERIFF:
Will the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether International Protection
of Copyright was stressed by the Direc-
tor General of World Inteliectual Pro-
perty Organisation in New Delhi on
23rd Octobre, 1973: and

(b} if so, the substance therecf and
the reaction of Governmeat thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV): (a) and (b). Yes, Sir. Copy-
right by ensuring protection to creaters
of literary, artistiz, scientific works and
films and phonograms encourages the
production of and investment in such
works. India is already a sighatory to
the two International Conventions on
Copyright, wviz. Universal Copyright
Convention 1952, and the Borne Con-



87 Written Answers

vention for the Protection of Library
and Artistic Works, as revised f{rom
time to time.

Soura Development Scheme at
Eeonjhar, Orissa

3995. SHRI ARJUN SETHI; Will the
Minister of AGRICULTURE b. pleas-
ed to state:

(a) whether recently Prime Minister
has inaugurated Soura Development
Scheme at Keonjhar, Orissa; and

(b) if so, the board outlines of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
{PROF. SHER SINGH): (a) No Soura
Development Scheme was iraugurated
by the Prime Minister at Keonjhar
(Orissa) recently. However, the Prime
Minister inaugurated a new Pilot Pro-
ject for Tribal Development (T.D.A.
Project) in the Keonjhar District of
Orissa State on the 17th October. 1473
for the economic development of the
tribals of the Bhuyanpir and Juangpir
areas.

A Soura Development Scheme, how-
ever, is in operation in the Chandragiri
area of Ganjam District of Crissa and
is being implemented by the State Go-
vernment,

(b) The Government of Crissa has
since furnished a Project Report
(Action Plan) for the T.D.A. Project
at Keonjhar which is now under con-
sideration of the Government of India.
The broag outlines of the scheme to be
taken up under T.D.A. Project, Keon-
jhar will be—

(i) giving assistance to the tribal
farmers for land development,

(ii) encouraging them for taking to
improved agricultural prac-
tices,

development of oilseeds, mon-
soon potato, vegetable cultiva-
tion, pulses and other high
yielding crops etc. in the tribal
areas,

(iv) horticultural development,

(iii)
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(v) assisting the tribals through
subsidiary occupations under
animal husbandry programmes
like dairying, piggery poul-
try, goat-rearing, sheep-
rearing, bee keeping e.c.,

(vi) improvement of miner irriga-
tion and communication sys-
tems,

(vii) development of the coopera-
tive and marketing siructure
in the Project areas.

So far as Soura Development Sche-
me of Ganjam district is concerned,
the Government of Orissa has formu-
lated a special scheme for the deve-
lopment of the displaced Soura adiva-
sis at a total cost of Rs. 16.66 lakhs.
The scheme aims at resettling the
Souras of Chandragiri who need spe-
cil care and attention for aliround
economic development. The State
Government has sanctioned an amount
of Rs. 3.95 lakhs out of the State re-
sources for initiating the preliminery
work.

Planning forums in Colleges and Uni-
versities

3996. SHRI P. G. MAVALANKAR:
Wili the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of “Planming
Forums” that exist in Colleges and
Universities in the country;

(b) whether the activities and find-
ings of the said Forums are made
available to Government:

(c) if so, the asssessmeni by Gov-
ernment of the achievements of these
Forums and the further suggestions
outlined, if any, by the Government
for the more effective role of the
said Forums; and

(d) the total amount alotted and

spent for the purpose during the cur-
rent vear?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFZRE AND IN TH®
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DEPARTMENT OF CULTURE (SHRI
D. P, YADAV): (a) and (b). The Plan-
ning Forums scheme implemented by
the Planning Commission from 1855
was transferred to the Ministry of
Education and Social Welfare from
198. The number of Planning Forums
in universities/colleges increased from
about 400 to over 1140 during the
operation of the scheme. Under the
scheme the State Governments are
to assess the performance of the Plan-
ning Forums and sanction grants.
On receipt of demands from the State
Governments, the Government of
India reimburse 60 per cent of the
expenditure incurred by each State
Governmennt on the Planning Forums.
The Central ' Government receives
summaries of reports of activities gnly
of such Planning Forums for which
the State Governments have released
granls and demand reimoursement
from the Centre.

{c) Nothing that a large majority
of Planning Forums in existence have
not been functioning effectively, and
keeping in view the fact that some of
the activities of the Planning Forums
and the MNational Service Scheme,
which was introduced in 1969, had
overlapping elements, the Planning
Forums scheme was reviewed in Aug-
ust, 1873. It was decided to modify
this scheme as g Central Scheme fin-
anced wholly by the Central Govern=
ment and functioning as complement-
tary to the National Service Scheme.
The programmes to be implemented in
the revised Planning Forums Scheme
are aimed to create Plan conscivus-
ness not only among the university
students but also in the nearby com-
munities. The scheme envisages socio-
economic survey of specified areas by
students and teachers to assess the
type of development programmes
most useful for the community. They
will later participate in the creation
of community assets as can be under-
taken and completed by them.

(d) During the current financial
year a sum of Rs. 14,550/~ has so far
been released out of the revised bud-
get provision of Rs, 50..0001-.

waf ¥ wWnh-fed & W ™
e w1 9egr W

3997. sit vgmyx Fy: WU
wfe 5ot ag T @ For 139 v

(%) =av foeelt & 0-for vt
R STAT TAT 3000 €9 & FT 800
fedmm Ty oI T 9r ;AT

(w) afz 7, @1 F===T =TT
T 2 WX HHIT IT 35 HIW H AT
FHaEgr FY T F 7

s Wrmm § wem WA (Mo
AT fag) (%) wiX (&) faesft s
T AU T A A CHfad
FY T Y 7 HIX AT g g WA ST
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Development of a new Wheat seed by
a Farmer of Ganganagar, Rajasthan

3998. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether one progressive far-
mer, Balwant Rai Verma of 59 R. B.
Rai Singh Nagar, Ganganagar Dist-
rict of Rajasthan has, on his own and
without any State developmert assis-
tance, developed scme of the best vari-
eties of wheat yet developed in the
country from the point of view of both
grain and fodder; and

(b) whether on the initiative of
the Minister of Planning, the Project
Coordinator (Wheat) of the ICAR and
Chief (Agriculture) Planning Com-
mission had fixed dates for visiting his
Farm, but they neither up at the
Farm nor his K. R. I and IT varieties
were included in All India Wheat
Coordinated tribals; if so reasons
therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
{a) Shri Kulwant Rai Verma a pro-
gressive farmer (not Balwant Rai
Verma) is reported to have develop-
ed certain Wheat varieties which are
<laimed by him to be one of the best
varieties from the point of view of
both grain and fodder production.

(b) The I.C.A.R. received seed sam-
ples grown by Shri K. R. Verma
through the Planning Commission.
The standing crop could not, however,
be inspected in the field due to limi-
ted time placed at the disposal of
wheat scientists.

These wvarieties (K.R.I & K.R. II)
have, however, been testad Ly the
Wheat Specialist, Rajasthan and also
by the Project Coordinator (Wheat)
and from the results of trials it has
been ohserved that the varieties de-
veloped by Shri Verma are tall and
highly succeptible to wheat rusts
as well as are very late in maturing.
The grain developed is also small

The data compiled by growing the
varieties received from Shri Verma
in the experimental fields were dis-
cussed in the All India Wheat

DECEMBER 10, 1973

Written Answers [+

Research Workers Workshop in Sep-

tember, 1973. The Workshop did not
consider the wvarieties sufficiently
promising for inclusion in the All

India Coordinated trials.

Estimate of Groundnut in EKarnataka

3999. SHRI K. MALLANNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the estimated yield of Ground-
nut in the State of Karnataka per
hectare during last two years; and

(b) the estimated increase in the
yield during 1972-73 in different Sta-
tes including Karnataka?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a)
The yield per hectare of groundnut
in Karnataka was estimated at 756
kgs. in 1971-72 and 603 kgs. in 1972-
73.

(b) A statement showing the vari-
ations in the yield per hectare as well
as total production of groundnut in
different States during 1972-73 as
compared to the previous year (1971-
72), is attached.

Statement

Variatior i1 yield of groundnut (Nuts in shell} in different States.

State Increase(+ ) or decrease (—) in  yield
during 1972-73 compared 10 1971-72.

Yield per hectare Total production

(in kgs.) (thousand tonnes)

I 2 3
Andhra Pradesh o =74 (=)267" 4
Bihar = 5 . - - . @ (=)21
Guijarat (=665 (=)r191-2

@ Crop is important in the State
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-

2 3

Haryana . @ (=)1-0
Himachal Pradesh o+ + =+ = @ _

Karnataka . . . . (=153 (=)3r0-7
Fenla . . . . (=112 (=3
Madhys Pradesh - -+ - (+)57 (+)19°6
Maharashtra L (=385 (=)71-0
Odma - « - = (=241 (—=n13
Ponjgb - - - - (=1 (=)31-0
Rujasthan L (=188 (=)33-3
Tamil Nadu . (=129 (—=)226'3
Utrar Pradesh (+)336 (+)86°3
Poadicherry @ (=r-o
ALL-INDIA LI (=252 (=)2256-7

@Crop is not important in the State.

No1es :
of drought in the kharil season.

1. There was generally a decline in yield during 1972-73 due to widespread prevalence

2. In States and Union Territeries not mentioned sbove, crop is not grown to any

appreciable extent.

Conference of Chief Ministers held
in Delhi during September, 1973

4000. SHRI P. GANGADEE:

SHRI PURUSHOTTAM
KSKODKAR:

Will the Minister of AGRICULTURE
be pleased to state what subjects were
diseussed in the Conference of Chief
Ministers held in New Delhi on 17th
September, 19737

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): The
following issues were discussed at the

Conference:—
(1) Procurement prices and procure-
ment policy for Kkharif cereals for
2625 LS—4.

1973-7T4 season with special reference
to-

(i) Fixation of
pri es of paddy,
COATPe grains;

(ii) Fixation of
rice;

(ili) Determination of targets for
procuregment of kharif foed-
grains ang acquisition of stocks
for the Central Pool;

procurement
rice and

issue prices of

(iv) System of procurement; and
(v) Zonal restrictions.

(2) Fixation of guaranteed price for
wheat for 1974-75 marketing season.
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Mixing of poisomous Pesticides in
Vegetables

4001. SHRI P. GANGADEB:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the various varietieg of
poisonous pesticides are being mixed
with vegetables; ang

(b) if so, the action taken in this
regard? ’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). No poisonous pesticides are dire-t-
ly mixed with vegetable after harvest.
Pesticides are used for spraying vege-
table crops for control of pests and
diseases. Under the Food Adultera-
tion Act, the tolerance limits for pes-
ticide residues are prescribed. The
Central and State Governments have
set up necessary machinery to educate
farmers about the correct use of pesti-
cides, both in the field and storage so
that no toxic residues of pesticides
are left on vegetables.

Conference of State Agricultural Ex-
perts

4002. SHRI P. GANGADEB.

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of AGRICULTURE
be pleased to state whether represen-
tatives of I.C.A.R. also participated in
the Conference of State Agricultural
Experts held in New Delhi in early
September, 1973?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Yes, Sir.,

96

Take-over of Caftle Grazing Lamd in
Dadra and Nagar Haveli and lis Distri-
bution to Landless Adivasis

4003. SHRI D. P, JADEJA:
SHRI'R. K. PATEL:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government are con-
sidering to issue orders against those
persons ‘who ‘are bccupying the cattle
grazing lands in Dadra and Nagar
Haveli to take-over such lands and
arrange to distribute it among landless
Adivasis; and

(b) if so, when the final decision is
likely to be taken by the Government?

THE MINISTER OF STATE' IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) and
(b). Some grass lands are covered
under the alwara leases which accord-
ing to the terms of the lease are requir.
ed to be brought under cultivation.
Owing to the failure of some lessees,
holding grass lands under alwaras, to
bring them under cultivation, the alwa-
ra leases were rescinded under Article
12 of the Organizacaoc Agraria in
1969-70. The orders of rescission
were set aslde on procedural grounds
by the Bombay High Courl. According
to the High Court decision, fresh
show-cause notices have been issued to
the alwara holders. These proceed-
ings which are pending in the Collec-
for's court are quasi judicial, and
therefore, no decision can be taken at
this stage. B

Guidlines’ for Catile Development
Scheme

4004. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the guidelines prepared by Gov-
ernment for cattle development
scheme in the country;

L]
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(b) 'the names of States which have
implemented the scheme and the im-
pact of the scheme; and

{¢) the amount earmarked for the
cattle development during the last
three years, year-wise and State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) In order to
increase milk production rapidly stress
is to be increasingly placed on im-
proving genetic make up of our cattle
by cross-breeding with exotic dairy
breeds. The bulk of exotic inheri-
tance may be from Jersey breed but
where feeding and management condi-
tions and also the existing level of
productivity of cattle justify, crossing
with Friesian. Brown Swiss and Red

Danes can also be taken up. Simul-
taneously upgrading of indigenous
cattle should be taken up with recog-
nised Indian breeds e.g. Red Sindhi,
Gir, Tharparkar, Hariana for increas-
ing production of milk. The areas
covered under cross-breeding are to be
linked with Dairy Plants to facilitate
marketing of the milk produced.

(b) In spite of the fact that the pro-
grammes of cattle development parti-
culary relating to breeding take muda
longer to show results all the States
and Union Teritories have been taking
increasing interest in implemenpng
cattle development schemes with a view
to improve the guality of their cattle
and stepping up the production of milk.

(¢) The expenditure incurred during
the last three years is shownm in the
Table attached.

Statement

(Rs. in lakhs)
States/U. Territories 1970-71  1971-72 ‘1‘9!1'{'{;?_'*
pated}
I 2 3 4
1. Andhra Pradesh . 2132 32-27 41-18
2. Assam . 72°99 77-80 82-84
3. Bihar 41-03 28-17 6300
4. Guparar . : 77°24 8900  125'00
5. Haryana N - . 4512 53'97 70 CC
6. Himachal Pradesh . . 39-02 29-38 42°C0
J. & K. 5831 7409  121-36
8. Kerala . 52°17 51+70 6037
9. Madhya Pradesh 54-09 78:76 150764
10. Maharashtra 43°57 6148 7893
11. Manipur 4°23 458 1469
12, Meghalaya . 1672 15-21 21°Cc0
13. Mysore . . R . . . 4670 4781 62:70
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1 2 13 4
14. Nagaland* . . 18+25 18:17 288y
15. Orissa 49+01 61°13 8832
16. Punjab . 5467 9560 125°00
17. Rajasthan 37'10 48-27 6270
18. Tamil Nadu . 31°99 4617 9675
19. Tripura . . 3°20 650 14°00
2. UP

10394 121-14 13964

21, West Bengal 99°13 81-58 89-00

TOTAL OF STATES . 9fig 79 1122'78 1567'97
22. Andaman & Nicobar Islands 1+32 2:16 8+20
23. Aurnachal Pradesh 729 6°58 11'03
24. Chandigarh 815 10°47 505
25. Dadra & Nagar Haveli o050 043 1°00
26. Goa, Daman & Diu " 2023 19-16 1436
27. Delhi C e . 9:6z  25°03 32°53
38. Laccadive, Minicoy & Amindivi . 064 060 0'92
29, Mizoram 12+83*
30. Pondicherry 379 403 47

ToraL or U. T. S §1-53 68-46 go+6a

GraND ToTAL 102131 1191+25 1658-48

®Includes Dairying and Milk Supply also.
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Increase in freight surcharge on
cargoeg loaded from Bombay for U.5.A.

4005. SHRI D. P. JADEJA:
" SHRI VEEARIA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state.

(a) whether Shipping Conference
hag decided to impose & freight
surcharge of 25 per cent on all cargoes
loaded from Bombay for U.S.A.; and

(b) if so, the reaction on deciricn?

THE MINISTER OF SHIPPILG
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes, Sir. The
West Coast of India and Pakistan/
U.S.A. Conference have imvoased
surcharge of 25 per cent on all freight
charges for cargo loaded at Bombay
effective on vessel; commencing load-
ing on or after 24th November, 1873.
The surcharge is not applicab’e to
heavy lift/long lengths, diversion
chargeg and other surcharges.

(b) The Government have lodged
strong protest with the Conference
and have requested them to defer the
surcharge till matter is discussed
with shippers on the basig of cost/
revenue data. The reaction of the
Conference is awaited. The Bombay
Port Trust have also introduced third
shift to relieve congestion in the Port

Reguest from cooperative Federation
for supply of Fertilizer

4006. SHRI PURUSHOTTAM KA-
KODKAR:

SHRI K. LAKKAPPA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Co-operative Fede-
rations in Rajasthan, Bangalore and
Lucknow have asked his Ministry to
make arrangements for the supply of
250,000 tonnes of fertilizer by De-
cember, 1973; and

(b) if so, the action taken thereon?
L]
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir. This Ministry makes-
allotment of Pool fertilisers only in
favour of t1ie State Governments. The
State Governments have the discretion
to reallot Pool fertilisers to (a)
‘Government  departmental agencies,
(b) public agencies like Cooperatives
and State Agro Industries Coopera-
tions and (¢) mixing and granulation
units. Supplies are then made on the
basis of the reallotments; but require-
ments are assessed and intimated to
Government of India by the State
Government only, for the State as a
whole, and allotments are also made
only to the State Governments. There
are no direct communications regard-
ing requirements and allotments bet-
ween the Government of India and
the Cooperative federations,

(b) Does not arise.

Demonstration by Employees of F.CL
North Zong

4007. SHRI C. JANARDHANAN:
Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Government are
aware of the fact that the employees
of the Food Corporation of India,
North Zone held demonstrations from
15th November at the residences of
Union Food Minister and the Chief
Minister at Lucknow;

(b) if so, the demands of the em~
ployees; and

(c) the reaction of
thereto?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Yes, Sir. The demonstra-
tions were held agminst some rever-
sions and retrenchment of temporary
employees who were recruited by the
F.C1 during the wheat procurement
drive for @ period of 8 months ar on



103 Written Answers

the specific understanding that their
services would be terminated at short
notice. The reversions and retrench-
ments became necessary as it was
found that even after making all possi-
ble adjustments, about 800 employees
were surplus to the requirement.
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Performance of New Dwarf variety of
Wheat

4013. SHRI R. V. SWAMINATHAN;
SHRI PRABHUDAS PATEL:

‘Wil] the Minister of AGRICULTURE
be pleased to state:

(a) whether even under low ferti-
lity conditions, the new dwarf varie-
ties of wheat performed better in the
farmers’ fields and gave higher yield
than the traditional tall varieties;

(b) if so, how far this is true;

(¢) whether in view of this success-
ful findings the Indian Agricultural
Council of Research advised the far-
mers to sow as much dwarf wheat as
possible during this rabi despite the
present fertiliser shortage; and

(d) if so, how many States agreed
to sow this kind of wheat?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes.

(b) In All-India co-ordinated trials,
the dwarf varieties invariably gave
more yield over the tall conventional
varieties both under no fertilizer ap-
plication as well as under low ferti-
lity conditions.

(e) Yes.

(d) No information is available.

DECEMBER 10, 1978
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F.AQ. plan to Ensure food supplies

4014. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the UN. Food and
Agriculture Organisation held a Con=-
ference for seeking a consensus on
emergency action to ensure food sup-
plies for all nations in Rome on 16th
November, 1973;

(b) if so, the other subjects discuss-
ed; and

(c) the decisions arrived at?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). F.A.O. Conference held in
November 1975 was a regular biennial
Conference for approval of ils pro-
gramme and budget for two years.
Special subjects discussed were the
steps to werk out a programme to
ensure basic food supplies and adop-
tion of steps towards evolving a swum-
tegy for international agricultural ad-
justments and proposals fer holding a
special World Food Conference in
1974. This Food Conference may de-
cide on specific commitments to help
developing countries in their produe-
tion efforts as also by special measure
in the field of Food Aid and trade.
The F.A.O. Conference approved the
new priorities in the F.A.O. prog-
ramme and called for greater produc-
tion efforts as also increase availability
of agricultural inputs. The Confer-
ence called for a new orientation to
FAO's handling of nutrition prog-
rammes and especially for FAO's help
to countries in formulating integrated
food and nutrition policies. The offi-
cial report of the Conference is, how-
ever, awaited.
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Covering of Steamer Service to Mal-
van, Dhabol and Achra Ports by
Moghul Lines

4015. PROF. MADHU DANDA-
VATE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the ports like Malvan,
Dhabol and Achra will be covered by
the Konkan Steamer Passenger Ser-
vice ,taken over by the Moghul Lines;
and

(b) what will be the frequency of
the steamers covering these ports?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) In the sailing
schedule for the period 28-11-1873 to
31-12-1973 drawn up by M/s. Moghul
Line Ltd., Malvan and Dabhol ports
will be covered. The Port of Achra
is not covered.

(by Malvan and Dabhol being Tidal
ports, these will be served during the
above period as follows:—

(1) Sailing from Bombay to
Panaji:

(i) Dabhol Four times

(il) Malvan Eight times

(2) Sailing from Panaji to Bom-

bay:
(i) Dabhol Nine times.
€ii) Malvan Onece only.
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faven di S weaTy ¥ TTRT
wepfa fowm & quet (st o o
@) (7) & (7). foafasa ¥
T wwra f § ow e w-
foom | fraow g 8. fow o &
fervaferermera grar it ré g & wepEre
v fawri % s wafe @
Ui



DECEMBER 10, 1973 Written Answers nz

Written Answers

III

(@ M 2R Wk b lew L \nbline)

Eﬂwagiﬁwwmﬁp&ww?ﬁ_:% SRl % C1 nbik,

§6 R6Z1 12 ze £0s 6SL £2°1 Z £l £L-ZLAI
£6 9ezl £ ie 06¥ ZiL ST°1 T Tl TL~-1.61
9L eect ¥ 62 zes P8L 10°1 T gl 1L~0L61
(& |E1R) ok
ot 6 8 L 9 S ¥ € z I
(4keis)
B2 1k bR
oLh bals 1k Jlbsb |
%2 okh okb ok kbpebe ¢ | Ujiehe  ipab e
whB il ojfokd olh ok 2ol olo|k billk|kik) b Ib2)lebe [ehinin-rp  |%hikalk kb
El8 bk leak |2 |BIG BEjLD

B e —

lodgk}



113 Written Answers AGRAHAYANA 19, 1895 (SAKA) Written Answers 114

qzar Wt faww

4017. stAwc e fag @ waT
fwtfior st W 5T gz amA A
w0 54 fw

(%) =3Il sofma==, 1973
Y GZAr F AMETF GOT{ ITT WIGT-
foig fa=me T F wow far qv aqr
e & fasm F F97 4 fawg =+
®r oT;

(=) afz g, & 9=q ¥ a&w
ary 737¢ i o 91T F11 IR AT
1 |17 & aAr3q f=ar wg7 7 ; W/

() =fz 21, 7t 7T 1 A @Y
w4l & 717 w7Ere w1 a9 39 9T Wy
FEAE ®+q #1 2 7

wedra o faam e famie dic
ww warem ¥ e w (sh s
W) ¢ (%) % (%) o ww
gt aqr A 35l w4 § e
& fawry aady wwal & @t F 4% )
¥ fa3g wawa: Ty woET & Rafa
g w3 qr A wriarg F7AT

Fiww 71 aferdi & qatroim
qETT Y Refiw NiwA F wewrg gz
& ai FivFat w1 gEre o mfgw 2
T BTRIT F LN 4WAT & g
T E A EEY HETC § wEEa
AT AT FTF

Arcie ww frer & wierd

4018. & s Tamw fay : w7
sfa w5 ag 7o &1 Fa S fE o

(%) Bw W ¥ wWrAw &
frmr & gw foam =<y § W7 wfa
HE I Ia9 qUT W9 ST T fwam
o e §; W

(@) faeq ®: wdmi ¥ A
¥ farw & g5 fema sfai &
farz wezER & WD § FTor
FEART F1 TE & AT FREEET AT
el

vfy saem # wew R (of
gwwratigw fte A ) :  (F) W
(&). wrets g@ s & gear 0%-
fam &Y 31 Y & O &N & wEE o%
& Wi |

v, fagre # wTel w1 mray st

4019. St Fwx Tw fag : +0
ol 5a#T a7 79 & w4 w0 fF

(%) w1 g8 e gd 7= (faeme)
¥ T€1 AT W S4THT & TEAY sere
Fare § #E HHEK §IT § 9H
wE

(w) =fe &, & Iner g5 |
ww ok oA
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(m) & J=F F faw g
A FT FEEATET AT g 7

ofe wmwg § wew wR (s
qunarfga dte fR) ¢ (F) =
(7). fage 7= A 39= (F=7
fadaom) =g, TeAYA
FLA T 0% 54 & gAR UG 7 wAE-
FT FTH IF7F A S@7 F 0T THA F)
e & g1 Ama g} & qm
I4TF T E WAl 9 (WA I *
& SFr T o)

1973 =T

(m) &= (dawafagan) =raw,
1973 ¥ #id @dgg  fasw F
fasg wmar ST ™ ¢ W g
9¥aT A9 @ w o !r;i'r'a i
TF T & FAL T 7 I§F F o7
FY T FTF04 FI7 F e mar g

Bcheme for Broadening of National

Highways heavy Communication by

road Tramsport and construction of

Broadening of bridges om Natlomal
Highwayy

4028. SHRI J. G. KADAM: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is any scheme for
broadening the National Highways in
the country under the comsideration of
Government including the heavy com-
munication by road transport and
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construction and broadening of bridges
on these National Highways; and

(b) if so, the progress made upto
October, 1973 especially in Maha-
rashtra State and amount spent by
Maharashtra State upto October, 1078
and the amount required for complet-
ing the work and allotment asked by
Maharashtra Government for 1973-747

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) Yes Sir, out of the total length of
16000 kms of single lane carriageway
at the beginning of the Fourth Plan,
the 4th Plap provides for widening to
two lanes with/without strengthening
in length of about 13000 kms at ar. esH-
mated cost of Rs. 174.00 crores, Out
of this length estimates amounting
to Rs. 143 crores cove:ing length of
about 9990 kms. have already been
sanctioned. The programme of widen-
ing will continue in the Fifth Five
Year Plan.

The Fourth Plan programme also
inter alia provides for reconstruction/
widening of 2422 major and minor
bridges to provide for a road width
of 7.5 metres, at an estimated cost of
Rs. 78 crores.

(b) Informatlon Is belng comected
and will be laid on the table of the
Sabha on its recelpt from the Govern-
ment of Maharashtra.

"t W et ¥ faed o Gy W
AT § wely

4021. st ATATAC HET qRY
=t sftyer sy ¢

Fa1 wfw 541 57 791 2 g @
fw :

(7) =1 =it & v =1 w7

& FT fom o ¥ o
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(=) =fz zi, a1 #491 @7 T
faet 1 s F1 g A9 79 §F fam
W s T g ?

ofe sxmg ¥ g Wt (st
wwEiw fio ) : (F) WK
(8). Twafex wfer w2 &
g 1 faaor w7 FTeafEt
& &1 S AT wAT #1 fAaiw W@
& fomierdt Tou woRT /MR &Y
R 1 = woere & fa=ly swmEw
#1 fF0 S A GEAT F AT
wir & gEE R yfzamd ol
qfrareA #=4T FTon & faet o
A qawT, 1973 & EAC q@ad, &
ST 721 50 47 [ 97 @ &L
faur mr &

feet afcag frrmm o bt ®) wen

4022. =t WATT SN UAW
w1 A o afeege Wt a7 T
ar w1 74 fr foelty of gy fem
® ¥w foaa s s F0 § O
IF & ooy st @ Wi feo vt
t:

Aaga Wit ofeage swew &
er wt (st gwe Wte TrT) : faeelt
ofmes fam & 1.11.1973 #1
THATTAT AT &6 HEGT 14,002 # 1
57 7 6,0 71 = (FrfeA) e.020
wouTdT qar 1092 ifaw weglt o
ST F .

Boquest from Kerala for Food
and Milk Powder
4023. SHRIMATI BHARGAVI

THANKAPPAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there was a great shor-
tage of Baby Food and Milk powder
in the State of Kerala;

(b) whether appeal was made to the
Central Government for immediate
supply of Baby Food and milk powder;
and

(c) the steps being taken to improve
the distribution of milk powder and
Baby Food in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). No specific complaint has
been received from the Government of
Kerala during the current year about
the shortage of Baby food. No appeal
for immediate supply was also receiv-
ed from them. However, shortages of
Baby food/milk powder etc. in any
State or area is reported, manufac-
turers are contacted to provide all
possible assistance for inereasing sup-
ply/availability of Baby food in that
area.

Principle for monthly release of sugar
and quota fixed fer various Sugar
Min,

4024. SHRIMATI BHARGAVI
THANEKAPPAN: Will the Minister of'
AGRICULTURE be pleased to state:

(a) the principle underlying the
monthly release of sugar by Directo-
rate of sugar and Vanaspati and the
quotas fixed for the various sugar
mills in India; and

(b)Y whether Government would
modify their policy in such a way that
the sugar stocks of sick and poor mills
be exhausted at the earliest so that
their liability for the payment of in-
terest for the pledge loans be termi-
nated at the earliest?
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. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
monthly releases of sugar are fixed
keeping in view the level of stocks,
future production and demands etc.
The levy and free sale shares of vari-
ous sugar factories in the monthly
sugar releases are determined on the
basis of uniform percentage of releas-
ed quantity to production upte a
particular date prior to the release.
On a few occasions especially at the
beginning of a season, when the quan-
tity to be released is higher than the
upto date production, the estimated
production upto a suitable future date
js taken into account for determining
the uniform percentage of releases to
production.

(b) There is no intention ot'daing
50.

Strengthening machinery to cope with
Adulteration of Agriculture Products

4025. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether ‘Agmark’ products are
intended to check purity an exert
quality contro]l of various agricultural
products like vegetable oil, ghee and
other fats and woollen and other pro-
ducts;

(b) whether the present Department
of Marketing and Inspection has prov-
ed inadequate to cope with the pro-
blem;

(e) whether it is proposed to over-
haul that Department so that ‘Ag-
mark’ scheme becomes effective and
the existing rules of recruitment and
promotion including the present group
system of recruitment in that Depart-
ment are to be revised; and

(d) whether a Committee is to be
set up to go into the problems of
making ‘Agmark’ scheme effective and
popular in urban and rural areas as
well, and if so, the steps taken or
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proposed there about and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. Grading under ‘Agmark’
is intended to check purity and quality
control as per prescribed grade stan-
dards on agricultural commodities in-
cluding wool.

(b) No, Sir. The Directorate is
exercising control on quality, both on
compulsory and voluntary basis.
While grading under Agmark has been
made compulsory for 39 agricultural
commodities for exports, the quality
control exercised within the country is
purely on voluntary basis under the
existing law. There is no reason to
believe that the Directorate has prov-
ed to be inadequate to cope with the
problem.

(c) and (d). There are no such pro-
posals.

Recovery of overdues from Primary
Agricultural Socleties

4026. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether g large amount is
overdue to be recovered by the pri-
mary Agricultural Societies in the
country upto the middle of December,
1972;

(b) if so, the amount to be so re-
covered from these Societies;

(c) the break-up of the Societies,
State-wise; and

(d) the time by which the amount
are expected to be recovered together
with the steps to recover the duea?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Cooperative Year is from
1st July to 30th June. Information as
on 30th June, 1972 is given in the
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Statement. Information upto middle
-of December, 1872 is not available.

(d) The cooperative credit structure
and the Cooperative Departments are
expected to take stringent coercive
steps and persuasive measures to re-
cover arrears. The success achieved
in this regard, however, varies from
State to State and within the State
from region to region depending upon

the efficiency of the supervisory
machinery and the assistance given by
the Governmental machinery. A study
Team appointed by the Reserve Bank
of India in“December, 1972 is going
into the question of overdues at vari-
ous levels of the three-tier coopera-

tive credit system in the country.

Statement

(Rs. in lakhs)

State,Union Territory

Total loans outstand-
ing as at the end of

Total overdues as at
the end of June 1972

June, 1972
1 2 3

h -

Andhra Pradesh 4282-33 2234-18
Assam 68463 551°55
Bihar 211487 1320° B2
Gujarat 10639° 83 265857
Haryana 2111 60 1106- 35
Himachal Pradesh 856- 31 210" 58
Jammu & Kashmir 200" 54 11088
Kerala 4308- 56 128389
Madhya Pradesh 917766 4296°25
Maharashtra 16836- 89 7386-67
Kamnanka 5782- 80 264747
Nagaland* o029 o-0§
Otissa 2541° 10 147811
Punjab 549176 2598- 28
Rajasthan 2311- 21 145847
‘Tamil Nadu 7180°35 2045°02
Uttar Pradesh 9I03" 55 4695°45
‘West Bengal 183367 145900

*Data relates to 1970-71
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I 2 3

Andaman & Nicobar Islands 548 2'84

Chandigarh* 490 -

Dadra & Nagar Haveli 1-08 1°08

Delhi 113°37 21' 40

Goa, Daman & Diu 2327 1189

Lakshadweep 2-20 oI5

Manipur 4970 3748

Mizoram o014

Pondicherry 66° 14 2112

Tripura . 102°03 28-93

TOTAL 85826.26 37666.48

Carry of Goods to Bangladesh by destinations such as U.R./Continent

Indian Ships

4027. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether the attention of ‘Gov-
ernment has been drawn to the fact
that Indian ships refused to carry
Bangladesh jute cargo from Chittagong
FPort;

(b) if so, the reasons for the re-
fusal to carry jute when there was
enough space in the ships; and

(c) the steps being taken by Gov-
ernment to make provision of space
for carrying Bangladesh goods in
Indian ships?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) to (¢). No
Specific complaint about refusal of
Indian ships to carry Bangladesh jute
cargo from Chittagong has been re-
ceived. Indian ships are carrying jute
goods from Bangladesh to overseas

Australia ete,

Scheme to Develop National Highways
in Gujarat

4028. SHRI SOMCHAND SOLANKI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
state;

(a) whether the (enitral Govern-
ment have fonmulated any scheme to
develop National Highways in the State
of Gujarat;

(b) how much funds hava been
agreed upon by the Central Govern-
ment for sanction to the Gujarat Gov-
ernment to develop National Highways
and to remove deficiencies in the exist-
ing highway system; and

(¢) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c). Presumably the Member

*Data relates to 1970-71.
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is having in mind the formulation of
the scheme for the development of
National Highways in Gujarat under
the Fifth Plan. Since the formulation
of that Plan which covers Gujarat also
is as yet in a preparatory stage, il is
premature to give the reguired details
at this stage.

Recommendation of the Bhore and
Mudaliar Committees

4029. SHRI SOMCHAND SOLANKI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) how many State Governments
have implementeq progressive mea-
sures, for the benefit of the common
pecple in the field of public health
having implemented the recommenda-
tions of the Bhore as well as Mudaliar
Committees, which had suggested the
norm of one Hospital bed to every
thousand people;

(b) the progress of the above pro-
gramme by the Government of Gujarat
in percentage; ang

(¢) it there is no progress, the
reasons for not implementing the
same by the Government of Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K, KIS
KU): (a) Almost all the State Govern-
ments are endeavouring to implement
Progressive measures/norms recom-
mended by the Bhore/Mudaliar Com-
mittees, By the end of 1969 ten
States/Union  Territories  achieve/
crossed the norm recommended by the
Mudaliar Committee in regard to bed
population ratio of 1 bed per 1000
population,

(b) In s0 far as Gujarat State is
concerned the beg population ratio is
likely to improve from 0.54 ber per
1000 population in 1971 to 0.58 ber
per thousand population by the end of
the Fourth Five Year Plan, ie., 1973-74
which would register an increase of
4 per cent,

(e) Question does bt arise.
2625 LS5,

Necessary action to achieve the norm

of one bed per 1000 population recom-
mended by the Mudaliar Committed -
is being taken by the Gujarat Govern-
ment in & phaseq manner taking in
view the availability of trained man-
power and financial resources.

wfem wrim drafem I e
e

4030. S TWMEATE =TeAr ¢
a7 Fve, wwT wearsy vt depfa 5T
a7 T FY FTAT F4A fF

(%) *ar Faw ¥ g@e AT
waas & wfes wiedw drwfem
I JEE AFET gHr 91 ;

(&) af &, 7t ww e et
& W foar w1 3 § @ gqw AwET
*am o §

() Far wew F fom oAl 7
fefr mepry wraT § @@r 9% AT T
Tt 3X Ay wiv Ay &; afz @, AT IS
X RTETT |y Afabem & AR

(9) w1 ¥¥=7 § & A=
ey weaTe W @wT g & O afz
g, al ST STV 4T A G997
TorTe Y ar wfafear 2 7

v ol ST SR HATHT AWy
wepfe fewm § guaf (st o @
qw) : () & (¥) uF wfew
Wil @7 qferw 9w wEEe
1097 11 794, 19737 q@7& §
saitfoa foar w7 qr ) TR §
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87 wfafafegqi o 116 wdas®i 7
Wi foram, fomst ads feos g,
© HTARE ATIAV HEAT qGT FOT TR WY
mfas & | @A 7 T Ay fF oadr
et WY Tt & 3 #1 g@dy aT
Tt weW fFar om0 W AT #
dfegaes SvuAe WTHfRE w1 aF
TFT gegs wiaae fear 9o @
77 9% I 2 gu fr 3¢ fedt fomra
AT {YET W § TEAlET @D €,
TeT 3w &1 4 5 wfgsr awr
TSt ¥ 95 WY ST § 9 F faww
% fog g sraeqr #1 o1 ; feet
it Tt ® et e fafeat
¥ fau dfgs/eswae wreafaw
THT % 9§, FT1 AW UF Aiqard g
afea fear sma; srETEETR e
¥ I WA F Wiga aqr wafw
Tt oAt wrfzy;  Fewafeaeat
#1 freft ot o o | da & fau
TEdC Bl # wARfa A AR,
AR e & g & { 9g T weqqA
mfard far smg by

T4 F TR FT I AW Y F
wiwea & fau ow afafa & fasrodis
%, fomsY FoE #1 wirer €t s &9
few 9H #1 wTAT § |

Asia Foundation Funds to Gandhlan
Institute of Stodies at Varanasi

4031. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Gandhian Institute
of Studies at Varanasi has been, or is
the recepient of funds from the Asia
Foundation; and

(b) if so, whether Dr. Saflendra
Nath Srivastava incharge op the N.8.8.
Scheme of Patna University wag train-
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ed in the said Gandhian Institute of
Studies?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The Gandhian
Institute of Studies Varanasi is mnot
receiving any funds at present from
the Asia Foundation. The Institute
received, in the past, with the approval
of the Government of India, a total
sum of Rs. 2,10,000 (Rupees two lakhs
ten thousand only) from the Founda-
tion, during the period July, 1964 to
June, 1967.

(b) Dr. Sailendra Nath Srivastava
was tralned under the N.SS. Pro-
gramme at the Institute from March
11 to 22, 1970,

et % A ¥ riw w1y e

4032. St TrATAATC WTEAY ¢ W
wrey Wi afae fdvem w4 @g
T

(%) #a1 far & R #rpofrer i
w1 Far qlwr fasrer mar 3 ; W

(=) afz i, a1 3q%7 wawy Wy
& o 3w o AT 1 s gfafer
g7

wresy s qfea fraiant s
*“ﬂ(iﬁq:toﬁq): (q:)
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qma FiF F A o a4y fafg @
TR Y ag T T wFar g fwowgw
affr s fer o oo g @ A
s &1 ag fafe st § 310 @7
TALA A o Fh qreww Afrwrehy
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¢ ag T W R T ST A
TTFITE AR H W F W
fer & IR 5 fam wrw @
%9 & g a9ma ¥ ¥ fag
a1 foemr o faer a0 & 1 ag WY T
mar & 5 T wwg sfam oy =
A<t T w3 43 T wfaw gy
frargar &

T IS & s9Y% aqr gy faww 9%
sETfwa aTRUT faer @ 9T E /T
wafaa FRATET HaMT |

Coins Stolen from Nationa] Musegm,
New Deilhi

4033. SHRI RAMAVATAR SHASTRI:

SHR] M. RAM GOPAL
REDDY:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether antique coins stolen
from the National Museum in New
Delhf have since been recovered; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) and (b). Forty out of
forty-one Persian coing of the Sas-
saniay, period stolen from the National
Museumn, New Delhi, on 15th Novem-
ber, 1973, were recovered by the Pulice
on the 17th November, 1973, from a
goldsmith of Sadar Bazar, Delhi
These forty coins were brought back
to the National Museum after due
identification by the Museum’s experts.
Al] the coing recovered were found in
good condition except one which was
foung in a slightly chipped condition.

The missing coln, still untraced, be-
longs to the time of Sassanian ruler,
Shapur II. Investigations are stil In
progress. .
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Training to Untrained Pharmacisty in
the Country

4036. SHRI C. K. JAFFER SHARIEF:
SHRI G. Y. KRISHNAN:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a number of untrained
Pharmacists i3 increaging every Yyear
in ths country; and
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(b) it so, whether Government have
made any plan to train them and if
so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes, the increase in the number
of untrained Pharmacists is marginal-

(b) Traming of Pharmacists is linked
with the training of Para-medica:
personnel in general, responsibility for
which rest; with the State Govern-
ments. They have been requested to
organise refresher courses for practis-
ing Pharmacists (Untrained).

Import of Traclors

4037. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government have decld-
ed to import tractors;

(b) if so, the number ang names of
the countries with whom contractors
have been made; and

(c) whether the tractors manufac-
turing units in India are not jn & posi-
tion to meet the demand of the count-

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) to
(¢). While every effort is being made
to increase indigenous production to
meet the demand of the country, the
question of the need for import of
tractors in all its aspects in this con-
nection is also under examination. A%
no final decision has been taken re-
garding import of tractors, the ques-
fion of contracts with any country for
the same does not arise.
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Wool Industry

4038. SHRI RANABAHADUR SINGH:
Will the Minister of AGRICULTURE
be pleased to state;

(a) the annual wool production,

(b) the number of people empley-
ed in Wool Industry; and

(c) the facilities provided by Gov-
ernment by eliminating middlemen
increasing the average hard to an eco-
nomic unit and by giving breeding
marketing facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The esti-
mated wool production in 1986-69 was
3760 million Kg.

(b) According to 197] Census, an
estimated number of 342,800 workers
were engaged in sheep industry. Of
these 2,02400 workers were engaged
in sheep and wool production and
140,400 workers in processing of wool
and manufacture of carpets, blankets,
woollons textiles, etc.

(¢) A programme of sheep shearing,
woo] grading and markeling wag ini-
tiated in Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Madhya
Pradesh, Punjab, Rajasthan and Uttar
Pradesh, with UND.P, assistance, In
some of the States wool is being de-
partmentally procured, graded and
thereafter auctioned; while in Guja-
rat and Himachal Pradesh wool is
being graded on behalf of Khadi and
Village Industries Board or Wocllen
Mills, This programmme is proposed
to be expanded ip the Fifth Five Year
Plan which will help to eliminate the
middlemen to some extent,

The programme of sheep develop-
ment i being enlarged wunder the
Fifth Five Year Plan and States have
been advised tp take up sheep develop-
fent on package programme basls in
selected areas providing for improved
breeding, disease control credit and
marketing :facl.ﬁtles, Sheep production



is alsp being taken up in Stateg through
small and marginal farmers and agri-
cultural labourers providing for credit
facilites and subsidies for increasing
the floocks to economic Unit.

Taking over the Safdarjang Hospital,
New Delbl by Delhi Administration

4039. SHRI P. A. SAMINATHAN:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the Delhi Administra-
tion has written to the Union Ministry
for taking over the Safdarjang Hos-
pital, New Delhi; and

(b) if so, the reaction of thg Uniun
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):

(a) No
(b) Does not arise_

Research anj Latest Methods in Family
Planning

4041. SHRI P, VENKATASUBBAIAH.
Will tie Minister of HEALTH AND
FAMILV PLANNING be pleasel to
state the steps taken to increase re-
search in the field of Family Planning
and to propagate the latest methods
with the expenditure incurred so [ar
durin;s the last three years, yearwise
and the results achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHEI ‘KONDAJJI
BASAFPA): Research in the fleli of
reproductive biology ang contraception
has been encouraged through various
specialised organisations, such as the
Indjan Counci] of Medical Research,
Central Drug Research Institute, Cent-
ral Council for Research in Indian
Medicine and Homoeopathy, ete.

Clinical trials with latest methods
of contraception like the CUT IUD,

oral pills, injectibles, etc. have also
been undertaken to test their safetv.
efficiacy and acceptability.

The grants-in-aid give for biolcgical
research ip the field of family pian-
ning curing the last 3 years are as
follows:—

137071 _Rs. 38.33 lakhs
1971-72 Rs. 46.71 lakhs
1972-73 Rs, 34.64 lakhs

Soma of the important results of the
researches undertaken are given be-
low:

(i) An oral contraceptive called
‘Centchromen’ which is a non-steroi-
dal pill has been developed at the
Central Drug Research Institute,
Lucknow. This pill has proved to be
effective in preventing ronceplion
whep, teken within 4 days of coitus in
animals. Hpmai trials are now being
carried out.

(ii) A contraceptive device ca'led
the ‘CCentsquare’ has also bten deve-
loped by the Central Drug Research
Institute which has showp promising
results. This has to be tried on a pilot
basis,

(iii) A reversible male contraceptive
methodology hag been developed by
the Zoology Department of idelhj Uni-
verty. Human trials are reing car-
ried out

(ivy At the All India Institute of
Medical Sciences experiments had
shown that a vaccina prepared from
placenta of cne type of rats when
given to another type of the same
species prevented pregnancy. Further
work is in progress to see if siilar
methodology can be developed in res-
pect of human beings.

(v) At the Indion Inst'tute of
Sciences, Bangalore, research is going
on in immunological approach for
fertility control by neutral'sing gona-
dotrophuns produced by ths pituirary
gland.
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(vi) Some indigenous medicines as
“Japakusum” and “Vidanga” have
shown to have anti-fertility poterhal-
ties. Further research is going on.
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Provision of DDA, Accommodation
for Post Office in Lawrence Road area,
Delhi

4045. SHRI K. M. MADHUKAR:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Lawrence Road
Welfare Federation have requested the
Delhj Development Authority to pro-
vide some pace/accommodation to the
P. & T. Department for opening the
Post Office vide its letter dated
15th June, 1973 to the Vice Chairman,
DDA

‘(b) whether the Controller of Post
Offices, Delhi Division have also re-
quested the D.D.A.; angd

(c) it so, the action taken thereon
and ‘Government reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUEING
(SHRI OM MEHTA): (a) and (b).
Yes, Sir.

(¢) The D.DA. have requested the
P. & T. Department to furnish
of their requirements of floor space.
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Failure of Indian Shipping to Cater to
Home Trade

4047. SHRI PRABODH CHANDRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to gtate;

(a) whether Government's attention
has been drawn to the fact that Indian
Shipping expansion has failed to cater
to home trade; and

(b) if so, the reaction of the Central
Government thereto?
1
THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI EKAMLA-
PATI TRIPATHI): (a) and (b). Al-
most the entire dry cargo coastal trade
ig carried in Indian ships. The coastal
movement of oil and oil products in
Indian ships has been gradually in-
creasing and in 1972 about 51 per cent
of the movement was accounted for by
Indian ships. It is proposed to in-
crease the coastal shipping tonnage
during the Fifth Five Year Plan go &8s
to cater to the entire dry cargo and
oil cargo movement.

Study Carried out by Nationa] Insti-
tute of Nutrition

4048. SHRI PRABODH CHANDRA:
SHRI M. RAM GOPAL
DY: .

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether a study carried out by
National Institute of Nutrition has
concluded that Defence men are more
prone to heart attacks; and

(b) if so, the reasons attributed for
this?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). The study carried out
by the Nationa) Institute of Nutrition
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has not concludeg that Defence men
are more prone to heart attacks. The
study only brought qut the fact that
the Serum Cholesterol level ig higher
in officers when compared with other
ranks of the Defence forces. The diffe-
rences may be attributed to the degree
of physical activity.

Land Allotied for Chelmsford Club,
New Delhi

4049. SHRI PRABODH CHANDRA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether any land has been ul-
lotted for Chelmsford Club, New Delhi;

(b) if so, the area and the price
charged?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a) Yes.

(b) An area measuring 4.235 acres
on Raisina Road New Delhi, was leas-
ed to Chelmsford Clup Ltd. of Delhi
at a premium of Rs. 847/- plus Rs. 42
and 6 annas per annum as Ground
rent, for a Club House in 1928. This
area was increased to 4.347 acres on
account of re-alignment of the road
in 1838.

Procurement of Cereals by F.CL.
during Last Six Months

4050. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
AGRICULTURE be pleased to gtate:

(a) the amount of rice, wheat and
other cereals procured by Food Cor-
poration oy Indi- during the last six
months (upto Cfober, 1073);

(b) wheth “the target coulg mot be
tulfilletd; and

«{c) reaction of the Government
theretn?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHIB P. SHINDE): (a) to (c)-
A statement (I) is attached showing
the targets of procurement and the
quantitieg of rice, wheat and other
cereals procured upto 31st October,
1973, by the Food Corporation of India
and other procurement agencles during
the Kharif marketing season 1072-73
(November 1972 to October 1973), and
Rabi marketing season 1073-74 (April
1973 to March 19M).

The targets of procurement are
fixed for the marketing season (Rabi
and Kharif) as a whole

The targets fixed for the procure-
ment of rice and other coarse-grains
for Kharif 1972-73 could not be fulfil-
led mainly on account of substantial
decline in their production during that
year, following conditions of severe
drought In most parts of the country.
The procurement of wheat during Rabi
1973-74 (which ig still continuing) has
also not been upto the expectation. A
statement (II) §s attached giving rea-
sons for low procurement.

Statement-1

(QUANTTTIES PROCURED)

(Position upto 31-10-1973)

(In "oco tonnes)

By F.CI.  Other Targe
agencies  Total procure
ment
Kharif 1972-73
(Nov. 72 to October "973)
Rice . . 2188-6 512-6 2701°2 4000
Jowar 2 98:6 57°1 15577
Bajra . . 1z 272 28-7 600
Maize . 102-8 17°§ 120°3
ToTaL 23915 6144 30055 4600
Rabi—1973
(May 1o Ou ?‘3)
Wheat N . 1096°1 3435°2 45313 B118
Barley B . . 47 47
ToOTAL 1100+8 3435°2 45360 8118
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Statement-II

The slow progress of procurement
of wheat during the current Rabi
marketing season (1973-74) wag attri-
buted to the reduced flow of supplies
©f wheat from the rura) areas, which
is sgmaller than that recorded in the
last two years, mainly on account of
the following reasons:

(i) The production of wheat accord-
ing to some State Governments was
less than what was anticipated earlier
by them during 1972-73;

(ii) With-holding of wheat by the
farmers because of the feeling that
the present procurement price of Rs. 76
Per quintal of wheat wag very low as
compared to the prevailing prices of
other foodgrains;

(iii) The capacity to hold back the
stock, had improved with the higher
-wheat  productivity in the past few
years. The minimum financial require-
‘ments of the farmers; were met by
them by selling other crops like gram,
barley, ete. which were fatching re-
latively higher prices;

(iv) A tendency on the part of the
producers to hold back the grain in
the expectation that they would get
higher prices during the lean season
later in the year;

(v) A genera]l psychology of short-
ages among the masses which led to a
large scale hoarding of foodgrains not
only by the producers but also by
the traders and consumers:

(vl) General shortage or foodgrains
in the open market coupled with res-
. tricteq issues from the public distribu-
.tion gystem;

(vil) Concerted efforts and propa-
_ganda by the wholesale traders and
. other interested parties against the
_new policy;

(viil) Shortage of different consu-
. mey goods in the market at the har-
vesting time particularly vanaspati,
sugar, cement, diesel etc. The resul-
.. tant price rise spiral acted ag an irrit-
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ant to the producer who felt that the
discipline of price control was being
imposed on him alone; and

(ix) Agitation in the Stateg of Pun-
jab, Haryana and Bihar by opposition
parties against the wheat take-over
policy.

Confirmatioyp of S.C. and S.T. teachers
working against reserved posts under
Deihi Administration

4051, SHRI AMBESH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE pe pleased
to refer to the reply given to Unstar-
red Question No. 5512 dated the 2nd
April, 1973 regarding the confirmation
of Scheduled Caste and Scheduled
Tribe Teachers working against re-
served posts under Delhi Administra-
tion and state:

(a) wheher the requireq information
has since been collected by Govern-
ment;

(b) if so the broad oculines thereof;
and

{c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SO-
CIAL. WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir.

(b) A Statement ig laid on the Tahle
of the House. [Placed in Library
See No LT-5955/73]

(c) Does not arise.

Nationalisation of Solvent Exiraction
Plant and Oil Cake Trade by Gujarat

4052. SHRI VEKARIA:
SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURE
be pleased to state:
(a) whether the Gujarat State Cov-

ernment has got the power to nationa-
L ]
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lise Solvent Extraction Plant and D.
Qil cake trade;

(b) if not, the reasons therefor; and

(c) whether the State Governments
have sought Centre's permission to
nationalise the Trade?

‘THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
{PROF. SHER SINGH): (a) to (c).
The required information is being
collected from the State Government
and will be placed on the Table of
the Sabha in due course.

Price of Free Sale Sugar

4053. SHRI M. RAM GOPAL RED-
DY:

SHRI JAGANNATH MISHRA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether despite high production
the price of free sale sugar has not
been reduced or come down; and

(b) if so, the rearons thereof?

‘THE MINISTER OF STATE IN TIIE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and (b).
‘The priceg of sugar in the open mar-
ket largely depend upon various fac-
tors viz., availability, cost of produc-
tion, demand ang supply etc. Though
there was a higher production of 38.72
iakh tonmnes in 1972-73, the total avail-
abllity of sugar during the year was
only 44.71 lakh tonnes as against 45.23
iakh tonnes in 1971-72 and 58.30 lakh
tonneg in 1970-71, because of a lower
carry-over stocks from the previous
season. However, the 1073-74 season
has recently commenced and it Is ex-
pected that, with the Improvement in
availability of stocks resulting from
the anticipated increase in production
during the remaining months of the
season the open market price; may
stabilise at a reasonable level

L]

Use of Containers by Indian Shippers

4054. SHRI M. SUDARSANAM: Will
the Minister of SHIFPING AND
TRANSPORT be pleased to state:

(a) whether Mr. R. S. Agman of US.
Maritime Administration while on
visit to India has suggesteq that Indian
shippers should use more containers;

(c) it so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF SHIPPIN.; AND
TRANSPORT (SHRI KAMIAPATI
TRIPATHI): (a) A Roving Mission of
Multi-national Experts on Container
Traffic sponsored by ECAFE headed
by Mr. Robert S, Agman visited India
during November, 1973 angd held dis-
cussions with ‘Government Ports, Ship-
ping Companies, Shippers etc. The
purpose of the Mission was to discuss
and advise interested countries on
technical, administrative operational,
economic and social aspects of con-
tainerization.

(b) Government set up a Working
Group to study the various aspects of
containerization and the Report of the
Working Group had been received.
Shipping Corporation of Indiz are al-
ready having three containe oriented
ships and five more are on order.
One berth for handling container
ships has provided and is being equip-
ped at Haldia. One berth for handling
container ghips is included in the pro-
ject for Nhava-Sheva Facilities for
handling containerized traffic at one of
the berths at Cochin Port are contem-
plated. It would thus be seen that
action In connection with containeriza-
tion has already been initiated.

Rise In Issu, Priee of Wheat Supplied
to States

4055. SHRI M. SUDARSANAM: Wwill
the Minister of AGRICULTURE be
pleased to state:

(a) whether Government have raised
the issue price of wheat supplied frem

Central stocks to State Gowvernment;
and
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(b) if so, the justification for such
decision?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURZ (SHRI
ANNASAHEB P, SHINDE): (n) and
(b). With a view to maintair;ng inter-
grain price parity consequent upon
the upwarg revision of the prorcurc-
ment and issue prices of 1ice und
coarse-grains, the Central :ssue price
of wheat has been increased :educing
thereby the subsidy burden and deficit
financing.

Loss suffered by Centra] goard Trans-
port Corporatiop

4056. SHRI DEVINDER SINGH
GARCHA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the extent of losses suflered by
the Central Road Transpor; (orpora-
tion during the last two years; and

(b) the reasons for the same and
whether it is intended to wind up the
under:aking immediately?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING: AND
TRANSPORT (SHRI M. B. RANA):
(a) Th2 losses suffered by this Corpo-

ration during the years 1970-71 and
1971-72 are ag under:—
1970-71 Ra. 22,90,33Y
1971-72 Rs. 24.75.780

The I'na] figures for the year 1972-73
are not yet available.

(b) The main reasons for th. losses

ane:

(i) Under-utilisation of a major
part -of the Corporation's
fleet deployed at Nergundi due
to the inability of Minerals
and Metails Trading Corpora-
tton of India Ltd. to offer
sufficient iron ore traffic during
1870-T1;

(1ij withdrawal of about 90 wvehi-
el from traffic without any
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load from Orissa and West
Benga] in 1971-72 to meet the
emergency caused by the in-
flux of refugees from the erst-
while East Pakistan and also
defence requirements;
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(ii1) strikes, direct action ang go-
slow tactics by the employees

of the Corporation;

(iv) bundhs in Assam, Orissa and
West Bengal in 1970-71:

(v) non-availability of spare parts
and acute shortage of tyres;

dislocation in the movemeat
of vehicles due to floods;

presence of overaged vehicles
in the fleet, causing frequent
breakdowns;

(vi)

(vii)

extra expenditure devolving
on the Corporation following
merger of a portion of dear-
nesg allowance with pay of its
employees, introduction of the
system of overtime allowance
under the Shops and Estab-
lishments Act, admission of a
large number of employees to
the benefit of Fmployees’ Pro-
vident Fund Scheme grang of
additional interim relief and
payment of bonus.

(viii)

The gquestion whether the Corpora-
tion may be wound up, as recommend-
ed by the Parliamentary Committee on
Public Undertakings, in its sixty-second
report s under Governments active
consideration,

Ghost Ration Cards Detected in Delht
from Angust to October, 1972

4067, SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of AGRI-
CULTURE be pleased to state-

(a) the total number of ghost ration
cards detected during the period from
August to October 1873 in the State of
Delhi;

(b) the number of ration dealerg In-
volved having ghost ration cards; and
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(e¢) the action taken against such
card holderg and dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) 542.

(b) 4

(¢) The question of takxing action
against ghost card holders does not
arise as none of them exists. The
action against dealerg is indicated be-
low:—

{a) 2 fair price shops have been
suspended and cases register-

ed against them with the
Police.
{b) One fair price shop has been

cancelled.

{c) Departmental proceedings are
in progress against one fair
price shop.

Admission to Centraj Schools

4058. SHRI SUKHDEO PRASAD
VERMA: Will the Minister ! EDUCA-
TION, SOCIAL WELFARE AND CUL-~
TURE be pleased to state:

(a) whether admissiong to Central
Schools are restricted to the children
of Central Government employees only;

(b) whether Government would
conslder to open the admission to all
the students; and

(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (¢), The Ken-
driya Vidyalayas (Central Schools) are
primarily intended to cater to the edu-
cational needs of the transferable
Centra] Government employee; includ-
ing Defence personnel, Admissior, in
Kendriya Vidyalayas (Central Schools)
is, however, open to , the following
categories of personnel In order cf

priority, dependining upon the avail-
ability of seats:—

(i) Children of transferabls De-
fence personnel, including BSF
uniformed personnel.

Children of transferable Cent-
ral Government employees.

Children of officers of all India
services, autonomous bodies/
projects (fully financed by the
Government) and Public
Undertakings/Corporations etc
whose service may be trans-
ferable.

Children of non-transferable
Defence personne] and Central
‘Government employees.

(v) Other floating population which
includes civilian population
desirous of joining the pattern
of studies adopted in the Ken-
driya Vidyalayas.

As the number of seats is not suffi-
cient even for the above categories it
is not possible to throw open admis-
sion to all students.

(ii)

(iis)

(iv)

Doctor for Plastic Surgery Unit of
Maulana Azad Medical College,
Delhi

4059. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) whether Government are aware
that Plastic Surgery Unit of Maulana
Azad Medica] College, Delhi i= at pre-
sunt without a single qualified doctor;
and

(b) if so, the reasons thereof and the
steps Government are taking tg ap-
point a qualified doctor in the unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K. KISKU):
(a) Plastic Surgery Unit of Maulana
Azad Medical College, Delhi and asso-
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ciated hospitals have qualified doctors
to look after it.

(b} Question doeg not arise,

Plastic Surgery Unit of Maulana Azad
Medica] College, Delhi

4060. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) whether the Plastic Survey Unit
of Maulana Azad Medical College,

Delhi is recognised by the Delhi Uni-
versity; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. XISKU):
(a) The Plastic Surgery Unit of Mau-
lana Azad Medical College, Delhi is not
recognised by Delhi University for the
Post-Doctoral course of M.C.H., but
undergraduate and postgraduate educa-
tion is imparteq in the Unit,

(b) It is not recognised for the
Post-Doctoral course since the facill-

ties are not commensurate with the
minimum requirements laid down by
the Medical Council of India.

Doctors “Refuse” to help Dying Woman

4061. SHRI JHARKHANDE RAL
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state;

(a) whether Government's attention
has been drawn to the news that Doc-
tors “refused” to help a dying Harljan
woman in the N.D.M.C. Hospital, Motl
Bagh, New Delhi; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). Yes.
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Op the 31st October, 1973, a female
patient was brought to the hospital
who had Hemiparesis due to Cerebral
Embolism and wag promptly attended
to by the doctors. In view of the
patient's condition, her relatives were
requesteq to take her to the gafdarjang
Hospital Ambulance could not be
arranged for the patient as the driver
was on leave. No person was abused
manhandled or pushed out of the hos-
pital by the stafl,

Central Schools in Bihar

4062. SHRI R. P. YADAV: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) the number of Central Schools
all over India vis-a-vis in the State of
Bihar and the names of places in
Bihar where Central Schools are locat-
ed;

(b) whether there is any proposal
for the construction of a Central School
at Dhanbad, where a large number of
Central Government Officeg are locat-
ed;

(c) if so, whether any survey has
been conducted earlier; and

(d) whether any estimate of the ex-
penditure involved hag been made and
if so, what are the highlights thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) The total number of
Kendriya Vidyalayas (Centra] Schools)
all over India is 168, out of which
eleven Kendriya Vidvalayas (Central
Schools) are located in the State of
Bihar at the following places:—

1. Baraund.

2. Bhurkunda.

3. Bokaro.

4. Dinapur Cantt.
5. Gaya.

6. Jamalpur,
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7. Jawahar Nagar.
8. Patna.

9. Singharshi.

10. Ranchi.

11. Ramgarh,

(b) and (c). A proposal for setting
up of a Kendriyg Vidyalaya (Central
School) at Dhanbad had been under
consideration of the Kendriya Vidya-
laya Sangathan since 1970, when &
survey was also conducted. After

considering various aspects of the pro-
posal, a Branch Kendriya Vidyalaya,
having classes I—V has been establish-
ed at Dhanbad this year.

(d) No estimates of expenditure have
been worked out specifically for Dhan-
bad, However, a statement showing
the probable progressive expenditure
on & Kendriya Vidyalaya (Central
School) having 2 section in each of
Classes I to XI is attached.

Statewmrt

Non-Recurring :

(excluding expenditure on bvildirg)

Head of Expenditure Ist Year 2rd Year 3red Yearo
Rs Rs. Rs
Laboratory Equipment 1c,£C0 2 ,0C0 23,000
Crafts Equipment 4,000
Sports equipment . . 2,500
500 500
Geography equipment ., . 3,0c0
Teaching aids . . 2,500 £00 500
Library . 4,c00 1,.c0 1,6C0
Audio-Visual aids . 1,500
Specirl contingencies
lM(fm- typewtiter and duplicator) o s 2,800 - R
Furniture . . . . . 30,000 20,000 20,0000
ToOTAL . 49,3C0 42,0€0 4§ cco
Say 50,000
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Recurring (Per Annum) . 2 .
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1. Pay and Allowances
2, Contingencies . . M
3. Consumables for Labs . .

4. Annual replacement of Lab. Equipments

5. Annual entitlement of Library

2,76,000
. 5,000
. 5,000
2,500
1,500

6. Annual entitlement for crafts equipment,

sports equipment and teaching aids.

. 3,000

Construction of Flats and Quarlers on
the patiern of P. & T. and Rallways

4063. SHRI R. P. YADAV: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether Government are having
any proposal under consideration for
the construction of flats and quarters
for the Government servants of
wvarious other ministries on the pattern
of P. & T. and Railways specially in
the city of Patna, Ranchi, Dhanbad,
Muzaffarpur and Purnea; and

(b) if so, broad outlines thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No
such proposal is under consideration
of this Ministry.

(b) Does not arise.

Low Income Group Flats at Lawrance
Road by DDA,

4064. SHRI R. P. YADAV: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the D.D.A. has con-
astructed a large number of Low In-
come Group flats at Lawrance Road
Tecently and if so, the number of such
flats and cost of each flat;

(b) whether majority of the flats
have been allotted to the applicants
recently and, if so, the sale price of
each flat;

(c) whether the material used is of
sub-standard quality and finishing far
more dissatisfactory; and

(d) what improvements Govern-
ment propose, specially in regard to
the roads, sewage and sanitation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes,
Sir. 4,602 flats have been constructed.
The net cost of construction of the
various flats varfes between Rs. 7,875
to Rs. 9,165.

(b) Yes, Sir. The sale price varies
between Rs. 12,500 to Rs. 14800 per
flat.

() No, Sir,

(d) Any improvements found neces-
sary in the services or essential
amenities are made by the D.D.A.

Creation of Patna Development
Authority on the lines of DDA,

4065. SHRI R. P. YADAV: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Central Govern-
ment have suggested to the Govern-
ment of Bihar for creating Patna
Development Authority on the lines
of Delhi Development Authority re-
cently and‘'if so, the constitution
thereof; and
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(b) whether any concrete proposal
has been chalked out and details
finalized and if not, why?

THE MINISTER OF STATE IN THE
DEPARTMENT  OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) and
(b). The question of creating the
Patna Development Authority on the
lines of the Delhi Development
Authority has been under the con-
sideration of the Government of Bihar
for some time. The matter concerns
the State Goverhment who have to
take further action.

Health Hazard in Bihar by mosquitoes

4066. SHRI R. P. YADAV: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state
whether Government are aware that
the standard of sanitation and sewer-
age is utterly bad and unhygienic in
Bihar with the result that mosquitoes
are in abandance, creating a health
hazard to the people?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): Yes. The Government of
‘Bihar have reported that the Sewer-
age and Drainage Schemes in the
“towns are being implemented subject
to the avaflability of funds. In the
4th Five Year Plan an amount of
:dbout Rs. 218 lakhs will be spent for
such schemes. In the 5th Five Year
Plan a sum of Rs. 308 lakhs has been
provided for wurban sewerage and
-drainage schemes including Rs. 30
‘lakhs for conversion of service
latrines. A proposal is under con-
sideration of the State Government
for setting up a Water and Sewage
Board.

2625 LS—8 .

Check on release of unfit seeds and
‘National Seeds Corporation

4067, SHRI N. K. SANGHI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the National Seeds
Corporation has no machinery of its
own to check that the seeds, unfit for
human consumption, and sold, are not
brought back into the market after
some processing and if so, the agency

on which it has to depend for this
work; and
(b) the reports submitted by this

agency about the utilisation of such
seeds and i no such machinery now
exists, whether Government propose
to set up one and 1f not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). When condemned seeds
are sold by the National Seeds Cor-
poration to starch, animal and poultry
feed manufacturers, a written
acknowledgement is obtained from the
purchasers that they are aware that
the seeds are unfit for human con-
sumption. In the tender notices in-
viting offers for purchase of such
seeds, this fact is alsp clearly men-
tioned. The Corporation do not have
any machinery of its own to check
that the condemned seeds are not
brought as food into the market after
processing. The Government of India
in consultation with the N.S.C. are
considering evolving procedures for
dispogal of condemned seeds, with a
view to ensure that chemically treat-
ed seeds have no chance of being
sold for human consumption,

Corruption in Delhi University

4068. SHRI N. K. SANGHI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the reported
corruption in Delhi University re-
search projects;
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(b) whether there has been a
general fall in' the works done by the
Research Scholars and the subjects
often chosen do not have much bear-
ing either on the academic course or
for practical application; and

t¢) if so, what steps Government
prcpose to ensure that the research
work done in Delhi University is not
allcwed to degenerate?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Government's
attention has been drawn to a news
item “Researchers mark time in Delhi
Uriversity Labse” appearing in the
Times of India Delhi, dated Novem-
ber 13, 1973, in which there is a
reference, inter alia, to alleged cor-
rupt practices, falling standards, and
lack of content of practical applica-
tion, in research undertaken for Ph.D.
Degrees in the University of Delhi.

thy The University as an autono-
mous institution, is fully responsible
for the organization and conduct of
its research programme. Thus it does
in accordance with rigorous standards
and procedures laid down under its
own relevant Ordinance. While in any
academic work, as in other worth-
while activity, there is always room
fer improvement, it would not be
correct to say, nor have Government
received any specific complaint, that
the University's research projects are
characterized by corruption or gene-
rally falling standards 1t has to be
borne in mind, however, that the
emphasis in Universities remains, as
a rule. on research of a basic, rather
than necessarily applied, character.

(¢) Government do not propose to
interfere in the autonomous function-
ing of the University.
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Allocation by U.G.C. for Scholamship
to Students pursning PhD. Courses-

4069. SHRI N. K. SANGHI: Will the
Minister of EDUCATION, SOCIAL.
WELFARE AND CULTURE be pleas-
ed to state:

(a) the allocation made by the
University Grants Commission for the
grant of scholarships fo students who
were pursuing their studies for Ph.D.

courses in different Universities in
India during the last three years,
year-wise;

(b) whether some of the foreign
organisations like the Ford Founda-
tion used to contribute such scholar-
ships for the Indian students and if so,
the amount spent by each such foreign
institution for Indian students during
the same period; and

(¢) whether some of the foreign
institutions have since stopped giving
such scholarships and if so, the fall in
the allocation as a result thereof and
what steps are being taken by Gov-
ernment to make up this gap so that
research work is not hampered on
grounds of finance stringency?

THE MINISTER OF EDUCATION.
SOCTAL WELFARE AND CULTURE"
(PROF. S. NURUL HASAN): (a) The
following allocation of funds has been
made by the University Grants Com--
mission to different Universities for
implementation of the Junior Research
Fellowship Scheme for Sciences and’
Humanities:—

Rs. in Lakh®
1971-72 83.00
1972-73 B3.85
1973-14 4388
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The Commission also allocates
Fellowshipa to the Centres of Advanc-
ed Studies, Departments of Engineer-

ing and Technology, and Departments
approved for Special Assistance Pro-
gramme as ghown below:—

Statement
(Rs. in lakhs)
1971-72 1972-73 1973-74
Centres of Advanced Study 227* 146 146
Departments of Engineering and Technology 41 47 47
De*mnmu approved for Special Assistance
rogramme : . . - 70 70

Grants to the Universities for these
schemes are released on the basis of
expenditure incurred.

The Commission also awards on all-
India basis 120 Junior Fellowships in
Humanities (including Social
Sciences) and Sciences and 60 Re-
search Fellowships in Engineering and
Technology.

*Figures include the Scholarships
included in the previous years but
converted to Junior Research Fellow-
ship.

(b) Neither the Government nor
the University Grants Commission has
any information in this regard.

(c) Does not arise.

12-Year Course in Central Schools

4070. SHRI N. K. SANGHI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state whether Central Schools
run by ‘Government have accepted the
recommendations of the Central Ad-
visory Board of Education for adopt-
ing 10 years of Primary/Secondary
education followed by 2 years of
Higher Secondary education and if
not, the reasons for the same?

‘subjects in Delhi

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): The Central Schools
are affiliated to the Central Board
of Secondary Education and have to
follow the curriculum and examina-
tions of that Board. The recommenda-
tions of the Central Advisory Board
of Education regarding adoption of
the 1042 school pattern is under the
consideration of the Central Board of
Secondary Education.

Studentis Enrolled for Ph.D, Degree in
Delhi University

4071. SHRI NARENDRA SINGH:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the number of students en-
rolled for Ph.D, Degree in different
University during
the last three vears;

(b) the number of those who have
completed their theses on the sub-
jects chosen by them;

(c) whether some students took
more than five years in completing
their theses; and

(d) if so, the reasons therefor?
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THE DEPUTY m:ms
MINISTRY O]

D. P. YADAV): (a) a.nd (b) A mte-
ment is attached.

(c) Yes, Sir.

(d) (1) Many students join re-
search while they are looking for a
job and therefore do not take full
interest in the work.

(2) Many students are unable to
work independently and quite often
find the subjects chosen by them more
complicated than ‘Ehey had antici-
pated
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(3) During the course of research
some gtudents find that they do not
obtain ‘the positive results from thelr
investigations which were expected
and therefore they modify the line of
research or change the subject of re-
search, it

-{4) When students are employed
after passing M.A. examination they
by and large lose finterest in com-
pleting their Ph.D. theses.

(5) Sometimes apparatus, equip-
ment, books and journals needed for
research take a long time to be made
available.

(6) Because of teaching work in
colleges, the students are not able to
get adequate time for research work.

Statement

Name of the Department

Number of students Number of those stu-

ity Sbwee
the subjects chosen by
them
1 F 3
Board of Rcuu_'c!a Smdm for the Humanities
1. English - 12
2. Hindi . . 138 42
3 smkﬂt & ' . 163 26
4. M.ILL 20 8
5. Urdu 27
6. Ambic & Pensisn |, . a1 2
7. History . . . 4o 1
8. Political Science . ;;- g
5 Boonomis - 66 '
0. Sociology - . . 27 ¥
1. Social Work . . . I'g ,;
12, Mnun Smdm 15 3
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1 z 3
13. Humn Geography, - - - 5
14. Business Msmagement - - - 74 9
16. Commerce - . - - 1t .
17. Philsophy - . - - 26 3
13. Psychology - . . . 26 4
19. L.ibmr:y Science . . . . 6 .
20. Buddhist Studies | . . 19 12
z1. Education 10
22. Linguistics . 9 3
23. Mithemstics ., | . 196 ) 38

Non.—Numbcr of Students who have completed their m o the subject chosen by

them duting the last three years are not necessarily these
period. Smnenfthemwmmtemdmﬁmtuunhﬁ.

an Bogrg of Research Studies for the Medical

cunces
1. Anatomy 1
2. Physiology | 1
3. Microbiology 1
KN I'ho-Chmtry 11
(11T) Board of Research Studies for the Music &

Fine Arts : . . . 12 2
&v;ﬁm»;nmsm;«mm. s 3
N)Buiofmm‘fart‘cs&am 3;5 110
(V1) Board of Rewarch Studies for the Tecknology

1. Blectrical Engs. 3 .
2 Mdunnl!nu. 1 .
i Civil Bagg. : s .



167 Written Answers AGRAHAYANA 19, 1895 (SAKA) Written Answers

Construction of Tenements nnder the
Calcutta Slum Clearance Scheme

4073. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) how many tenements were
planned to be comstructed during the
Fourth Five Year Plan period under
the Calcutta Slum Clearance Scheme;

(b) how many tenements have been
actually constructed to date;

(c) total Centra] financia] assistance
sanctioned on' this account in the
Fourth Plan;

(d) total amount disbursed
actually spent to date; and

and

(e) whether progress in this field
is very slow, if so, the factors respon-
sible for the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (e)-
The Slum Clearance Scheme was
transferred to the State Sector with
effect from 1st April, 1969. There-
after Central assistance is provided
in the form of block Joans and block
grants. State Governments are free
to utilise the funds according to their
priorities and requirements.

Central Assistance to Private Shipping
Companies

4074. SHRI JYOTIRMOY BOSU:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) total amount of financial assis-
tance, either as loan or as grant given
to each private shipping company till
date;

(b) the total amount outstanding as
on April 1, 1973;

(¢) the purpose or purposes for
which this financia] assistance was
given; and

168

(d) how the Central assistance has
been utilised by these companies?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b). Two
statements indicating the position in
respect of loans grantéd by the Ship-
ping Development Fund Committee
and by Government directly prior to
the setting up of the Shipping Deve-
lopment Fund Committee, are laid
on the Table of the House.fl [Placed
in Library. See No., LT-5956/73].

(c) and (d). The loans were
advanced for acquisition of ships and
the amount was utilised for tke same
purpose by the loanees.

Delay in release order for levy and
free sale sugar for Maharashtra for
November, 1973

4076. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) when the release order for the
month of November, 1973 regarding
the levy sugar and free sale sugar for
Maharashtra State was issued;

(b) whether the same was cancel-
led and if so, the reasons therefor;

(c) whether there was delay in
issuing the concerned release erder
which has resulted in great incon-
venience to the people; and

(d) what action is being taken
against those who are responsible for
the delay and to ensure that such
incidence does not reoccur in future?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (d).
The free sale release orders for
November, 1973 were issued to all the
factories including those in Maha-
rashtra on the 23rd October, 1973. The
levy release orders for November,
1973 were issued in two stages, the
first on the 17th October, 1873 and
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the secund on the Sth November, 1973
in respect of all the States including
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distribution of fertilisers (which
applies only indigenously produced

Maharashtra. It was necessary to do | fertilisers) has not been separately

s0 due to low availability of levy
sugar stocks of the 1972-73 season,

The factory-wise break-up of the
first instalment of release of levy
-sugar for November, 1873 was inti-
.mated to the various State Govern-
ments inciuding Maharashtra Govern-
ment on the 15th October, 1973.
*Subsequently, some changes became
necessary in the factory-wise break-
up of this instalment, because of our
‘having to make some adjustments for
procuring a little more quantity of
Jevy sugar for export from the fac-
tories in Maharashtra than was origi-
nally planned. These changes were
intimated both to the factories con-
cerned and the Maharashtra State
“Government. The State Government
brought to our notice later that these
changes had resulted in some delay in
their moving the allotted levy sugar
drom the factories to the distribution
points.

These changes had to be made out
-of compelling necessity in the national
interest of fulfilling the export com-
mitments. Such contingencies will
arise, if at all only rarely.

Role of Privat. Channel in Distribu-
tion of Fertiliser

4077. SHRI ANNASAHEB GOT-
'""HINDE: Will the Minister of AGRI-
..ULTURE be pleased to state:

(a) whether Government have
-assessed the role of the private chan-
nel of distribution of fertilisers;

(b) if so, the outcome thereof;

(¢) whether it is proposed to stop
the same; and

(d) if so, since when?

THE MINISTER OF STATE IN THT
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
#da) The role of private channels of

assessed by the Government, How-
ever, a Committee constituted by the
Government has gone into the ques-
tion of increasing the distribution of
fertilisers through cooperatives and
other institutiona] agencies.

(b) The report of the Committee is
yet to be submitted to the Govern-
ment.

(¢) While it is the policy of the
Government to encourage the distri-
bution of fertilisers through coopera-
tives and other institutional agencies
to the maximum extent, there is no
proposal at present to completely stop
the distribution of indigenously pro-
duced fertilisers through private
channels,

(d) Question does not arise.

Work op bypass ouiside Satara City
oy Poona Bangalore National High-
way

4078. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) thz estimated expenditure of
the work of the bypass outside Satara
city on Poona Bangalore Naticnal
Highway; and

(b) the time by which the work
would be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) The construction of the bypass
outside Satara city forms part of the
work of improvement to the sub-
section No. VI (Km 730 to Km T44)
of National Highway No_ 4. The esti-
mated cost of the improvement work
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in this sub-section, including the work
on the Satara bypass, is Rs. 79.20
lakhs.

(b) The work is targetted to be
completed by the end of March 1975.

Work, én Bridge and by Pass on Poona-
Bangalore Nationa] Highway
4079. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) when the work of the bridge and
the bypass outside Kolhapur city on
Poona-Bangalore National Highway is
likely to be completed; and

(b) the estimated expenditure of
both the works separately?

THE MINISTER OF STATE IN THE
MINISITRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) The construction of the bypass
outside Kolhapur city (length 6.4 kms.)
forms part of the work of improvement
to the sub section No. XV from Km
605 to Km 622 of National Highway
No. 4. Qut of the three bridges falling
in this sub 3ection, work on one bridge
has already been completed and work
on the remaining two bridges, one of
which is a Railway overbridge, are
targetted to be completed by March
1974. The road works are targetted
to be completed by March 1975.

(b) The estimated cost of road works
in this sub section is Rs. 70.78 lakhs
and that of bridge works is Rs. 9.31
lakhs.

Closure of Nationaj Highway Wing in

Maharashtra due to Reduction of
Fungds for 1973-714

4080. SHRI ANNASAHEB
KHINDE:
SHRI S. L. PEJE:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state: _

. (a) whetber some - Divisions, Sub-
Divisions and two Circles, in the

@oT-

National Highway Wing of the State
Government of Maharashtra are being

closed;

(b) whel.her those establishments
are being closed because of the re-
duceq allocation of funds;

(c) whether the demand of the
State Government for funds during
the year 1973-74 for these works has
been curtailed recently;

(d) whether it bas wurged by the
State Government that the reduction
of allocation will give a setback to
the continuing works of improving the
National Highways; and

(e) if so, whether the Government
would make available to the State Gov-
ernment the full amount of allocation
as originally contemplated?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (e). In view of the prevailing
financial stringency in the country and
need to affect ut-most economy in
Government expenditure at all levels
to the maximum extent, the allocation
for Central Sector Road Schemes had
also to be reduced. This has neces-
sitated corresponding reduction of the
allocation of funds to States includ-
ing Maharashtra for various road
schemes including construction and
development of Nationa] Highways, It
is learnt from one of the communica-
tions received from the Government
of Maharashtra that they proposed to
close down gome Divisions, Sub-Divi-
sions and Circles.

2. The Government of Maharashtra
has represented against the reduced
allocation. The Maharashtra Govern-
ment along with other State Gowvern-
ments had recently been requested to
undertake an immediate review of
their requirements so as to limit their
demand for necessary and essential
works only. A final decision in the
matter will depend .upon fhe owerall
resources position at the time of fina-
lising revised budget estimate for
1973-74.
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Cases of Medical Termimation of
Preguancy

4081. SHRI G. Y. KRISHNAN: will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) whether Government have been
informeg about the caseg of medical
termination of pregnancy so far since
the legislation of abortion wag enacted
by Parliament;

(b) if so, State-wise figures; and

(c) whether Government have issued
instructions tp the medical authorities
that women asking for abortion would
not be #sked any inconvenient ques-
tions nor would they be required to
bring their husbands or parents when
the operation is to be performed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):

(a) Yes.

DECEMBEX 10, 1073

Wﬁit&n Amw&s 17,
(b) A statement is attached,

(c) No. Section 7(c) of the Medical
Termination of Pregnancy Act, 1871
prohibits the disclosure about any im
formation regarding the termination
of pregnancy and any person who wil-
fully contravenes or wilfully fails to
comply with such instructions ig liable
to be punisheq under Section 7(3).

Sections 3(4)(a) and 3(4)(b) of the
Act, provide that the pregnancy of a
woman cap be terminated with her
written consent except in case where
she has not attained the age of 18
yearg or who having attained the age
of 18 years is a lunatic in which case
her pregnancy can only be terminated
with the written consent of her guard-
ian. Therefore, the question of issuing
any instructiong to the State Govern-
ments does not arise.

STATEMENT
Serial Nime of the State/Union Territo 1972-73  1973-74 Toul
No. / i (April, (xpri], (April,
1972 to Sept. 1972
to March 1973) to Sept.,
1973) 1973)

I 2 3 4 5
1. Andhra Pradesh . 861 683 1544
2. Assam
3. Bihar
4. Gujarat Bo3 1127 1930
5. Haryana 194 39* 233

. e . 89 89

6. Himachal Pradesh

7. Jammu & Kashmir** . "

Note.— M.T.P. Act came into force from Ist April, 1972.
* Figures for the month of April, 1973 only.
#* M.T.P. Act does not extend to the Stare of J. & K.
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I 2 3 4 h

8. Kenalu . . 928 1274 203
9. Madhya Pradesh 1074 740 1R14
0. Maharashtra 7255 5724 12079
-11. Manipur . .
12. Meghalaya .
13- Mysore 767 584 st
4. Nagaland . .
15. Orissa 15 81 96
-16- Punjab 111 186 297
.17 Rajasthan 186 @ 186
.18, Tamil Nadu 4327 2530 6357
19. Tripura 74 55 129
20. Uttar Pradesh is0 340 690
.21. West Bengal 2200 1520 3720
-22. A. &N. Islands . 14 6 20
.23. Aumachal Pradesh . . - ‘e
_24. Chandigarh . 631 347 978
25. D. &N. Haveli R 2 2
.26. Delhi 2810 1702 4512
.27. Goa, Daman & Diu 32 47 79
28. L.M.A. Islands

29. Mizoram

3o. Pondicherry 109 46 155
31. Min. of Defence 181 187 358
32. Min. of Railways 636 491 1127

ToTaL . . R 23558 17800 41358

.+ Information not received.
@Up-to November; 1972,
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Amount Gramied by Ceatra] Govern-

ment on the Maintenance of Central

Governmeat Hospitals and CGHS
Dispensaries

4082, SHRI G. Y. KRISHNAN:
SHRI ISHWAR CHAUDHRY:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 10
-state:

(a) the amount of money being
.granted annually by Centra] Govern-
ment on the maintenance of Central
«Government's Hospitals and Central
Government Health Scheme dispensa-
ries;

(b) the amount of money out of
this spent on Allopathic treatment and
on Ayurvedic treatment; and

(c) the details regarding the other
allowance given in addition, to both
the Allopathic and Ayurvedic Physi-
wians?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
1LY PLANNING (SHRI A. K. KISKU):
(a) No grants are given by the Central
Government annually on the mainten-
‘ance of Central Government Hospital
and CGHS dispensaries, However,
necessary budget provisions are made
each year for this purpose. During
1973-74, the total Budget provision for
General Hospitals and  Dispensaries
under the Central Government, was
Rs. 3,08,49,000/-. For Central Govern-
ment Health Services Scheme, a provi-
sion of Rs. 3,87,25,000/- was made
during 1873-T4.

(b) The entire provision made under
the Centra] Government Hospitals and
CGHS dispensaries (except C.G.H.S.
Scheme in Delhi) is spent on allopathic
treatment. A part of the provision
made for CGHS dispensaries in Delhi
is met on the maintenance of Ayurve-
dic/Homeopathic dispensaries in Delhi,
for which no separate figures of provi-
sion are avallable.

DECEMBER 10, 1973
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(¢) The Allopathic doctors are enti-
tiled to draw Non-practising allowance
at the rate of 33-1/3 per cent of pay
in the case of G.D.O, Grade 1I subject
to a minimum o Rs. 150/- pm. and
maximum of Rs. 600/- p.m. and G.D.O,
Grade I and above at the rate of 50
per cent of pay subject to a maximum
of Rs. 600/- p.n, and Dental Surgeons
at the rate of 25 per cent of the pay
subject to a minimum of Rs, 150/- p.m.
ang a maximum of Rs. 600/- p.m.
Ayurvedic Physicians draw non-prac-
tising allowance at the rate of Rs 25
per cent of pay subject to 3 minimum
of Rs. 150/- p.m. and a maximum of
Rs. 400/- p.m.

Price of Vanaspati 0Oil

4083. SHRI VASANT SATHE: will
the Minister of AGRICULTURE be
pleased to state what special measures
have been taken/proposed to bring
down the prices of edible oil and
vanaspati within the reach of common
man by thoroughing review of vanas-
pati industry including its distribution
machinery, production costs and profif
margin?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): The cost
structure of the vanaspati industry in-
cluding production costs, distribution
expenses and profit margin allowable
was subjected to a detailed study by
the Tariff Commission, and the prices
of vanaspati are being presently de-
termined in the light of the recommen-
dationg made by the Commission in its
Report of March 1971.

Progress of Pilot Projects for Tribal
Development

4084. SHRI VASANT SATHE: will
the Minister of AGRICULTURE be
pleaseg to state:

(a) the progress of gschemes under
Pilot Projects for Triba] Developmaent
‘In the selected districts of the country

_State—wise;
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{b) whether there is any proposal for
restructuring the present administra-
Uve agency to carry conviction to the
tribals ang achieve tangible results;

(¢) whether there is any proposal to
1eward the officials for meritorious
work ip tribal development; and

(d) if so, incentive proposed in re-
cognition of good work done by offi-
cials in the tribal development pro-
gramme?

THE MINISTER OF STATE IN THE
MINISTRY OR AGRICULTURE
(PROF. SHER SINGH): (a) A state-
ment showing the salient progress up-
to September, 1973 of the schemes
being implemented by each of the six
Pilot Projects for Tribal Development
located ip, the States of Andhra Pra-
desh (1) Bihar (1), Madhya Pradesh
(2y. and Orissa (2). is laid on the
Table of the House. [Placed in Libra-
ry. See No. LT-5957/73].

(b) No. Sir. There is no proposal for
restructuring the present administra-
tive agency. The Tribal Development
Agency already registered for each
Pilot Project has been making satlis-
factory progress.

(cy and (d). With a view to over-
coming certain problems like inade-
quacy of staff or staff absenteeism ex-
perienced in some of the interior areas
of the Tribal Development Projects it
has been decided to cal] for volunteers
‘rom the different officia] cadres of the
State Governments concerned by offer-
ing them special incentives to serve in
the tribal areas.

Officers who have experience in
management of tribal affairs and have
shown enthusiasm for development
work in tribal areas and even local
officers who may like to serve in their
own areas, may be posted to such

areas.

These incentives can be in the form
of providon of residentia] accommo-
dafion frée of rent or on payment of
normal rent, giving of accelerated pro-
wmotion or incremwents in pay, grant of
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special pay and/or hardship aflowance
speqal recognition for meritogious
services in triba] areag by making
suitable entries in the Character Rolls
etc. This decision has already been
brought to the notice of the State
Governments concerned and the sys-
tem of incentive would be finalised in
consultation, with them_

et & argre ax feeeht & weveafsr o
Y wait ot arg A FEwr T4 AT &
ITY g

4085. =t foxr g Sed
a7 g w47 g2 T3 KT 2T AL
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Plant Protection Project in States

4087. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether in view of the success-
ful operation of the plant protection
projects in Gujarat, the Union Govern-
ment are considering to extend such
plant protection projects, in othet
States: and

(b) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHEL
ANNASAHEB P. SHINDE): (a) and
(b). Plant protection is one of the
main planks in the new strategy for
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increaseq agricultura) production, Alj
the State Governments are already
implementing suitable schemes of plant
protection wunder their 4th Five-Year
Plan. The Dte. of Plant Protection
Quaranting and Storage under the
Union Ministry of Agriculture hag been
providing technical guidance and help
to the State Governments in the im-
plementation of various plant protec-
tion measures, A Centrally-sponsored
scheme for spraying by both ground
and gerial operations against plant,
pests and diseases in endemic areas
ig also under implementation. Finan-
cia] assistance is given by the Union
riovernment to the State Governments
frr this scheme to subsidise ground
ang aerial operations, the cost of pesti-
cides being met by the State Govern-
menis themselves.

Improvement in role of Cooperative
Societies during V Plag

4088. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleastd to state:

(a) whether Government are consi-
dering to improve the role of coopera-
tive societies in the country during
the Fifth Five Year Plan;

(k) if so, the role cooperatives have
played during the Plan;

{c) to what extent cooperatives pro-
vided loans for medium and short term
during the Fourth Plan; and

(¢} the amount provided for short
angd medium term credit for Fifth Five
Year Plan®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

{b) The main emphasis in the Fourth
Plan was in the sectors of Agricultu-
ra] and Consumer Cooperatives with
the intention that the various services
required by a farmer are increasingly
institutionalised.

(e} It is anticipateq that the coope-
ralives will provide short term

DECEMBER 10, 1973
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advances of Rs. 700 croreg during the
last year of the 4th Plan, They are
also expected to have advanced Rs. 325
crores as medium term loans during.
the five years covered by the 4th
Plan.

(d) A tentative target of Rs. 1300
crores as short term advances during
the last year of the Fifth Plan har been
fixed. The target for medium term
advances for five years of the Fifth
Plan is fixed at Rs. 325 crores.

Development of Inlang Water Trans-
port Schemes

4089. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the provision made in
the Fourth Five Year Plan for deve-
lopment of inland water transport
were fully utilised; and

(by if so, what was the amount
sanctioned and what schemes were
implemented and how many are still
under completion?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). A provision of Rs 9.00
crores—Rs. 5.00 crores for Central
schemes and Rs. 4.00 crores for Cent-
rally Sponsored schemes has been
made in the Fourth Five Year Plan.
Expenditure on Central schemes during
the Fourth Plan is likely to be Rs. 421.48
lakhs. The Central schemes include
development of Rajabagan Dockyard
and Kulpi Automobile Workshop, pro-
vision of ancillary facilities at Pandu
ang Jogighopa ports, running of ex-
perimental-cum-promotional river ser-
vice on the Ganga Higher Training
Schemes for I.W.T. personnel. etc. All
these schemes are at varlous stageg of
implementation.
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Under Centrally Sponsored Schemes,
23 schemes costing Rs. 668.03 lakhs
have been sanctioned. The expendi-
ture during Fourth Plan on these
schemes is likely to be Rs. 32337
lakhs. These schemes are being exe-
cused by the concerned State Govern-
ments and are at different stages of
progress,

Policy Regarding One Day Old Male
" Chicks

4030. SHRI PILOO MODY: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether it is the policy of Gov-
ernment to destroy one day old male
chicks; and

(b) whether the previous practice
of i:suing cockerels to villageg at con-
cession prices could not be revived
with these chicks or with hybrids, if
they are more suitable?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) It is not
the policy of Government of India to
destroy one day old male chicks,

(b) Practice is already in vogue in
many States.

Government Expenditure o, Housing
and Loans therefor

4091. SHRI PILOO MODY: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether as per 1371 census,
only 1.2 per cent of the population is
engaged in housing if so, the compara-
tive figures for U.S, USSR.
U.K. ang Japan; .

(b) the reasons why Government
expenditure on housing decreased to
classes which have savings and have
a higher priority for “housing;
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(c) whether bank leans are proposed.
to be given on sgecurity of new conr--
tructions; and

(d) if the objection is the longer-
period for repayment, why ig there no
refinance by the Reserve Bank or other
financial institutions of Government?:

THE MINISTER OF STATE IN THE.
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS--
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) According.
to 1971 Census, about 1.23 percent of
the working population (and not the:
entire population) is engaged in cons--
truction activities which include cons--
truction of houses and other buildings,
ports, bridges, roads aerodromes, tele-
graph and telephone lines, waterways
water reservoirs, canals and many
other activities involving construction..
The comparative percentages for
USSR, UK. and JAPAN are 4.6
8.20 5.7 and 7.88 of the working popu--
lation engaged in construction activi--
ties.

(b) The Government expenditure on-
social housing is prmarily intendegq to
help persons in the lower income
brackets. Those, who have some
savings, are helped with long term
low interest loans and those, who have:
no savings potential, are helped by
way of subsidised rental housing.
Government expenditure on housing in
respect of classes who have savings
ang are eligible for financial assistance
i.e. those who have an annual incomne
not exceeding Rs. 18,000/- per annum,.
has not decreased.

(c¢) and (d). At present, Banks do
not invest their funds ip housing to
any appreciable extent because such
investments are generally long term
whereas the deposits available with
the Banks are short term. The Bank-
ing Commission has made certain
recommendations regarding invest-
ment by commercial Banks in the fleld
of housing. No decision has yet been
taken.
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-Linking of procurement price w;
mdwm ‘

4092. SHRI PLLDD MODY' will
the Minister of AGRICULTURE be
pleased to state:

(a) the difference between the pro-
curement price reported by the Agri-
cultural Prices Commission and the
cost of production of paddy separately
on the basis of paid out costs and on
imputed costs of family labour rent
.and interest;

(b) since the cost of inputs like
fertilisers, water rent and revenue
have not increased whether the reason
for the increased cost is due to labour
charges; if so, whether there has been
an increase in wages proportionate to
the rise in the cost of paddy by 20
per cent;

(c) since the cost of coarse grains
is linked with cost of wheat and rice
whether the fall in the production of
‘the former is due to floor prices being
-restricted only to the latter; and

(d) since the Minister stated that
a ceiling price for grains related to
that of the Fair Price Shops is being
imposed in many States, the reason
‘why the open market prices conti-
nue to be much higher?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
‘(a) Representative estimates of cost
-of production of paddy for different
States with detailed input-wise break-
up, are not yet available, However,
while recommending the procurement
price for 1973-74 season, the Agricul-
tural Prices Commission obtained the
estimates of cost of production of
paddy from the State Governments
which were found by it to converge,
by and large, within the rate of
Rs. 50 to Rs. 55 per quintal, and took
into account other relevant factors.
The Commission recommended a
procurement price of Rs. 63 per
-quintal for standard variety of paddy.

(b) Wages have no doubt increased
in recént years. However, In ' fhe

DECEMEER 10, ;973 Written Answers

188

absence of detailed information on the
various mmponents of cost of produc-
tio;\, it is difficult to work out the
effect of the increase in wages on the
cost of paddy.

{c) No, Sir. Minimum support/
procurement prices are being fixed
for wheat and rice as well as for
coarse grains (jowar bajra. maize,
ragi and kodon-kitki). Coarse grains
are grown mostly under rain-fed can-
ditions and the set-back in their pro-
duction during the last two years was
mainly due to the prevalence of
drought conditions in the major pro-
ducing areas.

(d) The maximum retajl prices for
wheat only have been fixed by most of
the State Governments after the take-
over of the wholesale trade in wheat
Price controls are also in existence in
respect of rice, jowar and ragi in some
States. Under the dual marketing
system, some difference is bound to
exist between the prices charged for
grains issued through the public dis-
tribution system and in the open
market,

wﬂmuhuwrln
VP arh

4094. SHRI M. K. KRISHNAN. will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the progress made so far in the
construction work of the Tuticorin
Harbour;

(b) whether the construction work
is shg‘hﬂy delayed; and

(c) the action taken in the matter?

THE MINISTER OF SHIPPING
AND ‘TRANSPORT (SHRI' KAMLA-
PATI ' TRIFATHI): (a) All shore
works have been completed. South
Breakwater and North Breakwater
Hiavé been completed upto 1830 M and
1778 M respectively, and upto 3709 M
and' 2089 M at core level.
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(b) Yes; owing to bed monsoon
conditions and contractor’s difficulties.

(c) Progress of work is under con-
stant watch and efforts are being made
to complete all works by March 1875.
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Nationalisation of Vanaspati Industry

4100. KUMARI KAMLA KUMARIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose to
nationalise the Vanaspali Industries of
India;

(b) if so, the gist thereuf; and

(¢) if not, the reasuns therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
No such proposal is under Govern~
ment's consideration.

World Bank aid for Development of
Chotanagpur, Bihar

4101. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the World Bank is pro-
posing to grant crores of rupees to
Chotanagpur region for its agricultural
development in the years 1973-74 and
1974-75;

(h) if so the broad oullines there-
of and the rate of interest the Govern-
ment of Bihar will pay to the waorld
Bank;

(¢) whether some people are oppos-
ing the grant of loap to that area and
trying tn pet this loan tn North Bihar:
and
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(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) ang (b). There is nop proposal for
the agricultural development of Chota
Nagpur region in the years 1973-T4
ang 1974-75 with assistance from the
World Bank. A project for the deve-
lopment of 50 regulated wholesale
agricultural markets with assistance
from the International Development
Assoriation (an affiliate of the World
Bank) is presently under the imple-
mentation "in Bihar ang some of the
markets proposed to be developed are
located in the Chota Nagpur region.
Bank credit for this market develop-
ment project would flow to the regu-
lated market committess through the
Agricultura] Refinance Corporation and
the State Bank of India.

(¢} Government have no informa-
tign tn this efTect.

(d) Does not arise.

Opening of Hospitals in the Tribal
Belt of Chotanagpur and Sarguja

4102. KUMARI KAMLA KUMARI:
Wii] the Minister of HEALLTH AND
FAMILY PLANNING be p'eased to
stat-e;

(a) whether the Governmeni cf
India are considering to oper hospitals
in the tribal belt of Chotarugpur in
Bihar and Sarguja in Madhya Pra-
desh; and

(by if so, when a final decision is
likely tn be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) No. ’

(b) Does not arise. .

Surrendering of Godowns by FCL
Bhavanagar

4103, SHRI P. M. MEHTA - Will fhe
Minister of AGRICULTURE b€ pleas.
ed to state:

(a) whether F.C.I. in Bhavanagar
had surrendered hired godowns and
if so, the reasons for the same; - -~

(b) whether this had caused great
inconvenience to the people;  ~~ 7"

(¢} what were the total capacily of
godowns hired by the F.CIL. in Bhava-
nagar; and :

(d) the item-wise stocks and its qis-
tribution since hiring of goduwns in
Bhavanagar in Gujarat? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The hired storage capacity
of required by F.C.I. is reviewed by it
from time to time keeping in view the
requirements of such capacity and its
utilization. A capacity of 7.500 M.T.
hired {rom the Port authcrities &t
Bhavanagar was de-hired by the Cor-
poration as it was surplus to its re
quirements and also in view of the
new storage centres which were opened
at places adjacent to Bhavanagar to
facililate the interests of th: public in
those areas. No inconverience has
been caused by de-hiring of the acco-
mmeodation.

(¢) and (d). The capacity of hired
godowns at Bhavanagar varied {rom
about 53 000 M.T. to about 24,000 M.T.
and the stocks position from about
40,000 M.T, to about 3,200 M.T. during
April 1971 to October, 1073. A state-
ment showing item-wise distribution
of stocks is enclosed.
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STATEMENT
Statement showing itermwise disiribution of stock. from godowms hired by Pood Corporation
of I+dia at Bhavanagar
Coxnmodity 1971-72 1972-73 1973-74
\upto October, 1973)
(Figures in M. tonnes)

I 2 3 4
Wheat 20,801 75,658 18478
Rice 1,866 16,526 8,112
Gram 709 — _
Milo — - 3,781
Fertilisers 17,761 14,179 20,700

Development of Ports in Gujarat (c) Yes.

4104. SHRI P. M. MEHTA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Gujarat Government
bave taken certain measures to develop
the ports in Gujarat;

(b) if so, whether the Uaion Gov-
ernment have also taken decision to
help the State Govermment for the
development of ports which are vital
for the economy of the country:

(c¢) whether the Gujarat Government
wil] require a large amount for the
implementation of the reports of the
Trivedi Committee on the develop-
ments of ports; and

(d) if so, to what extent Union Gov-
ernment assist the State?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) Yes.

(b) Porbandar ports in Gujarat
State already standg included in the
Centrally Sponsored Schemes of Minor
ports development during the Fourth
Five Year Plan.

{d) A decision regarding Central
assistance for Schemes of develop-
ment of minor ports in the Fifth Five
Year Plan has not yet been taken.

Shortage and Import of Fertiliser

4105. SHRI S. M. BANEREE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether shortage of fertiliser is
being met by imports;

(b) if so0, total quantity of Fertili-
sers imported during 1972 and upto
315t October, 1973; and

(c) at what price and from which
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) and (c). The quantities of im-
ported fertiliser in terms of nutrients
and their total value for the year 1872
and upto 31st October, ‘73 are given
below on the basis of actual arrivals:

Period In lakh tonnes Value in
crores of

N P K  rupees
1. 1973 618 2° 1% 2'90 107" 39
3. From Ist Jan. to 318t Oct., 1973 £ 30 224 2'90 132335
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Fertilisers were imported during the
above periods from Romania, Bulgaria,
Poland, USSR, GDR, Canada, USA,
Federal Republic of Germany, UK.
Holland, France, Belgium, Italy, Nor-
way, Sweden, Finland. Japan, Kuwait.
Saudi Arabia and South Korea.

Cultara] delegations sent abroad

4106. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer to the reply given to Unstarred
Question No. 2107 on 6th August, 1973

regarding Cultural Delegations sent
abroad and state:

(a) the number of Cultural delega-
tions sent abroad during August to end
of October this year;

(b) the names of countries where
sent; and

(c) the names of the delegates?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). A state-
ment is laid on the Table of the House.

STATEMENT

Countries visired

S.No Details of the Delegations
No.
T F

1973-74 (August—October)

(Non-Per/ovming Delegations)
1. Sint. Vijaya F. Mehta (Theatre Expert)
2. 8$hn V.D. N. Sahi (Hindi Writer & Poet).

Shri Som Benagal (Theatre Expert)
Dr. Kumar Bimal (Hindi Writer:

Smt. Dina Pathak (Theatre Expert &
Gujarati Actress) -

7. Smt. Tripti Mitra (Theatre Expert and
(Bengali Actress)

L

Vacation of Bullding in BHU. by
ERSS.

4107. SHRI S. M. BANERJEE: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the building occupied
by R.S.S. in Banaras Hindu University

has since been vacated;
L ]

U.S.5.R. & G.D.R.

Yugoslavia, Mongolia, Poland, Caechoslews-
kia, F.R.G. & USSR.

Shri Habib Tanvir, M.P. (Theatre Expert) Tehran (Iran)

Iran
F.R.G., Czechoslovakia & USSR
G.D.R., & Czechoslovakia

G.D.R. & USSR

(b) if not, the reason therefor; and
{¢) the steps taken by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) to (c). The Ba-
narag Hindu University has filed a
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Civil ‘suft to get the building vacated.
The suit is still pending in the Court.

Reservation of lund for intensive sheep
breeding

4108. SHRI D. B. CHANDRA
GOWDA: Wil] the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have made
any plan to reserve certain lands,
State-wise, for intensive sheep breed-
ing work; and

(b) if so, the break-up thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
Sheep-breeding is mainly in the State
sector of Five Year Plans. Earmorking
of areas will be done by the State Gov-
ernments having regard to feasibility
of such areas for sheep development.
However, the State Governments have
been advised to organise sheep deve-
lopment in selected compact areas on
the package programme basis provid-
ing for improved breeding facilities,
disease control, improved feeding and
marketing facilities, including im-
provement of pastures and grazing

. facilities.

Revision of estimates of fishing port
at Dhamara, Orissa

4109. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government have sent
UNDP repori on the fishing harbour
at Dhamara to the State Government
of Orissa for revision of the estimate
aceording to the current schedule of
rates;

(b) if so, whether the report has
been prepared mostly on lumpsum pro-
vision, for which;

(c) whether it is not possible to for-
mulate a methodology for revision of
the estimate; and
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(d) if so, the reasons therefor and
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) A project rcport in respect of a
fishing harbour at Dkemara, received
from the UNDP assisted Project for
Pre-Investmen: Survey of Fishing Har-
bours, was forwarded to the State
Government of Orisse in May, 1972 to
verify the cost estimates with the cur-
rent schedule of rates and also to cor-
relate the number of boats and their
landings with the State's mechanisa-
tion programme during, the Fourth and
Fifth Five Year Plans.

(b) to (d). The Project Report envi-
sages an expenditure of Rs. 57.00
lakhs, comprising of Rs. 21.23 lakhs on
dredging, earthwork for reclamation,
landing quay, store pitching surfacing
ete., on the basis of quantities and rates;
and Rs. 35.77 lakhs as lumpsum sup-
vision on items like slipway water sup-
ply. drainage and scwage, electricity
sub-station, post office, auction hall,
fuel station, toilets, lighting, contigen-
cies and supervision. Since the work
is required ‘o be executed through the
State Governments. in accordance with
the praclice *hat is being followed in
processing st:ich reporte, the State Gov-
ernment was< asked, among other
things, to verify the cost estimates in
accordance with current schedule of
rates, This procedurc also helps in
associaling the State agency from the
time of finalisation of Project Report
itself so as to make suitable corree-
tions and alterations deemed neces-
sary.

The Government of Orissa have, in
their letter cdated 24rd November, 1873,
furnished revised cost estimates
amounting to Rs. 81.34 lakhs. This is
being examined
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Work at Coching Port

4110. SHRI VAYALAR RAVI:

SHRI RAMACHANDRAN KA-

DANNAPPALLI:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the work at Cochin Port has
slackened; and

-
(b) if sv, the reaction thereto and
the steps taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) and (b).
Apart from  temporary  disloca-
tions due to stoppages of work, there
has been no slackening of work at
Cochin Port. In fact, during the period
April—October, 1973, the traffic hand-
led by the Port was the higest in Octo-
ber, 1973. All efforts are made by
Port Trust to negotiate labour de-
mands and avoid dislocations of work.

Text Books prescribed in Missionary
Schools in Delhi

4111. SHRI C. K. CHANDRAPPAN:
‘Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the series of
books entitled “Challenge Series”, par-
ticularly the “Challenge of Persona-
lity”, prescribed for certain missionary
public schools in Delhi and its con-
tonts;

(b) if so, the reaction of Govern-

ment thereto:

(¢) whether Government had taken
any step to save the young children
from such text books which poison
their minds; and

(d) whether Government had taken
any step for withdrawjng the books
referred to from the schools in Delhi?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) Yes, Sir,

(b) to (d). The matter is being look-
ed into.

Light-Houses in Kerala

4112. SHRI C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Light-Houses
which were being constructed or re-
paired in Kerala are all completed;
and

(b) if not, the present stage of cons-
truction of these Light-Houses-

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI): (a) No, Sir.

(b) A mew Lighthouse at Vilinjam
(near Trivandrum) has been comple-
ted and the following new lighthouse
schemes are in progress in Kerala
State:

1. Lighthouse at Manacur.

. Lighthouse at Cannanore

. Lighthouse at Periyvar River
. Lighthouse at Mount Delly.
. Lighthouse at Beypore

. Lighthouse at Cochin

= I en b W

. Radio Beacon at Cochin

The Civil engineering works at Mana-
cur Lighthouse are being executed de-
partmentally, while the civil engineer-
ing works at Cannanore, Periyar River
and Mount Delly Lighthouses have
been entrusted to contractors. These
works are likely to be completed dur-
ing 1974-75.

The work order for the civil engi-
neering works for the construction of
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lighthouse tower etc., at Beypore has
been placed with a Contractor recen-
tly. The work is likely to be commen-
ced shortly.

The land acquisition proceedings in
respect of Cochin Lighthouse and
Radio Beacon are in progress and the
civil engineering works will be started
as soon as the requisite land is made
available by the State Government.

In dddition to the above schemes the
Department of Lighthouses and Light-
ships have recently completed the
construction of a new lighthouse tower
at Azhikkal on behalf of the State
Government of Kerala. The optical
equipment for this lighthouse has also
been procured and its installation will
be taken up shortly.

Lifting control on sale of Vanaspati in
Delhi

4113. SHRI RAM BHAGAT PAS.
WAN: Will the Minister of AGRICUL.-
TURE be pleased to state:

(a) whether Government have de-
cided to lift control on the sale of Va-
naspati in Delhi;

(b) if so, whether it will be lifted
in the surrounding areas of Delhi also
to lessen the burden of Delhi market;
and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) All res-
trictions on sale of vanaspati imposed
by the Delhi Administration sometime
in October last were lifted by them on
the 10th November, 1973,

(b) and (c). The concerned State
Governments should decide in Yhe
light of circumstances obtaining in the
respective States. The Central] Gov-
ernment have not imposed any control
on distrihution|sale of vanaspati.
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Central allocation for the Victoria Me-
morial Building Calcutta

4115. SHRI R. N. BARMAN: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Trustees of the Victo.
ria Memorial Building Calcutta have
requested the Centra] Government for
the allocation of Rs. one lakh for its
repairs; and

(b) if so, the reaction of the Cen-
tra] Government on this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). The
Trustees of the Vietoria Memaorial,
Calcutta, requested for a sum of Rs.
2,34,224 for carrying out urgent repairs
of the pathways, terrace and roof of
the Victoria Memorial building. Gov-
ernment accorded approval to these
repairg at the total cost mentioned
above.

A sum of Rs. 1.17 lakhs has already
been released and the balance will be
released early in the next financial
year.

Admission in Edueational Institutions
under Central Universities

4116. SHRI B. K. DASCHOW-
DHURY: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to refer to the
reply given to Unstarred Question Nc
1058 on the 30th Jlly, 1978 regarding

admission in the Educational Institu-
tions under Centra] Universities and
state: -

(a) whether the information has so
far been collected; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION ANLC
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHR!
D. P. YADAV): (a) Yes, Sir.

(b) A Statement js laid on the Table
uf the House. [Placed in library. See
No. LT-5959/73].

Additional area irrigated throngh Irri-
gation works during 1972-73

4117. SHRI E. V. VIKHE: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the additional area State-wise
irrigated through newly constructed
minor irrigation works during 1972-
73; and

(b) the State-wise amount spent ¢n
minor irrigation works during 1972-
T3?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

. (PROF. SHER SINGH): (a) An addi-

tiona] area of about 15.68 lakh hectares
is estimated to have been benefited by
normal minor irrigation programme
during 1972-73. In addition 7.54 lakh
hectaregs are estimated to have been
benefited by the special loan assis-
tance provided to the States under an
Emergency Agricultural Production
Programme taken up during 1972-73
to meet the drought situation. State-
wise break up is given in the attached
statement.

(b) The amount spent on normal
minor irrigation programme during
1972-73 included Rs. 110.14 crores from
the Plan Sector funds and about Rs.
130 crores made available as institu-
tional credit by land development, co-
operative and commercial banks.
Statewise break-up for the former
figure is given in the attached state-
ment. A precise estimate of the all-
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India and State-wise figures of the ins-
titutional credit is not yet available.
In addition, a special Central assis-
tance of Rs. 148.136 crores in the shape
of long-term loans was released to the
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State Governments under the Emer-
gency Agricultural Production Pro-
gramme. State-wise ﬂgur'are given

in the attached statement.

Statement

‘Name of the State

Estimate of additional Anticipated expen-

area benefited during diture during 1972-
1972-73 73
Under Under Normal  Under

Normal E.A.P.P. MIPro- E.APP.
MI gramme
Programme

1 2 3 4 5
(in ‘000 hectares) (Rs. in crores)
1. Andhra Pradesh . . . 40" 00 3200 3-46 8397
2. Assam 5 - 5 5653 16° 00 250 2-0204@
3. Bihar 14200 9000 10-Bo 17-728
4. Gujarat 131°00 20" 00 767 5° 000
5. Haryana . . 30°00 60°00 1°52 12-000
6. Himachal Pradesh . 2+13 2'00 o 50 0" 325
7. Jammu & Kashmir 9° 50 1-84 ..
8. Kerala . - . 31°40 20° 00 2-45 2,500
9. Madhya Pradesh 109° 00 30'00 10'06 5-810
10. Maharashtra 8900 10000 16°90 24963
11. Manipur . . 600 5-00 029 0-383
12. Meghalaya - 2-96 025 5399
13. Mysore B 4700 25'00 660 0 200
14. Nagaland " 2°00 1°50 o' 12 0° 200
15. Orissa - 2700 30°00 323 6 600
16. Punjab . 12500 70° 00 307 14" 720°
17. Rajasthan . . . 39'00 15°00 2-80 3- 892
1 8. ‘Tamil Nadu 15°00 77§ 2°990%*

@Includes Rs. 32 lakhs for purchase of tractors and threshers.

9500

*Inciudes a grant of Rs. 197 lakhs for construction of rubewells in border areas.j
#*ncludes Rs. 20 lakhs for purchases of tractors and threshers.
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19. Tripura

20. Uttar Pradesh

21. West Bengal

TOTAL—STATES
Torar—U. Ts.

ALL INDIA—TOTAL

Muitistoreyed type IV quarter project
near Mandir Marg, New Delhi

4118. SHRI E. V. VIKHE PATIL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) when multi-storeyed Type IV
Quarters project near Mandir Marg,
Gole Market New Delhi is likely to
be completed; and

(b) the reasons for delay in cons-

truction?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) 32 Nos.
out of 124 quarters are likely to be
completed before 31st March, 1974 and
the balance 92 qu_?rters by end of
July, 1974,

z 3 4 5
" in'500 hectares)  (Rs. in crores)
5-20 250 049 0229
$00° 00 1007 00 2060 20° 750
73-50 120°00 664 14' 330
1563 22 754.00 10954 148-136
455 060
1567°77  754'00  110-14 148-136

(b) The original contractor to whom
the work was awarded on 8th Febru-
ary, 1970 left the work due to contrac-
tual dispute. The contract was res-
cinded, fresh tenders were invited and
the work was awarded to a new con-
tractor on Mth January, 1973. The
stipulated time for completion of work
as per the fresh contract is 15 months
for the complete work and 6 months
for 32 quarters. The progress of this
work alsn suffered badly due to short
age of cement and steel and it is now
expected that 32 quarters would be
completed by March, 1974 and the rest
by July, 1974

Functioning of Government Printing

Presses at Bhubaneshwar and
Mysore

4119. SHRI E. V. VIKHE PATIL:
Will the Minister of WORKS AND
HOUSING pe pleased to slate:

(a) whether the Government Prin-
ting Presses at Bhubaneshwar and
Mysore have starled functioning;
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(b) if so, since when; and
(c) it not, the reasons therefor”

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Not yet.

(¢) Bhubaneshwar Press.—Construc-
tion of the main Press Building and
staff quarters is complete. Work on
electric  fittings for light and power
and water connections is in progress.
The Customs Clearance Permit for the
machineg to be erected at this Press
was issued by the Chief Controller of
Imports and Exports on %th Novem-
ber, 1873. The West German Embas=v
will now arrange for the shipment of
the machines from that country.

Mysore Press —Constructinn of the
main Press Building and staft quarters
iz nearing completion.

Review of the Presses by the Task
Force

4120. SHRI E. V. VIKHE PATIL:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the names of Government Prin-
ting Presses the working of which has
been reviewed by the task force set
up- to identify and attend to short-
comings in the Presses in pursuance
of the suggestion made by the Public
Accounts Committee of Parliament:

(b) the result of such review;

(c) the names of Printing Presses
the working of which is under review
by the task force;

{d) when the review of these Presses
will be over; and

(e) the monthly expenditure incur-
red in the maintenance of the said
task force?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MFHTA): (a) The task
forze has reviewed the working of the
Government of India Presses at (i)
Ring Road. Now  Delhi, (ii) Minto
ftoad, New D:'hi. (iii) Faridabad,
‘iv) Simla. (v) Nilokheri, (vi) Ali-
warh, (vii) Temple Street, Calcutta.
(viii) K. S. Roy Road, Calcutta, (ix)
Santragachi (Howrah), (x) Koratty
(Kerala), (xi) Nasik, (xii) Coimbatore
(Tamilnadu).

(b) The shortcomings in the working
of the Government of India Presses
in the undermentionsg areas of work
were discussed at the task force meet-

ings and remedial measures to be
taken to overcome the shortcomings
suggested:
(i) Arrears of jobs pending over
six months.
(iiy Idling of machines due o
mechanical and electrical
breakdown.

Procurement of spare parts/
replacement of old machines.

(iii)

(iv) Shortage of paper and other
printing and binding materials

(vy) Reduction in Makeready in
respect of printing machines.

(v1) Outturn of machines.

(vi1) Administrative problemg having
a direct impact on production.

(c) aung (d). The review of the
working of the Government of India
Presses by the task force is a continu-
ing process. A second round of the
review has been started with the Gov-
ernment of India Press, Faridabad.

(e) No scparate expenditure is in-
curred on the maintenance of the task
force as this Force is constitutedq by
the officers of the Directorate of Prin-
ting and they function in addition 1o
their normal duties,
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Percentuge of area [Irrigated by
ground Water to Cropped area

412i. SHRI K. RAMKRISHNA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the percentage of urea irrigated
by ground water-schemeg to the crop-
ped area;

(b) whether Government have plans
to step up irrigation by ground water
schemes 1n the Fifth Plan; and

(c) if so, the steps to provide more
irrigation facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
percentage of gross irrigated area Dy
ground water schemes to the total
cropped area in the country is § per
cent as per figures available for the
year 1970-T1.

(by and (c). Yes, Sir. The steps
being taken include: (i) providiog
higher outlays for ground water sche-
mes in the State Five-Year Plans; (i)
undertaking measures for stepping up
institutional credit through land dewve-
lopment cooperative and commercial
banks and Agricultural Refinance Cutv
poration etc. for ground water sche-
mes: (iii) strengthening of the ground
water organisaticns in the States as
well as at the Centre for nandling ex-
panded programme of ground watsr
investigations and development; (iv)
improving technical standards in the
construction and operation of wells
and tubewells: and (v) stepping up
rural electrification programme for
extending power connections for irriga-
tional pumping.

Subsidy on Pesticides in High-Yielding
Programme areas

4122. SHRI K. RAMKRISHNA RED-
DY: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether pesticides are to be
subsidised in the, areas where High-
Yielding Programme is launched:

214
tby if so, when; and
ic) whether Centra] and State Guw-
ernment propose to take up aerfal

spraying in these areas?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). No Sir. Under the

High-Yielding Varieties Programme,
there is pno provision to subsidise the
cost of pesticides. However, in case
of epidemics of pests and diseases,
Centra)] assistance tp the extent of 50
per cent cost of pesticides is made
availabie for all crops including high-
yielding varieties. In addition certain
States also give general subsidies on
Pesticides to varying extent.

(c) Yes, as and when any crop is
affected by epidemic outbreak of pests
and diszases, the State Governments
undertake aerial operations and the
Central Government grant 100 per ceut
subsidy on operational costs.

Supervisory Posts in All Presses of
Government of India

4123. SHRI BHAILJIBHAI PARMAR:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether in all Presses of Gov-
ernment of India, there are supervi-
sory posts in all individual Sections
e.g. Foremen and Section Holderg bet-
ween Class II Officers and workers;

(b) whether the provision of super-
visory posts is also essential in each
Section of Photo Litho Press for eff-
cient and better production; and

(c) if so, the reasons for the delay
in providing these posts to make some
individuals responsible for efficient
working of each section?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) The super-
visory posts of Foreman and section
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Holders exist on Letter Press side in
the Presses under the Ministry of
Works and Housing,

(by and (c). The National Produe-
tivity Council undertook study of
Photo-litho Wing at Minto Road Press
and have made certain recommenda-
tion which inter-alia include creation
of posts of Foremen and Quality Con-
trol Inspectors, and payment of pro-
ductivity bonus. The report of the
National Productivity Counci] is being
studied. The question of creation of
posts would arise if and when the re-
commendations are accepted and im-
plemented.

Performance of Marginal Farmesy
Agricultural Labour

4124. SHRI RAJDEO SINGH: Wil
the Minister of AGRICULTURE he
pleased to state:

(a) whether more than 11,000 agri-
cultural labourerg have benefited from
4§ projects undertaken by the MFAL
Development Agency in Bijapur in
Mysore State;

(b) whether similar projects were
undertaken in many other scailered
areas in other States; and

(e) if so the performance report nf
them?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A total
number of 13,553 identified agricultu-
ral labourers and marginal farmers
had benefited from off-season wage-
employment under the Rural Works
Programmes undertaken by the MFAL
Development Agency, Bijapur since
inception, upto the end of Sepiembe-.
1973.

(b) and (c). Yes. In 41 MFAL pro-
jects which are under implcmentat.on,
at present, a total number of 1,3(¢.8723
agricultural labourers and marginal
farmers had been provided wage em-
ployment wunder Rural Worirs Pro-
grammes undertaken by the agencies
since inception, upto the end of Sep-
tember, 1973, in different states.
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Separate Bureau for
Urdu

Promotion of

4125. SHRI RAJDEO SINGE: Wwill
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleused
to state:

(a) whether a separate Bureau for
Promotion of Urdu has recently been
set up by the Union Education Minis-
try; and

(b} if so, the nature of its funeiwn?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION ANL
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (S!RI
D. P. YADAV): (a) and (b). The
Bureau for Promotion of Urdu has
been set up by Government with the
following functions: (1) To function
as the Secretariat of the Tarragui-u-
Urdu Board, and to produce academic
literature as well as other type of lite-
rature in Urdu including  science
books, for disseminating modern
knowledge, children’s literature, refe-
rence works, encyclopaedias and basic
texts, etc. (2) Such other functions
as may be entrusted fo the Bureau
from time to time by the Government.

State-wise Break up of holding of
Economically Weaker Sections of
Rura] Community

4126. SHRI RAJDEO SINGH: will
the Minister of AGRICULTUFE be
pleased to state:

(a) whether a majority of Indian
farmers belong to the econcmically
weaker sections of the rural commu-
nity with holdings of 2 hectares; or
less;

(b) whether the number of small
holdings under 2 hectares constitute
62 per cent of the total number of
holdings but form less than 20 per cent
of the total cultivated area;

(cy if so, whether 38 per cent of
total number of holding over 2 hec-
tares form 80 per cent of total culti-
vated area; and



317 Written Answers AGRAHAYANA 10, 1895 (SAKA) Written Answers 21%

(d) if so, which State have the lar- (b) and (c¢). A statement on the
gest number of such holdings? distribution of ownership holdings ac-
cording to the 16th and the 17th

THE MINISTER OF STATE IN THE rounds of the National Samplé Survey
MINISTRY OF AGRICULTURE (SHRI fauie a0 asdecs cs
ANNASAHEB P. SHINDE): (2) Yes ©Of India is attached.

Sir. (d) A statement is attached.
STATEMENT

Dis'ribution of nwnership holding betwceen below § acrerand above §acres accordirg to the
16th Round of National Sample Survey.

(Figures in ’oo0o)

State Below 5 acres® Above 5 acres
1. Andhra Pradesh 5073 260
2, Assam - " . : 5 1119 339
3. Bihar 6494 336
4. Gujarat . 978 1009
s, Jammu and Kashmir .‘ " 334 100
6. Kerala 3 1608 137
7. Madhya Pradesh 2444 2467
8. Madras 3881 734
9., Maharashira . 2142 1845
10, Mysore - . 1601 152
11. Orissa 5 2034 638
12, Punjb " . 2001 9.9
13. Rajasthan . " 1410 1469
14. Urtar Pradesh, . 10709 2912
15. West Bengal . 338 632
16, Union Territories : 5 i 234 85

*Houscholds owning either no land or less than 0-005 acre are excluded.
.
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STATEMENT
Cumulative percentage distribution of ownership holdings between below 5 acres ard sbove

5 actes (all India).

—

Size class No. of Cumulative Area Cumuls-
heldirgs percentsge (Cco scres) tive per

(cco) Cerlige
Below § acres 53655 7537 61507 19-68
Over 5 acres 17534 24'63 252663 80°33

D.DA. Employees Teargassed

4127. SHRI SARJOO PANLGEY: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the D.D.A. employees
were teargassed recently; and

(b) it so, the reasons thereal?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS AND IN THE MINIS-
TRY OF WORKS AND HOUSING
(SHRI OM MEHTA): (a) and (b).
Tear gas was used on 15th November,
1973 to dieperse a mob throwing
stomes and glass bottles angd using
sticks against one another and damag-
ing the property ot DDA /Government.

ot % aw & fag = ogfa

4128. St QFo gEe gt : w7
gl = TR & Fo F@fe:

(%) ¥ axfags  gefaafen
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& faq 7% wgfa & mfaswe fear 2
a1

(@) afz g, a1 @@ o ;@
T

viw wwwm & wea st (e
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Request for increase in Fertlliser
Supply to Bihay

4129. SHRI M. S PURTY:
SHRI SUKHDEO PRASAD
VERMA

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government of Bihar
hag approacheq the Union Govern-
ment to increase the supply of fertili-
zers to the State; and

(b) if so, reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Yes
Sir.

(b) The position of supply from the
Central Fertiliser Pool during Rabi
1973-74 (August 1973—January 1974)
has been difficult due to :—-

(i) Shortage of fertiliser in the
world market and insdequate



221
arrivals against contracted
quantitfes from abroad;

(1i) giobal shortage of
space; and

shipping

(iii) port handli.y and transparta-
tion . donstraints  resulting
mainly from heavy toodgrain
imports.

During the first gquarter of Rahbi 1973-
T4. i.e. Augusi—October 1973 quarter,
the supplies due from the Pool to
Bihar wers ahout 9282 tonmes of Nit-
rogen and 1119 tonnes of P, O,
Against this, the actual supplies were
4249 tonnes of Nitrogen and 494 tonnes
of P, O,. Despite the diffifficult posi-
tion efforts are being made to supply
as much fertiliser as possible to Bihar.

Proposa] to increase Freight by
Calcutta-Australia Shipping
Conference

4130. SHRI JAGANNATH MISHRA:
Wil the Minister of SHIPPINf AND
TRANSPORT be pleased top state:

(a) whether Calcutta-Australia Ship-
ping Conference have proposed 20
percent jncrease in freight with effect
from January, 1974;

(b) if so, the reasons therefor; and

(c} the
thereto?

reaction of Government

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1I KAMLAPATI
TRIPATHI): (a) Yes, Sir.

(b) The Calcutta-Australia Confe-
rence had proposed 20 per cent gene-
ral increase in freight with effect from
1-1-1974 in order to meet steep rise in
cost of operation gince the last general
increase.

(c) The Government{ had lodged a
protest against the increase and had
asked the Conference to discuss their
proposal wlith the shippers after fur-
nishing detailed data regarding costs
of operation and revenue. The Con-
ference aceordingly helds discussions
with the Rastern Indian Shippers As-
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sociation Calcutta who agreed tp the
introduction of the following rate
increase effective from 1-1-1974;

< (i) Carpet backing cloth..........

....16.5 per cent.

(ii) Jute goods other than carpet
backing cloth.................
....14 per cent.

(iii) All other cargo .. 17 per cent

It has also been agreed that special
consideration should be given to sen-
sitive items such as shoes, steel tubpes
and sewing machines.

Text Books in Delhi Schools contain-
ing Objectionable Chapters

4131. SHRI JAGANNATH MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether large number of text
books prescribed for various classes
in schools of the Union Territory of
Delhi contain objectionable chapters;

(H) whether Government have look-
ed into the matter; and

ic) if so, the findings thereof and
action taken by Government in the
matter?

THE DEPUTY MINISTER IN THE
MINIZTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. F. YADAV): (a) to (c). A Review
Commit'ee had examined 145 books
prescribed for the schools of Delhi
Administration and Central Schools
Organisation. The Committee recom-
mended withdrawal of cne book
which has since been withdrawn. Re-
vision was recommended of 23 books
and in 7 books deletion of some mat-
ter was indicated. Action has been
initiated by the authorities concern-
ed. The few books prescribed in
other tvpes of schools, such as the
Convent Schools not affiliated to the
Central Board of Secondary Educa-
tion, are under review.
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Titles published by National Book

Trusi umuler ‘Siates of our Union’
Series

4132. SHRI JAGANNATH MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of tithes published by
the Nationial Book Trust under the
series ‘States of our Union’;

(b) whether there is any proposal
to publish these titleg in regional lan-
guages also and if so, the main fea-
tures thercvof; and

{(¢) if not, the reasons therefor?

THE DFPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTNENT OF CULTURE (SHRI
D. P, YADAYV): (a) to (c). The Na-
tional Book Trust has no separate se-
rieg entitled ‘States of our Union' but
under its series “India—the Land and
the People”, it has so far published
seven boolts entitled Assam, Mysore,
Kerala, Micobar Islands Andaman
Islands, Rajasthan and Nagaland.
These titles are already available in
some of the regional languages, and
will eventually be translated into all
the Indiar: languages. These books
aim to present to the genera] reader,
a comprehensive view of the culture
and traditions, customs, language,
literature, art, etc, of the people
living in fhese States.

Acquisition of India Office Library

4133. SHRI JAGANNATH MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state at what stage the
matter in regard to the acquiring of
India Office Library in London
stands?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEFPARTMENT OF CULTURE (SHRI
D. P. YADAV): Draf{ agreement for
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arbitration received from the Govern-

ment of U.K. is still under examina-
tion.

Availability of Basic Documents of the
Delhi School Teachers Cooperative
House Building Society
Limited

4134. SHR! JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose to
call for affidavits from the Members
of the Society through advertisemeats
in the Press and take help in complet-
ing enguiry from the documerts avail-
able with the Members in the ab:er - :
of complete and relevant records and
basic documents relating to member-
ship of the Delhi School Teachers' Co-
operative House Building Soviety Ltd..
Delhi and prepare an authentic list lor
holding the eleclions and regularising
the affairs of the Sociely;

(b) if so, when; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). The Delhi Administration has not
taken any decision in this regard so
far.

(c) Vigorous steps, including such
coercive measures as are permissible
under the Law, are being taken by
Delhi Administration to procure com-
plete records essential for the enquiry
instituted into the constitution, work-
ing and financial position of the Socie-
ty. If, inspite of the Delhi Adminisira-
tion’s efforts in this direction. com-
plete records are still not available, the
Enquiry Officer will submit his report
on the basis of such records as are
actually available, so that necessary
action on the finding may be taken,
according to law.
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Allotment of Wheat to Pumjab

4135. SHRI RAGHUNANDANLAL
BHATTA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Punjab has done maxi-
mum procurement of wheat to the Cen-
tral pool;

(b) if so, how much allotment of
wheat has been done by the Centre to
Punjab in the current year:

(c) whether Punjab Government
has been representing that this allot-
ment is below their requirement; and

(d) if so, Central Government’s re-
action thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): (a) Yes,
Sir.

(b) A Statement is attached,
() Yes, Sir.

(d) Monthly allotments of food-
grains from the Central Pool are be-
ing made to the Punjab Government
and other States, keeping in view the
stocks available in the Central Pool, the
needs of the various deficit States,
availability of foodgraing in the open
market, prevailing market prices, the
stocks available with the State Govern-
ments and other relevant factors.

STATEMENT
Month Quantity allotted
(in thousand tonnes)
January 23.0
February 25.0
March 25.0
April 12.5
‘May 10.0
Jupe 15.0
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" Month Quantity alloted (in

thousand tornes,
July 10.0
August 10.0
September 10.0
October 10.8
November 10.0
December 12.0

Sugar-Quota to Punjab

4136. SHRI RAGHUNANDANLAL
BHATIA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the present Sugar quota allo-
cated to the Punjab Government by
the Centre;

Government
increase in

(b) whether Punjab
has been demanding an
their quota; and

(c) if so, what decision has been
taken by the Centre thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF AGR'CULTURE
(PROF. SHER SINGH): (a) The mon-
thly allocation of levy sugar for Pun-
jab State at present is 6433 tonnes.

tb) The Punjab Govemmmtl recent-
ly requested for increasing their mon-
thly quota to 7.200 tonnes.

{c) It was not possible to accede to
the request as levy sugar quotas of all
the States have been fixed on a ra-
tional basis after taking into considera-
tion the 1971 census population figures
and the pattern of consumption during
1967-68 and 1988-68, when the difference
belween the price of levy sugar and
free market sugar was significant.
There is no scope at present for any
increase in the monthly quota of levvy
sugar.
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Reasons for increases iy price of coarse
variety of paddy enly

4137. SHRI RAGHUNANDAN LAL
BHATIA:; Will the Minister of AGRI-
CULTURE be pleaseq to state:

(a) whether the price of coarse
variety of paddy has been increased
from Rs. 53 to Rs. 70 this year,

(b) if so, whether Government of
India has not increased other varieties
of paddy prices proportionately and

kept the same differential as last year:
and ~

(¢} if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). The Procurement price of
standard variety paddy has been raised
to Rs. 70/- per quintal for 1973-74
from its weighted average price of
I!?s. 5%/- per quintal during the preced-
ing vear. While fixing the paddy
prices for pther varieties, the inter
grade price differentia] as existed in
1972-72 has generally been maintained
except where State ‘Government sug-
gested a different price.

Proposal for reduction in issne price
of Wheat

4138. SHRI RAGHUNANDAN LAL
BHATIA.

SHRI SHIV KUMAR SHASTRI-:

Will the Minister of AGRICULTURE
be pleaseg to <tate:

(a) whether the Central (jovern-
ment are procuring wheat from the
farmer at Rs. 76/- per quintal and
issuing the same at Rs. 80/- ver aquin-
tal, )

(b) whether ‘Government are aware
of the reaction from an average Pun-
jab farmer to this;

(c) if so, whether Government are
considering to reduce the issue price;
and
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(d) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). The issue price of com-
mon varieties of wheat has been fixed
on a uniform basis at Rs. 90/- against
the existing procurement price of
Rs. 76/- with a view to maintaining
inter-grain price parity consequent
upon the upward revision of the pro-
curement and issue prices of rice and
coarse grains and for reducing subsidy
burden and deficit flnancing. The
Government of Punjab have conveved
to the Central Government, the likelv
repercussions. the price revision will
have on the growers. In the overall
interest of tha economy of the rountry
no reduction in the issue price ig
contemplated.

Setting up of mew Laboratories by
Marketing and Inspection Department

4139. SHRI SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Marketing and Ins-
pection Department decided in 1971 to
set up (i) new laboratories at Calicut.
Bangalore, Allepy and Viruadhnagar
(ii) construct new laboratory building
at Rajkot, Bombay, Bangalore and
Guntur angd (iii) develop the existing
laboratories at Bombay, Sahibabad
(Delhi), Kanpur and Cochin;

(b) if so, the reasons for exclusion
of eastern region from the scope of
such dovelopment and expansion pro-
jects;

(=) whether 12 sanctioned posts for
Euastern region have been surrenderd
whi'e new posts were created in other
regions; and more than 400 temporary
posts, approved for making permanent,

remained temporary notwithstanding;
and

(d) if so, whether a high-power
Committee will be set up to investi-
gate into the working of the Market-
ing and Inspection Department and
undertake remedial measures?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The scheme for the expansion of
Agmark Laboratories, sanctioned in
March, 1972 envisaged:—

(i) the establishment of five addi-
tional Agmark Laboratories at
Tuticorin, Virtadnuuagar, Al-
ieppey, Mangalore and Cali.
cut;

(ii) strengthening of the seven
existing laboratories at Bom-
bay, Madras, Cochin, Guntur,
Jamnagar. Nagpur and Banga-
lore; and

{iii) acquisition of sites for the la-
boratories at Bangalore and
Delhi.

(b) The Eastern Region has not been
excluded from the scope of such deve-
lopment. An Agmark Laboratory at
Patna in the eastern region had been
established under the IV Plan scheme
for Agmark Laboratories and it is
functioning from August, 1989,

The selection of centres for locating
new laboratorirs and for expansion
under the scheme sanctioned later in
March, 1972, was based on the then
existing and anticipated load of grad-
ing work. The five new Agmark ‘abo-
ratories were located at Tuticorin,
Viruadhnagar, Alleppey, Mangalore
and Calicut, which are important grad-
ing centres for spices, with a view to
strengthening the grading facilities for
spices.

(e) No posts manctioned for the
Eastern Region have been surrendered.
No posts approved for making perma-
nent, have remained temporary. A
number of temporary posts have been
made permanent from time to time.
There is also a proposal under consi-
deration for declaring about 320 tem-
porary posts as permanent, In accord-
ance with the existing orders on the
subject.

(d) In view of what is stated above,
the setting up of a high-power com-
mittee to investigate into the working
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of the Directorate of Marketing and
Inspection is not considered necessary.

Loss of crop due to rain in Manipur

4140. SHRI N. TOMBI SINGH: Will
the Minister of AGRICULTURE be
p-eased to state:

(a) whether Government are aware
that heavy damage was caused to agri-
cultural crops by heavy rains in the
first week of November, 1978 in Mani-
pur and if so, the estimate of the
damages;

(b) whether Government are consi-
dering measures for plantation of fresh
seedings to make up the losses;

(c) the forms of assistance given or
proposed to be given to the agricultu-
rists to make up their losses; and

(d) whether Government are arang-
ing irrigation measures in some areas
of the Manipur Valley {o facilifate
winter crops and if so, the main fea-
tures thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). Information has been call-
ed for from the State Government and
wi'l be laid on the Table of the Sabha
as soon as it is received.

Construction of building for Manipur
Medical College, Imphal

4141. SHRI N. TOMBI SINGH: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the progress made in respect of
Lahoratory equipments and construe-
tion of buildings for Manipur Medical
College, Imphal;

(b) whether the affiliation of the
college is being hampered by the slow
progress in Laboratory equipments and
appointment of teachers;

(¢) if so, the latest position of affi-
liation to the Gauhati University;
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(d) whether Government of Mani-
pur are taking due care so that the
present batch of 2nd year students
appear in the forthcoming University
examination; and

(e) if so, facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) to (e). The information
is being collected and will be laid on
the table of the Sabha as soon as possi-
ble.

1Z2.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED VIRTUAL HALT IN THE I'RODUC-
TION OF STEEL PLANTS AT BHILAI AND
DURGAPUR OWING TO BREAKDOWXN 1N
CosrL SupPLY FROM JHARIA COALFIELD.

SHRI VASANT SATHE (Akolaj): I
cali the attention of the Ministea‘_ of
Steel and Mines to the following mat-
ter of urgent public importance and
reyuest that he may make a state-
ment thereon:

“The reported virtual halt in the
iroduction of steel nlants at Bhilai
and Durgapur owing to breakdown
in the coal suppty from Jharia coal-
field.”

‘iHE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): Jr
Speaker, Sir, the daily requirements of
coking coal of all the steel plants....

MR. SPEAKER: I hope the hon.
Members have got a copy of the JAli-
nister’'s statement.

SHRI VASANT SATHE: It 1
long.

“.R. SPEAKER: I think he may lay
it on the Table of the House.

too

SHRI SUBODH HANSDA: Asz desir-
ed. I beg 1o lay on the Table of the
1Touse : statement in response to the

232
and Durgapur (C.A.)

calling attention by Shri Vasant Sa-
the and others regarding re-
ported wvirtual halt in the production
of Steel plants at Bhilai and Durga-
pur owing to breakdown in the coal
supply from Jharia Coalfield.

Statement

The daily requirements of  coking
coal of all the steel nlants on ihe
basis of the targets for steel produc-
tion for the curreat year is 36.500
tonnes. Out of this, aboutl 22.000 ton-
nes concisi of prime coking coal.
about 11.300 tonnes of mediurm coling
coal and akout 3.300 tonnes of bleni-

able coual. The prime cokinz coul
i¥ drawn from the Jhariz coalields
and if is produced mostly from (ke

collieries managed by Bharai Coking
Coal Limited. Some part of the
prime coking coal is also nroduced in
the collieries by TISCO and ITSCO
respectively. The melium coking
coul 1 mainly from the Bokaro and
Kargali coalfields. Most of the  me-
dium coking coal is from mines be-
longir~ to the National Coal Develop-
ment Corporation which has been
merged with the Coal Mines Authori-
ty a few months ago. The blendable
coal is drawn from the Dishergarh
area in the Raniganj zone, now under
the Coal Mines Authority., The major
part of the prime and medium coking
coal now used in the steel plants is
washed before despatch tp the steel
piants. The prime coking coal is wash-
ed in Dugda. Bhojudih. Patherdih and
f.odna washeries under the manage-
ment of Bharat Coking Coal Ltd. in
the Jamadoba washery under the man-
agement of TISCO the Chasnalla wa-
shery under the management of IISCO
and in the washery attached to the
Durgapur Steel Plant at Durgapur.
The medium coking coal is washed
mainly in the Kargali, Kathara and
Swang washeries under the niznage-
ment{ oi National Cozl Development
Corporation/Coal Mines Authority.
Some quantities are also washed in
the West Bokaro washery under the
management of TISCO.
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reguirements ¢f different kinds of coal by the steel

7In tonnes)

Plant Prime Medium Blendable Total
Bhilai 5,800 1,500 709 10,000
Rourkela 3,600 1,800 600 6,000
TISCO 4,200 2.100 702 7,000
Bokarao 2,760 1,840 4,600
Durgapur 3,150 1,100 750 5,000
I1SCO 2,400 1,000 633 4:933

ToTtaL 21,910 11,342 3.350 36,600

3. Out of the total quantity of 36,600
tonnes, required daily at the steel
Plocts for oo current ialgeis 1o0r sleel
produetion, 27,600 tonnes tor Bhila..
Rourkesla, TIECO and Bokaro Steel
Plants and 9.000 tonnes for Durgapur
IISCO Steel Plants have to be
produce.! zrnd washed in the different
mines and washeries under the Bharat
Coking Cou! Ltd. and the Coal Mines
Authority Ltd., and moved over the
Eastern and South Eas'ern Railway
systems.

4. During the year 1972-73, which
was on the whole a good vear for
steel production, all the steel plants
maintained, on the average, a stock
of about seven davs requirements of
coal. In some cases the stocks were
even more than seven days require-
ments. For insiance. in April, 1872,
Bhilai had a stock of 1.58,000 tonnes,
even though Bhilai is the steel plant
which is forthest from the sources of
coal supply. The stocks at the other
steel plants were also quite good.

5. Maintenance of adequate stocks
of coal at the steel plants is depen-
dent upon & number of factors, of
which the principal are the following:

(a) maintenance of production of
prime coking coal by Bharat
Coking Coal Lid. and of me-
dium and blendable coal by

and

National Coal Development
Corporation/Coal Mines Au-
thority;

(b) adequate  supply of empty
railway wagons and systema-
tic movement of the wagons
ifrom the collieries to the wa-
sheries;

(c) efficient working of the coal
washeries of which five are
under  Bharat Coking Coal
Ltd., and three are under Na-
tional Coal Development Cor-
poration/Coa] Mines Authori-
ty:

(d) regular and adequate move-
ment of washed coal by the
railways from the washeries
to the steel plants; and

(c) prompt and quick handling of
wagons received loaded with
coal in the steel plants and
their speedy return to the wa-
sheries for back-loading.

6. The movement of raw coal to the
washeries is partlv by railways. part-
ly by ropewey andi partly by road
Approximately 800 wagon loads of
raw coal have to be moved by rail
to the washeries daily. Another 1.600
wagon loads have to be moved from
the washeries and pitheads to  the
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steel plants. There is a pattern of
movemenl on a basis of linkages bet-
- ween coal mines, washeries and steel
plants which is operated in close con-
sultation between the management of
the coal mines. washeries, railways
and the steel plants on the basis of
day to day contact. A departure from
this established linkage pattern takes
place only in case of emergency.

7. From December 1972 onwards
meetings have been held in Calcutta
almost every month to plan out the
movement of raw coal to the washe-
ries and the washed coal to the steel
plants. These meetings have been
altended by high level representatives
from the steel plants, railways, coal
mines and washeries as well as by the
Coal Controller. The Coal Controller
has been carrying out the task of day
10 day coordination and implementa-
tion of the programme drawn up at
these meetings. From  September
1973 a Joint Monitoring Cell was est-
ablished in Calcutta under the conve-
norship of a senior railway officer for
the purpose of day to day contact bet-
ween the collieries, washeries, rail-
ways and steel plants.

8. As the abcve narration shows, a
well functioning machinery had been
organised to gcoordinate the regular
and smooth flow of coking coal to
the steel planis in spite of the enor-
mous  problems surrounding this
operation in terms both of quantity
of coal and the distances to be co-
vered, apart from other complexities
of different kinds, On the 30th Novem-
ber, 1973 a serious situation developed
in the Dhanbad Division of the Eas-
tern Railway following some dispute
involving the levermen and switch-
men. This resulted in an immediate
dislocation of movement of coal from
the collieries to the washeries as well
as from the washeries to the steel
plants, involving both the Eastern and
South Eastern Railways. As soon as
the news of the dislocation was receiv-
ed, the steel plants were alerted to
re-adjust their consumption of coking
coal as a precautionary measure so
as to conserve their stocks in hand as
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long possible.  Continuous consul-
talions were organised belween the
Department of Steel and the Ruailway
Board in Delhi as well as among the
railway staff, Bharat Coking Coal Ltd.,
Coal Mines Authority and the Coal
Controller in Caleutta =0 as to ensure
the mouvement of coal tu ihe wash-
eries and steel plants, in spite of stop-
page of work at the Dhanbad Divi-
sien.  As a result of the curtailment
of coke oven pushings at the stecel
plants from: the 1st Decemier, while
the consumptlion of coal has been
brought down, the production of hot
metal, ingots and finished steel has
also been affected. On a rapid calcula-

tion it is estimated that during the
first nine days of December the re-
sultant loss in production has been

in the average about 7,000 tonne: of
saleable steel daily.

9. Members will recall that in the
month of August 1973 an almost iden-
tical situation developed when a sec-
tion of the loco staff in the Railways
resorted to stoppage of work suddenly.
As a regult of this stoppage cok: oven
pushings had to be reduced on that
occasion also. At that time also
closest possible coordination was mnain-
tained with the railways so as to en-
sure the supply of a minimum guan-
tily of coking coal to the steel plants.
I take this opportunity to pay compli-
ment to all those who cooperated in
spite of great difficullies in maintain-
ing this minimum supply.

10. Members may also pemember
that, since April 1973. there has off
and on been a serious power crisis in
the Eastern region, particularly the
area: served by the D.V.C. system
The decline in generation of power by
D.V.C. severely hit production in the
coal mines and affected the operation
ot the washeries and also affected
railway traction. On that occasion
there was loss of production in most
of the steel plants, the plants parti-
cularly affected being Durgapur and
TISCO, both of which are dependent
heavily on D.V.C. power. During Oc-
tober and November there was a slight
decline in the production of coking
coal by Bharat Coking Coal Ltd., due,

]
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among other reasons, to the flooding
of several valuable mines aiter sud-
den heavy rains, deteriorating of in-
dustrial relations in some collieries
and the bunching of a large numbevr
of festivals and holidays within one
month.

11. In bringing these  unpleasant
facts 1o the notice of the House. I
want to assure the Members that there
is no lack of efiort on the part of the
railways and the management of steel
plants and coal mines in ensuring the
maintenance of production. As 1 have
already indicated, as soon as the crisis
developed as a result of the irresponsi-
ble action of a few railway men, the
steel plants immediately took the pos-
sible precaulionary measures. However
it has o Le admitted that these pre-
cautionary measures are by themsel-
ves not a guarantee against loss of
production or even of serious damage
to the eguipment and installations.
This makes it all the more necessary
to ensure that such troubles do not
become a regular feature of our lives
and that, in particular, railway trans-
port which is so vital to the main-
tenance of produclion of  essential
items like steel, is not paralysed by
the irresponsible action of a handfull
of people. I am sure that all sections
of the House will join with me in
wishing that such wild-cat strikes and
{rresponsible actions are not repeated
in future and that in the vital sectors
of the economy there is an atmosphere
of responsible and respective beha-
viour so that these vital and critical
sectors like the steel sector are not
paralysed.’

SHR1 VASANT SATHE: We are
again confronted with another set-back
and practically a stand-still brought
about by a strike of a few thousand
persons, labourmen and switchmen in
an important public sector of our
country. Just a few days age we have
had the sad spectable of the Indian
Airlines having been brought to a
halt by some of its employees. Now,
today, we have the spectacle of a few
railwaymen jamming the production
in three public sectors—coal-fields,
railways and the stgel plants. There-
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fore. 1 want to raise this basic issue
iwoday.
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These things are a symptom. Just
a few months age, during the last
session, we had a strike by the rail-
way locomen and you somehow tried
to solve it. Now, there is a strike in
anotner place in Dhanbad by

some
railwaymen....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 wish the hon.

Member was a little uptodate.

SHRI VASANT SATHE: Any way,
the problem is: what is going to be
your attitude to bring about a proper
and healthy relationship with ‘he
working class in this country? As
the Prime Minister said yesterday at
the NDC meeting, if you want to
achieve the targets of production in
the Fifth Five Year Plan, then there
has to be a total mobilisation of re-
sources. Qne of the most important
and basic resources of this country is
the man-power. Now, wunless you
have a proper approach to man-power
utilisation which is mainly in the field
of labour, labour in the organised
sector, in the public sector and also
in agriculture, the landless labour,
vour steel plants will be in doldrums
and you cannot achieve any of the tar.
gets. Unfortunately, we find that
there is a tendency in some sections
of the Government to be pressurised
by the vested interests, on the one
hand the urban capitalists and vested
interests and on the other, the landed
vested interests in the rural areas and
both seem to say that the Government
‘must, in the name of being firm, adopt
on attitude of running down. showing

down and suppressing the working
class......

SHRI JYOTIRMOY BOSU: Ii is
all verbiage.

SHRI VASANT SATHE: If this

attitude continues, you may suppress
the working class in one place, you
may employ the Territorial Army
people or other forces at one place,
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but you will not solve the basic issue.
These are only symptoms like a boil
on the body. It is something wrong
with the whole internal system of our
body politic. Therefore, unless you do
something as far ag industrial labour
relations are concerned, things will
not improve. Therefore, my specific
point is: are we going to adopt an
attitude of encouraging a feeling of
belenging by giving full participation
to the working class in all sectors of
productio: particularly the public
sector where we have to set an exam-
ple? Xere iip sympathy will no: do
Are you evolving a policy of one in-
dusiry, one union and allow the wor-
kers 1o become members by right of
ciosi: shop system of that wunion to
elect their representiatives by secret
bzilo.? This is what I want to know.
And thise representatives should be
on the Board of Management. Is il
going to happen? If such a thing is
evolved in all the public sector under.
takings I have no doubt there will be
feeling of participation of working
class which is very essential but un-
fortunately we do not have this feel-
ing in the working class anywhere.
Only preaching them about their res.
ponsibilities and saying, look at the
other poorer sections, vou must work
with a sense of responsibility, etc
will not do, because what is happen-
ing is, they are seeing everyday the
rich getting richer and richer. There-
fore what I suggest is that the Govern-
ment should take a more realistic,
bold and progressive step towards the
working class people of this country.
This is the basic maladv and we have
to solve it. If there is strike in the
Railways it has a multiplying effect
and automatically other industries like
coal, steel and even other production
sectors come to a halt. This is what
is happening. So, all this has to be
viewed very seriously. In reply to my
Calling Attention they have stated in
the statement as follows:

“This makes it all the more neces-
sary to ensure that such troubles do
not becomg a regular feature of our
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lives and that in particular railway
transport which ig sg vital to them
inaintenance of production of essen-
tial items like steel is not paralysed
by the irresponsible action of u
handful of people.”

This is not a correct thing. Todry
it may be handful of people in onc
place; tomorrow itt*may be in some
other place. And if the organised
working class is disillusioned and dis-
satisfied what will happen is, you wiil
create conditions in the country, very
similar to those which were created in
Chile and therefore you cannot tak:
this situalion lightly. I want to ask
another question as to why there is a0
coordination, This sitution has be-
come almost o part of gui lives. You
talk of joint responsibili'y hetwec -
the Ministries, Steel and Minas =ail-
ways and Transport. Why cannot
they work in close coordination? A:
one time we were told, things are alj
right in the field of Railways. Then
we were told, coal preduction is upt>
the mark. There is nothing wrong in
the coal production. It is the Rail-
ways who are not picking up coal
This was what we were told last time.
What is happening? I want to know
as to why there is no coordination.

I want to ask a few positive ques-
tions and I want to have positive ans-
wers as far as policy is concerned in
view of the very seriousnesg of the
matter. I would have very much
wished that the concermed Ministers
were here, I don't know why they ar=
nol here.

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANDA): He is in
the other House.

SHRI VASANT SATHE: You’
should give more importance to this
House.

MR. SPEAKER: 1 got the informa-
tion. He is piloting a Bill in the other

House. .
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If you

MR. SPEAKER:
it in the midst.

SHRI VASANT SATHE: My ques-
tion is this, ,

MR. SPEAKER:
tomorrow, will
remark?

SHRT VASANT SATHE: What !
am saying is this. I value the Deputy
Mirister as much as the Minister, Sir.
I don’t want it to be said. ‘What could
I do? It is for the Minister to decide.’
What I am worried is, this spirit of
joint responsibility is not working.
This you might i:ave noticed also,

He cannot leave

If you are there
you tolerate this

My questions are:

(a) Will you revise the entire
labour relations policy in
public sector so as to give
effective and real participa-

tion to labour in manage-
ment on the basis of demo-
cratic representation by

secret ballot?

(b) Will vou assure the House
that you will work as a team
and come to us with the re-
sults on the basis of a time-
bound programme jointly
prepared by you and if you
have to come with failure
and excuses, you will also
come with your resignation?

(e) Will you promise us that
you will appoint, as heads of
undertakings, persons ex-
perienced in the said sector
and give them full powers
with the performance and
accountability as a condi-
tion for continuance i their
job and will you insulate
these sectors from bureau-
cratic interference? ang

(d) Will you tell
Action Committee

us if the
on Pub-
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lic Sector has also examined
the working of the Bharat
Coking Coal Corporation and
ihe Coal Mines Authority?
What is the Report and the
recommendation of this
Committee? What action
have you taken on that?
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SHRI
Speaker, Sir, the hon.
raised a large number of points.
Particularly, in his opening re-
marks, he has said that the working-
class as a whole has become a bur-
den on the working of the wvariou:
undertakings. In the case of Coal-
mires, I can assure the hon. Member
thet there is no disturbance or sabo-
lage of work by the working-class
people in the¢ coalmines. What is
happening to-day  is this. The hon.
Membris might recall that for some
time past, the movement of wagon
has slowed down because some sec-
tion of the railway emplovees have
resorted to work to rule agitation.

SUBODH HANSDA: Mr.
Member has

DR. RANEN SEN ((Barasat): Even
before that there was wagon sh.ortage.

SHRT SUBODH HANSDA: At the
moment there is no wagon shortage.
We have tried our best to make it
up so that there is no wagon shortage
at the moment. Hon. Members are
also aware that in August last there
was & sudden stoppage of work by
the loco personvei. This has hap-
pened particularly in the Dhanbad
Division. Again on the 30th of this
month there is some dispute among
those cabinmen or the pointsmen.
They have resorted to stoppage of
work. Wagon movement has been
entirely stopped in that region. All
the hon. Members will kindly rea-
lise that Dhanbad division of the
Eastern Railway is one of the im-
portant areas where all the coking
coalmines are located. Also coal
washeries are located in these areas
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Therefore, for steel production,
thig is the area from where we can
supply the feedstocks to all these sieel
plants located in various paris of the
country. I am also trying to under-
stand why this particular area has
beern chosen by certain sections of
the railway employees to resort to
sudden stoppage of work, I personally
feel that some vested .interests are
utilising some sections of the rail-
way employees or they are being
ulilised by them in that region to
run down the Governmen! and to
show to the public that nationalisa-
tion has becomle almost a danger to
this country.

SHRI VASANT SATHE: Which
are those vested interests? Let him
please name them. Why is he feel-
ing shy of its?

SHRI SUBODH HANSDA: It may
be that there are some political par-
ties also which have joined them and
instigated them to sudden stoppage
of work, and, therefore, we have not
been able {0 move the coal from the
collieries to the washeries and from
the washeries to the steel plants,

SHRI VASANT SATHE: Which
are those political parties? Is he re-
ferring to the Marxists?

SHRI SUBODH HANSDA: It is
very difficult to mention the name of
the political party here. But it is
true that certain political parties as
well as certain wvested interestg are
trying to run down the Government
by inspiring these people to go on
strike or sudden stoppages of work.
If the movement is completely para-
lysed, hon. Members would kindly
realise, the entire steel production
might come to a halt. But since this
has come to the notice of the Go-
vernment, Government have given a
very careful consideration to the
whole aspect and readjusted the con-
sumption of coal which was In ¢k
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in the ste:l plants. They are try-
ing their besi to move the wagons
from the pitheads to the washeries
as well as from the washeries to the
stee]l plants. Even during this
slowing down in the movement of
wagzons, I can assure hon. Members
that although the production in the
stee]l plants has gone down, it has
been worked out that for the last
ten days, this has come down to
nearly 7000 tonnes daily, but it has
not been allowed tp completely para-
lyse the steel plants.

As hon. Members are aware, once
the flow of coking coal or washed
coal is stopped, there might be severe
damage to the steel plants, parti-
cularly the coke oven plants which
require to be maintained at a certain
temperature if they are to be saved
from complete damage.

12.17 hrs,

[MR. SPEAKER in the Chair]

SHRI VASANT SATHE. How
many days' stock is there now in the
steel plants?

SHR1 SUBODH HANSDA: We
have a stock in some of the steel
plants; we have a stock of seven

days in some, and in some we have
more than seven days’ stock, and in
the Bhilai steel plant, which is [ar
off from the coalfield, there is a stock
of mnearly 5 days. Although there
wag disturbance in between, all
care was taken to see that the steel
plants might not be affecled by the
slow movement of wagons or lack of
adequate supply of washed coals. _

The hon. Member has raised a
point about coordination. Probably
he thought that there was no coor-

dination between the Steel and Mines
Ministry and the Railway Ministry.
But I should say that there is no basis
for this apprehension that there is no
coordination. We have coordination
with the railways. From 1872 on-
wards, there has been a meeting in
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Calcutta almost every month bei-
ween the officers of the steel plants,
the railway officers and the other
coal-producing organisations and
they are trying their best to sort out
how best the steel plants could be
supplied with coking coal as well as
washed coal. Last September, we
hag a joint cell established at Calcutta
headed by one of the senior railway
officers. and he is trying to have
talks with the officers of the different
organisations.

Alse, they are irying their best to
supply coal wagons to the different
steel plants. The other point which
he has raised is regarding labour
management. There is no labour
problem as such in the coal mines
arza.

SHRI VASANT SATHE: Are you
going to wuit for the problem? Do
vou have full participation among the
working class in the coal fields?

SHEI SUBODH HANSDA: We are
already having this participation of
labour management, and particularly,
we have formed a Wage Negotiating
Committez in which most of these im-

portant  labour organisations have
been represented to sort out their
prublems,

The other point which he has re-
ferred to is about the rowers and ac-
countability. I do not know what the
hon. Member means about the powers
and accountability here. Secondly all
these area managers or the people
who are in charge of these coal fields
are certainly accountable for their
performance in the mines. Therefore,
I do not find any reason why there
“should not be any sort of accountabi-
lity when they are charged with the
working of the coal mines.

Reparding the other point that he
referred to., namely, bureaucratic
int>rveniion and other things, I do
not think there is any sort of
bureaucratic interventiion. because
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the coal miues are working under a
separale organisation; the CMA is a
sepurate organisation, Therefore,
there i no question of any bursau-
tratic iatervention in all these coal
rine:.

*SHRI AJIT
(Vishnupur):
hon. Minister

KUMAR SAHA
Mr. Speaker, Sir, the
just mpow placed the
blaine ior malfunctioning of his
Minist.y on ceriain vested interests
angd paliucal parties ete.  But, Sir,
the root cause for the ecrisis in this
pritm oy industry today is the anti-
peopie policies followed by the Cen-
tral Government, The Govern-
ment is very eloguent in their speech
about socialism etc. but in practice
they encourage the monopolists and
foreign capitalists and try to perpe-
tuate the capitalistic system. This
policy has resulted in the present eco-
nomic crisis in our country.

when I
speaking

I am really surprised
find - different Ministers
about different brands of =cocialism
according to their own  philosophy
’ We are really baffled
how teue socialis will come to this
land. There is ab:olutely no coordi-
nation and a senss of joint responsis
bility among the various Ministries of
the Government for the implementa-
tion of national policizs This is the
cause of the crisis in this vital in-
dustry today. Sir, it is needless to
say that steel occupies the top place
in the national economy.

Many tall talks are being made
about production of steel in the Fifth
Five Year Plan. but from the »resent
Indications it appars that the entire
plan is going to be a total failure so
far as productinn of sicel is concerned.

Sir, from the latest estimates it is
found that there will be shortfall in
the production of steel to the tune of
3,50,000 tons and that will result in
a net loss of Rs, 52 crores.

*The original speech was delivered in Bengali.
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Sir, the gas produced at Durgapur
Steel plant is supplied to Calcutta. I
wil]l quote a mews item to show the
extent of loss that hag taken place as
the supply of gas to Calcutta has
stopped due to shortage of coal. This
-news items in the Hindusthan Times
.dated 9-12-73 reads as follows:—

“An official Bpokesman said here
today “that industries particularly
those manufacturing electric bulbs,
biscuits, and some aluminium com-
ponents, had expressed their inten-
tion to lay off workers. He said if
this happens, this might spark off
a serious labour unrest in the State.
A bulb manufacturing industry has
already been locked out in the wake
on labour agitation and about a
thousand workmen were laid off
following the shortage of gas.”

Sir due to shortage of gas, these in-
dustries in Calcutta are facing this
critical situation today.

The Chairman of the Steel Authority
Shri M. A. Wadud Khan is reported
to have staled, again 1 quote:

“Talking informally to correspon-
dents here today, Mr. M. A. Wadud
Khan, Chairman of the Steel Autho-
rity of India, said that Durgapur
and TISCO were the worst affected
by the power shortage.”

Sir, not for coal shortage alone,
Durgapur and TISCO have been the
worst sufferers due to power shortage
also. I will therefore ask the hon.
Minister a few questions and I hope he
will give positive and categorical
answers to all of them.

I will like to know whether he was
aware that this crisis would generate
in the steel industries due to the lack
of proper coordination among the va-
rious Minigtries like, Railway, Steel
.and Mines and Irrigation and Power.

Then, Sir, keeping in view the terri-
ble loss incurred by the Steel Indus-
trv in the public sector, T will like to
know whether the hon. Minister con-
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siders the targets for steel production
set forth in the Fifth Five Year Plan
capable of being achieved.

Whether putting the blame on rail-
waymen for the erisis and saying that
they resorted to ‘work to rule' etc.
will not actually amount to evading
the main malady and the root cause?

1 will also like to know, Bir, whe-
ther the foreign capitglists, the mono-
polists and wvested interests have a
hand behind the present crisis in the
stezl industry? Will the Government
go deeply in this matter?

Lastly, Sir, I will like the hon.
Minister to clearly state what steps
is he taking right now and what steps
does he propose to take in the future,
to achieve the targets of the Fifth
Plan and to get over the present crisis
in the Steel Industry?

SHRI SUBODH HANSDA: The
hon. Member, besides a number of
points, mentioned about the Durgapur
Projects Limited and the gas supply
to Calcutta. This was known to the
Government and from time to time the
Government were trying to supply the
Durgapur Project Limited their total
requirements of coal but unfortunate-
ly coal cannot be moved from pitheads
to the project area because of the
slowing down of the movement of
wagons, to which I already referred.
Some section of the employees have
resorted to strike. For that reason
it has not been possible to move even
fifty per cent of the requirements for
DPL. That is why DPL has not been
able to fulfil] its targets and that is
why there was also ghort supply of
gag in Calcutta.

Regarding steel production, although
there are a number of difficulties,
particularly this year there was power
shortage and the Durgapur steel plant
was fed by the DVC; even the Tata
Steel plant was fed by the DVC power
supply. The steel production this
year has n-~t gone down, Rather
I should say that the rated capacity
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of the various steel plants as well as
the total production of steel has gone
up by nearly 10—14 per cent. The
House knows about the power short-
age. During the last summer, espe-
«cially since the month of April, the
DVC was not in a position. to supply
power either to the steel plants or to
the mines and since there was short
supply of power to the mines it was
diffizult to work the mines to their
full capacity. There was some short-
fal in production at that time. Al-
though power interruption was there,
the average production of coal is, I
should say, rather a little more than
what it was.
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Because of the interruption of s
wer-supply, the mines were not giv-
ing full production and it has an im-
pact cn the coal washeries also,
which has a chain reaction on the
steel plants. Unless the coal is washed
by the washeries, it cannot be used
by the steel plants. But in spite of
the interruption in power supply
since April this year production both
in the field of mines and steel has
been maintained.

He said there is no coordination. 1
have alreadv said there is full coor-
dination between the railways, the
Steel Ministry and CMA. That is why
during this period, although move-
ment slowed down very much we have
been able to move the wagons from
the pitheads to the washeries and to
the steel plants.

About steel production, I don't
think it will come down if hon. mem-
bers will kindly cooperate. Mr. Sathe
referred to the participation of labour
in the management. There is already
a labour representative in the Board
of Directors of CMA.

SHRI VASANT SATHE: Is he no
minated or elected?

SHRI SUBODH HANSDA: There
is a labour representative in the
Board.

Regarding stoppage of work, the
hon. member said tfere might be some
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foreign vested interests there, I do

not think there are any foreign vested
interests. There are a large number
of vested interests within the country
who are working against the Govern-
ment and trying to rup down the
Government. There is no question of
any other foreign vested interests.
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SHRI SUBODH HANSDA: Mr.
Speaker, Bir, the hon. Member has
said that provably 1 have said that
vested interesls are ‘working only for
publicity. But I would like to know
from the hon. Member why the
particular Dhanbad division has cho-
sen by certain sections of the empic-
vees as their target {for paralysing the
movement of wagons. That is because
these people know that this is a place
where the Government can be direc!-
ly hit, because this is the zone wher2
the feedstock for the steel plants is
produced. Therefore, there is no ques
tion of publicity or anvthing  al:e.
The hon. Member can easily under-
stand the whole siluation.

The hon. Member has raised the
puint whether the Government antici-
pated that ther2 would be stoppage
of work by certain sections af rail-
way employees. On this matter the
Government was almost caught un-
awares; it was mnot known tg the
Government that these railway emp-
loyees would go on sudden swopage
of work, although there was certain
stoppage of work. I have already said
that the total daily consumption uf 8l

2625 LS—9
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the steel plants is 36,000 tonnes.
When this matter was known tu Llre
Government that certain sections of
railway employees had already 2one
on slrike and were trying to paralyse
the movement of wagons, Government
tok a decision to readjust the con-
sumplion of coal and it brought duwr:
the figure from 36.000 tonnes to 24,000
tonnes. This had to be adone because,
as I have already said, unless the tem-
perature of the coke oven batlaries is
maintained, there might be serious
damage to all the batleries and that
might cost some crores to the natisr.
Therefore, all so.ts of grecautions
were taken. It is true that the pro-
duction has gone down n these few
days. I have already said that the
daily average production was iecs by
7,000 tonnes. Now that the railway
employees have gone back to  their
duties—]1 think, the day before yes-
terday they went back to their cuties
—the wagons are moving normally.
Therefore, ' do not fzel that there
will be any shortfall in the feud-
stock for steel plants.

Regarding road transpori. although
36,000 tonnes are the dailv require-
ment of all the steel plants. all this
coal is moved moslly by wagons; but
some porlion of this is also moved by
road transport. And during this perioa
we also iried to supply to the nearcst
steel planis by means of road trens-
port.

1 think,
points,

I have covered all his
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SHRI SUBODH HANSDA: The hon.
Member has said that with regard to
this slow movement of wagons, the
TISCO plant has not been affected and
its producfion i more than 100 per
cent. Actually he said that it was
102 per cent. I am sorry TISCO plant
has not achieved 102 per cent, although
in a good time it has achleved nearly
86 per cent of itg total rated capacity.
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Unfortunately, because of power short-
age, as TISCO also gets its power
from D_VC. the production of T1SCO
has also gone down and it has become
I think, below B0 per cent.

SHRI PRABODH CHANDRA: The
informat.on was supplied by the Gov-
ernment.

SHRI SUBODH HANSDA: In thc
case of Bhilai steel plant, when it
started production it reached above
100 per cent. That is in the case of
Bhilai steel plant, not in the case of
TISCO. Regarding labour troubles....

MR. SPEAKER: He gave sugges-
tions. He did not controvert any-
thing.

SHRI SUBODH HANSDA: Regard-
ing builling up of stock we have been
trying our level best to build up the
stocks but during the last few months
when this Bokaro stock plant was
commissioned the demand for coking
coal has gone up although the de-
mang for ccking coal in all the other
plants were the same. But, because of
this new demand for the Bokaro Steel
Plant it has not been able to produce
the required quantity and recause of
the power trouble....

MR. SPEAKER: He did not contro-
vert. You raay say, these are very
good suggestions, why go into a long
speech?

SHRI SUBODH HANSDA: What-
ever suggestions has has given, we will
look into them.

SHRI P. M. MEHTA (Bhavnagar):
Government has totally failed in hand-
ling the coal situation in this
country. Not only have they failed
to have the estimated production of
coal, but also, they have failed in
stepping production according to the
increased demand and the require-
ments of the country. This is not a
solitary instance of Dbreak-down in
coal supply. There is a long list, =
host of irdustries, which are facing
serious dislocation due to the coal
shortage. o my own hothe town there
is one tertile mill, New Jehangir Va-
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kil Mills which is on the verge of
closure. Aed if coal is not rushed
2,500 workers will be thrown out of
employment within the next two or
three days. Same is the case with
the Bhavnagar power station. ‘This
is the situation in respect of Bhav-
nagar Power House, in my own home
town, which ig facing acule coa! short-
age. Unless coal is rusned imme-
diately to the power station, Bhavns-
gar city will go in dark and it will
algso dislocate al] the industrial units
in Bhavnagar city and Bhavnagar
district. = The reasons given in the
statement are not at all convincing.
The Minister has tried in vain to ex-
plain the situation. The reasons for
the situation are these. They say, there
is shortfall in production after the
nationalisation, failure of the authori-
ties to maintain the loading methods,
to modernise the loadins  methods,
failure to rationalise the movement
of coal to the sfeel plants and to the
power plants. Government have talk-
ed too much about this scheme, parti-
cularly the coal distribution network
but they have failed in actual practice
in this respect. Then, Sir, time and
again the Railways have been claim-
ing that they have enough wagons
with them. But, there is no coal
stock. The coal authorily has stat-
ed that enough coal is available but
there is not enough wagon made avail-
able for transporting the coal to the
industrial units. Now, the hen. M:nis-
ter has stated that they have created
a coordinating machinery. 1 want to
ask him whether he is satisfied with
the working of this coorcinating ma-
chinery or not

I shall now ask a few guestions—
whether the Government has consi-
dered setting up of a soecial body on
the lines of the Indian Oil Corporra-
tion to handle the distribution of coal

On a conservative estimales, 1o
maintain regular supplies of coal to
coal-based industries, 10,000 wagons
are required. What steo; do the Gov-
ernment propose to take to come with
the demand of wagons?
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There is widespread unrest amongsi
the coalmine workers. The Govern-
ment have failed to arrange for the
adequate supplies of foodgrains to the
workers which resulted in demonstra-
tion, stoppage of work and, as usual,
in firing. That took five lives of the
workers in Dhanb.d, a fortnighl ago.
What steps do the Government pro-
pose to take for removing the unrest
prevailing amongst the coalmine wor-
kers.
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Regarding close coordination  bet-
ween the coalmine authorities, Steel
and Mines and Railway Ministry,
what concrete steps, luking into con-
sideration the failure of the precent
machinery, do the Government pro-
pose to take for the movement of
wagons for the transoor' of coal to
the coalbased industries.

SHRI SUBODH HANSDA: As 1
have already stated, there is complete
coordination  between the Railway
Ministry and Steel an? Mines Minis-
try. I do not think anvthing more
is 1o be said on this ocint.

SHRI P. M. MEHTA: Are vyou sa-
tisfied with the coorlination machi-
nery,

SHRI SUBODH HANSDA: I am
fully satisfied with ths cocrdination
machinery.

Also he has mentioned about the
closure of textile mills as well as
power plants. We have not knowledge
as to whether the textile mills now
been closed down or power plants
have been closed down. If there 15 any
difficulty for the power plant and if it
is brought to my notice, certainly I
shall look into it. We will see that
power plants get adequate supply of
coal.

SHRI P. M. MEHTA. You will
please ask the Railway Minstry to
rush wazons for the tronsport of coal
to the textile mills an@ to the power
station.

SHRI SUBODH HANSEDA: I shall
certainly look into {he matler.
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MR. SPEAKER: Mr. Mehtlu, you will
please confine yourself to the motion.

SHRI SUBODH HANSDA: As re-
gards the other small point namely,
supply of wagon, there is no contro-
versy. 1 do not think that the rail-
wiys have ever said thut we have pot
enough of coal or they have nol gol
enough of wagons to be made avaii-
able to us. There is con:plete coordi-
nation between the !won ministries.
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MR. SPEAKER: Now I come to the
next item.

SHRI BIREN DUTTA (Tripura
West): Sir, ‘#hat has happened in my
notice for raising a discussion under
Rule 3777

SHRI JYOIIRMOY BOSU {Dia-
mand Harbour): Sir, I gave notice
of an adjournment motion on ralional
commodities in rationing shops. 1
have been told that you have disal-
lowed it. Would you be kind erough
to ask the Minister tc make a state-
ment? This is a very serious matter
involving people. Of coursc I do not
want to press for it. Would you be
good enough to ask lne Minister to
make a statement?

MR. SPEAKER: 1 shall se> to it

SHRI JYOTIRMOY BOSU: 1 =ave
another notice to you zhout the potato
growers in Julludur. They are selling
the potatoes in  Caloutta at Rs. 126.
These are the things which we have
to highlight in this forum. Will you
kondly ask the Railway Minstzr to
make a statement? You can belp the
peasants of Punjab alsc.

MR. SPEAKER: Will you kindlv sil
down? Mr. Bosu you gave this ad-
journment motion. Yoa wanted a
stalement to be made on 1his. Along
with that you have added (he potatoes
too.

13.00 hrs

SHRI JYOTIRMOY B0SU. How can
you consume the ra‘‘on without pola-
toes?
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MR. SPEAKER: The only thing
that ] must get due notice of wh ..
he wants to say.
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SHRI JYOTIRMOY BOSU. I Lave
written to you alread..
MR. SPEAKER: He bas  written

about another item, but now he is re-
ferring to notatoes.

SHRI JYOTIRMOY BOSI: I have
written about notatoes also.

MR. SPEAKER: Let him not men-
tion Punjab always. We are a wheat-
growing people.

SHRI JYOTIRMOY BOSU. You
have grown enough potatoes in Jul-
lundur.

MR. SPEAKER: We may hawe
grown potatoes also. But mere men-
tion of Punjab is not going to infl-
uence me. I am sitting here as the
Speaker, not as a Puniabi or anybody
else.

SHRI JYOTIRMOY BOSU: Kindly
make some observaticns so that the
hon. Minister can make a statement.

MR. SPEAKER: Surely,

SHRI JYOTIRMOVY BOSU: Thank
vou, Sir.

13.01 hrs.

QUESTION OF PRIVILEGE

REFERENCE OF A PriviLEce Motiox

AGAINST SHRr G. G. SwELL, DeeuTy

SPEAKER. LOoK SABHA, TO PRIVILEGE
CoMMITTEE OF MEGHALAYA LEGISIATIVE

AssEMELY

MR. SPEAKER: 1 have received
privilege mctions  from many hon.
Members, and I have them in the or-
der in which they were received.

SHRI S. M. BANERJEE (Kanpur) :
On what?

MR. SPEAKER: Regarding the pri-
vilege motion against our Deputy-Spea-
ker, Mr. G. G. Swell in the Meghalaya
Assembly where that motion, as we
saw in the press, was committed lo
the Privileges Committee of
House, L4
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Privilege
SHRI BHAGWAT JHA AZAD (Bha-
zalpur): Very unfortunate.

MR. SPEAKER: On that basis, Shri
V. P. Sathe, Shri B. K. Daschowdhury,
Shri Stephen and Shri Shyamnandan
Mishra have sznt me privilege Motions.
I have also received.....

SHRI S. M. BANERJEE:  Against
whom?

MR. SPEAKER: Against the Spea-
ker of the Meghalaya Aszembly.

SHRI SHYAMNANDAN MISHRA
(Begusarai): It is a moticn of con-
tempt against the Meghalaya Assembly,
because the House had acquiesced in
it.

MR, SPEAKER: The next motion is
against Shri Radhon Singh Lyngdoh,
Speaker of the Meghaleya Assembly,
Shillong. That is by Shri S. N. Mishra.
That is a very brief one. He has rais-
ed a question of privilege or contempt
of the Lok Sabha by the Meghalaya
Assembly referring it to their Com-
mittee of Privileges.

1 received a telegram from t:e Spea-
ker :f the Meghalaya Assembly on the
9th and it reads thus:

“A MOTION OF BREACH OF PRI-
VILEGE AGAINST PROFESSOR G. C.
SWELL MEMBER PARLIAMENT
for DISTORATION AND MISREPRE-
SENTATION OF ASSEMBLY PRO-
CEEDINGS HAS BEEN ADMITTED
AND REFERRED TO THE COMMIT-
TEE OF PRIVILEGES OF MEGHA-
LAYA ASSEMBLY TODAY FOR RE-
PORT BY FIFTEENTH MARCH
NINETEEN SEVENTY FOUR STOP
RELEVANT PROCEEDINGS FOL-
LOWS SPEAKER MEGHALAYA AS-
SEMBLY™".

So. it is not only a press report, but
this telegram also has confirmed that
these proceedings did take nlace and
the motion did come up.. ..

SHRI S. M. BANERJEE: The pri-
vilege motion is for some statement in
the House or outside?

MR. SPEAKER: Let me speak.

Son, there is no doubt, because there
i a direct intimation also and it is not
based only on newspaper reports,
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These are the four motions on which
I allow them to speak. Do all hon.
Members want to speak?

SHRI SEZH!YAN (Kumbakanam):
I had given a notice under rule 377
on the same matter, and I may be
also allowed to speak.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You should get the
views of the entire House. We should
all be able to speak in this.

MR. SPEAKER: There are two no-
tices under rule 377 also.

SHRI VASANT SATHE (Akola):
Sir, under rule 222 of the Rules of
Procedure and Conduct of Business in
Lok Sabha, I hereby give notice to
raise a question of breach of privi-
lege and contempt of the House
against Shri Radhan Singh Lyngdob,
Speaker of the Meghalaya Legislative
Assembly, Shillong,

In the newspapers of yesterday—
9-12-1973—particularly in the Hindus-
tan Times a cutting from which is
enclosed herewith, it hag been report-
ed that ‘““a complaint of breach of
privilege of the Meghalaya Legislative
Assembly by the Lok Sabha Deputy-
Speaker, Shri G. S. Swell, for his al-
leged distortion of the proceedings of
the House was referred today by the
Speaker to the Privileges Committee.
The Speaker, Meghalaya, also direct-
ed the Committee to submit its re-
port by March 15, 1974".

Before 1 proceed further, I would
like to read that part of the letter
which was the subject-matter of the
breach of privilege raised in the Me-
ghalaya Assembly. (Interruptions).

SOME HON. MEMBERS: There is
nothing.

SHRI VASANT SATHE: You will
see immediately that there was abso-
lutely nothing in it, because what has
appeared in the press is this. This
was the motion. “Shri Hynniewta said
in the leaflet that Prof. Swell has
falsely stated that the Meghalaya Gov-
ernment had rejected the unanimous
demand of the Opposition in the July

session of the legislature that small
farmerg and peity traders should be
exempied from taxes”.

In the Hindustan Times, it has been
stated:

“Moving the motion on a serious
breach of privilege of the House by
Mr. G. G. Swell, Mr. Hoover, Hyn-
niewta, Independent, alleged that
in a letter to the ruling party, the
All-Party Hill Leaders’ Conference,
General Secretary, Mr. P. R. Kyan-
doh, on October 2, Mr. Swell falsely
and maliciously distorted facts
about the proceedings of the House
concerning the enactment of the
Meghalaya Finance Act".

Now, the letter dated 2nd October
refers to this, the relevant portion to
which objection was raised is this It
is at page 3 of the letter by Mr. G. G.
Swell to the General Secretary.

“Over and above by having the
Meghalaya Finance Act through the
Assembly in its March-April session
this year and by rejecting the un-
animous demand of the Opposition
parties in the Meghalaya Assembly
in the July session of this year that
petty farmers and traders of Megha-
laya should be exempted from fax
on agriculture and purchase, the
State Government has placed the
last straw on the back of the peo-
ple.”

This is the portion to which objec-
tion has been taken. Any men with
common sense will see that there is
absolutely nothing wrong. There is
nothing against the Assembly; not a
word mentioned against {he Assembly.
All that he has said is that by get-
ting the Bill through, the Government
has placed the last straw on the back
of the people. Objection was taken
that there was no unanimous demand
by the Opposition parties and this
is a mistatement. Nothing turms on
this, whether it is a unanimous de-
mand or whether some people oppos-
ed or not. The fact is, the Bill was
gone through,. (Interruptions).



265 Question of

Privilege

Can any person with an iota of ju-
dicial sense say—

AN HON. MEMBER: Common
sense,
SHRI VASANT SATHE: “Common

sense” is a strong word—be able to
say that this amounts to a breach of
privilege of the House? Yet, the Spea-
ker, Meghalaya, remarked that as the
motion is supported from both sides
of the House, be was referring it
to the Privileges Committee. “As the
motion is supported from both sides
of the House, the Speaker Shri Ra-
dhan Singh Lyngdoh referred it to
the Privileges Commiltee saying that
it is a ticklish issue, since it concerns
the Presiding Officer of the Lok Sa-
bha, but it is a fit case.” He already
gave his decision also, that it was a
fit case.

Sir, this raises a very fundamental
question of relationship in our federal
set~up. Ours is a young parliament-
ary system comparatively, and there-
fore the fundamental gquestion of a
relationship of the Houses, not only
between Parliament and the State
Legislatures but between one State
Legislature and another State Legisla-
ture arises. Unless we lay down
what is the rea]l law and practice of
parliamentary work in this country,
this will lead to an  extraordinary
situation in the country.

Today the speaker of the Meghalaya
Legislative Assembly has summoned
the Deputy-Speaker of the Lok Sabha;
tomorrow it may be you; or even our
House may summon some Speaker
from the State Assembly to appear
before us for privilege proceedings
and it will lead to an extra-ordinary
result. Let us consider dispassionately
what is the actual procedure. It is not
as if we are ignorant of procedure; it
is also not as if such a thing has hap-
pened for the first time. As back as
1955, the issue had arisen, particular-
ly in relation to Rajya Sabha; this
was raised by Shri N. C. Chatlerjee
and it was referred to the Joint Com-
mittee of both Houses and the Joint
Committee recommenged a certain
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procedure. This was in 1954. In con-
nection with the point of privileges
raised by Shri N. C. Chatterjee in the
Lok Sabha, the Speaker observed on
the 14th May that the Committee of
Privilege of both the Houses might
meet and examine the procedure that
should be followed in cases where
breach of privilege or contempt of the
House was alleged to have been com-
mitted by a Member of the ofber
House. The Chairman of the Council
of States to whom the Speaker for-
warded a copy of the relevant proced-
ings of the House concurred in this
view in the sitting of the Council of
States held on 15th May. Accordingly,
three joint sittings of the two Privi-
leges Committee were held on 15 18
and 21 May 1954 and the question
was examined in all its aspects.

The report says that the Prime Mi-
nister was good enough to record a
note for the use of the Committee. The
Committee had given due consideration
to the views expressed therein. The
Committee say that they were anxious
that whatever procedure was decided
upon should be such as would lead
to mutual understanding, harmony and
goodwill between the two Houses and
the procedure should be so devised
that possible conflict or friction bet-
ween the two Houses was avoided.
and at the same time the respect due
to each House and the independence
of each House were fully secured. The
Committee quoted article 103 of the
Constitution, under which the powers,
privileges and immunities of each
House of Parliament and the members
and the Commitiees of each House
shall be such as may from time to
time be defined by Parliament by law
and until so defined shall be those
of the House of Commons, United
Kingdom and of the members and the
Committees thereof, at the commence-
ment of the Constitution.
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The Committee say that after hav-
ing fully considered al] these matters
including the views expressed in the
Prime Minister's nole referred to in
their report, para 4, they were of the
opinion that the following procedure
should be followed in cases where a
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Member or officer or servant of one
House was alleged to have commit-
ted breach of privilege or contempt of
the other House; when a gquestion of
breach of privilege was raised in any
House in which a Member, officer or
servant of the other House is involv-
ed, the Presiding Officer should refer
the case to the Presiding Officer of
the other House unless a hearing the
Member who raised the question and
seeing the documents, he was satis-
fled that no breach of privilege had
been committed and the matter was
too trivial to be taken notice of In
which case he might disallow  the
motion for breach of privilege.

This was the recommendation in re-
lation to the two Houses of Parlia-
ment. This very principle has  also
been adopted by the Presiding Offi-
cers' Conference held in 1957.

That was in Shillong. This is what
they adopted. Meghalayva is the suec-
cessor of the provious State and they
cannot plead ignorance saying “We
are a new State and we do not know".
This is what they adopted;

“The Committee feels ‘*hat al-
though the legislature concerned
ran punish an offending Member of
Parliament or Member of arcther
State legislature. a convention should
he developed to the effect that when
a breach of privilege is raised In
any legislature is which a member
of another legislature is involved.
the Presiding Officer should refer
the case to the Presiding Officer of
the legislature to which that mem-
ber belongs and tt= latter should
deal with the matter in the same
way as if it were a breach of privi-
lege of that House. The Committee
suggests that an identical resolu-
tion or the lines of the draft given
in Appendix D may be adonted by
the various Houses. The resolution
will serve as  Directions of the
Houses and will be binding on the
members...."

This resolution was adopled by the
Assam TLegislature. The Meghal:
Assembly Speaker may be new uund
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may be ignorant of this, but they must
be having their Secretaries, their
Shakdhers and Patnaiks to advise
them. They cannot say, “We were
not advised properly and we were
ignorant of this practice and proce-
dure”. This is a healthy practice and
anyone with a little parliamentary
knowledge can appreciate it.

May I quote from page 262 of Prac-
tice and Procedure of Parliament by
Kaul and Shakdher?

“According to Hateel, the lead-
ing principle with appears io ner-
vade all the proceedings between
" the two Houses of Parliament is,
that there shall suktsist a  perfect
equality with resnect to each
other; and that they shall be in
every respect totally independant
one of the other. from hencz it is
that neither House can claim, much
less exercise, any authority offer a
member of the other. Neither House
of Parliament can take upon them-
selves to redress any injury or pu-
nish any breach of privilese offer-
ed to them by any member of the
other House.”

There is another well-known praciica
and it is this. After the Deputy-
Speaker gets notice from the Privile-
ges Commitlee of the Meghalaya As-
sembly, which is asked to report by
Marth 1974 on the privilege issue, he
will have to go there t: appear before
the privileg=s commiltee that is the
law on this? This is what Erskine May
says—this has been  adopted by us
here:

“Attending as a witness before the
other House or committee {hereof
without the leave of the House of
which he is a member or an officer
is regarded as contempt of the
House.”

The Committee of Privilezes of Lok
Sabha in 1958 went into this ques-
tion and in their Sixth Report presen
ted to the House on 25th November
1958 recommended that the House
~should not permit any one of its
tmmembers {4 give evidence before the
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other House of Parliament or a com-
mittee thereof without a request de-
siring the attendance and without the
consent of the member whose atten-
dance is reauired: Further, such re-
quests from the other House of Par-
liament of Committee thereof cught to
express clearly the purpose for which
the altendance of the member is de-
sired. The Committee further re-
commeided that no Member shall
give evidence before either House, or
a Committee thereof or before the
House of a State Legislature, or a
Committee thereof, without the leave
of the House being first obtained.
This recommendation was adopted by
this House. Therefore, it is the re-
commendation of the Committee that
whenever a ouestion of breach of
privilege is raised involving the Mem-
ber or officer of a House, the Speaker
of the House where this guestion is
raised has to refer the matter to the
Speaker of the House to which that
particular Member telongs: In this
case. unfortunately, the State Legisla-
ture of Meghalaya has got itself in-
volved by proposing a resolution. I
do not know, at least from the news-
paper cutting it is not clear, whe-
ther the motion has been  adopted.
The newspaper report says:

“The ‘Swell' episode taday enter-
ed a new phase when the Meghalayva
Assembly took up the breach of
privilege motion asainst the Lok
Sabha Deputy-Speaker and referred
it to the Privileges Committee re-
ports the PTI.

The motion moved by the oppo-
sition Membver Shri Henry Hynne-
vta said Professor G. C. Swell had
falsely and maliciously distorted the
proceedings of the House in a leaf-

let containing criticism of  the
APHLC Government, . ..

As the motion was supported
from both sides of the House. the

Speaker Shri R. S. Lyngdoh refer-
red it to the Privileges Committee,
saying that it is a ticklish issue
since it comcerns a Presiding Officer
of the Lok Sabha. but it is a 1t
case.” .

19, 1895 (SAKA) ®Question of
Privilege
It does not say whether the motion

was adopted by the House, but I am

not on that noint now.
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My short point is this. The Speaker
of Meghalaya, by referrins this case
to the Privileges Committee, has com-
mitted a breach of privileze of this
House. I do not want to  precipitate
matters and create a sort of crisis;
that would not pe right. So, I would
reguest that you may point out all
these things, convey the feelings of
the members here and point out all
the points of law and precedents that
we have guoted here to the Speaker
of Meghalaya. If after pointing out
all these things he is good enough to
correct himself, the matter should end
there, tecause we do not want to
raise a crisis here. But if he does
not correct himself, if he persists in
his present course then. of course, the
matter will have to take its own
course. We have to consider this
matter in al] its seriousness so that
we do not create a bad precedent in
this House.

MR. SPEAKER: The motion of Shri
B. K. Daschowdhuri is identical to
that of Shri Sathe except that there
is one extra paragraph at the end
which says “..the question of breach
of privilege ag=inst Shri Henry Hyn-
nevta, Member, Meghalaya Legisla-
tive Assemblv. for having raised the
question of orivilese azainst....”

SHRI B. K. DASCHOWDHURY
(Ccoch-Behar): Sir, I ftully agree
with the view expressed by my friend
Shri Sathe, that it is a fit case fo be
considered by this august House. No-
body in this House either on this side
or on that side, will have any dif-
ference of opinion when ] say that
it is really a matter of contempt of
this very august House. Alone with
this, I have also stated in my motion
that the mover of this privilege mo-
tion in the Meghalava Assembly. Shri
Henry Hynnevia, has committed a
contempt of this House.

SHRI H. N. MUKERJEE (Calcutta-
North-East): On a point of order. Is
it in order for this House to say that
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a member of the State Legislature,
speaking in his House, had commit-
ted some offence of which we have to
take note? I had an idea that Mem-
bers of Parliament as well as of the
State Legislatures have the freedom
to speak what they like in their own
forum irrespective of goodness or
badness or rightness or wrongness. 1
am distressed as much by what the
Meghalaya Assembly did as by cer-
tain things which I have heard in this
House so far. What Mr. Daschow-
dhury has said goes against the grain
of the whole Parliamentary proceed-
ings.

MR. SPEAKER: I have not made
any observations on it, nor do I have
any idea to judge it on the spot. Be-
cause he had added a new para in an
identical motion—his other parag are
similar to that of Mr. Sathe but he
has added a new para—I have asked
him as to what it is. As to how far
it is the correct procedure or not, I
am not going tp make any nbserva-
tion. . ..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): You have to.

MR. SPEAKER: Not at this stage,
but at the end. Now I want to listen
as to what he wants to make out by
thig para.

SHRI B. K. DASCHOWDHURY: I
make a reference to rule 352 of the
Rules of Procedure and Conduct of
Business in Lok Sabha. Clause (v) of
rule 352 specifically says:

“reflect upon the conduct of per-
sons in high authority unless the
discussion is based on a substantive
motion drawn in proper terme;”

It is sald about our House, about a
Member of this House. I have nothing
to say against any hon. Member of
this Legislativc Assembly; 1 have
nothing to say that there should be
any confrontation between an hon.
Member of this House and an hon.
Member of any other Houss of State
Legislature But here the noint is
‘persons In high authority'. ...

MR. SPEAKER: You are hasing

your observations on our own rules,
of procedure that a Member of the
Meghalaya Assembly in his Legisla-
tive Assembly reflected on the conduet
of Prof. Swell which, according to
you, he could not do because of his
being a person in high authority. I
think, this is what you mean, You
are basing your observation on our
own rule, ‘persons in high authority’,
ete.

SHRI B. K. DASCHOWDHURY:
Yes. Again, Sir, the position of Spea-
ker or Deputy-Speaker is guaranteed
constitutionally. A person occupying
the chair of Deputy-Speaker is a per-
son in high authority. It would have
been better, I  respectfully submit
that there ought to have been a sub-
stantive motion even in their own
House to go through a prima facie
case of that. Even without making
any substantive motion, they have
raised the name of Deputy-Speaker.
Mr. Swell is not only a member of this
House but, ag they know very well, he
is also the Deputy-Speaker of Lok
Sabha.

About the other points, my hon.
friend, Mr. Sathe, has already sum-
marised. On four counts, that should
be considered.... -

MR SPEAKER: He has already

SHRI B- K. DASCHOWDHURY: 1t
ig better that we have this {ssue
settled once and for all There should
not be any confrontation between this
House and any other House of State
Legislature, But the matter has come
up like that. This is a well known
convention, “Whers a contempt or
breach of privilegs has been commit-
ted by a Member of Parliament
against a State Legislature or by a
member of a State Legislature against
Parliament or the Legislature of
another State, a convention is being
developed to the effect that, when a
question of breach of privilege I8
raised in any Legislature in which a
member of another Legislature is in-
volved, the Presiding Officer refers the
case to the Presiding Officer of the
Legislature to whizh that member be-
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longs and the latter deals with the
matter in the same way as if it were
a breach of privilege of that
House. ., . "

MR, SPEAKER: He has already
mentioned that in his motion.

SHRI B. K, DASCHOWDHURY: So
Sir, that is an established procedure
or convention. Now I find that this
convention hag mnot been maintained
duly by the Meghalaya Assembly.
I would submit to you, Sir, that you
may make a reference to the Megha-
laya Assembly and have this issue
settled once and for all

MR. SPEAKER: Then, there ig the
motion by Mr. Stephen—same wording,
same paragraphs as Mr. Sathe’s motion,
Mr. Sathe has already spoken.

SHRI C. M. STEPHEN (Muvattu-
puzha): I do not want to add much
to what the hon. Members have said.
Several authorities have been quoted.
I only want to underline one or two
matters,

There are two matters of practical
importance which are coming wup
immediately. One is, how the Deputy
Speaker of Lok Sabha, it appears, will
be summoned before the Privileges
Committee of Meghalaya. It has been
referred to the Meghalaya Privileges
Committees. Therefore, the proceed-
ings may start. The convention here
is that no Member of this House shall
appear before the committee of
another House as a witness. Here,
the distinction is as a counter-peti-
tioner, Nevertheless, the effect will be
the same. This is an important matter
that is coming up.

Secondly, the law, the practice and
everything which is being followed
here or in the UK is that the juris-
diction on a member of a particular
House is reserved exclusively to that
House wherever the offence has been
committed. That is the principle on
which the Privileges Committee has
ruled and the convention has been
followed that if a breach of privilege
motion is allowed in a particular
House, the matter gmust be referred
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to that House to which the Member
belongs. That exclusive jurisdiction
of this House on a Member of this
House is being violated by a proceed-
ing in the Meghalaya Assembly. This
is a violation of the privilege of this
particular House. Therefore, it is not
merely a contempt of a member, it is
a contempt of the entire House, a
violation of the jurisdiction of this
House, It is a violation of that. That
way also, it has got to be looked at.
Therefore, it is amply clear that there
is a violation of the privilege. There
is a contempt committee, may be with-
out full knowledge. Therefore, it
becomes a ticklish question because

another Legislative Assembly is
involved,
Therefore, I would submit that,

rather than proceeding under the Rules
of Procedure and immediately referring
the matter to the Privileges Com-
mittee for a decision, if the House
feels that there is a violation of the
privileges of the House and a contempt
has been committed, you may kindly
take up the matter with the Megha-
laya Assembly and evolve a procedure
whereby the Deputy Speaker of this
House may not have to appear before
any other committee. If necessary,
a direction may have to be issued.
It will be a very unfortunate thing
if the Privileges Committee of Megha-
laya happens to issue a summeons to
the Deputy Speaker of this House.
Let it be noted that the Speaker of
the Lok Sabha and the Deputy Speaker
of the Lok Sabha have got a status
of their own. They, in their official
capacity, represent the entire House.
Therefore, so long as any particular
person occupies that position, to be
summoned up by any other body
meang in a way summoning up the
entire House. Therefore, it is cer-
tainly a violation of the privilege of
this House.

On these three grounds I submit
that a contempt has been committed.
The only question is: how to proceed
with it. I would submit that rather
than proceeding technically, some
method may be evolved and the matter
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maiy be taken up with the Speaker of
the Meghalalya Assembly, and the
rules of procedure may be brought to
his knowledge so that a confrontation
may be avoided and the jurisdictiom
of this House preserved inviolale as
it was.

MR. SPEAKER: There s another
one by S4ri Shyamnandan Mishra. Iis
difference from the other motions is
that he has raised this question of
contempt of the Lok Sabha by the
Meghalaya Legislative Assembly.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 1 have sought your
permission to raise a complaint. 1 am
underlining the word ‘complaint’,
because I have not asked for reference
to the Privileges Committee. Let that
distinction be made absolutely clear.
I have only asked for....

MR. SPEAKER: But it
Rule 222.

SHRI SHYAMNANDAN MISHRA:
Rule 222—] am only at that stage.
1 am making a fine distinction.

Let me make it clear just now.
If the House comes to concur with
me that there is a complaint and if it
refers it to the Privileges Commitiee
then this House should also be com-
mitting contempt against the other
House. Therefore, I have stopped
short of doing that. That is what I
am seeking to establish, that is the
guestion that no House can take uni-
lateral action.

is under

Now, Sir, why have I thought it
necessary to raise a question of con-
tempt of the House by the Meghalaya
Assembly? There are twg facts 1.
fore us. One is that the matter har
been referred to the Committee of Pri-
vileges by the Meghalaya Assembly.
That eannot be done under the con-
ventions that we have been following,
nor can it be dore in accordance with
the construction of Article 105(3) and
Article 194(3) of the Constitution. And,
secondly, another fact is that the tcle-
gram was sent to you after the matter
had been committed to the care of
the Privileges Committee. The ftele-
gram was received by you on the oth

of December, Had the telegram becn
sent ts you before committal to the
Committee of Privileges, that is )f th2
communication were sent to the Pre-
siding Officer of our House before com-
mitta:, then, there would not have
bein any cause for contempt against
the other House. So, these are the
two facts on which I am basing my
submissions.

Sir, as you know, our rizhts, privi-
leges, powers and immunities arise
from Art. 105(3) of the Constitution.
According to Art. 105(3) of the
Constitution, unless our powers, rights
and privileges and immunities are
codified by laws passed from time to
time, they would be governed by the
practices that prevail in the House
of Commons of the United Kingdom.
And that is also the connecting link
so far as the powers, rights and
immunities of a State Legislature are
concerr.ed, Therefore, 1 am bringing
in both the Articles of the Constitution.
Art. 105(3) and Art. 194(3). That is
the connecting link if you lke.

Many hon. Members have asked:
Could the two Houses be ejuated?
Can the twn Houses of British Parlia-
ment be cn par with the Parliament
and the State Legislature, I szy,
because the connecting link is the
privileges, powers and immunities of
the House of Commons, That is the
important link. And then there arc
conveniions laid down that, the same
rule should govern the relationship
between our Parliament and the State
Legislature, as governs the relation-
ship between the two Houses of Par-
liament in the UK. These conven-
tions, which have developed, are im-
portant.

So, both on Constitutional grounds
and also on the grounds of conventions
the two Houses, that is, the State
Legislature and our House, have to
be treated in the same way for the
matter of interpretation of the rele-
vant constitutional provisions as the
relationship between the two Houses
o¢ the British Parliament.

Now, what does May's Parliamen-
tary Practice say when such a situa-
tion arises? T!.at should be the mstter
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I am quoting from the latest while
Mr, Bhakdher in his book has quoted
from an earlier edition. So. he refers
to page 145; I refer o page 169 of the
latest edition of May's Parliamentary
Practice. This is Complaints against
Members or Officers of either House.'
I am not quoting the same text which
Mr. Sathe quoted; 1 would try ‘o avoid
any repetition.

“The leading principle which
appears to prevail on the proceedings
between the Houses of Parliament
is that there shali subsist a perfect
equality between them and they
shall be in every respect totally
independent of one another.”

So, ! am coming to this point.

The procedure followed in such
cases jn thz British Parliament is
somewhat different from the proce-
dure followed in the Indian Parlia-
ment and yet, the substance remains
the same. This has been described
by May as under:

“If any complaint is made against
any individual Member or against
any of the officers of the other
House, the usual mode of proceed-
ing is to examine into the fact and
then lay a statement of that evi-
dence before the House of which
the person complained of is a Mem-
ber or Officer. When a Member,
Officer or servant of either House
has been guilty of any offence
either against the House or against
any Member which would be
punishable by the law, if committed
by one of its Members, officers or
servants, it is the duty of the House
to which such officer belongs, upon
being apprised of the fact, to take
proper reason to inquire into and
punish the offender in g proper
manner.”

Now, three things clearly arise from
this.

The duty of any legislature, where
the complaint has made, is to
examine first into the fact. That is
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the first duty cast upon it, and then

lay a statement of that evidence be-
fore the House of which the persva
complained of is a Member.

Final action has then to be taken and
punishment meted out by the House
to which the offender belongs. So,
there are three cenclusions arising
from this. No action can be taken in
the House where the complaint had
been made about a Member of th:
other House. That is clear. Action
has to be taken by the House to which
the hon. Member belongs. So, this can-
not be referred to the Privileges Com-
mittee of that House. Why? It is a
very healthy principle. That must be
so. If any breach of privilege had
been committed against the other
House, then we have to take it as a
breach of privilege against our House.
If that spirit of fraternity does not
prevail, then our parliamentary func-
tioning would become difficult.

Mr. Swell, is a respected colleagu2
r! ours. We are oproud of him
cecause of his objectivity, independ-
ence and impartiality. Eeven if h=
had committed a breach of privilege.
and, if this matter were placed
before us, we would treat it as if an
offence had been commutted against
our House. So. this must be abso-
lutely clear in our minds that no ac-
tion can be taken by the other House
and the preliminary duty of that
House is to examine into this fact and
then {0 lay evidence before the
House. That has not been done. So
this is a violation of Article 105(3) of
the Constitution. Under Article 105(3)
of the Constitution, we have got the
same privilefes and powers and im-
munities as the House of Commons.
Mr. Speaker, you might also recall
that in the year 1958, when the
Search light case was before the Sup-
reme Court. the Supreme Court had
decided that these powers were almost
like the fundamental rights. These
constitutional powers cannot be vie-
lated. And so. my humble submis-
sinn is that a contempt had been
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committed. Earlier, hon. Members
have cited the conventions ang the
Practices evolved by the Presiding
Officers of all the Houses of the coun-
try. They have decided on certain
conventions to be followed in this
matter. In fact, if these conventions
are violated, in a federal structure that
we have and if we go on wrangling,
there would be unhealthy cobse-
quences. We must have these clearly
in our mind We have to see that
there is closer relationship between
the State Legislatures and Parliament
and therefore, my humble submission
is that both in accordance with article
105(3) ang in accordance with the con-
ventions ang practices that have de-
veloped in this country rightly so and
keeping in view the federal structure,
i there had been a contempt of our
Lok sabha, then you have to examine
into it, into the wviolations of the
conventions which they have violated,
and after examination, lay the evi-
dence before the House. I am not
asking for the committal to the Com-
mittee on Privileges and so on.

Finally, it is my anxiety to avoid
saying anything which will hurt the
feelings of the Members of the other
House that is, the Meghalaya Assem-
bly or the feelings of the presiding
officer of that House. We want to
function in an atmosphere of perfect
harmony, amity and friendliness. Let
there be absolutely no doubt about it,
and we do not want to encroach upon
the legitimate domain of the other
House too. But since the Constitution
is absolutely clear on this point, I
think the other House will come t>
realise that they have indeed com-
mitted a contempt of our House,

SHRI SEZHIYAN: Under rule 377
I had also given a notice.

MR. SPEAKER: Should we take up
all of them?

SHRI SEZHIYAN: I have gZot a
point of view to present to the House,
because I have been very careful in
giving my plea or notice under rule
377, that I want to raise a grave and

serious matter deserving immediate
attention of this House. The other
motions have been given under rule
22, and a specific request has been
made to refer this matter to the Com-
mittee of Privileges, but subsequently
they have amended it.

In regard to this, I want to make
one thing very clear, namely that it
1s very unfortunate that a motion
should have been made and passed in
the Meghalaya Assembly and I perso-
nally, may not approve of that, but on
that score, I do not want to indulge
in any criticism of the proceedings of
that House or of the other Legis-
lature or the merits of the guestion.
I am also not concerned with the
Mover or the Speaker, because that is
the concern of that legislature. We
are concerned here about the outcome
of the motion passed there and how
far it impinges on the privileges and
rights gf a Member of this House.

Very many instances were quoted
and reference was made to the proce-
dures of the House of Commons and
the House of Lords and also to the re-
commendations of the joint sitting of
the Privilege Committees of both
Houses of this Parliament. The House
of the People and the Council of States
are parts of Parliament, a single en-
tity here. But here we are confronted
with a motion moved by a State Legis-
lature against a Member of Parlia-
ment.

1 would like to invite the attention
of hon. Members to a similar instance
that had happened in this House.
About two years ago, Shri Shivappa
made some remarks which were re-
sented by the Members of the Tamil
Nadu Assembly, and this issue was
raised in the Tamil Nadu Assembly
on a privilege motion, but that was
not allowed to be discussed, by the
Speaker of the Tamil Nadu Assembly
who wrote to you, Sir, and wanted
you to take a decision on that vase
and refer it back to them. They ac-
cepted your decision on the question
whether he had sommitted a breach of
privilege or not.
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Therefore, we should be very clear
in seeing that we do not comment on
whether they have made a right deci-
sion or not, whether the Mover of the
motion in the Meghalaya Assembly
moved a proper motion or not. We
are not concerned with those things.
We are only concerned to the extent
of the motion impinging on the rights
of a Member of this House. We should
concern ourselves only to that extent.

AGRAHAYANA

Therefare, my suggestion will be
that the Speaker may kindly write
to the Speaker of the Meghalaya
Assembly inviting his attention to the
accepted procedure of referring the
matter, wherever a privilege question
is raised against a person who is nct
a Member of that legislature to the
presiding officer of that House of
which he is a Member, in this case,
to the Speaker of this House. In
light of his reply, we can take further
action in this matter.

SHRI VASANT SATHE:
what we are also asking.

That is

SHRI H. N. MUKERJEE: I am very
unhappy that the Meghalaya Assembly
has proceeded in a certain fashion,
particularly because it affects our De-
puty-Speaker whom we all like and
respect, but I have also been wvery
unhappy over the many observations
made in this House which have be-
come public property and might vary
well exacerbate the relations between
our Parliament and the Meghalaya
Assemnbly. I do wish I had an ex-
pectation from responsible Members
of this House that they would deal
with this kind of delicate subject with
greater tact and discretion. I was
astonished, for instance, when my
friend, Shri Shyamnandan Mishra,
who is so adept in constitutional argu-
mentation, was suggesting as if this
House being the Parliament of India
had a supervisory jurisdiction over the
State Legislatures—

SHRI SHYAMNANDAN MISHRA:
No, no. It is very unfair.
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SHRI H. N. MUKERJEE: It is

completely fair; it is their sense
fairness,

SHRI SHYAMNANDAN MISHRA:
Please protect me at least in this mat-
ter. I have never done that.

MR. SPEAKER: He says he has
not done it.

SHRI H. N. MUKERJEE: He might
have a different connotation of the
words "fairness” and “unfairness” in
his vorabulary.

SHRI SHYAMNANDAN MISHRA:
I have not said anything to that effect.

SHRI H. N. MUKERJEE: He said
that their interpretation and applica-
tion of the law of privileges pertain-
ing to their Assembly was wrong and
that, therefore, this House has got to
come into the picture.

SOME HON. MEMBERS: No, no.

of

SHRI H. N. MUKERJEE: In so far
as we are concerned, we are a quasi-
federal setup if mot a completely
federal set-up and certain conventions
are there, and we cannot deny to that
State legislature whatever rights they
have under the Constitution. In re-
gard to the substance of the matter,
I have no manner of doubt in my mind
that it was a petty political vindictive-
ness against Mr. Swell that has led
to the kind of proceedings which have
taken place. (Interruptions). But I
am absolutely sure that in so far as
the invocation of privilege was con-
cerned the legislature was within its
rights.

I know that in 1954 and again in
1958 certain conventions had been
adopted. I have no doubt about it. I
know at the same time that the
Meghalaya Assembly as a responsible
body should have taken note of the
conventions which have been adopted
by the Parliamentary community in
this country. I know, also, at the
same time, that a convention of this
sort is perhaps an arguable proposi-
tion in so far as its enforceability by
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a new reborn State legislature is con-
cerned. [ cannot go into the matter
at this present point of time. What
I can expect is that good sense will
dawn on the Meghalaya Assembly,
and it is a happy accident that in the
Parliamentary recess which is soon to
come there is going to be a meeting
of the Speakers and the Presiding
Officers of the different legislatures
when there would be an opportunity
of discussing this matter informally;
there would be an opportunity of
coming to some kind of understanding.
but, unfortunatcly, some of the dirty
linen has been washed and some oh-
servations have been made and un-
necessary exacerbation of sentiments
has taken place, and that has made
the task of the meeting of the other
presiding officers more difficult.

Therefore, I say that in view of the
1958 convention which all legislaturcs
would consider to be binding, 1t is
for them to decide according to their
light, and in view of this convention,
this particular case should be ‘rawn
a veil over, but that can only be done
by negotiation behind the scenes. In
so far as the Maghalaya Assembiy
and its jurisdiction about the privilege
is concerned, we unfortunately have
no hand in that matter.

In so far as the Deputy-Speaker be-
ing immune,—a man for whem I have
a personal lizing—I would have to say
this. Normally, a Speaker goes inin
retirement in so far as his political
personality is concerned; he puts his
political personality either jn retire-
ment or in temporary hibernation.
But the Deputy-Speaker is under no
such obligation. 1 am very happy
that our Deputy-Speaker, who is a
vibrant personality, who has been
elected Deputy-Speaker from amonz
the Members of the Opposition, has
got his own political ideology and he
is pursuing that ideology in his own
way, right or wrong, in that part of
the country to which he belongs
Even thouzh he is a very highly res-
pected indlvidual, holding a very dig-

nified and important and elevated
office, there cannot be any very special
immunity. Anybody, Member of the
House or not, as citizens we are liable
to be hauled up by another State
legislature, unless we wish to go and
give evidencz before a court or be-
fore a committee of another State
lezislature—that is g mater on whichk
we can as Members of the House re-
fer to you and to th: House ani et
our directions. That is all the immu-
nity we have got; we have got no
other immunity. Therefore, I feel
that something very unfortunate has
happened on account of the peculiar
political set up in Meghalaya. Some-
thing very unfortunate has taken
place, but that misfortune will not be
corrected by the kind of proceedings
which were very irresponsibly sug-
gested, that is referring to the Com-

mittee of Privileges. ... (Interrup-
tions).

SHRI VASANT SATHE: 1 objeci
to this.

SHRI H. N. MUKERJEE: A com-

plaint is brought at the expense of
the timg of the House; it is not a
matter for which permission had o
be given. We are not here to bring
a complaint before you; there must
be some objective, some idea behind
it. If they were only to give a com-
plaint, they can give it to you in
your room...(Interruptions).

MR. SPEAKER: Some
had sent me these motions.

SHRI JYOTIRMOY BOSU: You
should allow me also to say a few
words because the motions have corme
up before the House. You have allow-
ed so many Members and I want o
make an observation that should go
on record.

MR. SPEAKER: If I go beyond
the list of names, it means I am
allowing a debate. When a debate s
allowed, 1 will not listen to one hut
many other Members. I have not
allowed a discussion at this stage.
What is being suggested is that the

Members
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procedure suggested should be follow-

ed. You can speak on many other

things.

Now  this is a very difficult situa-
tion. The motions tabled by hon.
Members are a bit different from one
another and I will have to see whe-
ther anyone is to be allowed and
which one is to be allowed after due
consideration. If we allow any mo-
tion at a later stage, Mr. Bosu wculd
be amply accommodated. Mr. Das-
chowdhury raised some points of pro-
cedure and Shri Shyamnandan Mishra
referred to article 105 (3) along with
194, applicable in the case of States;
that of course leads us only to the
point where we have to allow a Mem-
ber to appear as a witness or give
evidence.

14.00 hrs.

Shri Sathe referred to the decision
of the Conference of Presiding Offi-
cers in 1957. I am a party to that
decision. I participated in all those
conferences—about 11 of them from
1952, onwards—and 1 am a party to
that. It was discussed, and after a
lot of discussion, this procedure was
adopted. There is also a similar pro-
cedure laid down by g joint commit-
tee of this House and the Rajya Sabha
in 1954 and repeated later on also.
These are the procedures definitely
fixed and followed. In the pres:nt
case, the Meghalaya  Assembly or
Meghalaya Speaker should have fol-
lowed them. This is my own opinion.
Rather thap complicating it and get-
ting involved in a rigmarole of cons-
titutional and procedural issues, the
very clear indications given in thest
decisions should have been follow.d.
Prof. Mukherjee said, we should refer
it to the Committee of Presiding Offi-
cers which is meeting immediately
after this session is over. In my
opinion, the Presiding Officers Con-
ferences have laid a very clear pro-
cedure on that. This decision was
endorsed by 13 Legislative Assem-
blies, and Assam is one,of them. In
my opinion, Meghalaya inherits that

2625 LS—10
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part of the resolution. When Pun-
jab was partitioned in 1974 and again
later when Haryana was formed, the
new States always provided that the
old rules of the joint States would
be followed to the extent they did
not change them by a procedure laid
by the Heuse. I presume this is true
in the case of Meghalaya also. But
I will not allow the discussion, because
what we are objecting to is, without
referring to us, they have admitted
this privilege motion. If we admit the
same, we are doing what we are
advising others not to do. The Spva-
ker of Meghalaya has already sent
me a telegram which I received on
Saturday. ...
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SHRI SHYAMNANDAN MISHRA:
That is ex-post facto.

MR SPEAKER: One thing is clear
from the papers. They have already
admitted it. If they had awaited our
reply, the situation could have been
avoided. Whether it was adopted be-
fore or after the telegram makes no
difference, because it is already ad-
mitted there.

Another point that was raised was
that before adopting this procedure,
the whole situation was discussed and
statement prepared and then sent to
the House to which the “offender”
belongs. In our legislatures, we have
this procedure that this is not gone
into. This is not discussed. It is
sent to the House to which the offen-
der belongs.

SHRI SHYAMNANDAN MISHRA:
It a complaint is made about breach
of privilege or contempt having been
committed by a member of the other
House, what would be the duty of
the Chair? The Chair’s duty will be
to examine into the facts and then
lay such evidence as is available be-
fore the other House.

MR. SPEAKER: It is for the
Speaker to satisfy himself, but not
get the issue judged first and then
put it to the other House.
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SHRI SHYAMNANDAN MISHRA:
We must be very sound in these mat-
ters. So far as a member of your
House is concerned, you can decide
about it. But so far as a member of
the other House is concerned, you
have to examine it and lay whatever
evidence js available before the nther
House, i

MR. SPEAKER: I am quoting from
this book of our Secretary-General.

SHRI SHYAMNANDAN MISHRA:
Where does it say something which
goes contrary to what is said in May's
Parliamentary Practice?

MR. SPEAKER: 1 do not want to
enter in:0 an argument over this.

SHRI SHYAMNANDAN MISHRA:
This must be made clear for the fu-
ture.

MR. SPEAKER: In view of the
consensus of opinion—I think Shri
Sathe said the same thing, which was
supported by Shri Stephen, Shri
Sezhiyan and Professor Hiren Muker-
jee—we should leave the matter as it
is. I will take it up with the Speaker
of Meghalaya. If it is not resolved
at that level, then I shall come before
this House for a suggestion as to how
to proceed with it. I hope all of you
agree to this procedure.

SOME HON. MEMBERS: Yes.

SHRI JYOTIRMOY BOSU: Cer-
tain remarks have been made here
which might not create good feelings
between the two Houses. Sir, 1
would expect you to kindly go through
the records before they are finalised.

MR. SPEAKER: 1 will go through
it. If there is anything objectionable,
certainly I will see what can be donn
about it. We must remember there is
freedom of speech in both the Houses.
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14.06 hrs.
PAPERS LAID ON THE TABLE

REVIEW & ANNUAL REPORT OF HINDUS-
TAN SuIPYARD L1D, FOR 1972-73, NortI-
FICATIONS UNDER A.P. MoTor VEHICLES
TAXATION ACT, 1963 AND A STATEMENT

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATHI); I beg to lay on the
Table: —

(1) A copy each of the following
papers (Hindi and English
versions) under sub-seciion
(1) of section 619(A) of the
Companies Act, 1956: —

(i) Review by the Govermunent
on the working of the
Hindustan Shipyard Limi-
ted, Visakhapatnam for the
year 1972-73.

(i1) Annual Report of the Hin-
dustan Shipyard Limited,
Visakhapatnam for the year
1972-73 along with the
Audited Accounts and the
comments of the Comptrol-

ler and Auditor Generzl
thereon.
[Placed in Library. See

No. LT-5945/73).

(2) (i) A copy each of the fol-
lowing Notifications (Hindi
and English versions) under
sub-section (2) of section 9
of the Andhra Pradesh Motor
Vehicles Taxation Act, 1963,
read with clause (c¢) (iii) of
the Proclamation dated the
18th January, 1973, issued by
the President in relation to
the State of Andhra Preo-
desh: —

(a) G.O. Rt. No. 2880 publisiied
in Andhra Pradesh Gazetie
dated the 2nd November,
1972,

(b) G.O. Rt. No. 3194 published
in Andhra Pradesh Gazetie
dated the T7th December,
1672,
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(e¢) G.O. Ms. No. 475 published
in Andhra Pradesh Gazette
dated the 19th July, 1973.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notifications.

[Placed in Library. See No.
LT-5946/73].

NOTIFICATION UNDER MOTOR VEHICLES
AcTt, 1939 ANNUAL AccTTs. & ApmiI-

NISTRATION REPORT OF A. P. RoaDp
TrRANSPORT CORFN. FOR 1871-72 amD
STATEMENTS

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
I beg to lay on the Table;—

(1) (i) A copy of Notification
No. G.O. Ms. 516 published in
Andhra Pradesh Gazette
dated the 27th September,
1973 making certain amend-
ment to the Andhra Pradesh
Motor Vehicles Rules, 19i4,
under sub-section (3) of
section 133 of the Motor
Vehicles Act, 1939, read with
clause (c) (iii) of the Proc-
lamation dated the 18th Janu-
ary, 1973 issued by the Presi-
dent in relation to the State
of Andhra Pradesh.

(ii) A Statement (Hindi and Eng-
lish versions) explaining rea-
song fcr not laying the Hindi
version of the above Notifica-
tion.

[Pluced in Library. See No.
LT-5947/73).

(2) A copy of the Annual Ac-
counts of the Andhra Pradesh
State Road Transport Corpo-
ration, for the year 1971-72
and the Audit Report there-
on, under sub-section (4) of
section 33 of the Road Trans-
port Corporation Act, 1956,
read with clause (c) (iii) of
the Proclamatiqn dated the
18th January, 1973, issued by
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the President in relation to
the State of Andhra Pradesh.

| Placed in Library.
LT-5948/73].

(3) A copy of the Annual Admi-
nistration Report of the An-
dhra Pradesh State Road
Transport Corporation, for the
year 1971-72 under sub-section
(3) of Section 35 of the Road
Transport Corporations Act,
1950 read with clause (c) (iii)
of the Proclamation dated the
18th January, 1973 issued by
President in relation to the

See No.

State of Andhra Pradesh.
[Placed in Library. See Nd.
LT-5949/73].

(4) Two statements (Hindi and
English versions) showing (1)
reasons for delay in laying the
documents mentioned at (2)
and (3) above, and (ii) for not
laying the Hindi versions the-
reof.

[Placed in Library. See Nos.
LT-5948 & 5949/73]

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES AcCT, 1955 AND A STATEMENT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub- src-
tion (6) of section 3 of the Es-
sential Commodities  Act,
1955:—

(i) The Vegetable Oil Product
Producers (Regulation of Re-
fined Oil Manufacture) Ord-
er, 1973, published in Noti-
fication No. G.S.R. 385(E)
in Gazette of India dated the
16th August, 1978,

(ii) The Vegetable Oil Product

Producers (Regulation of
Refined Oil Manufacture)
Amendment Order, 1973,

published in Notification No.
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G.SR. 4B(E) in Gazette of
India dated the 21st Sep-
tember, 1973.

(2) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the above
Notifications
[Placed in Library.
LT-5950/73).

REPORT OF INDIAN INSTITUTE OF
MaNAGEMENT FOR 1969-72 & A STATE-
MENT

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): 1 beg to lay on the
Table: —

(1) A copy of the Report of the
Indian Institute of Manage-
ment, Calcutta, for the period
April 1, 1969 to March 31,
1972,

(2) .\ statement (Hindi and Eng-
lish versions) showing (i) re-
asons for delay in laying the
ubove Report and (ii) for not
laying  simultaneously <he
Hindi version of the Report.
[Placed in Library. See No.
L.T-5951/73]

See No.

14.07 hrs.

STATEMENT RE ESTABLISHMENT
OF DIPLOMATIC RELATIONS WITH
THE TWO KOREAS

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFATRS
(SHRI SURENDRA PAL SINGH):
As the House is aware the end of World
War II taw the emergence of two
independunt governments in the two
parts of Korea. While we have al-
ways shured and supported the as-
pirations of the Korean people for a
unified Korea through peaceful bila-
teral negotiations and without outside
interference, the two Governments
have cowe into their own and have
established themselves over the course
of the past quarter of a century.
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The Government of India accordingly
established consular relations with
both Koreas in 1962 and since then
our relationship with both Korean Go-
vernments has been developing satis-
factorily. Particularly noteworthy has
been the increase in our economic co-
operation as also the exchange of de-
legations and visits of responsible
leaders with the two countries.

Apart from historical and cultural
ties dating over the centuries, India
has played a constructive role in Ko-
rean affairs since the early fifties. In-
dia contributeq actively towards the
cessation of the unfortunate war as
well as towards the solution of the
problems arising out of the war.

For some time past both Koreas
have been seeking our diplomatic re-
cognition and the Government of
India has decided that the time is
now opportune for according diploma-
tic recognition to the two Govern-
ments, particularly since they con-
trol between themselves a popula-
tion of around fifty million people
and have already been diplomatical-
ly recognised by a large number of
countries.

With a view therefore, to promoting
further friendly relations and all-sided
cooperation, the Government of India
has decided to raise the level of our
representation in both Koreas. I am
glad to announce that the two Korean
Governments have concurred in this
decision. The Government of In-
dia has apreed to establish diploma-
tic relations with both Korean Go-
vernments as of today. Appointment
of Ambassadors will take place in due
course according to the convenience
of each country.

SHRI S. M. BANERJEE (Kanpur}:
What about Vietnam?

MR. SPEAKER: So far as this
decision is concerned, we all welcome
it. Questions about other decisions
can be tnkgn up separately; not at
this time.
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14.10 hrs.

DISTURBED AREAS
COURTS) BILL

EXTENTION OF TIME FOR PRESENTATION
or REPORT OF JOINT COMMITTEE

SHRI H. M. PATEL (Dhandhuka):
I beg to move:

“That this House do further ex-
tend upto the first day of the last
week of the next session, the time
for the presentation of the Report
of the Joint Committee on the Bill
to provide for the speedy trial of
certain offences in certain areas
and for matters connected there-
wit.h-"

MR. SPEAKER: The question is:

“That this House do further ex-
tend upto the first day of the last
week of the next session, the time
for the presentation of the Report
of the Joint Committee on the Bill
to provide for the speedy trial of
certain offences in certain areas and
for matters connected therewith.”

(SPECIAL

The motion was adopted

14.11 hrs.
MATTER UNDER RULE 377

BoRrDER DNSPUTE BETWEEN MAHARASH-
TRA AND KARNATAKA STATES

MR. SPEAKER: The next one will
be moved after Lunch. Meanwhile,
I allow Shri Dhamankar and Shri
Nimbalkar. ..

SHRI JYOTIRMOY BOSU
mond Harbour): I wrote to you a
letter, Sir. ‘There was a cyclone; the
ship is missing, the crew is missing.
What happened to that letter, Sir,
which I wrote to your goodself?

MR. SPEAKER: I am not expec-
ted to read those letters which reach
15 minutes before my coming to the
House.

SHRI JYOTIRMOY BO.SU: They
were all given before 10 O‘Clock, as

(Dia-
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directed by you. You have decided

in the Business Advisory Committee

that all notices should come before
10 O'Clock.
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MR. SPEAKER:
one,

I have allowed

SHRI JYOTIRMOY BOSU: We
want to get a statement from the
Minister of Shipping because the
whole ship is missing. (Interruptions)

SHR] DHAMANKAR (Bhiwandi): I
would like to stress upon the Gov-
ernment, and especially the Prime
Minister and the Home Minister, the
urgency to solve the border dispute
between Maharashtra and Karnataka,
as mob-violence tendencies are flar-
ing up in the border towns of both
the States resulting in arson, looting
and damage to private and public
properties. This is evident from the
recent violent incident at Belgaum
and Kolhapur. Many Marathi-speak-
ing people are staying in Karnataka
practising their trade, industry, com-
raerce, agriculture and other profes-
sions and they desire to do it peace-
fully there, Similarly, many more
Kannada-speaking people are in
Bombay, Poona and other cities and
towns of Maharashtra and they too
desire to continue their professions
peacefully and add to the prosperty
of that State. It seems from the Press
reports that retaliating attitude is
growing in the border areas, amongst
the people in the border areas. If
that is allowed to grow uncheck: ..
it will not be in the interest of peace
and prosperity of both the States, and
both the Marathi-speaking people in
Karnataka and the Kannada-speaking
people in Maharashtra will feel in-
secure. Hence, I urge upon th Gevo-
ernment and especially the Prime Mi-
nister to take urgent and speedy
steps to solve the border dispute bet-
ween the two States without any fur-
ther delay. ~
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SHRI NIMBALKAR (Kolhapur):
Yesterday 1 was in Kolhapur where
the riots started, and the situation
there is alarming. It i urgent that
this problem must be taken up ex-
peditiously and solved in the interest
of national integration and in the in-
terest of the fact that it does not
help our country when in this man-
ner heat on both sides is generated.
It is very necessary that we {ake
quick action, and I would request the
Prime Minister to tell us at least the
method she is going to adopt in the
resolution of this problem.

It is not a mice thing when in your
constituency and even in the constitu-
ency nearabout you see people so vin-
dictive and angry with one another
even though they belong to the same
country. We are supposed to be In-
dians first to whichever State we may
beleng. It is no good for this country
that we do not solve our problems
quickly. It is said that patience is a
good nag, but he too will bolt. Peo-
ple's patience has been {ried long
enough and I think they deserve a
better treatment.

PROF. MADHU DANDAVATE
(Rajapur): Why do you not ask the
Government to come forward with
suine statement on this issue?

MR. SPEAKER: You do not worry
about it. When it comes, it will go
to them.

1416 hrs,

STATUTORY RESOLUTION RE.
DISAPPROVAL OF THE CENTRAL
EXCISES AND SALT (AMEND-

MENT) ORDINANCE, 1973 AND
CENTRAL EXCISES AND SALT
(SECOND AMENDMENT) BILL—

contd.

MR. SPEAKER: Now, we take up
further discussion on the resolution
of Shri S. M. Banerjee dmsapproving
the Central Excises and Salt (Amend-
ment) Ordinance, 1973 (Ordinance
No. 3 of 1973) promulgated by the
President and 2nd November, 1973
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and the Central Excises and Salt
(Second Amendment) Bill.

SHRI S. M. BANERJEE (Kanpur):
I have already moved.

MR. SPEAKER: You may continue
after lunch.

Now we adjourn for lunch and re-
assemble at 3.15 p.m,

14.17 hrs.

The Lok Sabha adjourned for Lunch
till Fifteen Minutes past Fifteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at Twenty Minutes past Fifteen
of the Clock.

[Mr, DEPUTY-SPEAKER ip the Chair.]

DEMANDS FOR EXCESS GRANTS
(GENERAL), 1971-72

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): Mr.
Deputy-Speaker, Sir, with your per-
mission, 1 present a statement show-
ing Demands for Excess Grants in
respect of the Budget (General) for
1971-72.

15.20} hrs,

STATUTORY RESOLUTION RE,
DISAFPROVAL OF THE CENTRAL
EXCISES AND SALT (AMEND-
MENT) ORDINANCE, 18973 AND
CENTRAL EXCISES AND SALT
(SECOND AMENDMENT) BILL—
contd,

MR. DEPUTY SPEAKER: We now
resume further discussion on the Sta-
tutory Resolution relating to the Cen-
tral Excises and Salt (Amendment)
Ordinance, 1973 (Ordinance No. 3
of 1973).

Shri Banerjee to
speech.

SHRI S, M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I have al-
ready moved my Motion namely,

continue his

of
Salt

‘That this House disapproves
the Centrgl Excises and
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(Amendment) Ordinance, 1973 (Or-
dinance No. 3 of 1973) promulgated
by the President on the 2nd Nov-
ember, 1873".

We have discussed the various as-
pects stating that this Ordinance was
not necessary when both Houses were
going to meet just after six days. Al-
though a reply has been given and
the hon. Speaker has also expressed
his displeasure over certain  Ordi-
nances at a time when Lok Sabha was
about to sit, I cannot but express a
serious protest and disapprove  at
Government's policy of realiging
certain taxes or excise duties through
an Ordinance. I think the Ordinance
making power has been misused in
this case—misused in favour of the
Government at the cost of the peo-
ple. 1 do not want tp touch upon
this as it had been touched by my
friends here at the introduction of
the Bill. Various points of order had
also been raised. I should start by
quoting what Shri Chalapathi Rau,
a famous editor of the National He-
rald, one of the eminent journalists
of this country wrote when this Or-
dinance was brought. I quote from
his statement. This is what he writes:

“If a crisis cannot be resolved,
why not deepen it? This seems to
be the novel approach of the Gov-
ernment to the difficult economic
situation, confronting the country.
There is hardly any other explana-
tion for the latest steep increases
in the prices of petrol, kerosene,
cooking gas and certain other pet-
roleum goods. The increases are
far in excess in what has been ne-
cessitated by the increase in  the
price of crude announced by the
West Asian  countries. A specious
argument of the Government is
that by raising the prices of pet-
rol, they can discourage the con-
sumption of these items. But they
forget that the increases in  the
prices of petroleum wvroducts will
further raise the prices of other com-
modities. Traders want only an
excuse to increase prices and the
Government have nsw pravided
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them with a wvalid reason to do
so....”

These are the observations made
by Shri Chalapathi Rau who is above
politics, ~Now, I will tell you how
many times the prices have been Iin-
creased. This is the fifteenth price
rise of petrol in the last ten years. Of
the pre-November price of Rs. 1.66
per litre of petrol, Central Excise
was Rs. 1.20 ie, 72 per cent. Of
the present price of Rs. 2.73, Rs. 2.20
will be the excise duty ie., 88 per
cent. In addition to above, the
State Governments levy sales tax
and in the case of kerosene oil about
36 paise of the pre-November price
constitute the Central Excise and
other duties. ‘Total revenue from
the Central Excise on motor spirit
was Rs. 4046 crores in  1960-61,
which rose to Rs. 240 crores in' 1972-
73 Budget. An additional duty of 80
paise per litre of motor spirit wasa
levied this year to bring an addition-
al revenue of Rs. 19.20 crores g year.
I am quoting these figures to explain
how Government, relentlessly and in
an unchecked and unabated manner,
have increased the price of these
products under the plea that this
affects only the affluent society and
not the common man. Sir, I am yet to
know of any affluent society which
uscs kerosene oil. I can understand
petrol being used by them. In case
the consumption remains at the same
level an increase of excise duty of
this order should bring an additional
sum of Rs. 240 crores.

The revenue from the excise duty
on kerosene rose from Rs. 8.29 crores
in 1960-61 to Rs. 142 crores in 1972-
73. The excise duty on kerosene by
ng stretch of imagination could be
considered a measure to curb con-
sumption of the upper classes. At the
present level of consumption  this
increase in excise duty on petrol and
kerosene together is expected to yield
an addtional revenue of Rs. 330 crores
annually, although last year by the
increase in the excise duty on petrol
and kerosene put together the yield
was only Rs. 382 crores.
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The hon. Minister of Finance and
also the hon, Minister of Petroleum
and Chemicals have said that they
want to have a check on consumption.
But T would like to point out that
they did not resort to rationing. They
could have resorted to rationing of
petrol and fixed, say, 5 litres. In other
countries like Germany for instance,
they have two days in a week, Satur-
day and Sunday, when they have
prohibited the plying of any vehicle
including public vehicles if they are
only used for individual purposes. Of
course, doctors have been exempted.
Since they have forty hours® work per
week, the workers also do not go for
two days in the week, namely Sa-
turdays and Sundays. Here also, con-
sumption could have been checked
in that manner. But they never want-
ed t{o have any check on consumption.
They only thought it fit to take ad-
vantage of this price rise of import-
ed crude and increase the prices here
steeply. Whereas the rise was only
1.7 p, they have increased the prices
by levying an excise duty of Re. 1 to
Rs. 1.7. In the same way, although
the prite was reduced by 10 p. later
on, the price of kerosene also was
increased beyond expectation.

I submit that their statement that
they wunted to check consumption is
not a correct statement. Rather, it
iz a misleading statement. For ins-
tance, what they have said in  the
Statement of Objects and Reasons?
They have said there:

“Besides, keeping in view the
high level of budgetary deficit this
year due to unanticipated and ur-
gent demands of inescapable na-
ture, a series of measures had to be
taken to reduce the level of deficit.
It was therefore, decided as an im-
mediate measure to steeply in-
crease the prices of two of the prin-
cipal petroleumn products, namely
motor spirit and kerosene, the ma-
jor part of this increase being ef-
fected by substantially increasing
the Central excise duty leviab'>

thereon.”
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They have created g deficit. and I
submit that they are solely responsi-
ble for the deficit inancing. It has been
said that this deficit financing will
ultimately result in higher prices, but
we have also been told at the same
time that in a developing economy
or in an underdeveloped economy,
deficit financing is a ‘must’. 1 do
not want to quote the extent to which
it has been increased. Perhaps, it
is Rs. 800 crores now. So, was it
an honest or truthful statement when
they said that they wanted to check
consumption? Or was it that they
wanted to fleece the common  man
and raise revenue by resorting to
this sort of practice by using the
Presidential pewer under the Consti-
tution to promulgate ordinances for
their own advantage and for the dis-
advantage of the common people?
Sir, I hold them responsible for this
very shady deal by bringing forward
an ordinance just when the Lok
Sabha was about to meet six days
later. This was known to them. This
was well-planned. This was not only
due to the increase in the price of
crude. They took advantage of that
and increased the price.

In our country, the forelgn oil com-
panies account for 50-55 per cent ot
the refineries. In the last 14 years the
three foreign oil companies have re-
patriated to their respective countries
Rs. 10.48 croreg worth of foreign ex-
change out of which the amount un-
der marketing account alone is Rs. 742
crores and on the refinery side Rs. 340
crores. The total assets, fixed invento-
rles and other current assets, of these
concerns aggregate to Rs. 62.80 crores.
Such a plunder is golng on In our
country.

When we ask Government to take
over these forelgn oil companies, they
say ‘no, it is not to be done’. There
were three items on the agenda as
to what should be done. Should they
be nationalised? The reply was 'mo’
Then the question was whether some
shares should be taken over. To that
also, the anstver was ‘no’. Ultimately
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it has been decided not to touch the
foreign oil companies.

I would like to know from the hon.
Minister hcw even after all that has
happened these foreign companies con-
tinue to bully us and have tried to
shoot at us with a double-barrelled
gun, by way of increase in price and
continuation of scarcity. In the light
of this, should not these oil compa-
nies be nationalised? Why is Govern-
ment so shaky about it? 1 do not
know. The reasons are better known
to them.

S0 1 personally feel that the time
hdas come when these o0il companies
should be nationalised. As for the
prices, I do not know what will hap-
pen now. Even today you musi{ have
read in the papers the headline ‘India

faces an o0il crisis in the New
Year'. The Arab countries have
decided to cut the oil output fur-

ther. There is going to be auction
of oil. I do not know what will the
price be like in the auction. The
power blocs will pay a vital role in
this. It may so happen that the
US Government with the help of its
dollar may be the highest bidder and
the major portion c¢f the oil may go
into their hands. Again we  will
have to beg or borrow I do not use
the word ‘steel’—oil, from the same
source. What is going to happen?

In this discussion, I had expected
that apart from the Finance Minister,
the Minister of Petroleum and Chemi-
cals had been present here. He has
to tell us what is going to be the
future of the country in respect of
oil supply. This clearly reveals that
although it has been decided that pri-
ces will no anore be increased, based
on present news there is every chance
of the rise going up.

While replying to the adjournment
motion the hon. Finance Minister has
said that this is not going to affect the
common manp, that the increase in
petroleum prices has affected only the
affluent. I would like to ask why the
buses did not ply in Calcutta. Are
these people who trawel by buses be-

Disapp. of AGRAHAYANA 18, 1895 (SAKA) Central Excs. ond

Salt (Amdt.) Ord. cnd Bill

longing to the affluent section of the
population? How was it that there
was a strike by taxi-men throughout
the country? What is their condition
today? If prices increase more, [ am
sure nobcdy will be able to hire a
taxi. That is why it is high time
that some decision should be taken to
reduce the prices, This has ultimate-
ly affected these middle class emplo-
yees who have bought scooters after
getting a loan. With the greatest diffi-
culty, they got scooters. They are still
repaying the loan in instalments, You
will have seen government employees
travelling with wife and children on
a sccoter. He has been hard hit. It
you say that this price hike has affect-
ed the affluent society, I think that
will be a sad commentary on the un-
derstanding of the ruling party.

So, I have a feeling that the hon.
Minister will have to take a decision
here and now so that we know whe-
ther rationing is necessary and whe-
ther this thing could not be done
through rationing and why this was
not resorted to.

Take kerosene oil, Although the
price has been reduced by ten paise,
who uses kerosene 0il? Whether it
is kerosene oil or gas—these two
t]'_lings are used by the middle class
or the low middle class and barring
the gas—also by the working  class
families. What is happening in the
villages today? For instance in
Uttar Pradesh, the price of kerosene
has recently been reduced, but what is
the price? when we go to a shop to
get a bottle of kerosene, what do we
hear and what do we see? In the Gole
Market.—I generally go myself at
least a hundred times—there is a sign-
board in a shop saying,

fagi 71§ 78 § w7 @ w1 ¥
7w |

Not only it is not available, but it
says “do not ask”. This is the condi-
tion. And now people are waiting
ang even after such waiting for seven
cr eight days it is impossible for them
to use it as a fuel for cooking. So, the
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whole difficulty is that by this in-
crease the backbone of the people
belonging to the middle class and lo-
wer middle ¢lass has been ‘broken.
As was very correcily said by Shri
Chelapathi Rao, it doas not affect the
big business-houses only, Two-thirds
of the motor-cars going on the roads
belong either to the public undertak—
ings or the private sector. Do vou think
that they are going to pay from their
own pocket? Ultimately, this is going
to be passeq on to the consumer and
who is going to lose? Whp is going
to suffer more? Again, it is the com-

mon man for whom all of us shed
tears day-in-and day-out. Thal is
why, there is no argument on  their

part. They could have clearly said
that they are going to increase the
price as a result of deficit financing
and that they have tp mobilise their
resources. They could have made
an honest statement that they increas-
ed the price because of these reasons
than saying that it was so because the
international prices haq gone up a-d
sp on and so forth.

So, I request the hon. Minister to
answer some of my questions. Why
it was necessary to levy an addi-
tional excise duty of Re. 1. Now,
the price of petrol is Rs 2.81 per litre.
Why was it necessary to increase it
and levy an excise duty op %erosene
0il? Why we could not wait for Par-
liament to meet? Was it so necessary?
What is going to be the future policy
of the Government? We are told that
we are having good relations  with
the Arab world; we have supported
their cause in their period of difficulty.
Are they going to treat us in the same
way ag they treated the other count-
ries? Or, shall we get something out
of our friendship and loval to the
Arab countries? These are the ques-
tions which the hon. Minister should
answer.

MR. DEPUTY-SPEAKER: Many of
them have been answered.

SHRI S. M. BANERJEE: They have

heen but not to our satisfaction. So,
there should be no price-hike.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
The same argument.

SHRI S. M. BANERJEE: The same
argumenti, but what can we do, if
we cannot argue? So, the point is, I
oppose this ordinance lock, stock and
barrel. The President was wrongly
advised. 1 personally feel that the
Governinent or the hon. Minister had
advised him  wrongly. This is a
backdoor method of realising an ex-
cise duty by the Government to make
up their deficit. I think this is a very
shady deal. and I oppose the measure,
and I request my hon. friends on the
other :ide to rise above party level—

AN BEON. MEMBER: Defy the

Whip,

SHRI S. M. BANERJEE: Whip or
no Whip there is po question of sup-
porting this. Let us consider the
condition of the middle-class emplo-
yees today: it excites horror and pity.

I am sure they will also realise the
gravity of the situation and force
the Finance Minister to accept some
af the amendments. In fact he should
not wait for our amendments; Jet him
come out himself and say that he is
reducing so that taxfis, taxi-drivers
can ply. People like us wuse only
taxis; we cannot purchase a car as
yet and I do not think I will be able
tu purchase one,

MR. DEPUTY-SPEAKER: It is the
most inadvisable thing to do now.

SHRI S. M. BANERJEE: I am wait-
ing for Maruti. They say it is too
small; maybe it is too small for me
also. I am requesting the hon. Mi-
nister to analyse the whole situation.
It is really affecting the mddle-class
and ordinary employees. You must
give them some concession. That is
why I oppose this Ordinance lock,
stock and barrel,.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I beg to move®:

“That the Bill further to amend
the Centra]l Excises and Salt Act,
1944, be taken intp consideration.”

The hLon. Members are aware of
the recent developments leading to
the world-wide shortage of crude oil
and steep increases in crude prices.
Consequent on the steep increases in
crude rrices, the outgo of foreigp ex-
change hes also increased from Rs.
200 crores last year to an estimated
Rs. 500 crores this year. The problem
assumed a greater magnitude and ur-
gency as a result of the increases in
crude prices Yy over 1§ per barrel ef-
fective from 16th October, 1973—the
steepest single increase so far in
crude uil prices. There is also a
world-wide shortage of refined pro-
ducts, particularly of naphtha and
kerosene oil. and the deficit in these
products could not be made good
even by imports to the full extent.

Varioug alternatives both on short-
term and long-term WBasis were consi-
dered by the Government for tiding
over the present oil crisis, In the
case of motor spirit since there were
adwinistrative and other difficulties
expressed by a number of State Gov-
¢rnments for bringing about a reduc-
tion in its consumption through ra-
tioning it was decided as an imme-
diate mearure to achieve the desired
objective of curbing its consumption
hy steeply increasing its price the
.major part of this ncrease being ef-
fected by raising the excise duties.
Less consumption of petrol would re-
lease large quantities of naphtha,
which is vitally needed for fertiliser

production.

In the case of kerosene oil, it is
well known that on account of the
price disparity, it was being widely
used as an adulterant with high speed
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diesel ¢il. This diverson of kero-
sene could be arrested only by bring-
ing its price on par with that of high
s-eed diesel oil. Ths was also neces-
sary for ensuring free for availability
of lkerosene particularly in  small
towns and rural areas. Tg achieve
this objective it became necessary to
increzre the price of kerosene, so as
to bring about parity in prices of ke-
rosene and high speed diesel oil.

It was, therefore, decided to pro-
vide, inter alia, for increasing the
basic excise duty on motor spirt by
Rs. 1000 per kilolitre or by Re, 1 per
litre and that on kerosene by Rs. 200
per kilolitre or by 20 paise per litre.

In the light of the above decision,
the Central Excises and Salt (Amend-
ment)  Ordinance, 1973 (3 of 1973)
was [.romulgated by the President-on
2nd November, 1973 to give effect to
the above decision by amending the
First Schedule of the Central Excises
and Salt Act, 1944, The increased
rates became effective from 3rd Nov-
ember, 1973.

Subsequent tg the issue of the Or-
dinance. the matter was reviewed in
the light of public reaction and it was
decided to lower the basic excise duty
on kerosene. by Rs. 100 per kilolitre
or by 10 paise per litre. Thus the
net increase in duty on kerosene ef-
fective from 9th November, 1973 is
only to the extent of 10 paise per
litre. Simultaneously. duty on high
specd diesel oil was alsp reduced by
Rs. 100 per kilolitre or by 10 paise
per litre, so as to maintain parity in
vrices of these two petroluem pro-
duets. This would also give relief to
the public transport system and to
farmers who use high speed diesel oil
for tractors and agricultural purposes.

Sir, it became necessary to increase
the excise levies on petrol and kero-
senc through an Ordinance for the
following reasons.

*Moved with tho

srecommendation of the President.
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The developments in West Asia
leading to the cuts in production and
supply of petroluem and its products
by Arab countries and the steep in-
creases in the prices of crude had
taken place during the time when the
Parliament was not in session. The
situation, therefore, required an im-
mediate and drastic remedy for com-
serving the available petroluem pro-
ducts for more essential uses. This
was sought to be achieved by steep
increase in some of the petroleum
products the major part being effect-
ed through increases in the rates of
excise duty beyond that permitted
under the provisions of the Central
Excises and Salt Act, 1944 as it then
existed. There was thus no other
alternative but to increase the rates
by promulgation of an Ordinance.

I would also like to refer to an-
other ampect of the question, namely
as to why the increases in the price
should be in the form of an excise
levy. This year the Central Govern-
ment has had to meet unanticipated
and urgent demands of inescapable
nature by way of assistance to States
affected by acute drought conditions
and floods, payments for food imports
yet to be reimbursed by the Food
Corporation as also the shortfal] in
railway earnings. To keep the deficit
within reasonable limits, 3 series of
measures had to be taken 3p as to
reduce the leve]l of deficit. The in-
crease in the prices of petroluem pro-
ducts, with a view to achieve the ob-
jective of conserving them for more
essential uses, could not have been
achieved by a mere increase in pri-
ces corresponding to the increase in
crude prices. This could be achieved
only by steep increase in the price
of petrol. Such an increase could
only be through a fiscal measure
which would also simultaneously re-
duced the level of budgetary deficit
by bringing in additional revenue to
the Government. Thus, this measure
apart from serving the main objec-
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tive of curbing the comsumption of
petrol would also serve the purpoge
of reducing the level of deficit.

In this context, I may mention that
the :ncreased excise duty on  motor
spirit is expected to yield a revenue
of about Rs. 121 crores in one full
year and about Rs. 50 crores in' the
remaining part of the current year
on the sssumption that there wAll be
a fall in the consumption of petrol
by 25 per cent as a result of the steep
increase in prices now made. The ad-
ditional revenue on account of the
increase in the rate of duty on kero-
sene by 10 pase per litre is expected
to ke wiped off by a reduction in the
rate of duty on high speed diesel oil.
Sir, T move,

MR. DEPUTY-SPEAKER: Motions
moved:

“That this House disapproves of
the  Central Excises and Salt
(Amendment) Ordnance, 1973 (Or-
dinance No. 3 of 1973) promulgated
by the President on the 2nd Nov-
ember 1973.".

“That the Bill further to amend
the Central Excises and Salt Act,
1844 be taken into consideration.”

The Statutory Resolution and the
Bi!! are now before the House.

There are some substitute motions
to this motion for consideration, by
Shri Madhu Limaye. But I do not
see him here. I do not think they
can be moved.
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16.00 hrs.
MR. DEPUTY-SPEAKER: Mr.

Nawal Kishore Sharma...Not here.
Mr. Shiv Nath Singh...Not here. Mr.
Somnath Chatterjee.

SHRI SOMNATH CHATTERJEE
(Burdwan): It is very significant that
you do not find any hon. Member on
that side to take part in this Bill.
Obviously, they have nothing to say
in justification of that.

There are two important aspects of
this Bill. One is that this Bill seeks
to replace an Ordinance for the pur-
pose of imposition of a taxation which
was promulgated about a week before
this House was going to sit. The sec-
ond important aspect is that, by tak-
ing advantage of a marginal rise in
the price of crude, there has been an
imposition of Central excise duty re-
sulting in the price rise of wvarious
commodities and of transportation in
this country. This was sought to be
achieved by means of an Ordinance.

We consider that promulgation of
an Ordinance for the purpose of im-
position of taxation is the worst form
of executive arrogance and high-
handedness and is a clear affront on
the supreme legislative body of this
country.

Off and on, specially during the time
there was a debate on the question
of supersession of the judges of the
Supreme Court, we found the ruling
party referring to the British Consti-
tution and conventions in England
that have been followed, But, Sir,
we do not follow the salutary princi-
ples of British Parliamentary demo-
cracy. In 1689 the British Parliament
passed the Bill of Rights which clear-
1y laid down that the Crown had no
prerogative of imposition of taxatiom
without recourse to Parliament, If 1
may quote the relevant provisions of
the Bill of Rights in England, it says:

“..lhat the levying of money for
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of prerogative without grant of Par-
liament for a longer time or any
other manner than the same is il-
legal”

I know, Sir, the hon. Law Minister,
on the last occasion, referred to the
absolute provisions of article 128 of
the Constitution of India saying that
that article gave unlimited power ex-
cept to the limitation of legislative
competence to pass any legislation in-
cluding a legislation for the purpose
of imposition of duty. If you will
kindly see article 123 of the Constitu-
tion of India, it says:

“An Ordinance promulgated under
this article shall have the same
force and effect as an Act of Par-
liament. ."

But, Sir, it also provides how an Ordi-
nance can expire. It says that, if it
is not laid before the Houses of Par-
liament within six weeks from the
reassembly of Parliament or if it is
disapproved by both Houses by a
Resolution, then it will expire. Or,
it can be withdrawn at any time by
the President.

We all know that the Constitution
of India has given a special position
to this House so far as financial provi-
sions are concerned, so far as Money
Bills are concerned; this House is the
sole authority to take decisions as to
the financial matters and as to Money
Bills, We send it to the other House
for their recommendations—not for
passing it, not for approving or dis-
approving, but for their recommenda-
tions only—, and if this House does
not approve of those recommendations
even if they are contrary to the provi-
sions of the Bill as we pass here, will
not have any effect. So, the overrid-
ing position of this House in respect
of Money Bills or financial matters
cannot be questioned.

While objecting to promulgation of
Ordinance for the purpose of imposi-

or to the use of Crown by pretencetion of taxation, I would like to point
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thig out. Supposing an Ordinance is
withdrawn after five weeks and that
Ordinance had imposed taxation—the
President has the power to withdraw
Ordinances—then, the imposition of tax
will be there under an Ordinance
which will never come before either
House of Parliament for the purpose
of approval. I know, it has not hap-
pened in the past. But the way this
Government is abusing the Constitu-
tional provisions of this country, we
shall not be surprised if such a re-
course is taken to the Constitutional
provisions to bypass this House, 1o
bypass Parliament. We consider it an
atrocious and pernicious method that
a week before the convening of this
House Government should take re-
course to promulgate an Ordinance
the primary purpose of which is not
curbing consumption but imposition of
taxes on the people of this country,

It is clear that the intention was to
bypass the Parliament. At least I am
not entering here in greater detail as
to the niceties of the interpretation of
the Constitution, but, at least, the spi-
rit of the Constitution has been vio-
lated and has been made a mockery
of. I know the hon Minister refer-
red on the last occasion that there had
been circumstances in the past whea
ordinances have been issued for tle
purpose of financial matters. There
have been instances in the past of
validating Acts being passed. With
regard to the sales tax law, when
there was a complete disarray, if I
may use that expression, consequent
upon the Bengal Immunity case judg-
ment of the Supreme Court, the Gov-
ernment enacted the Sales Tax Law
Validating Act because, otherwise, all
the sales tax realised would have had
to be returned. One can understand
that that was in a real emergency and
to meet an emergent situation, the
Government acted and in respect of a
financial matter or a tax matter, had
takon recourse {o Art 123. But ihat
was a validating Act to prevent an
emergent situation developing in the
country, but this was not so. This is
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a case when recourse had been taken
to impose taxes which will impinge
very much, as it is, on the common
people of the country and you do not
come to the Parliament, you do not
take the views of the representatives
of the people and we find significant-
ly that it appears that there is not
even one Member on the other side to
support this legislation. Recourse had
been taken at the dead of night, in
the shadow of the evening, by the
Government to take the plunge. I
submit to face the Parliament with a
fait accompli is the worst form of
executive legislation. I submit it is
nothing but a brigandage and it is a
loot on the people, without taking the
views of the people’s representatives.

Two reasons have been given in the
Statement of Objects and Reasons why
this Bill has been brought forward or
why this ordinance was necessary.
First is this: for the purpose of curb-
ing consumrption. Now this is wery
important to note that the rise in
crude price has been at a rate of ones
dollar per barrel with effect from 16th
October, 1973. This is very important.
They say. ‘Curbing consumption is
also necessary to make more naptha
available for the manufacture of
urea’. Now, if prices rose at the rate
of 7 paise per litre with effect from
16th October, 1973 why did the Gov-
ernment wait till 3rd November, 19737
If the emergency had arisen. the
emergency must have arisen on the
16th October or the 17th October or
the 18th October. Now you wait for
17 or 18 days before you take a deci-
sion to increase the prices and then
you strike with an ordinance just a
week before the House was going to
sit.

16.08 hrs.

[Surr S. A. Kaper in the Chairl

The other specious pleas being
given are that it is to make more
naptha available for the manufacture
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of urea. So far as the shift in this
manufacture, so far as it has been
possible for us to ascertain, it is that
only 10 per cent of the crude js used
for the manufacture of petrol. If that
is so, by reducing consumption only
with regard to 10 per cent of the
crude, how much more naptha can
you divert from the petrol manufac-
ture to the manufacture of urea? I
would like to know from this Gov-
ernment, if it is honest in its inten-
tions, to make it clear before the
public of this country, as you are
seeking to justify its impeosition, high
imposition of tax, to tell the people
of this country as to what will be
the shift from the manufacture of
petrol for the manufacture of urea so
far as naptha is concerned as a res-
ult of this. No estimate is given.
The Finance Ministers statement even
now does not give any indication as
to what this would bte. Nothing has
been stated. Therefore, we fecel this
naptha theory has been brought about
“only to give a facade that in the name
of agricultural production in this
country. in the name of greater maun-
facture of fertilizers we must shift the
crude petrol from one item, that is
petrol to another item, that is urea. It
has not been gaid anywhere how this
Government expects that there will be
any curtailment in the consumption of
petrol. No estimate has been given.
No breakup has been given as to the
total consumption in public sector,
private sector companies, etc. and the
affluent section of the people. Nohing
bhas beepn given. What is their con-
sumption and to what percentage do
you expect it to decrease now? Big
private sector concerns who can
afford to pay will not reduce their
consumption however high the price of
petrol may be. But have you con-
gidered what effect it will be on the
common people of this country?

Due to recent bus fare rise in Cal-
cutta whal has happened is, the en-
tire p=oplW: of Calcutta have been
affected and they are boycotting the
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pPayment of increased fare. Pecple are
groaning under the price rise.

SHRI C. M. STEPHEN

(Muvattu-
puzha): It is not tu

because of this,

SHRT SOMNATH CHATTERJEE: 1¢
you have doubt please go there, This
is the position of the country taday.
And then what about the {axi drivers?
We_ have frameq a scheme for giving
assistance from nationalised banks to
ordinary people, unempleyed gracuates
and so on so that they can drive taxis,
They took money from nationalised
banks. They are paying back such
money in instalments. What will hap-
pen to them? Have you thought
about them? How will they pay their
instalments back {o the banke ron-
cerned? You have not thought ahout
them. Scooter-owners are not persons
of the affluent section of the country.
You have not thought shout them.
You have not thought about 1h. te mpo-
drivers. They drive the tempos for
earning a living. He has ru.rchased
the tempo and he has to give moey
back in instalments to the bank-. You
have not though! zheut th-m. There
has been all round increase of prices
which is bound to resull in increase
of prices of the essential ~ormr.litics
and the food articles. What you have
done is, you have already achieved
this through an ordinance and wou
have increased the price, and now you
are coming with this Bill. The Fin-
ance Minister said that there will be
increased amount of the foreign cx-
change liabilities to the extent of Rs.
300 crores per year. Mr. Banerjee
gave us certain figures which show
that more than Rs. 1000 crores in
foreign exchange are remitted by the
foreign oil companies alone. What
about foreign banks? The other day
this matter came up before the Houge.
Crores of rupees are being remilled
by the foreign banks from this count-
ry every year in foreign exchange.

The foreign companies are making
crores of rupees from this country and
are remitting invaluable fcreign ex-
change from this country. He will
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not touch them but he will allow them
to prosper and allow them to fleece the
people of this country by way of in-
creasing their installed cap:city and
faking the money out of this country.
This revenue of the ord<r of Rs. 300
crores cr so could have been realised
by the Government from out of the
foreign companies-monopoly houses-in
this country. Wky are you fleecing
the common people of this country?
for curbing the consumption of petrol,
vou have resorted to this. If this was
the real or sole reason, then wyou could
not have reduced the price oi kero-
sene at least. We are now happy at
least some concession has been
given. After raisiz 20 paise on kero-
sene you nave given this great con-
cession of 10 paise to the people on
a litre of kerosene.

We submit that this taxation pro-
posal is another example of antipeo-
ple policy of this Government which
they have been following all along and
which has resulted in the greatest
iLurcen cn the people of this country.

One last point and I have done. The
most important guestion which arises
now is this. If curbing the consump-
tion is an important factor, then why
did you nct introduce rationing? This
is the most wellknown me'hod. If
the intentions were honest for just
curbing the consumption then the easi-
est method would have been the in-
‘roduction of rationing and you sh-uld
give it to the ordinary people-scooter
owners, taxi-drivers etc. You should
have made available at least a mini-
mum quantity of petrol to these peo-
ple, For the extra gquantity available
you should have increased the price
if you like. If affluent sections or rich
persons or if the Government officials
want, you can give the petrol at
a higher price. At least you
ghould have given to the ordinary pec-
ple a minimum quantity of petrol, that
is, to the people like bus owners, taxl
drivers or scooler drivers. That has
not been done. In Calcutta because
of thig school/buses do mot run. For
running the game ordinary people
have to pay a higher prjce‘ Bus fares
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have become doubled in  Calcutta.
These aspects are not being thought
out. This rationing has not been in-
trcduced for an obious reason namely
the elections in U.P. and other areas
are going to be held very shortly.

I oppose this Bill but I support this
Resolution of my hon,-friend, Shri
Banerjee.

SHRI K. D. MALAVIYA (Demaria-
ganj): Mr. Chairman, Sir, it was not
my intention to intervene at this stage.
But, since my hon. friend, Shri
Chatterjee sa.d something here and
since I was present in the House, I
thought T shculd give my viewpoint as
io why I consider this a proper mea-
suie with regard to curbing the cons-
winption of petroleum products,

The Hcus2 is theroughly entitled to
carsider or criticise the validity of the
Ordinance in the manner it has been
done. My purpose in intervention is
t: reply to the techniczl poini that
was raised by my hon. frieand. This
measure is bound to curb the consump-
tigg of petrol. Why I say so ig for
this reason. As far as I remember, in
1974, the target of production of pet-
rol is abcut 2.16 million tonnes. The
hon. Member might be aware that
naphtha is the first product in the re-
fining column. Out of naphtha a cer-
tain portion is distilled as petiol also
producing only a very small pcrlicn
of aviation spirit. Though  aviation
spirit is used in helicopters or piston-
engines, the rest of il is paphtha if
not converted into petrol. The whaie
idea is to reduce the consumption of
petrol by 25 per cent and divert that
napntha for fertiliser produciion. If
the price was not raised, the other
methcd surely was rationing. But
whether raticning could have done it
so effectively or not is the point.

This taxation proposal would gve
us about 25 per cent of naphtha reser-
ved for urea production or the proiuc-
tion of vther fertilisers: this comes to
ahout 5 lakhs or half a million tonues
of naphtha which would now be avail-
able as a result of the steps that are
being contemplateq through the ordi-
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nance which is sought to be replaced
now by this Bill,

So, the point that has to be un-
derstood by all of us is that the first
priority is naphtha. By increasing the
price of petrol, its consumption will
pe reduced and diversion of naphtha
to petrol wil be curtailed to the extent
of 25 per cent according to the present
schemes of Government and thereby
about 5 lakhs tonnes would be avail-
able for fertiliser prcduction, whether
it be of urea or other inorganic fer-
tilisers.

This was the only point that I
wanted to make. Persopally, I feel
that there was a sense of urgency in
the whole matter. If the ordinance
had not been promulgated five or six
days before the session, the crisis could
perhaps not have been met because of
its mcunting rapidly all over the
world.

It was not only an increase in the
price of petrol which was really
troubling the Government, but the
whole object was to see that the con-
sumption in petrol should be curtailed,
and that could have been done in the
circumstances only by a swift act, that
swift act being promulgation of the
ordinance at a time when all over the
world, all countries were shaking un-
der the pressure of scarcity of petro-
leum products. The House might
remember that at that time there was
also another increase registered in
the prices of crude oil, and the crisis
was further mounting. At that time, if
we had waited for the House to be
convened and if the House would have
taken two or three or four weeks to
pass the Bill that would have resulted
in a mounting of the crisis at a rate
which perhaps would not have argued
well for us.

I, therefore, feel that there was
justification for the issue of the or-
dinanee at that time. Y feel that this
will result In curbing of consumption
of petrol and making available 5 lakhs
tonnes of naphtha for fertiliser pro-
duction, if proper steps are taken
to maintain this control
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SHRI SEZHIYAN (Kumbakonam): I
rise to support the resolution moved by
Mr. 8. M. Banerjee and oppose the
Bill introduceq here which seeks to
Teplace ‘the ordinance. The promul-
gation of the ordinance, the primary
object of which was taxation by the
back-door methed, is not only against
the propriety of parliamentary democ-
racy but also against the spirit of the
Constitution itself. I do not want io
dwell much on this point, but I would
only say that it was recourse to back-
door method or executive legislation
to levy a tax.

The hon. Member who precedeq me
said that it was for the House to de-
cide. We all know the arthmetic of
numbers in the House. Anything that
is brought forward here by the Finance
Minister or a Member of the Treasury
Benches is bound to be supported by
the overwhelming majority here. But
that is not the yardstick to find out
whether the promulgation of ordinance
was the correct parliamentary proce-
dure as enunciated in the Constitution.

The reasons given for this abnormal
and obnexious increase in the price
of petroleum products have not been
spelt out very clearly or convincingly.
They have given three cr four reasons.
The first is increase in the crude price,
the second cut in supplies of crude
to India, third the need to increase
kerosene price to equalise with the
price of diesel to stop adulteration and
fourth the need to have a steep in-
crease in the price of petrol in order
to release some crude for the produc-
tion of naphtha to which Shri K. D.
Malaviya referred.

I do not know how far the Covern-
ment were themselves convinced about
these reamsons. They decided about
a price hike in the case of petrol and
kerosene and later are seaking argu-
ments to build up a case. It has al-
ready been argued that the increase
became inevitable in the wake of in-
crease in price of crude supplied
from abroad. Everybody  concedes
that. But to vhat extent? The price
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level is severz! times more than ihe
actual increase in the price of crude.
This has been conceded even by Gov-
ernment. So ihat alune cannot be the
reason, it is not the major reason for
the hike that has been made. As for
cut in crude supplies, I do not know
whether the Government is going to
advance this reason even at lhis slage.
While defending the increase in the
other House, the hon. Minister of Pet-
roleum and Chemicals disabused the
minds of members who were agitated
about the possibility of a cut in crude
supply to the country from the Arab
countries. He assured the House that
“because of our friendship with the
Arab countries, our supplies remain
unabated whereas except UK  and
France, Europe is suffering from a
cut. America itself is suffering a cut
of 18 per cent, Japan is suffering a
cut....

Thus his assurance was that there
was going to be no cut in crude sup-
ply to this country. But in the Bill pre-
sented {o this House on 27th Novem-
ber by the Minister of State for Fin-
ance, the very opening sentence of
the statement of objects and reasons
saye:

“Conzequent on successive  in-
cresses in crude ofl prices and the
recent cuts in crude oi] supplies...."”

I want the hon. Minister to confirm
the rca! reason in view of these con-
tradictory statements. Also I want
him to quantify the recent cut in
crude oil. I do not think both the
statements can be correct.

As frr the reason that the increase
in kerosene price is to make it equal
w diesel prices to stop adulteration.
As rightly pointed out by Shri Som-
:iath Chatterjee, if this i8 a valid rea-
son, he should not have made a Te-
treat in the increase in price. To
that extent, he himself is not convin-
ced of his own argument. I do not
want to use the milk and water ana-
logy. but let us take the other exam-
ple.  In many parts of the country
vanaspati is being ad8ed to ghee thus
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caulterating ghec. On that groune, do
wou equalise the prices of vanaspati
and ghee? You do not. Therefore,
wni: adulteration argument cannot -e
a valid excuse to jack up the price.

These reasons are being invented
one by one. In fact, they have been
vraiting for an opportunily.  These
reasons have been made alibis to in-
crease the price, a clear effort of aug-
menting revenue, They had thought
of this taxation measure. But these
reasons came in very handy. They
firct said that they wanted to curb
consumplion, then they spid there
vas a cut in crude supply, then they
troctted out the argument of increase
in crude price and lastly they ad-
vanced the wrgument that the price
o kerosenc was being raised to bring
it on par with the price of diesel.

On the 5th November, the hon. Fin-
ance Minister when he was in Tri-
vandrum, the very state wherefrom
my hon. friend Shri Stephen hails,
is repourted to have said that *he did
not sec any possibility of a further
increase in the price of petrol in the
immediate future” This is what the
Finance Minister asserted in his state-
ment in Trivandrum on the 5th Nov-
ember last. But, a few days later,
there is the Petroleurn Minister whe
said differently. While the Finance
Ministry <ays one thing, the Petrol-
eum Minister has given out not
only contrary but a very contradic-
tory statement. The Petroleum Mi-
nister, Shri D. K. Borooah, in his let-
ter to the Governors and Chief Minis-
ters in the third week of November,
said that “he wanted the States to be
very much prepared to the minutes
detail in introducing petrol rationing
and he also further said that a fur-
ther price hike is imminent; that it
is not ruled out. That is what he said
in his letler. 1 want to know which
statement is correct: whether the Fin-
ance Minister's statement is correct,
namely, there is no possibility of an
iinmediate inciease in price; or whe-
ther the statement of the Minister of
Petroleum is correct, namely, there
is every possibility of an increase.
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Cn: the one hand, they say we
should discourage consumption. These
statements have been very vague. It
is n taxation measure affecting the
people and having an incidence of
Rs. 200 crores to Rs. 300 crores ip a
full year. We would like to know
what is the correct situation. You say
that there is going to be a curb in
the consumption, but what is the tar-
gei and how much you want to curb
is not made clear. Mr. K. D. Malaviya
said it may be five lakh tonnes. I
want you to quantify it and we would
like to Watch your performance and
by the end of the year we should
know whether you were really able
to curb consumption, namely, to the
extent of five lakh tonnes,

Also I would like to know from the
hon. Minister whether the Govern-
ment are very serious in the import
of these commodities, because we
are importing about 16 million ton-
nes of crude, or we want to save
something there. At least we do not
want to increase it. Not only raw
crude, but we are importing four mil-
lion ionnes of petroleum  products.
What steps have been taken by the
Government to reduce this import of
four millicn tennes of petroleum pro-
ducts which will save a lot of foreign
exchange if you are able to curb the
consumption? They say they want to
discourage the consumption of pet-
rol. But as rightly pointed out by
Mr. Chatterjee they have not given
us any data to show what are the com-
mercial vehicles which are using pet-
rol and how many of them are owned
and tun by the Government organi-
sations, quasi-Government bodies and
the public seclor undertakings, and
how many institutions in the public
sector are using them, how many ta-
xies, scooters in the public transport
are using petrol and also in respect
of private meators and scooters. A
rougk. estimatc has been given by one
of the perscri: who has been in the
transport and who has written an
article wherein he says that about 10
per cent consists of private motors
and scoofers, and the rest, that is, 90
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rer cent is divided equally among the
Government institutions, private sec-
tor scouoters and other transport in
the raiio of 30,30,30. If you analyse
this, step by step, you will find that
regarding 30 per cent of the consumpt-
tion by wehicles in the public
undertakings, whether the price is re.
duced or increased, it may not affect
their consumption. The increase in
prices will be reflected in additional
expenses to the exchequer. In the
private sector institutions, wherever
there is a hike in the price, the pay-
ment-bill goes up, and that will be
passed on to the consumer. In regard
to the public transport also, taxies
and scooters, the price-hike will be
passed on to the users. The balance
is in the hands of the private motors
ana scooters, and here, the affluent
section among them do not bother
about any increase. Therefore, only
the scooter-owners in the private
sector of transport will be affected.
Therefore, in the ultimate analysis, it
will be the common man who may
have to pay for all the increases.

Just now Mr. Malaviya was saying
that the oil crisis has been affecting
all the countries including the United
States and China. We cannot claim
that we occupy a high place in any
other respect, but in regard to the
price of petrol we occupy the most
enviable position, the highest price
position in the world. Petrol price per
litre in the United States iz 90 paise
in terms of Indian currency; in the
US.SR. it is 99 paise; in Canada also
it is 99 paise, but in India which has
the lowest standard of living the price
ig the highest 281 paise. In the matter
of petrol, India ranks the highest,

Why do they assume that the price
hike in petrol will not have an im-
pact on the general price structure in
the country? The increase to the ex-
tent of Rs. 200 crores that you have
planned to net by the increase in the
prices of petrol and kerosene will
ultimately fall un the common con-
sumer and it is bound to increase the
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prices of other commodities. Wherever
articles are moved by transport, this
wi.. have a psychological impact and
the price rise will lead to many other
things. The common man will have
to bear the entire burden.

The Government has still not made
it clear why the more acceptable al-
ternative of rationing has not been
resorted to. At this stage, however, 1t
wiu be a cruel joke after the increase
in prices. Even at this stage are they
going to do it? Will rationing be in-
troduced even at this stage to keep the
prices down? How are they going to
be compensated? I do not object to
the mopping up of Rs. 200 crores badly
needed by the Government, but what
is the effect that it is going to have
on the price of other commodities, not
only petrol but other commodities?
There will be a cyclic effect to this
and the other prices which are already
soaring high will go up further,
Therefore. this measure is going to be
inflationary in effect. It will add to
the burden and misery of the common
people. I, therefore, oppose the Bill
and support the motion moved by Shn
S. M. Banerjee.

SHRI B. V. NAIK
Very sincerely and very honestly 1
support this Bill, with all deference
to Shri S. M. Banerjee. 1 feel that in
this country there is a growing gulf
between the socialists who represent
the urban areas of the country and the
socialists like me who represent the
backward rural areas of the country.
In the villages from where I come
from no single person had come to me
and asked me a single question as to
why the Finance Minister hag raised
the petrol prices. It is for the simple
reason that for the vast millions in this
country in this year of grace 1973,
travelling by car or by a private taxi
is well beyond their means. It is only
in the realm of luxuries. Sometimes,
while gomng for marriages or some
such functions they may travel by
vehicles using petrol tractions.
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Under the circumstances, as long as
it is a disincentive for consumption,
at least as far as petrol is concerned,
I do not think it will have any adverse
impaet, particularly on the rural
economy of this country. The hon.
member who spoke before me, Shri
K. D. Malaviya, who was at one time
in charge of the Ministry of Petro-
leumn, himself had computed the
figures of consumption of petrol and
petroleum products among the urban
megapolists of this country including
Kanpur, Bombay, the suburban areas
of Calcutta, Madras, Bangalore and
Hyderabad. It is estimated that these
urban megapolists which account for
not even 10 per cent of the population
of India consume 45 to 55 per cent of
the total amount of petroleum pro-
ducts, imported as well as locally
produced. What the rest of 90 per
cent of the population get is the raw
end of the deal. It does not need any
statistical finesse to prove the point
that the major concentration of our

automobiles—more than  half the
number—is in the big cities like
Calcutta,

In regard to this concept of nationa-
lisation, the more I have thought
about it, the more I feel that the areas
of our economy which are nearest to
the common people are the areas
which need to be nationalised first. I
would cite the instance of the public
transport system. In different parts of
the country, private buses are plying
on the basis of permits. That is the
thing which should be nationalised
first, before we go and touch the
foreign concerns which are operating
the big oil monopolies in this country.
If it is a question of repatriation of
profits, let us attack the problem
directly in regard to placing a curb
on the repatriation of profits to foreign
countries. But if it is a question of
taking over these concerns and na-
tionalising them, I do not think it is
a brave act. All these big concerns
are sitting ducks and they can be
nationalised at any tim~ whenevem
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this House feels like doing so or Go-
vernment is prepared to do so. It is
not going to be a very serious chal-
lenge either of an administrative or
political nature at all. Nationalisation
of spheres like foodgrains—we knew
what is the amount of harassment
caused by the trading sections in re-
gard to nationalisation of wheat or
the forthcoming nationalisation of
rice—and nationalisation of public
transport systems where hundreds and
thousands of small, medium and big
operators are working—it is here that
the political will as well as the skill
of our Government, of our party as
well as of this House will be tested.
Its mettle will have to be there. The
taking over of the monopoly concerns
can be done almost any time, either
day or night. Under these circums-
tances, I would really welcome the
suggestion of our well-meaning friends
on the left to look at the Indian
economy in its depth and not a super-
ficial look on the basis of sloganeering.

As far as the question of rationing
is concerned, there has been a consi-
derable amount of thought given to it.
Thought is being given to the concept
of a white market, a sort of subsidiary
currency in circulation, a time-bound
coupon for each operator, be it a
rickshaw-walla or a taxi driver. It
would be a sort of compromise bet-
ween the open market and complete
rationing. The rationing system, as
we all kmow, will bring in fitg train a
lot of abuses as we experienced dur-
ing the second world war and there
will be a flourishing blackmarket trade
in petrol. The coupon system will
make it possible to transfer the white
market coupon on the basis of quota
tc others and it will lapse over a
period of time. I do not know whether
the suggestions given by economists
like Paul Samson and others, which
are applicable to developed countries,
would be relevant to deveoping coun-
trieg like ours. I would urge upon the
Finance Minister to give thought to
‘this problem.

fall.
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When it comes to a question of taxa-
tion of luxury goods I have nothing
against it. Also, we cannot avoid
deficit financing and have a balanced
budget except through taxation. In
fact, I would go to the extent of say-
ing that the sphere of taxation should
extend from motor spirit and kerosene
to tobacco, Lady Nicotine, which is
one of the cheapest in this country as
compared to the world prices. Fur-
ther, we have a flourishing trade in
liquor and alcohol which is very near
to the commen masses. It is also
manipulatable, as far as taxation struc-
ture is concerned. I see no reason
why we could not also, like the Scan-
dinavian socialist countries, nationa-
lise the entire alcohol industry for
yielding better returns and taxes to
the national exchequer,
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SHRI P. G. MAVALANKAR (Ah-
medabad); Mr, Chairman let me
at the outset, join my other colleagues
on the benches this side in condemn-
ing in the strongest possible terms
the Government's attitude and action
in resorting to Ordinances every now
and then. The whole difficulty is that
from almost the very beginning of
our Constitution in 1850 the Govern-
ment have been resortlng to promul-
gating of Ordinances on ordinary
grounds and for ordinary purposes.
I can understand if an Ordinance 18
issued because there is some very
terrible emergency, or because some
immediate action is called for in the
absence of which the heavens would
But if one were to make a
research of the various Ordinances
issued by the Government of India
since 1950 till today, one will come to
the most devastating conclusion that
the Government have flouted almost
all constitutional conventions and
practices with regard to the power of
making Ordinances. They have been
feeling that beause they have got the
majority in Parliament, they can get
anything passed in Parllament and
so they resort tbh Ordinances before
the Parliament meets. In this parti-



cular case the matter becomes a
little more dangerous and worse be-
cause Ordinance has been resorted to
not to make some legislation but
to levy some tax. Therefore, it be-
comes all the more dangerous, all the
more undesirable, I do not want to
go, because of shortage of time, into
details of various subjects of Ordi-
nances issued.

Only recently, in this very session,
we passed one Bill on the basis of
an Ordinance, What was the subject
of the Ordinance? It was the exten-
sion of Press Council. Why? Because
the Nominating Committee did not
agree to continue functioning and the
time-limit was over. The Govern-
ment did not think of that earlier.
The Government thought that even
if the time-limit was over, it did
a0t matter; they could issue an Or-
dinance and come to Parliament to
ged the Bill passed and all will be
well. But all is not well. The ha-
Tit of doing things with an idea that
you have a thumping majority and,
therefare, you can do whatever you
like, Parliament or no Parliament, is
certainly out of tune with the spirit
and the letter of parliamentary de-
mocracy. Therefore, I objet to doing
this in a cavaliar manner by the
Government in regard to announcing
the increase in price of petrol.

My second point is that the present
price of petrol, after the Ordinance,
of course, is so  terribly steep that
this rise in price is unprecedented
and, 1 dare say, perhaps, India is the
only country where petrol price is the
highest. T would like the Finance Mi-
nister to tel]l this House as to whe-
ther there are any other countries in
the world where petrol prices have
gone up to this extent. What is the
special justification for taxing a poor
ccuntry like India with the highest
rate of increase in price of petrol?

Now, the hon. Finance Minister
and the Government are telling us
that, after all, the middle class peo-
ple are not hit, the poor people are
ot hit and that it is only the rich
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people whe are using petrol are hit.
Who are the people who consume
petrol? 1 agree with my hon. friend,
Shri S. M. Banerjee, that even middle
class people who use scooters and
also the poor people who use auto-
rickshaws and taxis because they do
not have their own transport are hit
by this increase in price of petrol
They have to pay twice or even 2-1/2
times what they used to pay before.
In the last couple of days, from here
to Palam, the fare has gone up more
than twice. If one has to go by
plane, one has to go by taxi to Pa-
lam. One has to pay now twice or
even 2-1/2 times more. It is no use
sayving that it is only taxing the rich
people. It is taxing the people who
use public transport. Many people
have to rush to hospitals, to attend
to their jobs and sometimes, they
have to go quickly to railway sta-
tions ang other places and they have
to use the public transport. All these
people are affected. Naturally. the
people at large are alsg affected.

Then, I ask the hon. Minister, Why
is he not rationing petrol? If he
were to say, upto a certain level, “I
will have rationing and, for extra
consumption, 1 will ask people to pay
more"”, that would have been a rea-
sonable way of doing it. But then we
are told that there is difficulty in
rationing. In the same breath, there
has been a press report that the
Governors and the Chie! Ministers
were sounded to keep themselves
ready with a rationing plan. We do
not know what exactly is the mind
of the Government. On the one
hand, they say that they do not want
rationing because there are difficul-
ties in that and, on the other hand,
we are told that the Government is
thinking of rationing. As to what is
the kind of rationing, what is the
pattern, what is the price, no light is
thrown by the Government. I should
have thought that outright rationing
on certain basis, giving petrol at a
controlled rate upto a certain level
and then charging more for extra
consumption would have been, more
legitimate and more justified.
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Now, the Government has given
reasons for this price hike on petro!
particularly en
petrol, that it will curve consumption
and that they have takep this step
as a measure of reducing deficit fin-
ancing. Two or three Ministers both
in the House and the Government

and kercsene znd,

spokesmep outside have been talking
about strengthening the public trans-
port. I would like the Government
to tell us whether they are going to
do anything in that regard..,,

MR. CHAIRMAN: Mr. Mavalankar,
just a minute,

The Home Minister is to lay a
Paper on the Table of the House.

16.54 hrs.

PAPERS LAID ON THE TABLE—
Contd.

REVOCATION OF PROCLAMATION IN RELA-
TION TO THE STATE OF ANDHRA PRADESH

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Sir, I beg to lay on the
Table a copy of the Proclamation
(Hindi and English wversions) dated
the 10th December, 1972 issued by the
President under clause (2) of article
356 of the Constitution revoking the
Proclamation issued by him on the
18th January, 1973 in relation to
the State of Andhra Pradesh, publi-
shed in Notification No. G.S.R. 518
(E) in Gazette of India dated the
10th December, 1873, under article
356(3) of the Constitution. ([Placed
in Library. See No. LT-596/73.]
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16.55 hrs,

STATUTCRY RESOLUTION RE.
DISAPFROVAL OF THE CENTRAL
EXCISES AND SALT (AMEND-
MENT) ORDINANCE, 1973 AND
CENTRAL  EXCISES AND SALT
(SECOND AMENDMENT) BILL—
Contd,

SHRI P. G. MAVALANKAR (Ahme-
dabad): The Home Minister's state-
ment shows how this Government
goes on declaring Emergency and

withdrawing Emergency whenever
‘they like. They take everything
very conveniently and from a very

narrow party angle.

But let me continue my arguments
I want the Government to tell us
what is their expectation of the re-
duction in consumption of petrol by
the kind of price they have announc-
ed. Secondly, to what extent will
this help in meeting deficit financ-
ing? Will the Minister also tell us
whether this is the kind of weapon
that he is going to use again and
again whenever there js an increase
in deficit financing? I am quite sure
that he will not be able to come to
the House and say that he has been
successful in reducing deficit financ-
ing. He will give more reasons—
and from his point of wview ‘valid’
reasons—as to why he could not stop
deficit financing, printing of more:
currency notes. He will go on printing
more and more currency notes and’
come to this House again and again
to use it as an excuse for price hike-
as he has done in the present case.
He just goes on saying, I could not’
help; I have to foot the Bill; do you:
want the poor people to go without
food? Therefor, I must go on printing
notes." And because he goes on print-
ing more and more currency notes, he
tries to find new methods of reduc-
ing deficit financing as he has done -
in the case of petrol hike.

Moreover, 1 want the Minister to -
tell us as to what is the precise poli-
cy of the Government with regard
to public tramsport. In the Capital’
of India, New Delhi and Delhi, we
find that the public transport is ut--
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terly hopeless and mismanaged. It
is impossible to go by any bus. Either
you have to walk two or three miles
or you have to wait helplessly for a
taxi or a rickshaw. There is no pub-
lic transport worth the name here.
This i1s the position of public trans-
port in the Cagitai of India. At least
at this late stage, let money be di-
verted to  public transport for
strengthening it. It is a shame that
foreign tourists as well as Indians
from other States who come here find
that the public transport in the capi-
tal city is hopeless; people have to
literally run after buses!

I want to conclude by saying that,
by so doing, ie., by sharply raising
the price of petrol, Government is
setting a bad pattern and an ugly
example to everybody. For  every-
thing goes in short supply what is the
way-out? Raise the price! There is
shortage of newsprint and, therefore,
every newspaper has raised the price,
If there is a little shortage, imme-
diately the price is raised, and the
burden is ultimately borne by the
common man either directly or in-
directly. All these additional levies
and duties are ulfimately shifted to
the common man; the burden is ulti-
mately passed on to the common man.
The Government and the rich people
will go on consuming any amount of
petro] they like because these minis-
ters and officials are not paying them-
selves; it is we, the taxpayers, who
have to pay for them. And the rich
travel and call it business expenses,
or through other means they pass on
the burden to the consumers.

I agree with my hon. friend, Shri
Somnath  Chatterjee, that this has
been done on the eve of electioneer-
ing in UP. and other places, S0
that it may be easier for Government,
for the ruling party, to fight the de-
mocratic opposition forces. The oppo-
sition forces and the independents
will not get petrol to go to various
places whereas the ruling party will
get it and will thus have an edge
over the Opposition parties, That
scems to be the ultdrior motive and
black design.
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In our Consutitution, Article 123
mentions about the power of the Pre-
gident to promulgate an Ordinance
during the recess of Parliament, If
Parliament was in recess and the
new date of assembly had pot been
announced, I can understand. But the
date had been announced; hardly a
week was left for parliament to re-
assemble when this Ordinance was
promulgated.

There are two words in article 123

—'immediate action; here it is said:

‘If....the President is satisfied
that circumstances exist which ren-
der it necessary for him to take
immediate action....’ he may pro-
mulgate Ordinanes....”

What was the ‘immediate action’ re-
quired? What are the reasons? The
Minister has given a catologue of rea-
sons. He has repeated what he told
us about a couple of weeks ago in
reply to a question. “The deficit finan-
cing is there; therefore, I have done
it’.  He has repeated the same argu-
ment today also. Of course, we have
also to repeat our arguments in that
process. What was the special rea-
son for Government to have an Ordi-
nance promulgated? That, he has not
told us. The only reasons that he has
given are ‘deficit financing has to be
reduced’, ‘curbing of consumption’.
But what was the urgency? Why
could he not wait between 2nd Nov-
ember and 12th November? That par-
ticular aspect—about urgency of the.
matter—,I hope, will be touched by
the minister when he gives his reply.
17.00 hrs.

St s e A (2vT)
Farfa o1, & swga fadas &1 wwd=
s fad @gr gar g1 wafe =
FT THAT T ¥ IqT Ie6Tg A7 wel
2, ag fados 9fF o wdEEd
ffaw &, = 77 & =1 wwdw F
FrX HETTgwr g | we facndy
faat 7 ou fadas *7 7g wg &< fainy
frar @ & g9 & somm qwfan g
aifea At @g ot & SEE § w9
F A7 @ fir 3 Y gfat # o fafse
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[ 77 frare af]
frrfg qar S1idv s T 2 1 A F
RHE W A W FTOAT [ro FrAar
EERSTE R ST (NS FRESE T e
& T AEAEHAT FH I 5F |

oY FHER I X F 99 F T4
Fa 5t #1 a9 @wgT T 99
ary fuat 7w 7d) faur & g9 faY
f& § 57 wzgdl & A A /g,
A WA §—ATE FT A A
wigi § gfer 78 famar 1 = &
o7 7w a9 #T wew@ & = Jugr a7
Y, AUqT IF q99 qF A o w5
w9 OF g6 L T FFFGUR K AL
FG | O wAT H GE gea & fw
qfear &1 &ma w4 §1 FgR
& § g &1 T &, W A 9% 3AT
Faacarfasfrw g | SmaE
& Jid ¥ fage § o5 A € ¥w@
2 & a9 war Ry T=E ¥ qfgar
FT &, fom & gare 3g wiemgEx
F IORT ¢ 5 | gEIL W
‘WYX 9T TGN AT MG+ SGET §—
T 39 a9 ® Wi W 5 w1 ¥ 9
W FT WY Y WA F1 R
or fear s g ® oo Jwar
@Y fae w1 —3" #1 TNE FE
ot qfes g 38 g #
& =1 FmF v IET A7 AT
) WA WG g fFem E
gt aga foma wise gt &, AR
oY qver wg g &, & A & Wi
ez A A g €0 W@
¥ werw @ F AW o9 W7 TR 9,
e @A A, IT T FfoArgar aql
& A Az s W o
FT AT ? FO WAAE FIE0T F T
Farn & amfaa gwT =i 9

qwrafir o, Twfan & & wE
faiat g 1 w3t ag wrewan @ fF -
T ¥ g aga @ T FW )
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[Mgr. DepuTy-SpEAKER in the Chair]
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SHRI SHYAMNANDAN MISHRA.
(Begusarai): There are not many
points to deal with. I am the
residuary legasee as it were coming at
the end of the debate, The arguments
of the Government for the issuance of
the Ordinance are to my mind comple-
tely unconvincing. The circumstances
for taking action immediately have not
been clearly established by the Gov-
ernment. That has been made amply
clear by the hon. Members of the
House and I do not want {o repeat
their arguments. But it bears repeti-
tion to say that the prices did not
rise to the extent that the taxation
has been imposed. Secondly, according
to the Government's own admission
in the other House there had been no
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cut in the supply of crude by the
crude-producing countries,

There has been a strong oppositivn
to the issue of the ordinance for Lhe
imposition of the taxes. I am one of
those who would say that in ng cir-
cumstances should ordinance be issued
for the imposition of a tax.

In certain circumstances, 1 would
agree that there would be scope for
the issue of Ordinance even for im-
posing taxation—but that only in cer-
tain very special circumstances. That
could be like the occasion when there
is invalidation of Act and there ir
going to be a vacuum which may make
the Exchequer lose quite a lot of
revenue, but not for this kind of taxa-
tion that has been imgosed through
this measure, that is, by the issue of
ap Ordinance. Let it be quite clear
that T would agrze with the Govern-
ment only in certain csircumstances,
in very very special circumstances
whepn there could he justification for
imposing taxes through the Ordinance.

The main argument that has been
advanced from the pther side is this:
this is meant for curbing consump-
tion of petrol. But they did not quan-
tify to what extent. My hon, friend,
Shri K. D, Malaviya said, however that
the target for the curb in consumption
was of the order of 5 lakhs tonnes—
half a million tonne. This is what
be wanted to be diverted for the
production of fertilisers. If that is
so, then it beats me completely why
could not this quantity be taken
from the source itself for diversion
of the same for the production of
fertilisers in this country. I repeat
this half a million tonnes could be had
from the source itself. And if you yet
that apart for the production of fertili-
serg, then the country would have
borne it, Why was this call not made
upon the country? Why were the
small people like the scooter dri-
wers, taxi drivers, tempo drivers etc.
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put to great hardships? This could
have b2en very easily done. We
would be very much prepared to set
apart a million tonnes for the produc-
tion of fertilisers. If you wanted,
you could take it away, but please don't
advance ap unconvincing plea. Natu-
rally a demand had betn made. What
is, after all, the target of the Govern-
ment in sp far as the curb in its own
consumption is concerned? They
should set an example I want to know
whether the Government have propesed
a target for this or not. It had been
pointed out that much of the petro] was
consumed by the Governmeng itself.
Now, what is the target that the Gov-
ernment proposes for the curbing of
petrol consumption by Government it-
self? We would like to know about
this.

It has been rightly said that per-
haps it has been done keeping in view
the forthcoming elections in somne
Stlates, Soon after the issue of the
Ordinance, 1 issued a statement in
the Press. Now I find that whatever
had been said on this side, has come to
be completely true. This has been done
for that purpose. The purpose is com-
pletely dishonest. One can infer from
that that the Government is going to
take to this extremely dishonest means,
keeping in view the U.P. elections.
Thig is the reason why the Govern-
ment brings up a measure of this kind.
What is the Flection Commission
going to do in this matter? We have
got scarcity of most of the essential
commodities. What does the blessed
Election Commission have to say om
this?

SHRI S. M. BANERJEE: Then
I will ask for gquorum.

SHRI SHYAMNANDAN MISHRA:
It you want quorum, let it be asked.
What has the Flection Commission
done now in this matter? There is
extreme scarcity of esseniial cornmeo-
dities in the country and, particu-
larly, of petrol. Without petrol we
cannot run jeeps. We want jeeps,
particularly for the elections in cur
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democracy. Has the Election Com-
mission given any thought o this
.matter? One would like to know.
How doeg the Election Commis-
sion propose to see that the con-
sumption of petrol is curbed in
the coming elections in U.P., Orissa,
Manipur and the rest? One would
like to  know something about it
Petrol is one of the major items of
consumption in the coming days of
elections. We dg not find the kind of
Tegime of austerty that should be in-
augurated in the country as a result
of the totality of the circumstances
that prevail at the present moment.

In Rome, I am told, and I read in
the papers only two days back, on
Saturdeys and Sundays no car eould
plv. This is what is happening in
those countries which are more depen-
dent upon the use of cars. People
like me have taken to the road for
coming to the House. Probably, in
Rome it may be difficult. Even an
elderly person like Shri Morarji Desai
walks down to the House every day
from his bungalow. That is what we
can do here. Feople in other count-
ries are more dependent on their
cars. automobiles etc.. and vet they
hiave forgone the use of car on some
days. On week-ends namely Satur-
day and Sunday. al] the petrol pumps
are closed.

I would like to know whether in
our country any similar steps have
been undertaken. Where is the re-
gime of austerity here? There ig in-
deed the regime of luxury and of
over-consumption. This regime of lux-
ury and over-consumption is writ
Jlarge on the face of the hon'ble gentle-
man sitting on the other side of the
House. They look prospersous in every
‘way and yet they say that they are
going to check consumption.

Where iz the regime of austerily
which one would like them {o inject
into the psychology of the country?

SHRI 5. M. BANERJEE: Except
Swamiji.

SHRI SHYAMNANDAN MISHRA:
But his turban also could be shorter.

A
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Even in Paris, I am told, they have
undertaken such austerity measures.
Paris is the city of luxury, as they say,
and yet even there they have taken
such measures. But has Delhj taken
any austerity measures? That simply
would not happen under this regime.

Another important question arises
namely that in future also, the petrol
position 1s going to be extremely diffi-
cult. I do not have time to go into
all aspects of petrol production and
consumption in the future. But I
would like to stress this much that it
has been emphasised by all experts in
petroleum that there is going to be an
exiremely difficult position with regard
to petrol in the days to come, If

this ig the situation that seems
to loom large on the horizen, then
Government must be asked what

their plan for the sources of energy as
a whole is, and whether they have
given any thought to this zspect. and
how {hey propose to switch over to
other sources of energy. But how can
they switch over to pother sources?
they have made a mess of the entire
economy, and coal is found to be in
an absolute mess at the present mo-
ment? If one has to curb petrol con-
sumption, at least one could turn to
ccal ip some ways, one could us?
coal at least in place of gas. But
coal itself is in great difficulty. So,
we would like to know whether Gov-
ernment have any plan for the utilisa.
tion of the alternative sources of
energy, if petrol is going to be in short
supply.

In conclusion, T would like to say
that thiz is nothing less than a tax on
the people for the thorough mis-
management of the economy by Gov-
ernment. This is the price that people
will have to pay for an inefficient Go-
vernment which has been responsible
for the extremely difficult situation or
the desperate financial situation that
the country is facing. It is for that
purpose that Government are taxing
the people. It is not for the economica
of petroleum or anything of that kind.
The specious pleas which the Govern-
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ment have put forward for this mea-
sure we would like to oppose with all

the strength and vehemence at our
command.

So, 1 support the resclution moved
by my hon. friend Shri S. M. Banerjee
and I oppose the Bill that has been
brought forward by Government.

SHRI YESHWANTRAO CHAVAN:
I have heard with care the speeches
made on both the Resolulion of Shri
Banerjee's and the motion for conside-
ration of the Bill that I moved. By
and largz, we have been hearing some
of these arguments for the second time
or third time. Most of the arguments
are repeated. But there is no remedy
for it because the discussion on this
subject has be:n more than once;
therefore, it was quite possible, inevi-
table, that the arguments were
repeated.

The first point raised by some mem-
bers was, whut was the emergen:zy or
urgency of the Ordinance, Though
Shri Shyamnandan Mishra the oreti-
cally accepted the nece:sity of an Or-
dinance, the question raised was whe-
ther this was necessary in this parti-
cular case. That was the point made:
what was the immediacy for this,
why it could mnot weit from 3rd
November to 12th November.

Another point raised by another hon.
member was: why is it that we waited
from the middle of October till the
beginning of November? I can only
say that we were watching the situa-
tion and once we made up our mind
that it was necessary, once we came
to the conclusion that we had to do it
immediately, it was not possible to
wait till the process of moving a Bill
here and getting it passed. because,
really speaking, it takes a little longer
time.

Then again, when a certain interna-
tional situation was developing, it was
vely necessary that Government had
1o act. When we came to that coneclu-
gion, we thought this was a sufficiently
strong reason, a justifiable reason, to
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g0 to the President with an Ordinance,
I think this js the reason that we have
given from the beginning. I still
would like to stand by that argument.
This was a most important and urgent.
reason for going in for an Ordinance.

SHRI S. M. BANERJEE: Why was
it done during the night?

SHRI SHYAMNANDAN MISHRA:
They are acclimatised to such things.

SHRI YESHWANTRAO CHAVAN:
Another point just now made by Shri
Shyamnandan Mishra was this. If it
was necessary for the purpose of pro-
ducing fertiliser to take a certain
quantity for the production of naptha,
it could have been done without even
resorting to this. My only argument
—I do not know whether I would be
able to convince him with it—is that
this is again a question of making an
assessment of the situation. Suppose
we hed done it. By merely taking
away frem the supplies without in-
creasing the price without making use
of the price mechanism to control con-
sumption, i’ we had done that, it would
certainly have added the same difficul-
ty of getting petrol and at the same
time. people would have been required
to pay a price higher than what they
are paying now.

SHRI SHYAMNANDAN MISHRA:
Why?

SHRI YESHWANTRAO CHAVAN:
By blackmarketing. If we merely
create a shortage—this will certainly

create a shortage—that will be the
result.

SHRI SHYAMNANDAN MISHRA:
Even now it is zo.

SHRI YESHWANTRAQO CHAVAN:
Therefore, I do not think that would
have been of any practical use.

Another point made by Shri Chat-
terjee, was about crude being utilised
for petrol: so petrol consumption will
not help for this purpose. I think this
point was very effectively met hy Shrl
K. D. Malaviva and o 1 do not pro-
pos- to repeat the same argument al-
ready mada.
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The other argument was: if at all
we wanted to reduce consumption of
petrol, why did we not go in for ration-
ing? This is a point repeatedly made.
As you know, rationing involves heavy
administrative responsibilities because
it also means guarantee of certain sup-
plies.

SHRI SHYAMNANDAN MISHRA:
You can guarantee tp the small man.

5

SHRI YESHWANTRAO CHAVAN:
It is wvery difficult to do so. The
basic idea of rationing is to guarantee
certain supply. In the changing oil
supply situation in the world today
it is very difficult for any government
to make any guarantee about supplies.

SHRI SEZHIYAN: Reduce
guaratee,

ithe

SHR1 YESHWANTRAQO CHAVAN:
You just cannot go on reducing, once

You accept the adminisirative respin-
sibility.

SHRI DINESH JOARDER (Malda):
You are reducing tht food supply.

SHRI YESHWANTRAO CHAVAN:
Food is different from petrol in many
respects. You cannot take one com-
modity for comparison with every
commodity. Because without food, w¢
cunnot get on at all. At least one can
say, whether one likes it or not that
at least 70 per cent of the population
today can do without petrol. You
cannot say that about food. Even
though we cannot always make a
guarantee about the supply, we must
go in for a certain amount of supplies
of food. We cannot help it.

SHRI S. M. BANERJEE: Kerosene
0il?

SHR! YESHWANTRAO CHAVAN:
About kerosene, there are different
reasons. As far as kerosene is con-
cerned we are trying to make supplies
in the rural areas as effectively as
possible. Possibly, in your State of
Uttar Pradesh, you goend see what is
the supply there.
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SHRI S. M. BANERJEE: For another
three months we will have no trouble.
I can assure you. -

SHRI YESHWANTRAO CHAVAN:
This is again a political prejudice;
nothing more than that, Mr. Shyam=
nandan Mishra said that his first re-
action was to say that this was merely
done with a view to the Uttar Pradesh
elections. And all the other Opposi-
tion political parties have agreed with
him. This is as good as saying—if
we can logically extend this argument
—that the whole oil crisis was created
by the oil-supplying countries for the
Uttar Pradesh election!

SHRI SHYAMNANDAN MISHRA:
You have yourself said in the other
House that there has been no cut in
the supplies.

SHRI YESHWANTRAO CHAVAN:
We gave an assessment about the pre-
sent situation; what the present situa-
tion is. In the case of sophisticated
commodities like oil, %he situation
varies from week to week il not from
day to day. When it is a question
where in I am asked to give an assess-
ment I give my own assessment as it
exists on that day. Possibly, it may
be or may not be the same tomorrow.

Mr. Sezhiyan also made a referen.e
to my statement that I made in Kerala
immediately after the ordinance was
issued. 1 was in Kerala on the 4th
November. practically the very next
day after the issue of the ordinance.
There was again a talk that there was
going to be another additional does of
price-hike, and I thought it was un-
necessarily creating some sort of scare.
And therefore, not only to remove
that scare but in my own assessment
there was no possibility of any increase,
and it has not increased so far. There
was nothing unrealistic about it or
untruthful about it. I was giving my
own assessment at that moment, at
that point of time.

SHRI SEZHIYAN: The Minister of
Petroleum and Chemicals gave a diffe-
rent statement, different assessment.
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SHRI YESHWANTRAO CHAVAN:
He gave another assessment after some
time. But he also gave a warning
that there was a possibility; he was
asking the State Governments to pre-
pare themselves for certain adminis-
trative preparations. Naturally he
gave his own assessment at that time.
Certainly, I know that the price-rise
in petrol has affected the small, middle
class people; I do not deny that posi-
tion. Some of the Government em-
ployees use scooters and sometimes
their cars, etc. They certainly have
some difficulty about it and we have
all sympathy for it. All of us are
suffiering. Mr, Mishra asked what we
are doing to curb Government con-
sumption,

SHRI SHYAMNANDAN MISHRA:
What is the target of your curb?

SHRI YESHWANTRAQ CHAVAN:
It is very difficult to say what the tar-
get could be. It is mo use merely
putting a target but we have certainly
asked them to see that consumption
will have to go down. We have put
certain restrictions on gurselves as to
what should be the consumption as
far as the Ministers are concerned.

SHRI S. M. BANERJEE: Ask the
Ministers to use taxies and not cars
for one month; you will see the diffe-
rence,

SHRI YESHWANTRAO CHAVAN:
f you start that, you will be using
more petrol.
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Foodgrains (H.A.H.)
We are a democracy and in the mat-
ter of conservation of such things,
when I speak on behalf of the Govern-
ment, I must not give an impression as
if we are going to do somethiig
which we are not proposing to do. 1
wil] have to be very clear about it.

SHRI S. M. BANERJEE: What about
taking over of the foreign oil com-
panies?

SHRI YESHWANTRAO CHAVAN:
I think that was very effectively ans-
wered by Shri B. V. Naik who spoke
on behal! of our party. He certainly
gave a very eflective argument for that
matter, 1 do not want to repeat it.
It is not our present intention, what
is the use of merely saying ‘nationali-
sation'? For every trouble nationali-
salion is not the remedy. If it comes
and when it comes, whep it becomes
necessary, one can always think about
it. It is not our present policy. Sir,
I have given my reasons.

SHRI S. M. BANERJEE: Sir I have
listened to the debate, ...

MR. DEPUTY-SPEAKER: You can
continue tomorrow we take up half-
an-hour discussion.

17.31 hrs,
HALF-AN-HOUR DISCUSSION

States having own agencies for pro-
curement and distribution of food-
grains

SHRI P. M. MEHTA (Bhavnagar): 1
have raised discussion to get a clarifi-
cation regarding the policy of the
Government of India op; the procure-
ment and distribution of foodgrains.
The Food Corporation of India is the
principal agency for procurement and
distribution of foodgraing for the
States, The House will recall that there
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was a discussion on the working of
the Food Corporation of India in this
House and Members from both sides
o! the House had severely criticised
the working of the F.C.1. It was prov-
ed beyond any doubt that the manage-
ment of the FCI was inefficient, slack
and corrupt. It has failed in the food-
grains trade and bacause of its failure
the poor people of this country had
become a victim of shortage and high
prices,

Allegations were made against then
Chairman of the Food Corporation of
India, but the Government did not
accept them at that time, But ulti-
mately the Government was compelled
to handover the matter to CBI and this
agency after going into the shady deal
and underhand dealings had brought
to light the corrupt practices indulged
in by the then Chairman of the Food
Corporation of India. The employees
of the Food Corporation of India had
right from the very beginning raised
their voice against the corrupt prac-
tices of the high ups of the F.C.IL, but
the administration was adamant and
the Government was nut to protect the
corrupt Chairman and the ‘Government
did not pay heed to the facts pointed
out by the emplovees of the FCI

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE): This House
is going to have a separate discussion
on the Food Corporation of India. The
specifi- discussion which has been
raised today pertains to the setting up
of State Food Corporations. If the
hon. Member confines himself to this,
1t will be better, but I have no objec-
tion to whatever he says. I should
like to seek your guidance. I learn
that the day after tomorrow we are
likely to have a discussion on the Food
Corporation of India.

MR. DEPUTY-SPEAKER: I find
here that one of the peints for which
Shri P. M. Mehta sought permission
for this Half-an-Hour discussion Is
whether the FCI will have an uppe!
hand in the system of, procurement.
In that case I think he can legitimate-

Foodgrains (H.AH.)

ly make a reference to the FCI, if it is
going to have ap upper hand, but he
need not go into the details especially
when a discussion is Jue on that sub-
ject.

SHRI P, M. MEHTA: I will not gv
into the details as advised by you I
want to point out ihat false notiong
of prestige have caused great harm to
the nation and the people. This sort
of working of the FCI gave a feeling
to the State Governments, That is why
I was relerring to the working of the
FCI. It gave a fesling to the State
Governments that without having their
own agencies for the procurement and
distribution of foodgrains, they would
not be able to feed the people and,
therefore, some States have set up
their own Corporations urder the
Companies Act to conduct State trad-
ing in foodgrains ard a few other
essential commodities. Bihar, Tamil-
nadu and Karnatak hnve formred their
own Corporations.

The Government of West Bengal
has proposed to set up a Corporation
under the Food Corporation Act and
according to the reply to the question,
the Government of India has no ob~
jection to the State Governments set-
ting up their own corporat.ons for
State Trading in foodgrains and other
essential commodities, The stand of
the Government of India clearly shows
that even the Government itself has no
faith in the Food Corpcration of India
—their own agency. It further proves
that the Governmert has no fixed
policy and is ambiguous about its own
policy.

Hon. members know that after the
taking over of wholesale trade in whe ‘t,
wheat has disappeared from the mar-
ket and people do not get even 1 kg. of
wheat per person per month from the
ration shops, This i; the position in
my State of Gujarat. The wheat trade
has been transferreq i{c the unautho-
rised channels because of this ineffi-
cient working of the Fo.d Curroratiol.
of India. This has created black-
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market in wheat resulting in high
prices. It has created a position where
Government will lose revenue by way
of income-tax and sales-tax also.

355

The fate of rice is not much diffe-
rent from wheat. Therefore the
question is whether the agencies cre«t-
ed by the State Governments will lead
to overlapping and duplication of worl,
resulting in further —mismanagemant
corruption, inefficiency and black
marketing in foodgrains. I want to
know whether Governieat hav. given
any thought to this aspect of the pro-
blem and if so, the reacticn of the
Government.

What are the detail; that hove bein
discussed and to what extent the Union
Government hag accepted th: concept
of establishing separale agencias at
State level for procure:nent and Adistri-
bution of foodgraing and other essen-
tial commodities? Have the Stoic
Governments drawn the attenticn of
the Union Government to the deterio-
ration and malpraclices that were
happening in the Food Corporation of
India before taking th: decision to
establish their own agencies? What
are the aims and objectives of the
State Government agencies and in what
manner do they differ from those of
the Food Corporation of India? Would
Government give an idea how the
State agencies are functioning and
whether they are betts; agencies f-r
procurement and distribution of food-
grains and other esseniial rommei-
ties? Would the Government of India
lay down a common policy for tne
State Governments in the matter of
establishunent of their own agencies?
If not, what are the reasons for it?
What are the steps taken by the Gov-
ernment for coordination of the work-
ing of the State agencies ang the Food
corporation of India? Is Government
aware of the fact that these dual parsl-
lel agencies, one of the States and the
other of the Government of India, have
created confusion in the minds of the
farmers and that is the reason why
the Government has failed to achieve
the procurement targets? Is the Gov-
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ernment of India aware of the fact
that FCI has surrendered its godowns
in Bhavnagar because it does not anti-
cipate adequate procurement jor the
stock of foodgrains? I Government
also aware of the fact that the penple
of Bhavnagar do not get even 1 kg. of
wheat per month per person for the
last so many months? Is the Govern-
ment aware that the Bajra levy scheme
of Gujarat has also failed and people
are not getting bajra either from the
fair price shops or in the open market
and the farmers of Uujarat do nct
get adequate price fur bajra? The
bajra stock ig in the fleld and it is
not coming to the market.
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I would like to know what con-
crete measures the .Jovernment pro-
pose to take to imprive the work-
ing of the FCI and whether the Gov-
ernment will spell out their policy
as regards the relationship betwecn
the State agencies and the agency of
the Government of India.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
Mr. Chairman, Sir, the hon. Member
has raised this discussion on the ba:is
of any reply to TUnstarred Question
No. 160 which was answered on Llhe
12th November, 1973. Apparently, the
hon, Member seems tp have some
doubt with regard to the policy and
approach of the Government of India
in allowing the State Governmenis to
set up their own Corporations.

Though the hon. Member has raived
a number of issues with regard to
this, I shall try to confine myself
to this specific aspect, because this
august House is going to have an
opportunity to have a separate dis-
cussion on the Food Corporation «f
India, probably on Wednesday, when
hon. Members will have ample oppor-
tunity to raise all {hese points and
the Government will alsp get an oc-
casion to present the viewpoint of the
Government.

Coming to thg policy and approach
of the ‘Government of India in regard
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fo giving permission to the State Gov-
ernments to set up their agencies,
first of all I do not know whether the
use of the word “permission™ is cor-
rect, because no such permission is
needed if a Stale Government wants
to set up a Corporation under the Com-
vanies Act. Specific permission is re-
juired only if subsidiaries of the Food
Corporation are to be set up.

My submission is that this is real-
ly not a new concept. In fact, when
the Food Corporation of India Act
was enacted by this august House in
1964, it was contemplated that we
will set up State Corporations in the
future. Ours is a vast country and
food is a concurrent subject. Natu-
rally, it is the joint respomsibility of

both the States and the Centre to
manage the food eonomy of the
country. If a question is asked whe-

ther the food economy of the counlry
could be managed without the invol-
vement of the State Governments, my
positive answer would be that it can-
not be done, even though the Food
Corporation today is playing a very
important role in the procurement of
wheat and rice.

Take, for example, the case of Pun-
jab. Even though there is no State
Corporation or Organisation, even
today almost 75 per cent of the pro-
curement of wheat is done through the
State agencies and only 25 per cent is
done by the Food Corporation. The
State Government does it either
departmentally or through co-opera-
tives So, even now it is done through
the involvement of the State Gowvern-
ments. Therefore, it is logical to con-
sider whether this activity should not
be carried on through some organisa-
tion which would be commercialy ac-
countable which would operate with
certain norms. In regard to this the
Government of India fee] that it would
be very desirable if the State Gov-
ernments have certain very effective
organisations at the State level to
play an important role ,m the food eco-
nomy.

Foodgrains (H.A.H.)

The hon. Member asked the guesticn
about the differentiation of the func-
tions between the Central and Stale
Corporations and how co-ordinativn
would be ensured. The Government
of India have very clear ideas about
this. As far as the Food Corporation
of India is concerned, it will play
the rol= of an all-India body, dealing
with the all-India aspects, because the
Government of India dg not want to
give up their role in managing the
food economy of the country. Oon
the country, the Governmant of India
would like to play a very important
role and a commanding role as far as
the management of the food economy
is concerned. Take, for instance, the
price fixation procurement price or
support price inter-State movemont
of foodgrains. On all these matters.
the Government of India is going fo
have a final say. We would not like
any regiona] approach in regard to
these matters.

Again as far as the Food Corpora-
tion oi India is concerned, the pro-
curement for the Central pool, the
procurement in surplus areas ang dis-
tribution in deficit areas should be
the specific task of the F.C.I The
procurement for building a buffer
stock, the Central pool, will be the
specific responsibility of the Ford
Corporation of India and not of any
State body of State Corporation.
Therefore there can be very clear
ideas about demarcated areas of op-
eralion as between the Food Corpora-
tion of India and the State Corpora-
tions.

SHRI SHYAMNANDAN MISHRA
(Begusarai): You will not draw from
the State Corporations for building a
buffer stock or for the Central pool?

SHRI P. M. MEHTA: Will not there
be overlapping?
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SHRI ANNASAHEB P. SHINDL: I
am coming to that,
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Take, for instance, the interna) dis-
tribution in Kerala or in West Ben-
gal. Which body will be more use-
ful, more purposeful in internal dis-
tribution of foodgrains in the States?
Obviously, a local body will be in a
better position to manage it. As far
as the procurement for internal dis-
tribution is concerned, that will be
clearly ap area for the State Cor-
poration to operate.

In fact, we recently had consulla-
tiong with the State Governments at
official level. In the previous Chief
Ministers’ Conference, my senior col-
league, the Minister of Agriculture in-
dicated to the Chief Ministers that
the Government of India will not
stand in the way if some State Gov-
ernments want to set up State Cor-
porations for procurement purposes
and take the responsiblity for inter-
nal distribution ip the States. After
that, we had a series of discussions
with the State Governments.

As regards some of the points which
bhave been made, naturally that will
require some coordination. For in-
stance, in some of the States, like,
West Bengal, we are at the moment
doing considerable amount of procure-
ment work and distribution work at
the wholesale level on behalf of the
State Government. Even the stall
employed there belongs to the State
Government and it has been given on
deputation to the Food Corporation of
India. Now, if the State Government
wants to set up a Corporation, natu-
rally th: Government of India would
like the State ‘Government fo accept
the restonsibility of taking back the
staff.

In fa:t, there is a very clear de-
marcaticny of areas between the State
Governinents and the Central Govern-
ment. There is pratically a com-
mon unlerstanding. The West Ben-
gal Government also feels that as
far as internal distribution is con-
cerned, as far as local procurement is
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concerned, it will be better carried
out by an agency which is controlled
by the State Government and not by
an agency which is controlledq from
Delhi.

SHRI SHYAMNANDAN MISHRA:
They are not doing that?

SHRI ANNASAHEB P. SHINDE:
From next year onnwards, it is pis
posed that they should take over the
responsibility.

Ag regards the point raised by both
the hon. Members as to whelher
there will be overlapping in that,
whether the State Corporation will
not be procuring for the Central pool,
I would like to say that it will be
prozuring for the Central pool. Sup-
pose a State Corporation comes irto
being in Madhya Pradesh which is
substantially a surplus State, There,
obviously a target will be laid down
as to how much is to be procured for
the Central pool and how much for
the State pool. The quantities wili
be earmarked from the beginning it-
self. Ag soon as those quantities are
procured, some of the quantities will
be handed over to the Central pool by
the State Corporation to the Food
Corporation of India. It does not
mean that there will not be any co-
ordinatiop or there will not be any
earmarking of quantities. But the
main thing that has to be looked into
is this.

The background is that this coun-
try is 1oo wast and its local problems
are too many. Therefore, both the
State Corporations and the Food Cor-
poration of India have sufficient areas
to play their effective roles....

SHRI VASANT SATHE (Akola):
Instead of having independent Stlate
Corporations, why not have subsidi-
arles of the Food Corporation in the
States so that there is a direct link
and hierarchy and there is nothing
overlapping?

SHRI ANNASAHEB P. SHINDE:
It does not make a difference that
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way. Actually the Food Corporation
of India contemplated setting up sub-
sidiaries. But some of the State
Governments wanted to set up their
own. For instance, the Tamilnadu
Government has set up one Civil Sup-
lies Corporation under the Companies
Law. Under that, no statutory per-
mission is required to be taken by the
State Governments to set up such a
corporation. The Government of
India does not want to come in the
way of State ‘Governments. The
Karnataka Government alsy set up
one such Corporation under the Com-
panies Law. The Bihay Government
also set up one such Corporation. The
‘Government of India has made its
policy quite clear. It would not
come in the way of State Govern-
ments if they are desirous of setting
up such corporations. Qurs is a
federal structure and there is a role
for the State Government as well as
for the Central Government to play.
As there are concurrent areas in con-
current subjects, similarly in the case
of Food Corporation between the
State Food Corporations and the Food
Corporation of India there will be a
constant dalogue and very effective
coordination and from time to time
the position would be reviewed. But
what I am submitting is that, during
the last five or seven years, after the
Food Corporation wag set up, we got
very rich experience in this country
about the management of food economy
and therefore, we are in a better
position now to have an assessment.
I woulg only submit that. as a re-
sult of our wvery rich experience in
the management of food economy, the
time has come when the areas of
operation in the management of fnod
economy of this country have tp be
earmarked and defined very clearly
so that the State Food Corporations
and the Food Corporation of India
can play an important role in times
to come. The Government of India
would like to make it very clear that.
in timeg to come in regard to dis-
tributinn of food and essential sup-
plies. we propose that smch publi- sec-
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tor organisaton should play a very
important role. After the State
Corporations come in, they will not
be in a position {o take up only some
of the activities of the management
of food, but of many essential com~
modities such corporations will be in
a position to handle. It will be
very difficult for the Food Corpora-
tion to take up small activities in
different areas. But the State Cor-
porations can play some role in re-
gard to these matters also.

SHRI S. P. BHATTACHARYYA
(Uluberia): Wherefrom will they get
the money? (Interruptions)

SHRI ANNASAHEB P. SHINDE: 1
do not think that finance would pre-
sent any problem because finance
would be available. We shall settle
with the State Governments. I can
assure the hon. Member that if any
State Government wants reasonable
amounts for carrying on legitimate
activities naturally some of the points
will have to be settled how to procure.
what to procure. at what price and
what has to come to the Central Pool
and all that. But finances would not
present a problem in my view,

I do not want to take much time
of the House. With these words, I can
only say that the main purpose for
which the Food Corporation of India
was set up has been served; though
there is adverse criticism, I think. the
Food Corporation has plaved a wvery
important role and with the goodwill
of the hon. members. in times to
come, we shall endeavour to remove
drawbacks and shortcomings and see
that the management of the food eco-
nomy of the country is done both bv
the Food Corporation of India and the
State Corporations.

MR. DEPUTY-SPEAKER: The Hou<e
stands adjonrned tn meet again to-
morrow at 11.00 am.

17.55 hrs.
The Lok Sahha then adiowrned till
Fleven of the Clock on Tuesdaw.

Docemhe~ 11, 1973/Agrahayana 26
1R95 (Salen).



